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LOK SABHA DEBATES

e

LOK SABHA

Thursday, August 23, 1973/Bhadra 1,
1895 (Saka)

‘The Lok Sabha met at Eleven of the
Clock

[Mr. SpeakER in the Chair)
~ORAL ANSWERS TO QUESTIONS
qaae Jrat & wnfafafedl o
AT AR % ford “zvee w1d w1 ST
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THE MINISTER OF LABOUR AND
“REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No, Sir.

*(b) Does not arise.
=it sty wwwrw ¢ Fai AE & ?
T g faa v st d ?
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SHRI RAGHUNATHA REDDY:
With regard to this subject, though
there iz no Government committee as
such, as contemplated by the hon.
Member, the Planning Commission
has constituted a task force on em-
ployment services. This is one of the
several task forces set up by the
Planning Commission relating to the
various subjects in the context of for-
mulating programmes for the Fifth
Plan. They have submitted the inte-
rim report and the final report is ex-
pected After the final report is
available, the inter-ministerial work-
ing group set u by the Planning
Commission woi examine it for the
purpose of formulating the policies
for the Fifth Plan. There is no com-
mittee which continuously supervises
the working of the scheme on em-
ployment or unemployment,

=t sy quars : yerw W,
w7 WAl WgEA g aad e gar
am ¥ fre? g fal § Iwfy & fag w1z
T T T ITU A oy § Ay
faars, wrear aieg, Afer agr o T
T 37 T 999 orar & ar agf
* wErg S A G A6 fae
arr & fow® s agy @ g
wesd W qumfaar § o=
9% Ug TmfAar e @@ar
S $@ W 6477 4g) f2ar gy Ay #9w
wrfae fFr srwr &2 fw
gty |FT w1 g 9T T faa
WY ? W EE WFTT W S gTE
g Rru afmar ar@r g 7

SHRI RAGHUNATHA REDDY: As
far as the t possibilities
‘for the persons belonging to the area
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where a particular undertaking comes
up is concerned, 1 understand that
certain procedures have been pres-
cribed and the necessary ‘encourage-
ment ig being given to the local
areas.

SHRI N. K. SANGHI: In view eof
the difficult economic situation in the
country, Rs, 400 crores of economy is
sought to be im in the year,
two-thirds in the non-plan expendi-
ture and one-third in Plan expendi-
ture. Is not this economy in the exe-
cution of plans going to affect the
employment services? May I know
whether the generation of new em-
ployment envisaged will be greatly
hampered by this economy in both
Plan and non-Plan expenditure?

SHRI RAGHUNATHA REDDY:
The Planning Commission is fully
_seized of this matter and every effort
that the Government would make
would be in the direction of genera-
tion of further employment oppor-
tunities.

SHRI DINEN BHATTACHARYYA:
May I know whether the Minister is
in a position to let us know actually
what has happened to the crash
gramme which was taken up by the
Government of India regarding pro-
viding employment ip 1971-72 and
1972-737

SHRI RAGHUNATHA REDDY:
The crash programme under the seve-
ral heads is being implemented. I
do not presently have the detailed
information.

SHRI SAMAR GUHA: May I know
whether it is a fact that in West Ben-
gal a very large number of recruit-
ments, severa] thousands according to
a Government communique, have
been made and whether it is also a
fact that in most of these capes the
recryitments ‘were made ﬁuﬂmm
of the recruitment pllnd
Sense that they were not made through
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P
the US.C. or through the employ-
ment exchanges but directly by the
Government through the MLAs? The
information is that each MLA was-
given 3 quota of 30. This is a very
important point,
MR SPEAKER: I do not deny the
importance of the question. But I have
to look tp its relevance, The main
question is about setting up a task
force. You keep this supplementary
reserved for some other occasion,

SHRI SAMAR GUHA: Whether you
call it the task force or the crash
programme force, it is the same thing.
These recruitments are being made
according to the crash programme.

MR. SPEAKER: You may put it in
a relevant form.

SHRI SAMAR GUHA: May I know
whether it is a fact that the task
{orce that was set up in West Bengal
recruited people directly and without
any reference to the USC in viola-
tion of the recruitment principles?

MR. SPEAKER: I am sorry, I can-
not allow it gn this question, If you
give specific notice, this question can
be taken up.

SHRI SAMAR GUHA: The ques-
tion says:

“for keeping a watch on the acti-
vities of employment servi=
ces in the country.”

.That is the object of the task force.
Suppose it violates some principles,

should we not go into that? It is &
very important question. Several edi-
torials have beem written in the-
press opn this questmn

MR. SPEAKER: I have no ob;ech
tion if the Minister is in a position to.
answer it.

SHRI RAGHUNATHA REDDY: I
do not agree at all with same of the
contentions of the hop. Member. 3
-bm'&is

wldi

%mthwem!
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particular aspect because the main
question is a general one. Unless he
gives sufficient notice I cannot get
the answer to his question. Further,
it is a matter which belongs to the
sphere of the State Legislature and
the State Government.

w.q@ witzg - 73 §7 g7 A WA
aff, fafrze a5 A1 47 #X6
LR el

Bringing of the Asbes of Late Shri
Rashbehari Bose from Tokyo

*405. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether ‘Ashes’ of the great
Indian Revolutionary Leader, Rashbe-
hari Bose, have been kept in Tokyo
for about last 28 years; and

(by. if so, what steps are beig
taken to look after his ‘Ashes’ with
due honour; and the sters
to be taken to bring his ‘Ashes’ back
to his motherland with due national
honour?

THE MINISTER OF STATE IN
'THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) In keeping with the Japanese
Buddhist custom, a portion of the
ashes of late Shri Rashbehari Bose is
kept in a family tomb in Tokyo which
is Jooked after by the surviving
daughter of Shri Rashbehari Bose,
and snother portion is maintained in
the Zojoji temple in Tokyo.

There is no proposal at present to
bring his ashes to India,

‘SER! SA'MAR GUHA: What a

‘m!h&hmisnnprwhm
his #shes to India!
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‘Sir, I crave your indulgence for a °
minute. May I know whether it is
a fact—I put it in a question form—
that the great revolutionary, Rash-
behari Bose, was the main person
who hurled a bomb against Lord Har-.
dinge in 1912 from a house at Chand-
ni Chowk in Delhi; whether it is also
a fact that it was the great leader,
Rashbehari Bose, who in association
with great revolutionaries, like, Kar-
tar Singh, Bhai Permanand, Pandit
Permanand, Master Amir Chand,
Vishnu Ganesh Pirgle, Kaple, Vina-
yak Rao and others organised revo-
lutionary parties in Amritsar, Lahore,
Delhi and in all the other parts of
northern India; whether it is a fact
that it was under his leadership that
in 1915, there was a Sepoy Rebellion
all gver the country in which a large
number of Sepoys and revolutionaries
were hanged, a large number of
them were shot and a large number
were deported to Andamans; whether
it is a fact that it wag Rashbehari
Bose who organised the first INA and
prepared the ground for Netaji to
take over the leadership of the Azad
Hind movement. ...

MR. SPEAKER: These are all
known facts. What is your question?

SHRI SAMAR GUHA: ....and, if
that is so, whether the Government
consider him to be a great patrir* =rd
a revolutionary who contributeu s
much to the freedom struggle of our
country. And his last wish was-—he
was in exile since 1915—that his
ashes should be brought back to his
motherland and be immersed in the
sacred waters of Ganga. Will the
Government take an initiative to
bring back hiz ashes with national
honour and to fulfil the last wish of

the great revolutionary?

SHRI1 _BII'I.ENDRA PAL SINGH:
‘Nobody can deny the fact that Shri
Mhehlrl Base's contribution to the

a meat freedtan fAghter whom. we
" réwerd and wership his ‘memory.
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There ig ng doubt about it. As re-
gards his last wish to which the hon.
Member has referred, this matter was
brought to our notice sometime back
and our Embassy made a contact with
his daughter in Tokyo with a view
to find out whether any such last
wigh wags made by Shri Rashbehari
Bose or not. Our Embassy infcrmed
us that she was contacted and in her
reply, she said that she did naot re-
collect her father having made any
ruch wish, This is the only informa-
tion we have.

As regards the guestion of bring-
the reply just now given, may I know
cision in this regard cannot be taken
by our Ministry. This is a matter
which is to be dealt with either by
the Home Ministry or by the Works
and Housing Ministry. The decision
to bring back his ashes and to honour

_his ashes in a proper manner will

have to be taken by the other two
Ministries. We only come into the
picture with regard to the implemen-
tation' of the proposal. If there is a
proposal, if the Government of India
takes a decision, we shall certainly
do everything possible to fulfil it. We
on our own cannot initiate if.

SHRI ATAL BIHARI VAJPAYEE:
Is there any joint responsibility or
not?

MR. SPEAKER: The Ministry works
separately.

SHRI ATAL BIHARI VAJPAYFE:
How does the Government function?

SHRI SAMAR GUHA: I want your
help and guidance in the matter....

MR. SPEAKER: 1 am not able to
help or guide. I am just listening.

AUGUST 23, 1973
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written, not in one book, but in many
books that his last wish was that his
ashes should be brought back to his
motherland. ...

MR. SPEAKER: May I request you
that better you send this reply to her
as tp why she is being misquoted and
whether you are right or he is vight,

SHRI SAMAR GUHA: I know how
our Embassy is working there....

MR. SPEAKER: I think you are
misquoting her.

SHR] SAMAR GUHA: I want to
know from the hon. Minister whether
when Pandit Jawaharlal Nehru was
alive, the Rashbehari Bose Smarak
Samiti under the leadership af the
late Bhupati Mazumdar who was him-
self a great revolutionary and was
2lso A West Benga] Minister, met
Panditji several times and Panditji
assured that with national honour, his
ashes would be brought back to
India and also that steps would be
taken to purchase the Chandni Chswk
house from where he threw the bomb
et Lord Hardinge. I want to know
whether those old files have buen
=een and whether in consultation with
the other Ministries arrangements
will be made to bring back his ashes
und also the house in Chandni Chowk
will be requisitioned by the Govern-
ment of India and you know all his
colleagues who were with him in the
Lahore Jail were hanged. The
Chandni Chowk house should be
preserved a® a memorial tp Rashhe-
hari Bose and his colleagues like
Amirchand, Pingle and others,

MR. SPEAKER: That is a sugges-
tion for action.

SHRI SURENDRA PAL SINGH:
Sir, I have no information with me
at the present moment in regard to
the proposals said to have been made
to the late Pandit Jawaharlal Nehru.
May 1 reiterate once again that as
far as the question of bringing the
ashes to India is concerned, it is some-
thing to which we are not opposed
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It is a very good idea and we would
ourselves welcome it. But, our oaly
difficulty is that this Ministry by it-
self cannot take the decision. 1 will
certainly bring fo the notice of the
Ministries comcerned the sentiments
of the hon. Members for their consi-
deration, and if a decision is taken by
the Government of India, this Minis-
try will take every possible siep to
facilitate its implementation.

SHRI VASANT SATHE: In view of
the reply just now given, may I know
from the Government if at any stage
they have taken up the matter with
the Japanese Government and the Ja-
panese Government has any objection
to bringing the ashes back to India
or at least a portion’ of them back to
India, and if not, what is the diffi-
culty which our Government has, as
a Government and not only as Minis-
try of External Affairs or Home Min-
istry or whichever the parts are con-
cerned, to bring those ashes or a por-
tion of them to India?

SHRI G. VISWANATHAN: There
is no government.

SHRI SURENDRA FAL SINGH:
The question of taking up this mat-
ter with the Ja Government at
this stage does not arise, The Gov-
ernment of India has to take a deci-
sion first and when there is a definite
p 1 before the Government of
In then alone we can approach
the Government of Japan.

At wea fagr @t aradat : 7t wEEy
F ggederg frn ¢ fs Taferdam
wifeamrar  AaT 4 1 I Tg A T
grm f wiedt 9 ¥ & gfesr et
¥6 FR AT IWF AT 37 TR
FITELT FTATT I OFET E |
W@ SR Hggaa aig fr
fom wwm & il 9% & aw €90
AT AT I8 FT AHIC WOEATET FLH
Wi I § BRI I FETH
gfcafam w17
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=t quraw fog WA @R
+1 g guE gm fafasl & 4w fa
LlCRn '

MR. SPEAKER: Shri M. Ram Gopal
Reddy—not here.

Shri Shiy Kumar Shastri—also ab-
sent,

Shri Daschowdhary,

Manufacture of Triple Super-Phos-
phate by Hindustan Copper Corpo-
ration at its Khetri Projeet

*408, SHRI B. K. DASCHOWDHU-
RY: Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether there was any propo-
sal to manufacture Triple Super-
Phosphate by the Hin‘ustan Copper
Corporation at its Khelri Project; and

(b) whether such manufacture has
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.
(b) No, Sir. The A:id-cum-Fertili-

zer Plant is under construction

B. K. DASCHOWDHURY:
From the hon. Minister's stalement,
particularly, in reply ¢ part (a).
where it is sald ‘Yes, Sir’, may 1 know
whether this proposal to manufacture
Triple Super-Phosphate is based on
indigenously available rock phosphate
and other raw materials or it is en-
tirely dependent on the imporied rock
phosphate?

SHRI

Secondly I would like to know as
to what will be the total estimate for
this project and what guantity of fer-
tilisers under this scheme will be
available when it is fullv commission-~
ed.
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THE MINISTER. OF HEAVY IN-
DUSTRY AND STEEL £ND MINES
(SHRI T. A. PAI): Cost is estimaled
to be of the order of Rs. 16.2! crores.
The foreign exch component 'l
be of the order of Rs. 2.07 crores. The
sulphurie acid plant will have a capa-
city of 700 tonnes per dav and that of
phosphoric acid plant 210 tonnes per
day., The design of the phosphoric
acid plant has been
Moroceo Khuargiba rock phosphate.
The present design is dependent upon
the imported rock phosphate used and
we are trying to see whether we can
use the Udaipur rock phosphate,
These deposits are beinz sent for ana-
lysis and tests are being carried out.
The requirement of rock phosphate
will be about 2.80 lakh; tonnes per
annum, This year it is proposed to
import 25,000 tonnes of rock phos-
phate to meet the requirements of
1873-74. The project was expected
to be commissioned by February 1974
but it might to delayed by another
three to four months.

SHRI B. K. DASCHOWDHURY:
Will he explain to this august Ilouse
as to what was the necessity to have
such a project based on the impocted

rock phosphate whereas at Udaipur
itself rock phosphate is available
readily?” Secondly whit was the spe-

cial consideration for the M:nistry to
go into contract with Them for the
supply of rock phosphate? What are
the special reasons to employ such
large number of persons when the
actual manufacture Itself has not been
started?. What is the total expendi-
ture envisaged and what would be the
completion cost? Is it justifiable, Sir?

SHRI T. A. PAL: Obviously. it was
felt that rock phosphate available at
Udaipur would be of the best guality
and they could substitute imported
rock phosphate. But certain studles
have indicated that thie is not of
uniform quality and we are trying to
find out how best this can be got
over. I might 'say here that to have
design of this plant based only on

AUGUST 23, 1873
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imported rock phosphate perhaps. was
not the best decision that could be
taken in the circumstances.

L]
SHRI B. K. DASCHOWDHURY:
Is it the beginning of * self-reliance,
Sir?

SHRI PARIPOORNANAND PAIN-
ULI: The hon. Minister ssid that rock
phosphate at Udaipur is not of re-
quisite quality. In Russia even 10 per
cent purity of rock ohosphate is uti-
lised. In Mussorie Hills in Uttar Pra-
desh the purity is between 18 and 21
percent. May I know whether any bene-
fication plant will be locaied around
Mussorie to see that this wvaluable
mineral is properly utilised go that we
may not depend upon imports from
foreign countries?

SHRI T. A. PAI: If the information
conveyed to me shows that there is
rock phosphate of adequate typc and
quality we shall certainlv go inlo the
matter rather than import {t. We will
try to meet the requirement within
the available rock phosohate rather
than start another plant

it wieTe | AvAr o EEgY &
oA e § O 4d (o)
faerm o fegh A 55 mfen &
W=7 W TF SEez e W@ g
FT &1 W IHFT W WGA AFHW
FEETE ? AW T WY HACK A
feerett smgw 7 afy gmm@R & gy
Iqwed G & i " ¥ ar
o & WK feemt ¥ omow m
gIguUFTarT g 7

SHRI T. A. PAI: There are deposits
here and there but whether it is of the
requisite quality, I may nst be able
to tell you now of hand, unless exten-
sive surveys are carried out to find
out whether the country can be self-
sufficient so far as rock phosphate is
concerned.
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SHRI JAGANNATH. RAO: 8ir, it is
mot correct 16 say that sufficient quan-
tities of rock phosphate are not avail-
able. In  Rajasthan, roundabout
Khetri itself, there®are vast quantiti-
tes available. Exploration was done
earlier and it was never under con-
templation for installation of a super-
phosphate plant in Khetri based on
imported rock phosphate, I do not
know how the Minister cays that this
imported rock-phosphate for the plant
was going to be operated.

SHRI T. A. PAI: What 1 say is that
the location of this plant was based
on the local rock phosphate deposits.
For this this plant is Leing utilised.
Samples are being analvsed and tested
and we find that the design will have
to undergo a substantial change. Till
then, we will have to depend upon
imported thing. Whether the designs
can be changed after we have gone
‘through more than half way in regard
‘to installation of this plant 1 am un-
able to say that at this stage.

Fighter Plane Deal with UK
t

“*409. SHRI MUHAMMED SHE.
RIFF:

SHRI M. M. JOSEPH:

‘Will the Minister of DEFENCE be
pleased to state:

(a) whether any fighter plane deal
was 'beipg negotiated with the UK
and the UK backed out of the deal;
and

(b) if so, the broad outlines there-
of and the reaction of GCovernment
‘thereto?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) 1IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir ’

© .(b) Does not arise.

-SHRI MUHAMMED SHERIFF: Sir,
‘may I kmow whether the Government

‘the replacement.

Oral Answers 14.:

of India has any proposal fo pegoti-
ate with any otber couniry for the
fighter planes?

SHRI VIDYA CHARAN SITUKLA:
There are some propo:zals under our
consideration. It would not be in the
public interest to disclose whai we
are considering and at what stage
our consideration is in this regard.

SHRI INDRAJIT GUPTA: Repcrts
have appeared in the press to the
effect that the Goverament of India
was interested in negotiations with a
UK. firm for the supply of planes to .
replace the planes which are at pre-
sent based on our Airciaft Carrier—
Vikrant—because these planes are
very old and they have become obso-
lete although their performance was
creditworthy during the Bangla Desh
war where they did pot meet with
stiff opposition for reasons which are
known to everybody. But, I would
like to know from him whether it is
a fact, as reported in the press, that
the United Kingdom firm had held cut
some hopes for supplying us with the
new batch of planes to replace these
old ones for the Vikrant Aircraft Car-
rier and subsequently that UK. firm
has backed out of its oifer or promise.
If that is true, whether it means that
in another few years, the Vikrant, as
an aircraft carrier, would really be-
come practically obsolete, What is the
situation regarding this. This is
what the question pertains to, I think.

SHRI VIDYA CHARAN SHUKLA:
It is a fact that the planes in the
Aircraft Carrier "Vikrant® need re-
placement and we are looking for
But, it is not a fact
that the U.K. firm offered some planes *
and it has backed out of it because,
ag I have stated in my original ans-
wer, no decisions had been taken; no
offers had been made or negotiated.
There are, to-day, various makes of
planes not only for the ravy but also
for the air force which are under con-
sideration and since no deal had been
struck, the question of its backing out
does not arise.
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MR. SPEAEKER: No more gquestions
on thig I think.
Q. No. 410—Absent.

Q. No. 411,
Savant.

Shri Shanker Rao

Integrated Steel Plant in Maharashira

*411. SHRI SHANKERRAO
SAVANT: Will the Minister of STEEL
AND MINES be pleased to slate:

(a) whether Government of Maha-
rashtra have proposed that an inte-
grated Steel Plant be started in the
Chandrapur District;

(b) whether enough quantity of
iron and coal are available at the
site;

(¢) whether the Central Govern-
ment have completed the techno-eco-
nomic survey of the proposed site;
and

(d) if so, the salient features of the
survey report?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
to (d). A statement is laid on the
Table of the House.

Statement

(a) and (b). The Government of
Maharashtra have
techno-economic feasibility studies
may be undertaken for an integrated
steel plant in the Surajgarh area of
Chandrapur District. In the note pre-
pared by them it has been proposed
that the plant may be based on the
iron ore deposits in the Surajgarh
area and that while the requirements
of metallurgical coal would bave to
be jmet from the Jharia Coalfields,
the requirements of blendable coal
could be met from selected Kanhan
coalflelds,

AUGUST 23, 1973
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(c) and {(d). A Working Group set
up by the Ministry of Steel and Mines
for identification of locations for the
purpose of undertaking techno-econo-
mic feasibility studies for new steel
capacity had considered the proposals
of the Government of Maharashtra
and hal recmmended inter alias that
techno-economic feasibility studies-
may be commissioned for a plant
based on iron ore «eposits in the
Rawghat-Suratgarh  area. These
studies which will be part of the long-
term steel development programme
are likely to be taken up during the
Fifth Plan period.

SHRI SHANKERRAO SAVANT:
I say that coal and ore are available
in the near vicinity of Jharia. Why
can't you have a project there?

THE MINISTER OF HEAVY (N-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): I appreciate the.
anxiety of the hon. Member to say
that. When an integrated plant is to
be started in this area it has been
pointed out whether coal could be
got from a certain coal field or not.
Coal, of course, ig also available in
Madhya Pradesh. Unfortunately, we
have now so many things on hand
The problem now is to see that the
maximum output from the existing
plants is assured. Expansion
gramme, that is under contemplation
at Bokaro and Bhilai has to go
through firstly. We have also to
consider whether the other steel

that is much cheaper. That is
point so far ag various steel plants
are concerned. Then,
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steel production to the existing plants
or even the expanded plants inclu-
ding that of the Tatas’ plant at
Jamshedpur. But the installation of
a steel plant being a very costly
affair and ‘calling for very heavy in-
vestment, the projects will have to
take their own time for fruition. It
costs us about Rs. 3500 per tonne by
way of capital, because for lack of
recourse, the projects are delayed
considerably for a longer period than
perhaps in any other country where
they could be expedited in a shorter
time and the cost could be brought
down. Therefore, we are now trying
to see...

MR. SPEAKER: The answer should
be brief.

SHRI T. A. PAI: ...that these are
taken into consideration, and the sug-
gestion of the Maharashtra Govern-
ment also will receive due import-
ance, In the meantime, the SICOM
have been permitted to go ahead
with the billet-making plant in that
very area.

MR. SPEAKER: It would be much
better to give very brief rep].iea.
Otherwise, it creates difficulties for
the Minister himself He may only
reply to the point asked and not make
speeches.

SHRI SHANKERRAO SAVANT:
May I know whether this will get
high priority in the Fifth Plan?

SHRI T. A. PAI: I would not be
able to say whether it would get any
high priority, It will get as much
high priority as the other projects
that are under consideration, and the
best plant and the best location will
get the highest priority poassible.

PROF. MADHU DANDAVATE:
‘When almost identical conditions
exist for introducing such new plants
in a number of areas, would he not
give priority to the backward areas,
s0 that the setting up of a steel plant
at such a place may act as a catalytic
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agent for further development of the
backward areas?

MR. SPEAKER: Is Maharashtra a
backward area?

SHRI VASANT SATHE: Vidarbha
is a backward area and Chandrapur
is still worse.

SHRI BHAGWAT JHA AZAD:
The whole of Maharashtra is back-
ward including Bombay -city.

SHRI T. A. PAI: If The location of
a steel plant can by itself remove
the backwardness of an area, perhaps
that suggestion is worth considering.
But we find that the difficulty in the
production of steel itself will be
accentuated umless the infrastructure
by way of transport, power and other
facilities is provided first, which are
essential to remove the backwardness.
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SHRI.T. A. PAI: Techno-gconomic
feasibility studies are being conduct-
2d in regard to (1) a plant drawing
its ,requirements of iron ore from the
Bailadilla range in Madhya Pradesh...

~ MR. SPEAKER: The main question
is related only to Maharashtra

SHRI T. A. PAI: He wanted to
know about the survey also.

MR. SPEAKER: That was why I
was afraid when he was making a
long speech. Now I cannot check it.

fafrer mgs = aF &} EE
w A FAE?

SHRI T. A. PAI: (2) A plant based
on Rowghat (MP) and Surajgarh
{Maharashtra) iron ore deposits; (3)
A plant based on Bonaigarh/Naya-
garh iron ore deposits in Orissa; (4)
A plant on the western coast based
on Kudremukh iron ore deposits; and
(5) A plant based on iron ore deposits
of Goa supplemented by iron ore from
the Ballary Hospet reserves.

.

For the present, these schemes are
under techno-economic survey. It
takes a prolonged time also to get
this completed.

T WA A7 TATH WYL
Far# § 1 e ey aga i
fex 200

SHR1 VASANT SATHE: In view of
the fact that the steel plants are.to
be located strictly from the national
interests point of view while consider-
location of steel plants, will factors
like availability of iron ore, coal in-
fra-structure like power and commu-
nication in addition to the factor of a
backward area being served by bav-
ing at a particular place, not be
enough to give priority at least to
complete the techno-economic survey
necessary for the same?
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SHRI T. -A. PAL: The. techno-econo-
mic -surveys are being carried on
precisely with this object, to find out
the awvailability of all these factors
mentioned by the hon' member and
which would be the most suitable site
from the country's point of view to
get expeditious production of steel. If
the site that has been indicated is a
proper one, it shall certainly have its
place.

MR. SPEAKER: The simple question
is whether the Government of Maha-
rashtra have proposed that an integ-
rated steel plant be siarted at
Chandrapur and whether enough
quantity of coal and iron are avsil-
able at site, not in Madhya Pradesh
or Goa.

I pass on to the next guestion
Alleged backing out by M.M.T.C. of its
commitment to buy all Grades of Ore

from Andhra area

+
*412. SHRI N. K. SANGHI:
SHRI RAMPRAKASH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Minerals and Meta's
Trading Corporation has checked out
of its commitments to buy all grades
of ore from Andhra area for export
purposes under ex-vlot purchase
scheme;

(b) whether the Corporation is now
purchasing only eertain grades ol ore
on an ad hoc basis and whether in-
spite of repeated demands of the in-
dustry, the Corporation is not prepar-
ing draft contracts as per terms of the
1972 agreement; and

(c) if so, the reasons for lacking
out of the agreement and delay in
finaliging the draft contracts?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b) Pre-
sumably the Question relates to
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manganese ore. No agreement has
been reached between the MMTC and
‘Manganese ore suppliers in Andhra
Pradesh. However, MMTC has oeen
buying on ex-plbt basis all possible
grades of mgnganese ore required for
blending before export.

(¢) Does not arise,

SHRI N. K. SANGHI: In reviewing
the commitment to buy manganese ore
on ex-plot basis, the basic policy was
to eliminate the middleman. Is it a
fact that the MMTC has received a lot
of complaints that off-grade manga-
nese ore is not being bought by MMTC
and only good quality ore is being
bought and this has created a diffi-
cult situation for the small mune-
owners, particularly those whose grade
of ore is not good?

SHRI T. A. PAI: May I request your
permission so that the Deputy Minister
of Commerce replies to this question,
because the MMTC is under him?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): From the Srikakulam
district of Andhra Pradesh, the MMTC
ig’ purchasing manganese ore of dif-
ferent varieties, high grade, medium
and low grade. Till recently the prac-
tice was that the mine owners were
not directly dealing with the MMTC:
the supply was through the middlemen
who were actually exploiting the small
mine owners. It was decided to avoid
the middlemen; the MMTC was to
make direct purchase from the mine
owners themselves. Recently there
has been some thinking about the
availability of manganese ore in the
country; there is some disparity in this
matter. Some people are questioning
whether it is wise to export manga-
nese ore of high grade indiscriminate-

> o

'MR. SPEAKER: If a different Minis-

try other than the one to which the
question had been addressed, had to
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answer a gquestion, .the Lok Sabha
office must be informed about it.

SHRI N. K. SANGHI: Am 1 #p
understand from the reply of the hon.
Minister that off-grade and low grade
is not purchased by the MMTC. May
I know whether Japan is offering 25
percent exira price for the manganese
ore contracted if the ore contains 37
per cent and that has resulted in their
buying only good quality ore and not
the inferior quality ore?

SHRI A. C. GEORGE: The situation
is not exactly as the hon. Member has
said. They say that there must be
some restriction about the export of
manganese ore of the superior guality,
46 per cent and above because we are
fast building up wvarious steel plants
in which this is the basic requirement
as a raw material Unless it is proved
beyond doubt that we could afford to
export this high grade manganese ore,
we cannot arrive at a final conclusion
on that. There may be lasser restric-
tion on medium type and one may be
liberal about low grade export, but
on the high grade export, we hawve to
think about it differently.

';ﬁl'l_'ﬁ!‘i: TR Wged, I.'al
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SHRI A. C. GEORGE: I think the

hon. Member is asking about the iron
ore though this question is about the
manganese ore. Studies prove that

we have a deposit of 20,000 million
tonnes of iron ore and we can ded-

.nitely afford to export iron ore.
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it Wy, fawd : F=X AW W TR
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SHRI A. C. GEORGE: Our effort is
to send finished material Even in
ore, we are moving in for pelletiza-
tion; in respect of manganese ore, we
are moving to ferro-manganese,

Allocation of Steel to Maharashtra for
irrigation, power and hydel projects

*413. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the allocation of steel to Maha-
rashira for Irrigation, Power and
Hydel projects through Joint Plant
Committee by getting priority alloca-
tion from steel priority Committee
during the period from January, 1972
to' December 1972, quarter-wise;

(b) the demands made by the State
Government for the said .period,
quarter-wise;

(¢) whether the meagre suppiy of
steel through above sources is causing
severe set back to the irrigation and
other works in Maharashtra; and

(d) if so, what steps Government
propose to take to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). A statement is laid on the Table
of the House.

Statement

Under the present system of distri-
bution, there is no State-wise alloca-
tion of steel. Despatches from the
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main steel plants are regulated by the
Stee] Priority Committee, after taking
into account the end uses for which
steel is required, co'mpettng demands
and the availability from gquarter to
quarter. Quarter-wise demand of,
and allocation made in favour of, the
Irrigation, Power and Hydel Projects
in Maharashtra State from the quar-
ter January-March, 1972 to October-
December, 1972 are indicated in the
attached table. The S.P.C. places a
bulk .allocation at the disposal of the
Central Water and Power Commission
quarter for gsub-allocation
among the different irrigtion and
power projects sponsored by them.
CWPC takes into consideration the
relative importance of the projects,
stages of implementation, difficulties
regarding working season etc., while
making the sub-allocation,

every

Demand for steel is in excess of
availability in respect of several cate-
gories ang the steps taken to meet
this gap between demand and supply
include efforts to step up production
by technological improvements, by
better industrial relations and im-
proved maintenance of plant and
machinery; liberalisation of imports,
particularly in respect of categories in
short supply; regulation of exports;
and setting up of electric furnaces to
supplement availability from the main
producers of steel. The system of
distribution has also been kept under
constant review and suitable modifi-
cations in the method of distribution
are also being made, wherever neces-
sary.
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TABLE
(In tonnes)
. January- Apil-  July-  Oct
March June Sept. Dec. *
. 1972 1972 1972 1972
DEMAND
Power Wing 1,13,900 L6L, . .,<7,200 1,27,120
Water Wing. L16,787 14,733 17,962 19,716
TOTAL: 11,30,687 [1,76,633 [I.45162 1,46,836
ALLOTMENT
Power Wing. 11,973 ILI64 14,366 9,598
Water wing . IL,III 717 541 760
ToTaL: . . . . . . 13,084 11,881 14,907 10,358

SHRI ANNASAI'EB GOTKHINDE:
The experience gained during the last
one year in regard to the procurement
of steel reveals that delay takes place
between the time the order is placed
and the actual delivery by the main
producers. Further the supply against
indents is always insignificant. From
the figures given in the statement it
seems that the total quantity of steel
allocated against demand by the Steel
Ministry is less than ten per cent. Part
(c) of my question is:

“Whether the meagre supply of
steel through above sources is
causing severe setback to the irri-
gation and other works in Maha-
rashtra;”

. That has not been replied to. Can I
get a reply to that particular question?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEFL AND MINES
{SHRI T. A. PAI): The short supply
of steel for any phoject iz bound to
make that project suffer because it
.takes a lot of time to complete it.

worth about Rs. 200 crores that we
are in importing from other countries.
Out of this the needs of defence and
the need of export-oriented industries
have got to be given top priority, So,
there is no escape from the fact that
unless the projects are controlled and
we get into some kind of rationalisa-
tion of the demand for these projects,
otherwise, the project cost will get
escalated. I have found that what we
have been able to supply is totally in-
adequate as compared to what has
been demanded by the Maharashtra
Government, which must be true of
other State Governments also.

SHRI ANNASAHEB GOTKHINDE:
I am not referring only to the State
of Maharashtra but tp all States. On
the last occasion the Minister stated
that there is no guestion of import of
steel by the State Government being
permitted and that their demands
would be met. The statement clearly
mentions that the demand for steel is
in excess of the availability in respect
of several categories and the steps
taken to meet this gap include inter
alia liberalisatin of imports. I want
to know whether the requirements
indicated by the State Government of
Maharashtra for inclusion in imports
have been curtailed, whether there s
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any definite time limit for supply
against imports and whether the cana-
lisation of steel imports through the
public sector undertakeings is adding
tp the delay in getting steel

SHRI T. A. PAI: The problem of
shortage of steel is not only for the
State projects but also for the Central
projects, which are also Retling escal-
ated in costs because of non-avail-
ability of steel. I do not think there
can be unlimited imports to meet these
demands. Within the limited imports
we are trying to see what best we
can do. I have been wondering whether
under these circumstances the con-
sumption of steel for construction of
sky-scrappers  and costly theatres
should not be controlled. Otherwise,
there is no escape from escalation,

SHRI ANNASAHEB GOTKHINDE:
I have never demanded steel for sky-
scrappers. May I know whether the
Government of Maharashtra would be
given ad hoc import permission to
import the required quantity of steel?

SHRI T. A. PAI: We shall certainly
consider their request if it is processed
through the CWFC and the Irrigation
Ministry to see that the essential
needs of any particular project which
will suffer on account of beinz held
up for want of steel is met as best
as we could.

SHRI NIMBALKAR: The hon.
Minister has stated that defenca and
export-oriented units have to got
higher priority. But, in the lon# run,
will not the construction of dams and
irrigation projects save us a lot of
foreign exchange which we may other-
wise have to spend for the imnort of
foodgrains? Is it net therefore impor-
tant that. we should give a higher
.priority. to  irrigation projects?

'SHRI T. A. PAI: When the limited
_available steel is allocated even with
“refe to the priorities that we fix,
_alf"these priority sectors sre ound fo
get 4 rationed “quantity which is not
eqiial to - their demand.  'TBe
“alférnative’ therefore is to ration fhe
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demand itself and control the use of
sleel even in the private sector and
see to what extent it could be deferred
so that the needs of the public sector
are met or the important projects are
taken forthwith. I would suggest that
cven the State Governnlents io take
these steps into consideration.

SHRI B. V. NAIK: I hope that our
new Steel Minister, ...

MR. SPEAKER: Minister of Steel

SHRI B. V. NAIK: I hope the new
Steel Minister is aware of the stale-
ment of the late Shri Mohan Kumara-
mangalam once on the floor of this
august House that the flotation of the
price of steel would be under coa-
sideration. I am not bringing any
portion of that statement which is nat
relevant in this context. Since now-
here in the world has demand beea
controlled except in different circum-
stances, if the Minister is neither in-
creasing the production, nor supple-
menting it by imports, nor making
some regulation in regard to prices
s0 that there will be equalisation at
the market rate, I am wondering
whether the Steel Minister would not
fall between the two steels. How does
he propose to golve the problem if
he is not increasing the internal orice
or importing more quantities of steel?

SHRI T. A. PAI: We do not intend
falling anywhere between the two
stools. We shall certainly look into
this problem and take appropriate
steps to reduce the demand for steel
either by price increase or by other
regulatory measures,

Allegations levelled against Officers of

Ordnance Depot Alipore Calentta

+
*414. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH -
MALIK: oo

Wil the Minister of DEFENCE be

_pleased to state: R et

(a) whether - ah “inguiry ‘into ' tae
allegation miade wgdinst® certsin "OM-
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‘cers of the Ordnance Depot at Alipore,
Calcutta regarding embezzlement of
‘tunds by faulty construction of sheds
and buildings in the Depot, manufac-
turing of furpniture for private use of
‘@fficers, collusion with  contractors,
misuse of Depot Staff-car for private
use has since been made by the Gov-
ernment; and

(b) if so. the result of the inquiry
made and action taken by Government
against the person involved?

- THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
'VIDYA CHARAN SHUKLA): (a) and
(b). The inquiry into the allegations
has not yet been completed.

SHRI BIRENDER SINGH RAO:
Will the hon. Minister kindly state how
and when these complaints came to the
notice of the Government, when an
inquiry was ordered and disclose the
names of the officers involved?

BHRI VIDYA CHARAN SHUKLA:
These allegations came to the notice
of the Government in April-May this
‘year by an anonymous unsigned com-
plaint. This matter was also raised
on the floor of this House earlier. We
did not think it proper earlier to make
an inquiry on the basis of an anonym-
ous complaint, but when it was raised
in this hon. House, it was referred for
Inquiry in Calcutta where these dis-
putes arose. Then some comolaint
was made that the officer who was puat
in charge of the inquiry was junmior
“to- the officers whose conduct he was
inguiring. Therefore, we have mow
referred this inquiry "back to the
Master-General. Orddance and the Pn-
JRineer in Chief to raise the level «f
_the inquiry appropriately and find ont
]he facts in a proper way. So far as
"the names of the officers are con-
€erned, I cannat disclose them until
the final conclusigns are reached,

SHRI BIRENDER SINGH RAO: Sir,
F'week your protection. ~ Thete: are al-
‘Imgations and the inquiry is going on.
That is a public inquiry. What is the
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difficulty in disclosing the names of
the officers against whom charges
exist?

SHRI VIDYA CHARAN SHUKLA:
It is the common practice that unless
the charge is proved we will not men-
tion or bring into controversy the
‘names of officers of the armed forces.
Now the inquiry is going on at the
appropriate level. This is an inquiry
wilhin the Defence Ministry; it is not
a public inquiry. It is a departmental
inquiry that is going on. We would

have no difficulty in disclosing the
names of the persons concermed once:
Then, we:

we come to a conclusion.
will say, there was an allegation
against so and so and it has not been
proved or, we will say, there was an
allegation against so and so and it
has been proved. Unless the inquiry
is completed, I do not think it will be
fair to disclose the names of the
officers.

SHRI R. V. BADE: On a point of
order, Sir. Can the Minister take
shelter under this and say that he

t discl the r ?

MR. SPEAKER: During the Ques-
tion Hour, there should be no poimts

of order.

SHRI BIRENDER SINGH RAO: Will
the hon. Minister be pleased to state
whether it is a secret inquiry or
whether it is not a fact that when an
inquiry takes place, even a depart-
mental inquiry, against certain offi-
cers, everybody in the Department
comes to know about it? What is the
idea behind withholding this informa-
tion from Parliament? Is a charge of
corruption something that is to - be
kept a secret by not disclosing names
to defend officers against whom cor-
ruption charges exist?

SHRI VIDYA CHARAN SHUKLA:
As I have glready stated, this iz nat
a secret inguiry. It is only a depart-
mental inquiry. There is no question
“the House. It will be supplied at the

o

-
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appropriate time. It is only a question

of time,

SHRI S. M. BANERJEE: 1 would
like to know from the hon. Minister
whether this departmental committee
which has been appointed is a fact-
finding committee and, if so, after the
findings are available, whether they
will be charge-sheeted and tried under
the Army Act.

WO /AT ; qg A KA AT,
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Appointment of Indian persommel by
Swedish Foreign Mission

*416. SHRI R. N. BARMAN: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Swedish Foreign
Mission in West Bengal has any Indian
personnel on its staff, and

(b) whether the consent of Govern-
ment was taken by the Foreign Mission

ramed above to appoint such Indian

personnel?,

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Sweden has an Honorary Consulate
in Calcutta. There are no Indian na-
tionals on its staff.

(b) Does not arise.

SHRI R. N. BARMAN: May I know
what are the functions of the Honorary
Swedish Consulate in Calcutta? Are
they also organising some relief orga-
nisations in the distticts or elsewhere
and, if so, what are those places?

SHR] SURENDRA PAL SINGH: The
Consulates are established by foreign
countries in our country to promote
trade, etc. and to look after their
nationals. These are their normal
Tunctions. -

SHRI R N. BARMAN: Whether they
also orgat ise some relief organisations
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in the districts or elsewhere and if so,.,
what are those places?

SHRI SURENDRA PAL SINGH: 1
have no information about it.

Survey of Orissa by Regional Mining
Departments in Orissa

*417. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Mining CorpOration
of Orissa has directed the Regional
Mining Departments to Survey the
areas under their charge and submit
reports;

(b) what are the mines founa Im
the Koraput and Ganjan Districts so
far; and

(c) the names of mines under ope-
ration and what are the mines that
will be taken up in Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES .-
(SHRI SUBODH HANSDA): (a) to
{c) A statement is laid on the Table
©of the House.

Statement .
(a) Mineral exploration is  being
carried out in  different parts of

Orissa by the State Directorate of
Mines as well as by the Geological
Survey of India. Some of these areas
are under Lease/Licence {o Orissa
Mining Corporation. The Orissa Min-
ing Corporation has requested the
Geological Survey of India to under-
take investigations on iron ore in
Khandadhar area of Sundargarh dis-
trict and manganese ore in Dubna
areas of Keonjhar and Kadodihi area
of Sundergarh districts.

(b) The minerals found so far in
Koraput district are graphite, manga-
nese ore, mica, limestone, dolemits,
quartzite, ochre, china clay, kaoling,
bauxite, iron ore, gold. monzite, tale
steatite, copper and asbestos. In Gan-
jam district the minerals found so far
include manganese ore, ochre, -chins,
clay, graphite, ilmenite, iron ore sad
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) The mines under operation in
Moraput distriet are

¢1) Manganese orgq at Karjhulla
by Shri P. K. Deo.

¢2) Manganese ore at Madhupur
by M/s. Gangay Supply Agen-
ey.

(3) Mica at Sanadubuli by Shri
R K. Deo.

(4) Quartzite at Dockhal by M/s
Indian Metals and Ferro Al-
loys.

There are no  existing mines ot

@anjam district.

It is difficult to say at present whe-
ther new mines will be opened up
during the Fifth Plan to feed indus-
Wies proposed to be established.
However, some applications for Min-
g Lease/Prospecting Licence in the
districts of Koraput and ‘Ganjam have
Peen granted and it is expected that
®ome mines may be started during the
Fifth Plan period.

SHRI GIRIDHAR GOMANGO: Ac-
eording to the statement, it is clear
that the Koraput district though a
Backward area, is rich In mineral re-
sources.

The Geological Survey of India have
found gold deposits in that district. I
want to know from the hon. Minister
whether gold mining will be taken
wp in the Fifth Five Year Plan &°
#hat it will improve the economic con-
dition of Koraput in particular and
#he counfry as a whole.

THE MINISTER OF HEAVY IN-
WUSTRY AND STEEL AND MINES
[SHRI T. A. PAI): In the Koraput

, spart from gold, many other
-iners.h also have been discovered.
But T am unable tp say whether we
Motk hit upon as much gold as to
didefve starting mining it.
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SHRI GIRIDHAR GOMANGO: How

many of the mines have been given to
private persons and how many Oof
them have gone to the public sector?

SHRI T. A. PAI: In Koraput dis-

trict there are four mines—Manganese *

ore at Karidola to Shri P. K. Dev,
Manganese ore at Madhopur to M/s.
Ganga Supply Agency and mica at
Bandukuli to Mr. R. K. Deo and
quartz and dolomite to M/s. Indian
Metals and Ferrp Alloys. But there
are no existing mines in the Ganjam
District though & few prospecting 1li-
cences have been fissued. So far as
public sector units are econcerned,
they do not exist at present.

WRITTEN ANSWERS TO QUESTIONS

Plan to Double the Coverage of Emp-
loyees State Insaurancé Corporation

*402, SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Employees State
Insurance Corporation is planning to
double its cOverage;

(b) the time by which a final deci-
sion In this respect is likely to be
taken and the outlay involved; and

(c) the total number of persons co-
vered under the scheme at present?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). The
question of expansionr of the cOverage
of the Employees’ State Insurance
Scheme has been considered by a Com
mittee on Perspective Planning. The
Committee has in its final report inter
aglia recommended that the Emp-
loyees’ State Insurance Scheme shOuld
carry out a 5-year phased programme
of extension to additional categories
of establishments, includifg smallef
tactories, shops and commercial es-
tablishments, mines and pleatations.



The total additional coverage under
the proposed phased programme
would be 38 lakhs by 1977-78, besides
normal growth in the sectors now
&overed. The report of the Cornmittee
has been considered by the Employe-
es' State Insurance Corporation at
its meeting held on 8-8-1973. Further
action in the matter with a view
inter alia to working out of financial
outlay and phasing of extension prog-
ramme will be taken after the Cen-
tra] and the State Governments take

zigions on the recommendations of
the Employees’ State Insurance Cor-
poration.

(e) 41,53,500 insured employees as
on 31-7-1973.

Reservation of mineral ores of Chota
Nagpur area for factories employing
people of that area

*403, KUMARI KAMLA KUMA-
ARI: Wil the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government propose
to reserve the mineral ores of Chota
Nagpur area’ for the factories where
at least 60 per cent people from that
area will be provided employment:
and

(b) if not, the reasons therefor?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) The Govern-
ment of India have no proposals of
the type referred to in the question.

(b) Does not arise.

Hesettlement of Displaced Persons
from Western Sector during 1971 War

"~ *404. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state: '

(a) whether more than 50,000 per-
@ons displaced from Western Sector
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during the 1971 War are yet to
resettled; and

(b) if so, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). Out
of the total number of 8368 lakh
persons displaced from Western Sec-
tor, 7.80 lakh persons have already
returned and resettled. Those remain-
ing are about 17,000 persons in Pun-
jab and about 34,000 in Jammu and
Kashmir,

The displaced persons in Punjab ,

have returned to their villages where
their lands have been/are being trac-
torised free of cost and where Cen-

tral assistance is being provided te :

resettle them,

In Jammu and Kashmir,
18,000 persons belong to Chhamb area

about .

which has gone under Pak control :
and they are getting relief assistance '
in camps, while plans for their per- :

manent resetllement are under
paration. Of the remaining 16,000 per-
sons (also in camps), about 6,000
have already gone back to their wvil-
lages where their lands are being trac.’’
torised free. The others also are’
expected to return soon.

Revision of price of Iron ore Paya-
ble to Mine Owners due to rise in cnd
aof Prodaction

*406. SHRI M. RAM GOPAL RED-

pre- .

DY: Will the Minister of STEEL.

AND MINES be pleased to state:

(a) whether mine owners have ur-.

ged the MMM.T.C. to revise the price
of iron ore payable to them due to
the rise in the cost of producﬁm;
and '

(b) if so, the decision taken in thr,
matter? - i

THE MINISTER OF HEAVY < INa
DUSTRY AND STEEL AND MINES,
(SHRI T, A. PAI): (a) Yes, Sir.
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(b) Since the Minerals and Metals
Trading Corporation Limited s an
autonomous Undertaking, it is not
a matter for Government to say what
decision the Undertaking will take on
a purely commercial question.
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' @iteria for Recruitment to Forelgm
Service

*410. SHRI G. Y. KRISHNAN:
SHRI M. S. PURTY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the criteria adopted by Gov-
ernment while recruiting persons 1o
Foreign Service; .

(b) whether Government propose
%0 take steps to ensure due represen-
sation to each State in the Service;

(c) whether any consideration is
shown to the Adivasis and other back-
ward classes; and

(d) if so, the nature thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN
SINGH): (a) The recruitment to the
Indian Foreign Service, Branches ‘A’
and ‘B' is made through combined
eompetitive examinations held by the
Union Public Service Commission/In-
-stitute of Secretariat Training and
Management in accordance with the
lfxnmiﬂaﬁon Rules/Regulations noti-

.fled by fthe Government for recruit-
ment to various grades. The Union
Public Service Commission/Institufle
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of Secretariat Traininil and Manage-
ment selects successful candidates in
order of merit for appointment to the
various services including thé Foreign
Service on the basis bf the ordet of
preference indicated by, the candi-
dates, provided they are otherwise
found fit.

(b) No, Sir.
(¢} Yes, Sir.

(d) Reservation of vacancies to
the extent of 15 per cent for Schedul-
ed Castes and 74 per cent for Schelu-
ed Tribeg has been prescribed in the
compéetitive examinations held for re-
cruitment to warious grades of
Foreign Service. Apart from  this,
certain other concessions such as re-
duced fees for examination and re-
laxatlon in age limits, upto 5 years
tor candidates appearing in various
examinations, have been prescribed.
There is also no limit to the number
of times that members of the Schedul-
ed Castes and Scheduled Tribes may
offer themselves ags candidates for
such examinations provided they are
within the relaxed age limit.

Release of Sick Bengalee Soldiers de-
tained in Pakistan

#415. SHRI H. M. PATEL: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether sick Bengaleg army
personnel under Pakistan’'s detention
have recently been released hy the
Pakistani authorities; and

(b) if so, the number of sick
Bengalee soldiers released and the re-
action of Government of India there-
to?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir.

(b) Thirty-two. Government have
assisted by providing facilitles for
their reception and fravel
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LL.O. Conferpace held at Geneva im
June, 1973

*418. SHRI P. A. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether India was represented
by the Labour Minister jn the Inter-
national Labour Organisation Con-
ference held in June, 1973 at Geneva;

(b) the decision arrived at the

Conference; and

(¢) whether India moved any Re-
solution in the Conference?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The Union"
Labour Minister attended the 58th
Session of the International Labour
Conference héld in Geneva in June,
1973 as a Visiting Minister,

(b) The Conference adopted, be-
sides the budget of the Organisation
for the biennium 1974-75, a Conven-
tion supplemented by a Recommend-
ation on each of the following sub-
jects:—

(1) Minimum age for admission
to employment; gnd

(2) Social repurcussions of new
methods of cargo handling
(docks).

The Conference also adopted conclus-
ions relating to paid educational leave
and control and prevention of occup-
ational cancer with a view to the
adoption of instruments thereon at ite
58th Session (June, 1874).

(c) No, 8ir.

Employment Growth Rate in Organis-
ed Rector

*419. DR. KARNI SINGH: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to refer fo the
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reply given to Unstarred Question No.
700 on 26th July. 1873 regarding sur-
vey to study employment growth and
state, the reasons why the emplay-
ment growth rate in the organised
sector is at a standstill? .

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): The growth of em-
ployment is linked with the process of
economic development and the rate of
growth. The rate of growth has been
inadequate during the last decade and
a half. As indicated in the Approach
to the Fifth Plan, the first decade aof
planning, 1951-80, achieved a trend
rate of growth of only 3.8 per cent
and the second decade, 1961-70, only

3.7 per cent. The actual perform-
ance of the economy in the Fourth
Plan period in respect of rate of

growth of domestic product shows a
substantial shortfall.  Agriculture,
which was doing well in the first two
years of the Fourth Plan, had a set-
back during the third year. On ac-
count of adverse climate factors, there
is a possibility of further decline in
production in 1972-73. Industria] pro-
duction has been growing much slower
than 8 to 10 per cent annual rate en-
visaged in the Fourth Plan. A shsrp
deterioration took place In 1966 and
the situation was not particularly
bright in 1967. The industrial produc-
tion showed a recovery during 1968
with a rise of 6.4 per cent over the
previous year. This trend was main-
tained in 1969 with a rise of 7.1 per
cent, The rate of growth, however,
dropped to 4.8 per cent in 1970 and 3
per cent in 1971. There was slight im-
provement In 1972, but it was well
below the desired 8 per cent. It seems
that industrial production has been
held back basically by two geis of fao-
tors: (1) those that have inhibited uti-
lisation of capacity and (2) those that
have inhibited growth of eapacity. A
substantial segment of the industrial
sector has been suffering from mder-
utilisation of capacity. The mala
casual factors operating, with varying
intensity, In different industries have
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been (i) Insufficient demand, (ii)
.shortage and irregular supplies of
raw materials, components, stores and
epares, (iii) shortage or unstable sup-
splies of power, (iv) tramsport bottle-
necks. (v) disturbed industrial re-
lations and (vi) other management
problems. In the case of agriculture,
shortages of inputs particularly fertili-
sers coupled with unfavourable wea-
ther conditions seem to be the main
reason for the shortfall of growth in
-this sector.

Steps to meet antielpated Demang of
Alumininm by the end of Fifth Flve
Year Plan

*420. SHRI C. JANARDHANAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the anticipated demand for
aluminium by the end of the Fifth
Plan;

5

(b) the present production capacity
in the aluminium industry; and

(¢) how Government propose to
meet the anticipated demand for
. aluminium. in the Fifth Plan perlod?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) The domestic
demand for aluminium by the end of
Fifth Plan ig estimated at 290,000
tonnes.

(b) The present installed capacity
for production of aluminium is 195,170
tonnes per annum.

(c) With a view to meeting the
growing demand on long term basis,
additlonal capacity to the extent of
235,000 tonnes has been licensed for

. implementation during the Fourth/
Fifth Plan period,
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CBL Investigations into Misuse et
Steel Allotments

3972. SHRI MOHAMMAD ISMAIL:
Will the Minister of STEEL AND
MINES be pleased to refer to the re-
ply given to Unstarred Question Ne.
8948 on the 3rd May. 1973, regarding
the prosecutions of firms and con-
tractors responsible for tbe misuse ot
steel and state:

(a) the outcome of the prosecution=
since launched against the firms held
responsible for misuse of steel allot-
ments;

(b) the outcome of the CPI's in-
vestigations into the cases of con-
tractors who disposed of gteel un-
authorisedly and the action taken to
blacklist or prosecute them; and

(e) if no action has so far
taken, the reasons therefor?

been

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Details of the follow-up action
taken against each of the firms are
given in the statement laid on the
Table of the House. [Placed in Libr-
ary. See No, LT-5470$73.]

Deterioration in physical and finan-
cial operations of Wagon Industry

3973. SHRI G. Y. KRISHNAN:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the wagon industry in
the country has been facing difficulty
for some years and whether there has
been sharp deterioration in its physi.
cal and financial operations; and

(b) it so, the reasons for the deter-
foration in the running of the wagon
industry in the cOuntry and the
steps taken or contemplated by Gov-
ernment in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
" {(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) The main reasons for the dete-
rioration in the running of the wagon
industry in the country are:—

(i) Cut back in wagon
during recession;

(ii) Delay in placement of orders;
(iii) Difficult labour situation;

(iv) Inadeqguate availability of
raw material and components;
and

orders

(v) Poor management of under-
takings in some cases.

A wide-ranging scheme for revitalis.
ing wagon Industry, which includes
timely procurement of orders at re-
munerative prices, assistance in pro
curement of materials and compo-
nents and also institutionaiising assist-

** ance through a participating industry

based organisation, has been under

implementation.

¥ arere & wiadt aan woweT
wiwwfcal & fagat & R

3974. W FEH W wEAW :
T fagm WY ¥ wvEe ¥ wfan)
mar gy wiewfat & fadwi &
‘TRFAAF 19wdw, 1973 F gard-
fog wet dem 7629 F wEC ®
¥ § Og aa A FI7 H 4T [ ¢

+ (%) wEw ¥ oft faami [
ua'ﬁnﬁ%‘ sfera mﬂﬂmﬂ'ﬂ‘
Tha T A §; WK

(=) afe gt @ 9a9 qo ad =w
g7

fodm wWwm % v AW

(s g aver fog) : (%) W ().

:;hqwmﬂw&%ﬂﬂﬂmW

wux wn fwmr @Y ogd dr e A
w e

wwdwl, ofyfaw WA, dfeoum,
w, srna s fada ¥ fasaframat

# fg=t wer w1 g wwn

3975. S FEW W4T CEAW:
wr fagm et s, ofis oo,
dfommy, ®W, wOm WK feew &
favafaaragt & fet qgrdr o & any
¥ 8w, 1973 & wardfea Tw
ST 2420 F IO F g9 § 9g T
T FAT FGT @

(%) Far wifere sy g =
A FCA A ¥ HR

(=) afz g, @t Sa e s
wr e’

faam wwrem § v WA
(st wex wv ) ¢ (%) et

() fe=hr W 93f‘a'alﬁﬁm_-'_
fererrerdi % qarg s @Y & | asmfar
1 wifea favafaaey wrE-asntar
gigfs sEm-EE R &
saa  qreegforar # s a7 ey
@wH & wwar faE wTwr &
faeafaarat wfamr@myse § -

HYFT T HHAFT 33
R /¥ T 17
dfemw 1
Hifqas aaoETET AT §9 3
S 2
gaTEET ey

s favafaare 35



47 Written Answers

Fuil # wroga & aam & ST
o gt
3976. =Y F¥W W GAW T
s W qEaie A4l og S A
P oAGT f5 Feged F wEm &
Fror w@ At i # fafew s ¥
forart wergdi Moz g 7

v wie qrate WA § Ig
(st sito Wwewmt) : EwTEElATT
# fd & wqare W, 1971 ®
feafer & waTe fafvrs vl & 140
wE i fRq T A W IR
afomrereT  #16 goAt A g v 1
aw ¥ ael ¥ fog g Sve @
g1

arl § wrew & faerow w1 wowe
T oo g H e
3977. sitfer wwre s : Far

TE W WA WA A =@ WY T
Fa1 fF

(%) =1 g #1 faame @@

T & o & fraor @ gow T
fraam & 57 w18 ; Wk

(&) afzgi, « yema @ e
I T WK FEN w7 faaor B
O & wreaw ¥ s ?

T Wi oW AT § 99-A
(ﬁqﬂ‘m) : (*) ﬂ, aﬁ ]
(@) a7 @af =

AUGUST 23, 1973

Written Answers 48

Employment of Welfare Officers in
Plantations by State Governments

3978. SHRI VAYALAR RAVI: Wiil
the Minister of LABOUR -AND RE~
HABILITATION be pleased to state:

-

(a) the names of States which have
taken steps to implement the provi-
sions of the Plantation Labour Act
which requires the employment of
Welfare Officers in Plantations;

(b) whether Government have laken
steps to persuade the States to en-
force this provision of the Act; and

(c) if so, the steps taken and Te-
sults thereof?

THE DEPUTY MINISTER IN ']IZ‘HB
MINISTRY OF LABOUR AND RE
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) Requisite information
is being collected and will be laid
on the Table of the House in due
course.

(b) and (c). The gquestion of draft-
ing model rules under section 18 of
the Plantations Labour Act, 1951 for the
guidance of the State Governments is
under consideration.

Schemes taken up by Mineral Ex-
ploration Corpemtion in Kerala

3979. SHRI VAYALAR RAVI: Will
the Minister of STEEL. AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 4324, dated
the 14th December, 1972 and state:

(a) whether the Mineral Explora-
tion Corporation has gince decided to
take up any scheme for exploring
mineral resources in the State of
Kerala; and

(b) if so, the main features thereof,
and if not, the reasons for the reluct-
ance by the Corporation to take uap
schemes in the minerat rich ate as of
Kerala?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Mineral Exploration Corporation
is considering taking up exploration
of Bauxite in the State of Kerala, and
a final decisibn will be taken after the
details of the scheme have been ex-
amined.

Geological Map of Kerala

3980. SHRI VAYALAR RAVI: Wil
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 1404 dated
1st March, 1973 regarding the ‘Geologi-
cal map of Kerala and state that pro-
gress has been made in the commercial
exploitation of the resturces as found
in the Geological Survey of Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): About 40
mining leases have been issued to
various private parties to exploit silica
sand, limeshell, china clay and fire clay
in various parts of Kerala State.
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Guildelines for Allocation of Non-
Ferrous Metals to Small Industries
through State Governments

3982. SHRI §. C. SAMANTA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether any guidelines hawe
been laid down for the allocation of
non-ferrous metalg such as cOpper,
brass and zinc to the various State
Governments for onward allotment to
the small industries and other con-
sumers;

(b) if so, the broad outlines there-
or-
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(c) whether he is aware that in the
industrial twin towns of Jagadhri and
Yamunanagar in Haryana, small in-
dustrialists are selling these precious
'mtals for which they have been
granted quota by the State Industries
Department ip black-market at exor-
bitant prices; and

(d) if so, the preventive measures
Government propose to take to ask
the State Governments concerned to
eheck such malpractices and black list
such parties and whether Government
would set up some Central Agency to
probe into the matter? -

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The information js being collected
and will be laid on the Table of the
House.

Allocation of coal wagons to small
scale industries throngh State Govern-
. ments and Union Territories

3983. SHRI S. C. SAMANTA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether any guidelines bave
been laid down for the allocation of
coal’ wagons monthly or quarterly to
the State Governments and TUnion
Territories for allotment by them in
turn, to the small scale lndustrlea and
other consumers;

(b) if so, the broad outlines thereof,
and if not, the reasons therefOr;

(c) whether in the States, small
industrialists and other consumers are
given allotment of more wagons than
their capacity to utilise them; and

(d) whether he is also aware thatin
the industrial twin cities of Yamuna-
nagar and Jagadhari in Haryana, coal
wagons are being sold by these small
scale industrialists in black market at
double the prices, if so, the preventive
measures which he proposes to take
against such anti-social practices?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). With a view to maximising move-
ment of coal by rail, a suggestion has
been made to the State GOvernments
to club the demands of small scale in-
dustries, brick-kiln owners and other
small consumers and to organise move-
ment of the supplies in block-rakes,
wherever practicable, for distribution
by State agencies, cO-operative socie-
ties and recognised associations. This
scheme is still under consideration.

(¢) The supplies to small industries
and other consumers are gponsored by
the State Governments; the Central
Government has no infOrmation that
any industry or consumer Is being
allotted more coal wagons than requir-
ed.

(d) No such instance has come to
the notice of the Central Government
or the Directorate of Industries of
Haryana Government.
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Accident in Rourkela Steel Plant

3985. SHRI SWARAN  SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there was an accident,
resulting in fire breaking out in the
- Plate Mill of Rourkels Steel Plant on
_the 28th July, 1973.

(b) whether the estimated loss and

-damage to the Plant iz above a crore.

of Rupees; and
(¢) what steps are proposed to be

taken to recover the loss and penalise..

‘the officers respoOnsible for it?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) At
about 1200 hours on the 20th July,
1973, a fire was observed in the circy-
lar triming shear area in the Plate
Mill and the cable gallery below. The
fire was cut out in two hours. It was
found that a portion of most of the
cables had been burnt,

(b) No, Sir. On the basls of a pre-
lminary examination, it is estimated
that the cost of changing and jointing
the cabl 1d nt to Rs
1,15,000. The loss of production was
roughly about 2000 tonnes of plates,
the wvalue of which would be Rs. 24

" lakhs,

(e) A Committee is investigating
into the reasons for the accident.

Mode of Distribution of Scraps- and
Defectives among Units of Small
Scale Sector and SRMA,

3986. SHRI SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the national policy for
industrialisation of the country by
setting up small scale industries is
applicable to his Ministry also;

{b) whether Government have re-

- served one-third of scraps and de-

fectives only for the 96 units of Steel
Rerolling Mills Association of India,
Calcutta and the remaining two-
third are distributed amongst 700
units in the amall scale sector result-
ing in each SRMA. unit getting
about 3 1/2 times more material than
a small scale unit, although the plant
and machinery of the units in both
sectors are similar; and

(c) if so, what steps are proposed
to be taken to end the monopoly of
SRMA. and discrimination in allot-
ment of the materials?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
contribution which the small scale
sector can make towards dispersal,
and balanced regional development
is kept in view while considering
development of the steel industry in
the country.

(b) It is correct that in accordance
with the policy for distribution of
re-rollers gcrap arisings of the main
steel producers, one-third of the aris-
ings are distributed to the units Lorne
on the lista of the Steel Re-rolling
Mills Association and the remaining
two-thirda to the units borne on the
lists of the Directors of Industries in
various States.

(¢) The Government of India have
been advising the State Governments
for the last several years not to en-
courage the setting up of further
units in this field in view of the acute
shortage of raw material and ade-
%uate capacity already established.

he units which have come up in
spite of this and with the full know-
ledge of the raw material position,
cannot claim the same treatment as
the earlier established wunits im the
field.

Training for Hydrographio Smrvey of
India and Pacific Oceans

3987. SHRI SHANKERRAO SA-
VANT: Will the Minister of DE-
FENCE be pleased to state:

(a) whether any school i proposed
to be started to train the crew for
hydrographic survey of the Indian
and Pacific Oceans;

(b) if s0, how far has the proposal
progressed;

(c) whether any State Government
has tried to wundertake a hydro-
graphic survey of its coaglal ares;
and

(d) if so, which State has done it
and with what success?

AUGUST 23, 1973
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) aad
(b). The Government of India is not
involved in the hydrographic survey
of the Pacific Ocean. Hydrographic
Survey of the Indian waters is carried
out by the Indian Navy, There is
a Naval Hydrographie School, at pre-
sent temporarily located at Cochin.
Proposals for its permanent estab-
lishment are under consideration.

(¢) No.
(d) Does not arise.
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Amount of Compensation paid to
Indlan Citizens for their Properties
left over in Pakisian and former
East Pakistan

3092. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the problem of pro-
perties of Indian and Bangladesh citi-
zens declareq as enemy properties by
the Government of India and the Gov_
ernment of former East Pakistan have
been taken up for joint discussion by
Governments of India and Bangla-
desh; and

. (b) if not, when such problems are
likely to be discussed by the two Gov-
ernments?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (&) No, Sir. -
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(b) The Bangladesh Government
is preoccupied with urgent problems
of reconstruction and other import-
ant problems remain to be resolved
between India, Bangladesh and
Pakistan, The question of properties
can be taken up at a more appropri-
ate time,

Proposal for Extension of Limit ef
Fishery Zonp in Sea by India

3093. SHRI ARVIND M. PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are con-
sidering extension of India’s sea area
in respect of fishery zone as Pakistan
has done;

(b) if so, the site where it is likely
to be extended; and

(c) to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (¢). The question of
protecting India's legitimate interests
in the fishery resources of the sea
adjacent to its coast, and the means
available to it for the purpose, are
under consideration of the Govern-
ment of India. In the view of the
Government of India, every coastal
state should be entitled to establish
an exclusive fishery zone in the sea
outside itg territoria] waters.

The question’ of fisheries will come
up for consideration at the UN Pleni-
potentiary Conference on the Law of
the Sea to be held in Santiago, Chile
in 1974, for which preparatory work
is being done in the UN Sea-bed
Committee. India has, along with Sri
Lanka, Canada, Kenya, Madagascar
and Senegal, submitted a proposal
on the exclusive fishery zone in the
Sea-bed Committee on July 19, 1973.
The proposal has received conmsider-
able support from a large number
of States from all the continents.

AUGUST 23, 1973
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The question of extending India's
sea area in respect of fishery zone
will be considered by the Govern-
ment of India in the light of its viewa
and the developments referred to im
the previous paragraph.

Mannfacture of Crankshaft Grinders
by Machine Tool Corporation of India

3994, SHRI PILOO MODY: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Crankshaft Grinders of
the gize 84" and above are being
manufactured by the Machine Tools
Corporation of India or by any public
or private company in India; and

(b) if not, the reasons why the
import of such machines is not being
allowed in spite of the fact that such
imports are allowed under the Import
Policy for 1971-727 '

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Crankshaft Grinders  having
swing over bed of 680 mm (27.0
inches) and distance between centres
2600 mm (120.3 inches) are being
manufactured only by M/s. Machine
To9l Corporation of India Ltd., Ajmer.

(b) In view of (a) above, imports
are not allowed. In the year 1971-72
Crankshaft Grinderg having swing
over bed of 630 mm (25 inches) and
distance between centres 2184 mm
(86 inches) were banned.

HMT’s Plan to make Plants for
Manufacturing Bulbs

3995. SHRI P. VENKATASUB-
BATAH: Will the Minister of HEAVY
INDUSTRY be pleased to state;

(a) whether the Hindustan Machine
Tools has drawn up a plan to make
plants for manufacturing bulbs and
has submitted the same to Gowvern-
ment;

Ay
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(:b) if so, the broad outlines there-
of and whether it has been approved,
and

(c) the allocation mads for the

purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) to (c). M/s. Hindustan Machine
Tools Ltd.,, Bangalore, have recently
submitted a proposal for the manufac-
ture of lamp and lamp components
and GL.S, lineg in their Hyderabad
unit in collaboration with M/s United
Incandescent Lamp & Electrical Com-
pany Limited, Hungary (referred to
as TUNGSRAM). This proposal is
under the consideration of the Gov-
ernment. The proposal comprises of
a comprehensive package of techni-
cal and technological assistance,

Nuclear Bomb

3996. SHRI SHANKERRAO SA-
VANT: Will the Minister of DE-
FENCE be pleased to state:

(a) which nations in the world are
in possession of the nuclear bombs;

. (b) which nations in the world are
in possession of the know-how of the
nuclear bomb; and

(c) where does India stand with

to the nations possessing

the nuclear bombs and the nations

possessing the know-how of the
nuclear bomb?

.THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
According to available information,
USA, USSR, UK, France and China
are in the possession of nuclear bombs.

.the Parliament Library.
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(b) There are no authoritative re-
ports to indicate which countries are
likely to be in possession of the know=
how for making nuclear bombs.

(c) Government’s policy with re-
gard to the production of nuclear
weapons has been explained to Par-
liament on many occasions. The
policy is to use nuclear energy for
peaceful purposes only, In the con-
text of this policy, the question of
India’s position wvis-a-vis  nuclear
nations doeg not arise.

Plan for introduction of Automation Im
Industries

3997. SHRI BANAMALI PATNAIK:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether any plan has been
drawn for automation in industries;

(b) if so, the names of the indus-
tries in which this plan is proposed
to be introduced; and

(¢) what are its implications and
the steps taken to remove the doubts
in the minds of the labourers about
retrenchment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to (¢). The Govern-
ment of India set up a Committee on
Automation which submitted its re-
port on the 2Znd June, 1972. Copies
of the Report have been supplied to
The "Report
is under examination by Government.

Entering of Bharat Earth Movers, Lid.,
in Export Market

3998. SHRI P. M. MEHTA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether the Bharat [Earth
Movers Ltd, has entered the export
market in a small way;
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(b) if so, whether the attempts are
now being made to find market in
Middle-East countries; and

"(¢) if so. to what extent it had

achieved success?

THE MINISTER OF STATE [(DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE ¢SHRI1
VIDYA CHARAN SHUKLA): (a)
Bharat Earth Movers Ltd., made a
modest beginning in export of their
products during 1970-71. The value of
exports during the last three years
achieved by this Cempany is as
under:—

(Rs. in lakhs}
1970-71 16.01
1971-72 14.97
1972-73 22.88

(b) and (c). The Company is mak-
Ing efforts to establish market for its
products in Asian countries, including
the Middle East. It will, however,
take some time before the results are
known.

Non-observance of Shop Rules In
Vasant Vihar, New Delhi

3999. SHRI SAKTI KUMAR
- SARKAR:

SHRI G. P. YADAV:
Will the Minister of LABOUR AND

REHABILITATION be pleased to
shate:

AUGUST 23, 1973
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(a) whether there are complaints
that in thé residential colony of
Vasant Vihar, New Dethi working
hours and weekly holidays are not ob-
served by certain shop-keepers; and

.

(b) if so, the action taken in

matter?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI C. VENKAT-
SWAMY): (a) and (b). In the Vasan¥
Vihar Colony in New Delhi there are
about 30 shops, out of which 14
shops, wviz., Restaurants, Pan Shops,
Bakeries, etc.,, are exempted from -
the provision of opening and closing
hours and weekly close day fixed un-
der the Delki Shops and  Establish-
ment Ach

Some complaints were received
against one particular shop. The said
management was challaned on 12-3-
73, 15-3-73, 10-5-73 and 13-8-73, for
keeping the shop open after the pres-
eribed closing hours of 7T P.M. No
other complaint regarding violation .
hag been received in 1973 up-to-date.
Inspections are done from time to time
to detect the violation of the provi-
sions of Delhi Shops and Establish-
ments Act. During the period from
1st March, 1978 to 15th August, W73,
31 prosecutions have been filed for
violation of various provigions of the
Delhi Shops and Establishments Act
against the owners in Vasant Vihar
area, details of which are given bte-
low:—

1. Section 15 (Opening and closing hours) 26
2. Section 35 (Non-prodyction of records) I
3. Section 33 (Noa-maintenance of record) . 2

4. Jection 34 (Non-issue of appointment létters) . 2
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Total investment in Heavy l.ldlliﬂu
during 1973—76 for Bibar in General
and Chotanagpur area in Particular

4000, KUMARI KAMLA EKUMARL
Will the Minister of HEAVY 'IN-
DUSTRY be nl'eued to state:

(a) the total investment proposed to
be made by Government in the Heavy
Industries during the years 197376
for Bihar in general and Chotanag-
pur area in particular; and

(b) the main features of the pro-
gramme under consideration for
Bihar in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). There is a proposal to
increase the Heavy Machine Building
capacity at the Heavy Engineering
Corporation, situated in Chotanagpur,
Ranchi, Bihar State during Fifth and
Sixth Plan periods. A decision re-
garding this investment will be made
after the additional requirements have
been fully assessed.

Employment of Indians in West
Germany

4001, KUMARI KAMLA KUMARIL
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the total number of Indian
nationals in West Germany at
present;

(b} the number of those who are
employed there; and

(c) whether West Germany is ready
1o give employment to more Indians,
if so. to how many?

- TAE MINISTER OF STATE IN THE
MINTSTRY OF EXTERNAL AF-
FATRS (SHRI SURENDRA PAL
SINGH): (a) [Total number of Indian
nationalg duly registered with the au-
thorities of the Federal Republic of
Germary is 9,747.

1812 L.S—4.

" tion,
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(b) Numbper of Indian nationals
employed in the Federal Republic as
on 30th Jume, 1972 is 5,018.

(c) As a rule the Federal Republc
of Germany does not encourage em-
ployment of citizens from non-EEC
countries except when such employ-
ment is governed by bilatera]l agree-
ments as with Turkey, Yugoslavia and
Spain.

-

Indian Army Personnel killed by
Rebel Nagas, Kookles and Tribes of
Frontier Area

4002. KUMARI KAMLA KUMARI:
Will the Minister of DEFENCE be
pleased to state the number of Indian
army personnel killed by rebel
Nagas, Kookies and Tribes of Frontier
area in the year 1972-737

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Eight.

Piecemeal Repatriation of P.0O.Ws.

4003. SHRI YAMUNA PRASAD
MANDAL:

SHRI PRABODH CHANDRA:

Will the Minister of DEFENCE be
pleased to state the reasons for piece-
meal repatriation of Pakistani P.O.Ws?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Pakistani
Prisoners of War have so far been re-
patriated either on humanitarian and
compassionate grounds or as a measure
of good-will. In addition, all Pakistani
prisoners captured from the Western
Sector as well as Pakistani Merchant
seamen and passengers apprehended
from Pakistani wvessels on the high
seas have also been repatriated. n
the recent Indo-Bangladesh Declara-
simultaneous repatriation of
Pakistani Prisoners of War and Civi-
liang under protective custody, except
those required by Bangladesh for trial
on war crimes, the repatriation of .
Bangalees detalned in Pakistan and the



67  Written Answers

repatriation of Pakistanis in Bangla-
desh who have opted for repatriation
to Pakistan, has been propdsed. The
negotiations under the framework of
this declaraiion arc being held with
the Government of Pakistan.

FuncHions of Hindustan Copper
Corporation located in New

Delhi
4004, SHRI B. K. DASCHOWDHURY:
Will the Minister of STEEL AND

MINES be pleased to state:

(a) the functions of the Hindustan
Copper Corporation now located in
Delhi and the strength of officials in
different cadres along with monthly
pay bill;

(b) the rent per month for housing
the offices of the said Copper Corpora-
tion at Delhi and to whom the rent is
paid;

(¢) whether the present strength of
the staff is required by the Hindustan
Copper Corporation at the moment:
and

(d) if so, the reasons for recruiting
so much staff and incurring so high
expenses per month?

THE DEPUTY MINISTER IN THE
MINISTRY' OF STEHEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
present functions of 4he office of Hin-
dustan Copper Limiteg located at
Delhi are ag follows:—

{i) To plan, direct and execute mar-
ket promotional activities and Seeding
Programme for Triple-super-Phos-
phate to be produced at ¥hetri Cop-
per Project.

(ii) To sell rolled products and Nic-
kel sulphate produced at Indiam Cop-
per Complex, Ghatsila.

(iii) Ta undertake local purchases
for Ehetri Copper Project.
(iv) To keep liaison with Govern-

ment Departments for expediting the
issue of sanctions, Import licences etc

AUGUST 23, 1973
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The total strength of officials at the
Delhi Office as on 1-8-1973 is as fol-
lows:—

Class I—14
Class 11I—4

Other categories

including clerks

ang peons,

The monthly pay bill in respect of
them is Rs. 41,300,

(b) The total monthly rent for the

28

office premises is Rs. 14,430/-. The
rent is paid to seven individual
OWners.

(e) and (d). The present strength of
the Officers working at the Company’s
Delhj Office is somewhat in excess of
the work to be performed at the pre-
sent moment. The officials include
those recruited to organise a Com-
prehensive Seeding Programme by
using imported triple-super-phospbate
during the Calender year 1973. How-
ever, due to unavoidable reasons, it
has not been possible to arrange the
imported supplies of triplesuper-
phosphate so far. At present the Delhi
Office of the Company is undertaking
market promotional activities by using
indigenously produced triple-super-
phosphate, The office premises were
also taken on rent keeping in view the
ultimate size of the fertilizer market
division for organlsing sale of abouf
2,00,000 tonnes of Triple-super-Phos-
phate from the Khetri Plan which is
expected to be commissioned during
1974. The need for the gtaff and space
hired is proposed to be reviewed.

Rules Government Appointment of
Local Persong by Foreign Missions in
India
4005. SHRI B. K. DASCHOWDHU-

RY:
SHRI R. N. BARMAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any foreign mission or
any other foreign agency, relief orga-
nisation etc. can appoint or reeruit
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local persons without permission of
Government;

(b} the rules and regulations to be
observed in this respect by any foreign
mission, organisgtion or relief associa-
tion functioning in India; and

(c) whether there is any provision
for punishment or to declare -‘Head of
such Mission or Organisation as "Per-
sona-non-grata” for any violation of
such rules?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
For employing Indian nationals, foreign
missions  stationed in India do not
need any permission from the Govern-
ment. However, whenever a foreign
mission approaches the ‘Government
for wverilying the service antecedents
of an Indian national, this is done by
us.

(b) ang (c¢). Do not arise.

Steps to wipe out Losses incurred by
Neyveli Lignite Corporation

4006 SHRI MUHAMMED
SHERIEF:

SHRI M. M. JOSEPH:

Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given to Unstarred Question No. 617
regarding the loss suffered by the
Neyveli_ Lignite Corporation and state
the steps proposed to be taken by Gov-
ernment to wipe out the losses incur-
red by the Corpcration in the past?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
Neyveli Lignite Corporation has been
sustaining losses mainly due to low
preduction’ and consequent nOn-avail-
ability of lignite to operate the diffe-
rent consuming units at their optimum
levels and@ also owing to operational
and process difficulties in the Fertiliser
Plant, The followng steps have been
taken to wipe out the losses incurred
by the Corporation in the past:—

(i) The present production capa-
city of the Neyvell Lignite

(ii)

(iif)
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Mine is about 3.6 mullion
tonnes per annum. Production
of lignite is planned to be in-
creased to 4.5 million tonnes
by 1975-76 in the first stage
for which ancillary equipment
worth Rs. 11.62 crores includ-
ing replacement equipment, is
in the various stages of pro-
curement.

It has been estimated that
about 6 to 6.5 million tonnes
¢l lignite will be required
to operate the consuming units
namely Thermal Power Sta-
tion, Briquetting and Carboni-

sation Plant, and Process
Steam Plant. Accordingly, a
proposal to increase further

the lignite production capacity -
from 4.5 million tonnes to 6.5
million tonnes per anoum
with an investment of Rs. 36
crores on specialised mining
equipment is also under active
consideration of the Govern-
ment. At the above level of
production, the Project is ex-
pected to be viable.

The maximum realisakle capa-
city of the Fertiliser Plant
under present condition of
operation is estimated to be
90,000 to 1,00,000 tonnes of
Urea against its rated capacity
of 1,52,000 tonnes per annum.
A technoeconOmic study has
recently been conducted by
the Fertiliser Corporation of
India for Neyveli Lignite .Cor-
poration for the replacement
of lignite by fuel oil for gas
production in the Fertiliser
Plant with a view to improv-
ing production to 1.52.000
tonnes of Urea per annum.
The above report is. at pre-
sent, under consideration of
the ‘Government.

(iv) With a view to improving the

finaneial resources of the Cor-
poration, the question of re-
organising its Capital struc-
ture is also under cOnsidera-
tion of the Government.
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Lock-Out in Pulp Division of Gwalior
Rayon, Mavoor

4007. SHRI MUHAMMED SHERIFF :
SHRI M. M. JOSEPH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Birla-0wned Gwalior
Rayon at Mavoor near Kozhikode de-
clared a lock-out of the Pulp Division
of the factory on 24th July, 1973;

(b) if so, the reasons for the lock-
out; and

(c) the steps taken by Government
to get the factory reopened?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (c). The matter falls
essentially in the State sphere. Ac-
cording to available information, the

" management declared lock-out in the
Pulp Division of the factory from July
24, 1973 following alleged labour un-
rest go-slow by the workers over their
demand concerning interim relief. The
workers are also reported to have
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secure cancellation of suspension
orders issued by the management to
six employees. The State Industrial
Relations Machinery is seized of the
matter.

Earnings of Hindustam Machine Tools
from Imports as against their value in
Domestic Market

4008. SHRI G. Y. KRISHNAN:

SHRI C. K. . JAFFER SHA-
RIEF:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the actual amount which the
Hindustan Machine Tools has earned
from exports effected during the last,
two years as against their value in the
domestic market;

(b) whether any decision has been
taken to create a Holding Company
for HM.T.; and

(c) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE -
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The actual amount earned by HMT

gheraoeq the Factory Superintendent from the exports during the years
on the evening of July 23, 1973 to  1871-T2 and 1972-73 are glven below:—
1971-72 Machine Tools .R.a. 93.64 lakhs
. Watches Rs. 92,374
1972-73 Machine Tools . Rs. 108.37 lakhs
Watches . . Rs. 96,968
Exports realisations work out t0 Allotment of Imported Stainless Steel
about 70 to 75 per cent in the case of to States

Machine Tools and about 40 to 45 per
cent in the case of wrist watches over
the domestic market prices of these
items.

(b) and (¢). Government has under
its consideration a proposal to reorga-
nise the ‘management pattern of HMT
with a view to bringing about wider
dispersal of management and entre-
preneurial initiative and responsibili-
ties. The modalities of the proposed
reconstruction are being worked out.

4009. BHRI G. Y. KRISHNAN:

SHRI C. K.
RIEF;

JAFFER SHA-

Wil the Minister of STEEL AND
MINES be pleased to state the quan-
tity of stainless stee] imported and the
total allotment made to each State
during the last three years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): 1. Data
on import of Stainless Si=el during
1969-1970 to ]972-73 (April, 1972 to

imports are made against import licen-
ces/release orders issued by the Chiet
Controller of Imports and Exports,
based on import application from each ,
unit. State-wise allocation statistics are

August, 1972) are given below., As not available.
Quaantity in tonnes
" Value in Rs. "000.
- (Upto August, 1972)
S.L.  Description 1969-T0 1970-71 1971-72  1972-73

Qty. Val Qty. Val

Qty. Vil Qty. Val.

fomdpiemnfnin{mml - so Bo3 22 192 I 5
2. Wire rods of stainless — 79 933 102 1006 158 1655
alloy steel.
3. Bars, rods (excl.
wire rod) of stainless alloy steel..  ~ | j— 603 5193 1426 10822 1424 8654
4. Stainless steel sheets
I* 26 mm and above in
thickness (18 B. G. and .
thicker) but below 3mm 2431 10481 5733 22252 4094 20827 1166 11220
5. Stainless steel sheets
0.9 mm to 0 §6 mm in thickness
(21BGto25BG) 89 606 136 o943 623 6976 56 317
6. ?stth;lr of Stainless
below 3mm in thick-
e 6765 33541 8839 64795 7954 51499 2030 I3541
7- Hoop and of stainless steel . 43
mpu!hg:edukelp 472 3939 15808289 286 2566

Torar (1to7)

9285 44628 15912 98858

15801 10861 SI21 37958

(—) Statistics are not

available separately.

2. Ad-hoc imports of stainless steel sheets for utensil making of 0.711 mm
thickness in 1970-71 and 1971-73 were distributed as below:

Name of State

1970-71 1971-72

( Qty. n
toness)
Andhra Pradesh . . 51 425
21 6
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Name of State 1970-71  197I-72
(Qty. in
tonnes)
* Gujgrat 64-25 36
Haryana 143 ‘68
Kerala 235 64
jammu & Kashmir 24°7% 16
Tamilnadu . = 24'75 72
Madhys Pradesh . 119 12
Mabharashtra 643 312
Mysore 171 101
Nagaland 10 4,
“Orissa 19 9
Punjsb 41-23 29
TRajasthan . 30" 50 21
U.P. 103 37
West Bengal 41°75 19
Delhi . 109 140
Himachal Pradesh 36°57 23
Pondicherrv 18 10
Tripnlm 10 4
Manipur 10
‘Goa, Daman & Diu . 10 6
Meghalaya . 10 5
wChandigarh . . . 2

-Commissioning of all the Units at
Ehetrl Copper Complex

4010. SHRI N. K. SANGHI: Will the
‘Minister of STEEL AND MINES be
pleased to state:

(a) whether all the units of Khetri
Copper Complex are likely to be com-
missioned by 1974;

(b) by what time the optimum pro-
duction of 31,000 tonnes of copper is
likely to be achieved: and

< F

(c) the total production of copper
rom the Khetri Mines in 1972 and in
the first quarter of 1973 and whether
this production is according to the tar-

get fixed? .

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Al
the units of Khetri Copper Project are
likely to be commissioned in 1974.

(b) Optimum production at Khetri

Copper Project is expected to be
achieved in a phased manner by 1978-

7.
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(e) The production oi copper at the
XKhetri Copper Project in 1972 and in
the 1st quarier of 1973 was nil as the
Project 1s still in the construction
stage. The question whether the pro-
duction is according ta {he targets fix-
ed therefore does not arise.

.

Application of Provident Fund Act and
‘Gratuity Act to Construction Industry

4011. SHRI SAMAR MUKHERJEE:
Will the Minigter of LABOUR AND
REHABILITATION be pleased to state:

(a) why constiruction Industry js ex-
<luded Irom the purview of Provident
Fund Act;

(b) what alfernative benefit has been
provided to the construction workers
to compensate them for this deprival
inspite of temporary and insecure
nature of their services; and

(¢) whether construction- Industry
‘Establishments are covered by Gratuity
Act, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATS-
WAMY): (a) and (b). The question
of extension of the Employees' Pro-
vident Funds and Family Pension
Fund Act, 1952 to the building and
Construction Industry has been con-
sidered but the Act could not be ex-
tended to this Indusiry because of the
seasonal nature of occupation of a
high proportion of workers and their
frequent migration from one empl2yer
to another. No alternative benefit has
been provided to these workers under
ary other law.

{c) Under Section 1(3) of the Pay-
ment of Gratuity Act, 1972, every
shop or establishment within the
meaning of any law for the time being
in force in relation to shops and estab-
lishments in a State. in which 10 or
more persons are employed or were
employed on any day of the preceeding
12 moriths are covéred under the Act.

BHADRA 1, 1895 (SAKA)

Written Answers 78

Closure of Palakhemundj Mini Steel
Faetory Orissa

’

4012. SHRI GIRDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the mini-steel factory
(small scale) at Palakhemundi in Gan-
jam Distriet of Orissa has been closed
for the last three years,

(b) if so, the reasons therefor; and

(c) whether Government of Orissa
propose to take steps to improve the
working of this factory in Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MIN'ES
(SHRI SUBODH HANSDA): (a) to
(¢). The information is being collect-
ed and will be laid on the Table of the
House.

Scientists in various Institutes brought-
under the Director Genera) of Armed -

Forces Medical Services

4014, DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 1630 on the 2nd August,
1973 regarding the scientists in various
Institutes brought under the Director
General of Armed Forces, Medical
Services and state-

(a) whether this arrangement has
been strongly resented to by the Direc-
torate of Medical Sciences gf the Def-
ence Research and Development Orga-
nisation on the ground that the defence
forces as users should not load them-
selves with such research as civilians
are capable of handling in gpecialised
industries;

(b) whether the scientists have ex-
pressed the view that if at all the
INMAS js to be attached to another
organisation doing =imilar work, it
thould be the Bhaba Atomic Research
Centre; and :

{c) the reaction of Government
there to?

E]
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) No, Sir.

(b) No specific
INMAS should be attached to the
Bhaba Atomic Research Centre has
been made by the scientists.

suggestion that

(c) Does not arise.

Condition of People of Indian Origin
in Burma

4015. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether attention of Government
has been drawn to an article published
in the ‘Statesman’ dated the 28th July,
1973 under the caption ‘Indians in
Burma' regarding the condition of the

people of Indian origin in Burma;

(b) whether these facts and informa-
tion given therein are wholly or subs-
tantially correct;

(c) whether the matter has been
taken up with the ‘Government of
Burma and if s°, the outcome thereof;

(d) whether the Minister of Exter-
nal Affairs took up the matter with
the Government of Burma during his
visit to Rangoon; and

(e) the steps taken by Government
to safeguard the interests of the peo-
ple of Indian origin?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFATRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen the article in
question. :

(b) The article contains several fac-
tually inaccurate statements, To cite
only a few, the number of document-
less persons is about 100,000 and not
400,000 and repatriation facilities are
not denied to them. There is also no
basis for the statement in the article
that 80,000 persons are ready for re-
patriation.
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(c) to (). Questions affecting Indians.
in Burma such as the grant of citizen-.
ship, compensation for assets left be-.
hind, etc. have been the subject of
consideration and discussions by both
the Governments and were also discus-
sed during the visit to Burma of the
Minister of External Affairs. Since
1964 Government have provided on a
regular basis repatriation facilities to
people of Indian origin who intend to
return and settle in India and who
have not opted for or acquired foreign
nationality,

Accommodation for Jawans and their.
Families

4016. SHRI C.JANARDHANAN: Will
the Minister of DEFENCE be pleased
to state: .

(a) what further progress has been
made in providing housing accommo-
dations for jawans and their families,

(b) the expenditure so far incurred
in this respect;

(c) the plans for the construction of
houug for the Armed Forces person-
nel in the Fifth Plan period; and

(d) the estimated cost involved?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
number of quarters constructed for
the Army personnal during the last
three years is as follows:

1970-71  1971-72 1972-73
Officers 1,043 598 622
Others 6,646 6,150 6,387

(b) An expenditure of about Rs. 113
crores has been incurred on the pro-
vision of married accommodation for
the Army personnel from 1966-67 tq
1972-73.
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(c) and (d). No separate provision
for housing accommodation exists in
the Five Year Defence Plan (1976-71
to 1074-75). However, a sum of Rs. 86
crores out pf the total provision made
therein for Capital Works was intend-
ed to be spent on married accommo-
dation for Army personnel The ac-
tual expenditure to be incurred on the
provision of married accommodation
for the personnel of the three Services
will, however, depend on the finances
available for that purpose each year.

Reduction in disparities between
Officers and Jawans

4017. SHRI C.

JANARDHANAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the" steps taken to reduce the
existing  disparities between Officers
and Jawans in the matter of pay and
allowances; and

(b) what additional expenditure is
expected to be incurred in this con-
nection?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Broadly
speaking, the existing disparities bet-
ween officers and jawans of the Armed
Forces, in the matter of the pay and
allowances admissible to them, would
be reduced as a result of the enhance-
meit of the pay scales of personnel
below officer rank and continuance
of the existing scales of pay in the
case of officers of the highest ranks, as
recommended by the Third Pay COm-
mission. This would bring down the
cefling-to-floor ratio thereby narrow-
Ing the disparity. The Report of the
Pay Commission is under active consi-
deration of the Government..

(by The  additional expenditure
would depend on the final decisions of
Government on the recommendations
of the Pay Commission.
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Need for under-water Acoustic and
Thermal Maps of Seas for Naval
Defence

4018. SHRI C. JANARDHANAN!
Will the Minister of BDEFENCE be
pleased to state:

(a) whether Government have
realised the need for wunderwater
acoustic and thermal maps of the seas
surrounding India for effecive plann-
ing of naval defence; and

(b) if so, what steps are being taken .
to prepare such maps?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Gov-
ernment are aware of the need for
under-water acoustic and thermal
maps of the seas surrounding India.

(b) The National Institute of
Oceanography and various other agen-
cies are carrying out work in this fleld.
The Indian Navy plays a major role
in this respect. There are plans for
modernising and expanding the exist-
ing facilities.

Indo-U.S Relations

4019. SHRI H. N. MUKERJEE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Prime Minister had
told members of the Christian World
Seminar who called on her recently
in New Delhi that India and U.S.A.
were trying hard to clear some mis-
understandings arid have friendly rela-
tions;

(b) if so, how far the efforts in
clearing the misunderstandings have
succeeded; and

(c¢) who had taken the initiative in.
this respect?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) In her meeting with re-
presentatives of the Christian World
Seminar, the Prime Minister referred
to attempts by India and the US.A. to
clear any misunderstanding that may
have arisen and have friendly rela-
tions.

(b) Both sides now have a better
understanding of each other’s view-
point with regard to the future of
Indo-U.S. relations.

(¢) The desire for improved rela-
tions is mutual.

Proposed UN. Team to take over ad-
ministration of Namibia

4020,"SHRI H. N. MUKERJEE:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether all attempts made by
the U.N. to persuade South Africa to
hand over administration of Namibia
to the World Body have failed; and

(b) if so, whether India propose to
move the U.N. to send a team of U.N.
officials to Namibia to take over the
administration of the territory?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA. PAL SINGH):
(a) Yes, Sir.

(b) India has been an active partici-
pant in discussions on the issue in the
United Nations Council for Namibia
and the UN Committee on the Decolo-
nisation and acts in close consultation
and cooperation with African, Asian
and other countries in this matter.

It is India’s view that the UN Secu-
rity Council should act on the advisory
opinion of the International Court of
Justice 'which considers South Africa's
nresence in Namibia illegal.
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At a meeting of the Security Council
in 1971, the Indian representative
suggested that the Security Council
by a formal declaration put the ad-
ministration of Namibia under the
U.N. Trusteeship Council, to be adminis-
tered through the Council for Nami-
bia. The Indian representative fur-
ther stated that if South Africa refus-
ed to withdraw and handover the ad-
ministration of Namibia, economic and
military sanction could be considered;
the Council could then take necessary
action to ensure South African with-

drawal. 4

Reduction in Expenditure on Diploma-
tic Missions Abroad

4021. SHRI H. N. MUKERJEE:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the measures taken by
Government to reduce expenditure on
major Indian diplomatic missions ab-
road have produced any results;

) (b) if so, the total saving effected
in the last two years with Embassy-
wise break-up; and

(c) the total saving expected in the
current year?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) and (c). Statements are placed
on the table of the House. [Placed in
Library. ‘See No. LT-5471/73.]
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Produetion of Coking Coal

4023. SHRI BHOLA MANJHI:
SHRI RAMAVATAR
SHASTRI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) what were the production tar-
gets for coking coal for the months of
April, May, June and July, 1973 res-
pectively;

(b) how much production targets
have been fulfilled month-wise; and

(c) the reasons for fall in produc-
tion, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(e). Information is being collected and
will be laid on the table of the Lok
‘Sabha.
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Lending of Services of Indian Doctors
to Foreign Countries

4025. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state .

(a) the names of the countries which
have approached the Government for
lending the services of Indian doct?rs
for use in their respective cOuntries
during the last two years; and

" (b) the terms and conditions o_i land-
ing their services to the countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Afghanistan, Fiji, Ghana, Guyana,
Iran, Irag, Jordan, Kenya, L[byl.
Nigeria, Oman, People’s Democratic



87 Written Answers

Republic of Yemen, Somalia, Sierra
Leone, Uganda, Zaire, Zambia and
Zanzibar.

(b) The services of Indian doctors
are made available to foreign coun-
tries either under technical assistance
schemes such as Indian Technical and
Economic  Cooperation Programme
(ITEC) or on a personal contract bet-
ween the doctor and the foreign Gov-
ernment or institution. In the former
case, the expenditure on the deputa-
tionists is met by the Government of
India either wholly or partially (de-
pending upon the facilities which the
host country would be prepared to pro-
vide) on items such as pay, compensa-
tory foreign allowance, rent free acco-
mmodation, children's edueation allow-
ance, cost of passage for the doctor and
entitled members of the family, free
medical facilities, leave  and holiday
passage for the children of the depu-
tationists staying in India, all accord-
ing to the general Government orders
in force. The emoluments are free of
income tax in the country of assign-
ment.

In the latter case all expenditure on
the Jdeputationists is borne by 'the
foreign country concerned on terms
and conditions mutually agreed upon.

In both cases the services of doctors
are normally lent for a period of three
years extendable to five years with the
approval of the Central Establishment
Board. Doctors in Central and State
Government service are allowed to re-
tain a lien on their posts amnd the
period of deputation is treated as
leave.

Introduction of Life Insurance for
Trainee Pilots

4026. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is any proposal
under the conideration of Govern-
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ment to introdyce.Life Inurance for
trainee pilots; and

(b) if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN BAM): (a) and
gb). A proposal to provide appropriate
insurance cover at Government ex-
pense of Flight Cadets under flying
training against death and disability
was examined in the past and was not
found feasible, The guestion of pay-
ment of compensation to the next of
kin of Flight Cadet killed in accident
has been reviewed recently. An ex-
gratia Payment of Rs. 20,000 on ad-
hoc basis is now being made in such
cases without applying any means test.
In the case of Flight Cadet drawn from
the ranks of the IAF, an ex-gratia pay-
ment of Rs. 42,000, in addition to other
terminal benefits, is admissible. This
arrangement is considered adequate.

Recruitment of local people against
posts carrying pay up to Rs. 500 P.M.
in Rourkela Steel Plant

4027. SHRI GAJADHAR MANTHI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the assurances both
written and verbal given by the
Ministry that all posts carrying pay
upto Rs. 500 per month under the
Rourkela Steel Plant should be filled
up by local people, has been adhered
to by the Rourkela Steel Plant manage-
ment; and

(b) if so, the number of persons
appointed during the last one year
specifying local persons and cthers
separately?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STEEL AND WMINES
(SHRI SUBODH HANSDA): (a) As
provided for in the recruitment policy
enunciated by Government for mak-
ing appointments in the Public 1Inder-
takings, recruitment to all posts car-
rying scales of Rs. 450—Rs. 7715 and:
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below is being made by the Rourkela
Steel Plant through the local Employ-
ment Exchange. The local Additional
District Magistrate is an Associate
Member of the recruitment committee
of the Rourkela Steel Plant.

(b) No separate State-wise statisiics
are being maintained of persons ap-
pointed to posts in the Plant. -

Standard of N.C.C.

4028. SHRI NAWAL KISHORE
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the standard of N.C.C.
has been fast deteriorating in the
country during the past few years;

{b) it so, the reasons therefor: and

i(c) the steps being taken by Gov-
ernment to improve the standacd of
N.C.C.7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK):"(a) No, Sir.

(b) Does not arise.

(c) Government have appointed a
high level Committee under {he
Chairmanship of Dr. G. S. Mahajant,
Vice Chancellor, Pune University to
evaluate the N.C.C. scheme with specl-
fic reference to its aims and to re-
commend changes, if any. required to
be made in the Scheme to improve its
quality, effectiveness ang popularity.
The recommendations of the Comn-
mittee are expected o be recelved by
the end of 1973.

Ration and Ammunition supplied to

4029. SHRI NAWAL K
SHARMA: Will the Minister of E
FENCE be pleased to state:

(a) whether a sub-standard ration
and ammunition are supplied ‘'to
N.C.C.; and

(b) if so, whether investigations are
being conducted in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) No, Sir.

(b) Does not arise.

Review of Coal Distribution System
in Gaya and Nawadah of Bihar

4030. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether in spite of the increased
coal production consumers in the Dis-
tricts of Gaya and Nawadah of Bihar
are not getting it regularly ard 1m
adequate quantity; and

(b) if so, whether Government pro-
pose to review the distribution sys-
tem?

IN THE

THE DEPUTY MINISTER I
MINES

MINISTRY OF STEEL AND
(SHRI SUBODH HANSDA): (a) Ow-
ing to considerable increase In “re-
quirement of coal of power houses
and Steel Plants which enjoy high
priority for allotment of wagons, re-
latively low-priority consumers,
especially those who get their coul
by rail, have had to face shortages of
coal in the recent months all' over the
country. The Government is not awsre
of any special difficulty faced by
consumers of Gaya and Nawadah Dis-
tricts of Bihar.

(b) The Railways and the coa! pro-
ducing organisations are taking a
number of steps to augment mowve-
ment of coal and these are expected
to improve the situation progressive-
ly. The Government have also recent-
ly constituted a high level committee
to look into the problems of coal trans-
port and distribution to ensure re-
gular supplies to the warlous con-
sSumers.
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Metal

4031. SHRI K. LAKKAPPA .

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the Heavy Engineering
Corporation has set a record hy pro-
ducing a casting requiring the pouring
of 140 tonnes of liguid metal; and

(b) if so, what is the weight of the
casting?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) For the first time the HEC has
produced a casting which involved the
pouring of 146 tonnes of liquid metal.

(b) The roygh weight of the casting
after fettling was 75 tonnas while
after fully machining its net we:ght
wag 53 tonnes.

Stee] Bank  help in reducing delays
in setting up Projects

4032. SHRI K. LAKKAPPA:
SHRI SHRIKISHAN MODI:

° Will the Minister of STEEL AND
MINES be pleased to state:

1
(a) whether Steel Bank has helped
to reduce delays in setting up projects;

{b) if so, whether it has also
~succeeded in matching priority de-
mands and actual availability of
critical steel items;

(c) whether the Bank is proposing
to open stock and distribution centres
in the couniry; and

(d) if so. the hrnad outlines of the
proposall
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Various Project Authorities have ob-
tained materials from Steel Bank. As
Steel Bank supplies art made from
ready stock, the delayg in execution
of Projects have been reduced.

(b) To some extent the Steel Bank
has succeeded, within the limitations”
of availability of materials abroad.

[
(c) and (d). The Bank is at present
operating from warehouses organised
by Hindustan Steel Ltd. at Calcutta

and Bombay. It is proposed to ope-
rate from Madras, Vizag and Delhi
as well.

Steep fall in production of Steel during
the last three months in Eastern
Region

4033. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there has been a steep
fall in the production of steel in the
last three months in the Eastern
region; and

(b) whether steel supplies’ to all
priority consumers would be main-
tained?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) It
has been estimated by Steel Authority
of India Limited that the loss of pro-
duction of saleable steel in the five
main steel plants due to power short-
age in the eastern region from April—
June, 1973 was roughly about 2 lakb
tonnes.

(b) All puss:'.ble. steps are being
taken to ensure that steel supplies to
all priority consumers are maintain-
ed.
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Production, Import and Distribution
of Steel since 1971

4034. SHRI RANABAHADUR
SINGH:

SHRI .M. C. DAGA:

Will the Minister of SEEL AND
MINES be pleased to state:

(a) the production of steel year by
year since 1971 and its State-wise dis-
tribution for domestic and industrial
purposes year by year; and

(b) the amount of steel imported
year by vear from 1971 up to date
and its State-wise allocation year by

year?

TrilE DEPUTY MINISTER IN THE
MINISTRY OF SIEEL AND MINES
(SHR1 SUBODH HANSDA): (a) Pro-
duction of finished mild steel amount-
el to 4.5 million tonnes in 1970-71,
4.5 million tonnes in 1971-72 and 5.5
million tonnes (provisional) in 1972-
73. There is no State-wise allocation
of Steel. ~

(b) Import of mild steel amounted
to 0.55 million tonnes in 1970-71, 1.09

million tonnes in 1971-72 and 0.73
million tonnes in 1972-73  (April—
December). There is no State-wise

allocation of imported steel.

Special steel from U.S.SR. for Kobra
Alluminium and Bokaro Steel Planis

4035. SHRI RANABAHADUR SINGH
Will the Minister of STEEL AND
MINES bg pleased to state:

(a) whether U.SS.R. has agreed to
provide India with special steel re-
quired by India for the contruction of
the Korba Aluminium and Bokaro
steel plants; and

(b) if so, the main features of such
special steel required by India and the
financial implications of this proposal?

rd
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(S3HRI SUBODH HANSDA): (a) Yes,
Sir. .

(b) Bharat Aluminium Company”
entered into a contract in May, 1973
with Soviets far supply, during 1973,
of 3,080 tonnes of special steel for
the fabrication of Elecirolytic Pots for
the Kobra (MP) Aluminium Project,
Negotiations for the supply of another
4200 tonnes are in progress, The total
cost of 7200 tonnes of special steel is
likely to be Rs. 115 lakhs CIF Cal-
cuttia.

The import of 20,245 tonnes of
plates and structurals of special quali-
ty steel, which is not produced indi-
genously, is required for fabrication
of structures for the second steel melt-
ing shop of the Bokaro Steel Plant.
The Soviet Union have ajreed to make
all efforts to supply the above re-
quirements of steel between May and
September, 1973. The contract was
signed on 27th February, 1973 between
Bokaro Steel Ltd. and the Soviet
Organisation, Promisjrioimport. The

. foreign exchange cost of 20,245 tonnes

of special steel is likely to be Rs. 4.55
crores.

Representations against - retrospective
application of quota for departmental
and open market candidates in MES

-~
4036. SHRI S. M. BANERJEE: Wwill
the Minister of DEFENCE bLe pleased
to state:

(a) whether there have been re-
presentations from the Assistant Exe-
cutive Engineer of Military Engineer-
ing Service against the application of
quota for departmental and open
market candidates retrospectively
from the year 1951 for purposes of
seniority;

(b) whether the quota system in
the Rules of 1949 was not applied up-
to 1962 and whether such application
was not made after the concurrence
of the UPSC to increase the quota of
promotees;

\ /
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(c) whether such applications will
Eive seniority of the year 1951 to open
market recruits of 1962; and

(d) whether departmenial promeo-
tees will be deprived of their 20—25
years of service due to such action,
and if go, what remedial measures do
‘the Government intend to take to re-
dress the grievances of _the’ depart-
mental promotees?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B. PANAIK): (a) Yes, Sir.

(b) to (d). The gquota system for
fixation of seniority was applied for
some years after the promulgation
of the rules; but with a view to taking
in a larger percentage of departmental
promotees, the quota for promotion
was increased between 1959 and 1963
with the concurrence of the UPSC
The Commission did not however,
agree to continuance of the increased
departmental gquota after 1963. The
application of the seniority principles
laid down in the rules would give
some advantage to the direct recruits
who might be placed senior to depart-
mental officers promoted earlier. To
this extent, the latter would be denied,
for purposes of seniority omly, a part
of their service in the gratLe of Assist-
ant Executive Engineer; but such a
situation is inherent in the application
of the quota system in the Military
Engineering Service.

4037. SHR1 S. M. BANERJEE: will
the Minister of DEFENCE be pleased
to state:

(a) whether the Military Engineer-
ing Service Class ] (Recruitment. Pro-
motion and Seniority) Rules, 1949
provided for quota for departmental
and open market candidates;
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(b) whether Appendix V to provide
for such quota doeg not ind any men-
tion in the Rules; and

(e) if so, ;haMr Government are
legally justified to apply queda sys-
tem in such circumstances?

4

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PANAIK): (a) Yes, Sir.

(b) and (c). The quota referred to
above is laid down in the main body
of the Rules, and its application is
legally in order. Appendix V to the
rules explains inter alia how the
quota system is to be regulated. The
appendix, though not specifically men-
tioned in the body of the rules, forms
an integral part of the rules,

Wage Board for Construction Workers

4038. SHRI S. M. BANERJEE: Wwill
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government have taken
a final decision to appoint a Wage
Board for the Construction workers;

(b) it not, the reasons for delay; and

(¢) what further steps have been
tiken to raise the wages and allow-
ances of these workers in the absence
of a Wage Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G.. VENKAT-
SWAMY): (a) There is no proposal to
appoint a Wage Board for Construction
Workers.. '

(b) Does not arise.

(c) Wages of construction workers
are fixed under the Minimum Wages
Act, 1948. The Act provides for revi-
sion of wages by the appropriate
‘Government after suitable intervals.
So far as the Central GOvernment is™
concerned, the wages of construction
workers were last revised on 25-4-1873.



Closing of M/s. Assam Sillimenite
Factory at Ranchi Roag Bihar
4039. SHRI HARI KISHORE SINGH:

Will the Minister of STEEL AND
MINES be pleased io state:

(a) whether M/s. Assam Sillimenite
Factory at Ranchi Road Bihar is ly-
ing closed since long;

(b) whether there have been serious
cases of fnancial malpractices jn fac-
tory,

(c) whether precious and valuable
machines imported from abroad have
either been sold at black market prices
or are lying in Bombay and other
ports;

(d) whether the workers of the said
factory had submitted a memorandum
to Prime Minister for taking over of
the factory; and

(e) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (c).
and (e). According to the informa-
tion received by Government, the Re-
fractory Plant (belonginfg to M/s.
Assam Sillimenite Limited) situated
near Ramgarh, in Hazaribagh District,
Bihar was closed down on 28th June,
1972. The construction/erection of
the various units of the plant had not
been completed and certain essential
equipments had been lying in Calcutta
Port for a number of years. Some O©f
these equipments had alsp been auc-
tioned by the Port authorities for non-
payment of Port dues. The financial
position of the Company was also un-
satisfactory. The management of the
Refractory Plant was taken over by
Government under Seation 18AA of
the Industries (Development and Re-
gulation) Aect, 1951, for a period of
3 years by a Notification dated the
2nd November, 1972. M/s. Hindustan
Steel Limited have been authorised to
manage the Refractory Plant during
this period. .

(d) Yes, Sir.
1612 LS—5.

Rice in Price of Truck Chassis

4040. SHRI HARI KISHORE SINGH:
Will the Minister of HEAVY INDUS-
TRY be pleased to state the reaction
of Government to the phenomenal rise
in the price of truck chassis, especially
of Tata, Merceds, Beng and Ashow
Leyland make?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
Government have been concerned with
the. rising prices of trucks and have,
therefore, asked the Bureau of Indus-
trial Costs and Prices to undertake a
cost investigation of all units manufac-
turing commercial vehicles and recom-
mend fair selling prices for them.
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Steps to Off-set the Loss in Neyvell
Lignite Corporatien

4044. SHRI JAGANNATH MISRA:
Will the Minister of STEEL AND
MINES be pleased to state:

L]

(a) whether Government’s attention
has been invited to the pews iterm ap-
pearing in the Hindustan Times dated
the 30th July, 1973 regarding ‘belated
bid to make up losses; and

(b) if so, what are the facts and
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes.
Sir.

(b) The facts and the Government’'s
reaction thereto are as under:—

(i) An Experts Committee examin-
ed the working of the lignife
mine at Neyveli and the short-
falls in output and submitted
its report in March, 1972, The
losses sufferred by the Corpo-
ration in the past were found
to be mainly due to lower
level of production of ligmite
as a result of @ numbér of
technical problems relating to
mining including the problem
of handling overburden con-
sisting of hard Cuddalore
sandstone. A number of re-
commendationg were made bY
the Committee with a view to
increasing production.

(ify The present production capa-
city of the Neyveli Lignite
Mine is about 3.6 million ton-
nes per annum. Production
of lignite is now planned to
be increased to 4.5 million
tonnes by 1975-76 in the first
stage for which wncillary
equipment worth Rs. 11.62
crores including replacement
equipment, is in the wvarious
stages of procurement.

(idi) It bas been estimated that

about 6 to 6.5 million tonnes
of lignite will be required to
operate the consuming units
namely Thermal Power Sta-
tion B & C Plant and Process
Steam Plant. Accordingly a
proposal to increase further
ihe lignite production capacity
from 4.5 million tonnes to 6.5
million tonnes per annum with
&an jinvestment of Rs. 36
crores on specialised mining
equipment is also under active
consideration of the Govern-
ment. At the above level of
production, the Project is ex-
pected to be viable.

(iv) The Neyveli Power Plant has

a generation capacity of 600
MW but due to restricted
availability of lignite about
50 per cent of the capacity
remained idle. In view of the
un-utilised capacity and the
acute shortage of power in the
Southern Region and in Tamil
Nadu in particular, the GOv-
ernment decided to convert
two units of 50 MW each of
the Neyveli Power Plant fo
oil firing till such time ade-
qute quantity of lignite is
available from the Neyveli
Lignite mine. It is expected
that the two converted units
would be put to operation by
1st April, 1974 and 1st June,
1974, respectively,

(v) The maximum realisable capa-

city of the Fertilizer Plant
under present condition of
operation is estimated to be
90,000 to 1,00,000 tonnes of
Urea against its rated capa-
city of 1,52,000 tonnes per
anoum. A technoeconomic
stuudy has recently been con-
ducted by the Fertilizer Car-
poration of India for Neyvell
Lignite Corporation for the
replacement of lignite by fuel
oil for gas production in the
Fertilizer Plant with a view to
improving  production to



1,52,000 tonnes of Urea per
annym. The above report is,
at present under consideration
of the Government.

(vi) The losses in the Corporation
are mainly due to the lower
level of production which in-
creases the per unit fixed cost
of the product and also due
to the selling prices of the
products being low compared
to the production cost. The
selling price of power from
the Neyveli Power Plant was
only 5.9 paise per umit until
March, 1972. The Corporation
have since entered into a
fresh agreement with the
Tamil Nadu Electricity Board
under which they have obtain-
ed a higher price of 8.29 palse
per unit wef 1-4-73. The
Corporation has also increas-
ed the price of carbonised
briquettes (Leco) on account
of the general increase in
costs,

(vii) With a view to improving the

financial resOurces of the Cor-

poration, the question of re-
organising its Capital struc-
ture is also under considera-

‘ tion of the Government.

(viii) The proposal for the second
mine cut to produce 7 million
tonnes of lignite for genera-
tion of electricity in a new
1000 MW Power Station is un-
der consideration.

Increased Production of Alloy Steel
and Special Steel

4045. SHRI P. G. MAVALANKAR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have im-
tiated steps to increase the production
of alloy steel and special steel to re-
duce their import; and

(b) it so, the broad outlines there-
of.
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The present demand for alloy
and special steel is of the order of
0.4 million tonnes per annum. Pro-
duction is also nearly of this order,
although there are some shortages in
respect of certain categories. Steps
are being taken to increase production
of special steels to meet the rising
demands include the establishment of
a Special Steels Plant at Salem with
an annual capacity of 1,895,000 tonnes
of Special Steel Sheets/strip products
and stepping up the production of
alloy and special steels by Mysore
Iron and Steel Limited, Bhadravati. In
addition, some capacity is being added
in certain private sector units.

Exchange of Delegation between India
and Afghanistan for Mutual Coope-
ration

4046. SHRI S. C. SAMANTA: Will
the Minister’ of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government of Afgha-
nistan are desirous of taking India’s
help in certain flelds of acﬁvity; and
if so, the nature thereof; and

(b) whether any exchange of dele-
gatlons in this regard is in the offing?

_ THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. Government has every rea-
son to believe that Afghanistan is
desirous of further strengthening and
consolidating friendly relations with
India in all fields including the cultur-
al, technical and economic spheres.

(b) Exchanges of delegates, experts
and trainees have taken place and
more are contemplated wunder the
current Indo-Afghan Joint Commission
on Economic, Trade and Technical co-
‘operation and the Indo-Afghan Cul-
tural Exchange Programme.
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Allegedly Defective Compilation of
Consumer Price Index for ‘Working
Class in Madras City

4047. SHRI S, ‘A. MURUGANAN-
THAM: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state;

(a) whether serious criticism has
been_rnade by the Trade Union Orga-
nisation on the defective compilation
of consumer price index for working
class in Madras city: and

(b) if so, what steps have been
tc?lsen o rectify the mistakes in com-
piling the price index?

THE DEPUTY MINISTER
MINISTRY OF LABOUR ANDB;ETH}E'
BILITATION (SHRI G. VENKAT-
SWAMY): (a) No criticism on Consu-
mer Price Index.in respect of Madras
has been receiveq by this Ministry in-
cluding the Labour Bureau who are
concerned with the compilation of all
India Consumer Price Indgy Number
for Industrial Workers, .

(b) Does not arise.

Nuclear Tests Carried out by some
big Countries

4048. SHRI R. V. SWAMINATHAN:
SHR1 P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the latest tendency
among some big countries to have
puclear tests, has created great danger
in the world; .

i;{b) if so, the number of countries

which bave once again sta

orse started these
(c) whether India

these tests; and

has  protested

(d) whether.some countries have
raised this question in
Court? the Wor‘f.d
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The continued testing of puclear wea-
pons increases international tensions,
aggravates the arms race, poses serious
hazards ts the human environment,
endangers the health of present and
future generations of mankind and
increases the danger of the outbreak
of nuclear war.

(b) The countries which are con-
tinuing nuclear weapon tests are the
United States, the Soviet Union, France
and the People's Republic of China.

(c) The Government of India has
been consistently opposed to all nu-
clear weapon tests conducted any-
where, in any environment and by
any country. This position of prin-
ciple adopted by the Government ©°f
India is well known and has been
reiterated several times.

(d) Yes, Sir. Australia, New Zea-
land and Fiji have raised the question
of French nuclear tests in the Pacific
Ocean at the International Court of
Justice..

Visit by a Delegation from Italy dar-
ing July, 1973

4049. SHRI R. V. SWAMINATHAN.
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have taken
steps 1> improve relations with Italy;

(b) whether the two countries have
agreed to work together for peace in
the world; and

(c) whether a delegation from Italy
visited India in July, 1973; and if so.
the points on which agreement has
“aen reached with the delegation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a2
Relations between India and Italy
have always been very good, and con-
tinue to be cordial and friendly.
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(b) In keeping with her policy of
peace and friendship, India continues
to work for peace and cOoperation
with all like-minded countries,

(c) No, Sir.

Application of Pattern of SAIL to
Public Bector Heavy Industry

4050. SHRI B. V NAIK: Wil the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the pattern of SAIL
will be applied to public sector heavy
industry in the country;

(b) if not, whether any other alter-
native to Holding Company will be
evolved; and

i so, the broad outlines of the
alternative?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDHESHWAR PRASAD):
(a) to (c). At present there js no pro-
posal to apply the pattern ot SAIL to
Ppublic sector heavy industry under the
administrative control of the Ministry
Of Heavy Industry. The organisational
pattern of any undertaking or a sector
of industry is derived from its own
distinct growth pattern and problems.
Ministry of Heavy Industry will evolve
such organisational patterns as are
necessary to optimize managerial and
skill inputs at a given point of time.

Procedure of Recrnitment of Investi-
gators Grade II

4051. SHRI VASANT SATHE: Wwill
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether for recruitment of In-
vestigators Grade II, Recruitment
Panel of Labour Bureau undertakes
All India Tours, while identical posts
from other Ministries/Departments are
normally filled up through advertise-
ment in Central Employment Ex-
change;
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(b) if so, the rational for such pro-
cedure of recruitment, the number o'
places visited by Recruitment Panel
on different occasions during the last
three years, the expenditure incurred
on such tours and the number of candi-
dates selected from pach centre;

(c) whether in spite of extensive-
tours, candidates selected from the
States of Assam, Karnataka, West
Bengal, Tamil Nadu, Andbra, Orissa,
Kerala, Maharashtra, Gujarat and
Kashmir are nil or far too inadequate
in proportion; and if so, the reasons
therefor; and

(d) the steps proposed to rationalise
the recruitment procedure of the
Department to ensure reasonable re-
presentation to the candidates from
various regions in the interest of ope-
Tational/field efficiency of the Bureau?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
BWAMY): (a) Yes. The Labour
Bureau, however, gets all thel names
of candidates through the Central Em-
ployment Exchange.

(b) Taking intp account the physi-
cal and financial hardship to the edu-
cated usemployed candidates to appear
for interview at Simla from far of
places, all over India, the Selection
Committee of the Labour Bureau goes
to selecteq places for interviewing the
candidates. A statement showing the
expenditure incurred over the tours of
the Selection Committee and the num-
ber of candidates selected from the' res-
pective centres, is attached.

(c) Selection of candidates is based
on the submissions made by the Em-
ployment Exchanges. Thus the num-
ber selected from any State would
generally depend on the extent of re-
gistration the candidates from that
State had with Exchanges and the
suitability of candidates from amoag
those registered and being available
for selection at a particular centre.
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These tactors wou.ki differ from State
to State.
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from such States which are not fully

represented.

(d) The Central Employment Exchange is being requested specifically

nominetions Number of eandidates (Investigators

in advance to submit
Grade II) selected from various centres during last three years (1970-72).
. Statement.

Name of Centre Name of State Number
of can-
didates
selected

Trivandrum Kerala . ’ 15
Madras Tamil Nadu . 7
Jaipur Rajasthan 3
Kharagpur . West Bengal 0
Lucknow Uttar Pradesh . f 6
Jammu Jammu & Kashmir. 2
Baroda Gujarat 4
Simla Himachal Pradesh . 15

Total 59

E::pend.nmemmdummemurd Selecnm Conmm durmsd:c last three

years (1970-72) Rs. 8930" 71
Training of Economic Investigators staff and improve their operational
Grade I and ¥ to Improve their efficiency;

Efficiency %

4052. SHRI VASANT SATHE: Wwill
the Minister of LABOUR AND REHA-
BILFTATION be pleased to state:

(a) whether the technical staff at
the field level viz., Economic Investi-
gator Grade II and Grade I are not
sent for training in the various ccur-
ses conducted by Planning Commission
and Indian Statistical Institute;

(b) it so, the remsons therefor and
the steps taken or proposed to be taken
for updating the knowledge of feid

(c) whether there is a proposal
train the technical staff associated with
Indian Labour Journal, in Journalism
to improve their efficiency; and

(d) the other measures proposed to
enhance the publication standard of
periodicals brought out by his
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (d). The requisite
information is being collected and the
same will be laid on the Table of the
Sabbe in due course.
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Defence Minister’'s visit to UK.

4053. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of DEFENCE be
pleased to state: .

(a) whether the Defence Minister's
visit to UK, this year has achieved
any success; and

(b) whether the Union Government
are approaching other countries for
armg aid?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Raksha Mantri's visit to UK. in July,
13 was for the purp9se of holding dis-
cussions with British leaders on mat-
ters of common interest. The talks
were uselul.

(b) The Government of India is not
approaching any country for arms aid.

Stress on Exploiting Coal Resources
and of Petrolenm
Products

4055. SHRI PRABHUDAS PATEL:
Will the Minister of STEEL AND
MINES be pleased to state whether bis
Ministry has asked the Planning Com-
mission to lay stress on exploiting coal
resources and ocnserve petroleum pro-
duets in the Fifth Five Year Plan?

THE DEPUTY MINISTER IN TEE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): It is the
policy of Government to lay stress on
expoiting indigenous coal resources
and conserving petroleum products.
The Fifth Plan proposals for develop-
ment of coal industry submitted by
the Ministry of Steel and Mines for
the consideration of the Planning Com-
mizsion are, inter-alia, based on this
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Crisis due to low off-take in Iron Ore
Mining Industry

4056. SHRI SAT PAL KAPUR: Wwill
the Minister of STEEL, AND MINES
be pleased to state:

(a) whether his attention has been
invited to the news item captioncd
“Iron Ore Mining Units face crisis”
which appeared in the Economic Times
(Bombay) dated the 19th July, 1973 to
the effect that the iron ore mining in-
dustry in Barajamda sector in the
Bihar-Orissa belt and the Bellary-Fos-
pat region in Mysore is facing a crisis
due to low off-take; and

(b) the reaction of Governmenrt
thereto and the steps taken to improve
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Yes, Sir. Every effort is being
made by Minerals and Metals Trad.ng
Corporation Limited to maximise iron
are evports from Barajamda as well
as froun Bellary Hospat. Against the
actual exports of 10.57 million tonnes
last year during 1972-73, Minerals and
Metals Trading Corporation have plan-
ned to export 13 million tonnes during
the current year ie an increase of
23 per cent. *

Requirement of Aircrafls for Armed
Forces

4057. SHRI ISHAQUE SAMBHALIL
Will the Minister of DEFENCE be
pleased to state:

(a) whether the armed forces require
a large number of transport aircrafts
and an expanded fleet of helicoptars
for ensuring better mobility and rapid
deployment in times of Emergency;
and

(b) if so, what steps are being taken
to provide adequate number of tramns-
oart aircrafts and helicopters for the
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) Bteps arg being taken on lonZ
term basis to equip the Armed Forces
with modern transport aircraft and
helicopters as per reguirements,
through indigenous production, as far
as possible, and through imports.
where necessary. In times of emergen-
¢y, the regular capacity of the Air
Force is further augmented by the use
of civil aircraft.

Joint Commission with Norway for
Expansion of Trade

4058. SHRI SHRIKISHAN MODI:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India propose to set
up a Joint Commission with Norway
to study expansion of trade between
the two countries; and

(b) if so, the main features of the
proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Consultations
between the Government of India
and the Government of Norway are
continuing pn the ways and means
of expanding trade relations.

Ratification of LL.0O. Convention on
Trade Union Rights by India

4059. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether India has not yet rati-
fied certain International Conven-
tions (I.L.O.) regarding Trade Union
righte:
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{(b) if so, the conventions yet to be
ratified; and

(c) the reasons for the delay in
ratifying these conventions?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b), Of the five
ILO Conventions on the subject, one
is not applicable to India, one has
been ratified and the remaining three
have not yet been ratified by India.
These three are; Convention No. 87
concerning Freedom of Association
and Protection of the Right to Orga-
nise, 1948; Convention No, 98 con-
cerning the Application of the Prin-
ciples of the Right to Organise and
to Bargain Collectively, 1948 ; and
Convention No, 135 concerning Pro-
tection and Facilities to be Afforded

to Workers' Representatives in the
Undertaking, 1971.
(c) The basic principles incorpo-

rated in Conventions Nos. 87, 98 and
135 are being complied with in subs-
tance. However, it has not been
possible for India to ratify these be-
cause of certain administrative and
technical difficulties.

Setting up of Workers' Rest Houses
and Holiday Camps during Fifth
Plan Period

4060. SHRI INDRAJIT GUPTA:
Wil] the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether there is any proposal
to set up Workers' Rest Houses ard
Holiday Camps during the Fifth
Plan period; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The re-
quireg information is being collected
and will be laid on the Table of the
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Supply, Stocking amd Provisioning
Policies of Indian :Army

4061. SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be
pleagsed to state:

(a) whether Field Marshal Manek-
shaw had sometime ago likened the
supply, stocking and provisioning
policies of the Indian Army ‘to those
that prevailed in Kitchner's days;

(b) if so, what steps have been
‘taken to change the outdated methods
of organisation and logistic support
in the Indian Army; and

(c¢) to what extent new methods
have been adopted by the Army in
this respect?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c). Any such statement by Field
Marshal Manekshaw has not come
to the notice of Government, The
Honourable Member is perhaps re-
ferring to the Field Marshal's re-
marks as published in the “Sainik
Samachar” of 14th January, 1973 to
the effect that a major reorganisa-
tion of the Armoured Corps, Artillery
and the Infantry was in the offing
to make them more cost-effective.
Explaining the need for the change,
the Field Marshal said that “what
was good in Kitchner's time need not
be good today".

The procedures relating to provi-
sioning, stocking and supply have
been kept constantly under review
and changes made wherever neces-
sary with a view to better utilisation
of resources. Chapter ITI of the
Annual Report of the Ministry of
Defence for the year 1972-73 out-
lines the steps taken from time to
time in the application of modern
management techniques in the Defence
field.

AUGUST 23, 1973
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Document Prepared by 11 Countries’
Trade Union Organisationg for Pre-

sentation at Non-Aligneq Summit
meeting at Algiers
4062. SHRI INDRAJIT GUPTA:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether National Trade Union
Organisations of 11 non-aligned coun-
tries including India have prepared
a draft document to be presented at
the forth ing Non-Aligned Sum-
mit Meeting at Algiers;

(b) if so, what are the main fea-
tures of the draft document; and

(c) who represented India at the
meeting of the Trade Union Organi-
sations which prepared the draft?

THE MINISTER OF STATE IN
THE MINISTRY OF -EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) According to informa-
tion available with Government, a
meeting of representatives of 11
Trade Union Organizations from 10
Non-aligned countries, including
India, held in Belgrade in July 1873,
has prepared a draft declaration.

(b) The broad features of the draft,
which has been brought to the notice
of Government, are summarised be-

low:—

(i) The policy of non-alignment
consistently  expresseg the
fundamental aspirations of
peoples the world over for
peace, freedom, progress and
prosperity;

(ii) Trade Unions are striving to-
gether, with other progres-
sive forces, to change the
current situation in ‘the
world so that weapons and
wealth should cease to be
a decisive factor in human
and international relations;
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«(iii) The working class of the
world is directly interested
in peace and co-existence
based on the principles of
UN Charter;

(iv) Impérialism, colonialism and
neo-colonialism remain the
main obstacles on the road
towards freedom, independ-
ence, peace and democratic
relations among peoples and
States;

(v) The declaration condemns
the continuationn of the
aggressive military opera-
tions in Indo-China and in-
sists on a strict implemen-
tation of the Paris Agree-
ments;

(vi) The situation in the Middle
East is g danger to peace
and full support should be
extended to the Arab coun-
tries in their just struggle
for the liberation of terri-
tories occupied during Israeli
aggression in 1967;

{vii) The trade umion organisa-
tions also condemn exploi-
tation and negation of the
freedom and independence
of the peoples of Angola,
Mozambique, Guinea Rissau
ag well as those of the Cape
Verde, Zimbabwe, Namibia,
South Africa, ete.; and

(viii) The trade unions will en-
courage, support ang active-
ly participate in the struggle
for the comsolidation of eco-
nomic and political indepen-
dence and for the emanrcipa-
tion of all countries, parti-
cularly the developing coun-
tries.

(e) According to  Government's

information, Shri Jagdish Chandra
Dixit, MP. (Vice-President of
INTUC) and Shri Mahesh Desai

{Generdl-Secretary, HMS) attended
the meeting, \
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Powers and Functions of External
Affairs Minister under Post-1971 Mid-
Term Pull Dispensation

#063. SHRI MADHU LIMAYE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state what
are the powers and functions of the
Externa] Affairs Minister under the
post-1971 mid-term poll dispensation?

THE MINISTER OF STATE 1IN
THE MINISTRY OQF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): As before the mid-term
poll, so now, the Minister of External
Affairs is a member of the Council of
Ministers with Cabinet rank, The
subjects assigned to his portfolio
also remain the same except that
“Matters relating to the State of
Nagaland” now form part of the
portfolio of the Minister of Home
Affairs.

Non-Supply of Coal to Ferozabad
Glass Factory and Small Scale
Industries

4064. SHRI MADHU LIMAYE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have re-
ceived complaints about the mnon-
supply of coal to Ferozabad glass
industry and other small-scale indus-
tries;

(b) if so, the steps taken to bring
about improvement in the situation;

(c¢) whether gimilar complaints
have been received from the con-
sumers about high prices and non-
availability of soft coke; and

"(d) if so, the remedial action

taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Str.
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(b) Special efforts have been made
by the Railways and the Coal Mines
Authority Limited to reach the nor-
mal quota of coal supplies.

(c) Yes, Sir.

(d) The Railways are making
special efforts to provide more
wagons for . the movement of soft
coke for domestic wuse and coal for
small scale industries, etc. Move-
ment of coal/soft coke in block rakes
is being encouraged. Round the
clock loading in trucks for move-
ment by road is freely permited.
The State Governments and the
Union Territories have been advised
to take action under the Essential
Commodities Act, 1955, to check the
rise in price of coal, wherever con-
sidered necessary, The Government
have recently set up a high level
committee to look into the problem of
coal transport and distribution to en-

AUGUST 28, 1978
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Disparity in Minimum Wages in
different Indusiries

4065. SHRI S. L. SAKSENA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the present prevailing aini-
mum wages in steel, textile, jute,
cement and sugar industries, respec-
tively; and

(b) the steps proposed ty be taken
to remove the wide disparities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-

HABILITATION (SHRI G. VEN-
KATSWAMY): (a) A statement is
enclosed.

(b) Wages are influenced by the
paying capacity and other relevant
circumstances of each industry, and

“gure regular supplies to warious do not, therefore, follow a uniform
consumers. pattern.
Statement
S.No. Name of the industry The present prevailing minimum wage
. Wages were fixed under a Bipartite agreement which pro=
3. Steel ﬁq for a total wage of Rs.240 from 1-9-1970 with
provision for further adjustment acco to the
mov-mant of the Consumer Price Index. (C.P.I)

2. Textiles (Corton)

Wages in October, 1972 ranged from Rs. 200 to  Rs. 265
at different Centres.

Wages were fixed under a Bipartite agreement which
provided for a total w

with provision for fi

of Rs. 235 from 15-4-1972
T adjustment according to the

ing to the recommendations

CP.IL
Wi are regulated according
g the Second Central Wage Board for cement indus-

try. The Board had recommsznd:d a total minimum

wage of Rs. 190 per

month from 13-2-1968 with

provision for further adjustment according 1o the

movement of the C. P. 1

In additio=, an interim

relief of Rs. 25 p. m. is payable from 1-6-1972 in
terms of a Bipartite agreement.

3. Jue
4  Cement
5. Sugar. Wi

mWe according to the recommendations
the Second Central Wage Board for S In-
dustry. The Board had recommended a
mum wage ranging

minj-
from Rs. 137-§8 to Rs. 16158
different

per. month with effect from 1-11-1969 in

with provision for further adjustment ac-

cording to the movement of the C. P. L.



Increase in Labour Troubles and
Unrest during 1973

4067. SHRI P, M. MEHTA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether since January, 1973,
labour disputes have been much more
than during the corresponding period
in 1971 and 1972; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G, VENKAT-
SWAMY): (a) According to avail-
able information, the number of In-
dustrial Disputes and the number of
mandays lost during the period
January—April, 1973, and the corres-
ponding period in 1872 and 1971 were
as follows:

Period No. of No. of
industrial mandays
disputes lost

(i) January—April, 1973 B69 4,103.826
(Provisional)

i) January—April, 1972 1051 6,028,095
(Provisional)

«iii} Jatuary —April, 1971 . . . 964 5,803,841

(b) Does not arise.

Abolition of Agricultura] Labour
Cell set up in 1966

4068. SHRI JHARKHJANDE RAIL
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the agricultura] labour
cell set up in the Labour Ministry in
1986 to handle the problems of agri-
cultural labour was abolished in
March, 1973; and

(b) if so, the reasons for abolishing
the cell?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION
EATSWAMY): (a) and (b). The
 Agriculture Cell which was set up
to provide secretariat assistance to
the Coordinating Committee on Agri-
cultural Labour set up in the Minis-
try of Labour and Employment was
abolished on 1st March, 1971 as the
Coordinating Committee was not
able to move ahead inspite of its re-
constitution in 1968,

(SHRI G. VEN-'

Threat posed to India’s Security and
Sea-borne Trade due to U.S., British
and Iranian intrusion in Indian
Ocean

4069. SHRI JHARKHANDE RAI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the increasing intru-
sion into the Indian’ Ocean by the
American paval ghips and the cons-
truction of a chain of naval and air
servicing stations by USA and Bri-
tain in the Ocean Islands and the
strengthening of Iran’s military and
naval power in the Persian Gulf area
with massive American support are

a potential threat to India's security
and particularly to its sea-borne
trade; and

(b) if so, how de Government pro-
pose to counter these dangerous deve-
lopments?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
Whether the naval activities of
foreign powers in the Indian Ocean
area pose a potential threat to our
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security or not langely depends on
the. political attitudes of the countries
conceTned and their relations with
us,

(b) All possible steps are taken by
Government for the serurity of the
country and the position is reviewed
from time to time.

Employment Generating Potential in
Manganese Industry

4070. SHRI NAWAL KISHORE
SINHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether his attention has been
invited to the report appearing in the
Financial Express of Bombay dated
the 13th July, 1973 under the head-
ing ‘Problem of Unemployment and
manganese industry’; and

(b) if so, the reaction’ of Govern-
ment thereto and the remedial steps
taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

~(b) The matter is under discussion
with the concerned Ministries,
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‘Bhilai Steel Slag Racket’ in Madhya
Pradesh

4072. SHR1I JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the CBI was asked to
investigate intgp what is known as the
‘Bhilai Steel Slag Racket’ in Madhya
Pradesh;

(b) if so, the facts of the matter
and names of the parties involved;

(¢) whether his attention has been
drawn to a disclosure in the Madhya
Pradesh State Assembly a few days
ago that the CBI investigation into
this racket has been withdrawn; and

(d) whether there is any substance
in this disclosure; and if so, on what
grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Yes, Sir. The recovery of large
guantitieg of Ferro-Manganese and
Ferro-Silicon costing about 3s. 2
lakhs, from the local stockyard and
godown of M/s. Steel Trading Co.,
Calcutta was under investigation by
the C.B.I, The firm had been award-
ed a contract for recovery of iron and
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steel scrap mixed with slag from the
Open Hearth Muck Dump of the
Plant.

(¢) Yes, Sir. The C.B.. have since
completed their in i and
gent a report. They did mot withdraw
from the investigation.

(d) No, Sir.

State-wise Allotment of Steel to

Largé-Scale, Medium-Scale and

Small-Scale Industries during the
Last Three Years

4073. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the State-wise quantity of
stee] allotted to (1) large-scale,
(2) medium-scale and (3) small-
scale industries, year-wise, during
the last three years;

(b) whether the demands from
each State were fully met;

(e) if not, the extent of shortfall;
and

_(d) what is the basis of distribu-
tion of steel quota among the various
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The information is being col-
lected and will be laid ori the TFahle
of the House.

(Fl) In the current distribution
policy, there are po State-wise quotas.
Allocation are made quarterly taking
into consideration the end use for
which steel is required, availability
and the competing demands.
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Method of Compilation of Consumer
Price Index for Working Class

JYOTIRMOY BOSU:
LABOUR AND
be pleased to

4047. SHRI
Will the Minister of
REHABILITATION
state:

(a) the method of compilation of
consumer price index numbers for the
working clasg in each Centre;

(b) whether many Trade Union Or-
ganisation have made adverse criticism
of this method;

(¢) if so, the main points of the cri-
ticism made by the Trade Union Or-
ganisation; and

(d) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATS-
WAMY): (a). A statement explaining
the method of compilation of Consu-
mer Price Index Numbers by the
Labour Bureau is attached.

(b). Occasionally criticism about
the index in respect of some individual
centres is received but it is not well
founded.

The main points of criticism

(e).
these index numbers

levelled against
are as follows:—

(i) Consumption pattern utilised
for deriving the weighting
diagram has become outmod-
ed.

The specifications of the ilems
included in the index %cheme
are inferior.

(ii)

The prices going into index
compilation are not the actual
prices paid by the consumers
and wholesale prices are taken
for computing the index.

(iii)

(ivy There is an increase in the
prices in a particular month
whereas the index falls.

126 *



(v) A particular city is more
costly than another city by
popular experience but the
index does mot show it to be
so. This is done by compar-
ing the index level at two
centres.

(d). Adequate care is taken to see
that the index is ¢9mplied in an objec-
tive manner. A new family budget
enquiry in 60 centres has been com-
pleted and new series on up-to-date
weighting pattern is to be released
after consultation with the users.
Care is also taken to ensure that the
prices utilised are factual. At the
same time, the Labour Bureau tries
to dispel the doubts by quickly
attending to the queries and the repre-
sentations received by them relating
to index.

Statement

The index numbers of Consumer
Prices measures temporal (overtime)
«<hanges in the prices of a fixed basket
of goods and services consumed by
a given population group. This basket
is determined on the basis of detailed
family budget enquiries conducted
during the base period of the series.
‘There are two important constituents
of an index series. These are (1)
weighting diagram based on consump-

tion pattern provided by the family
budget enquiries and (2) Prices of
varidus items included in an index

#cheme. The prices are further divid-

ed into two categories piz. (a) Base

veriod prices and (b) Current period
prices.

The consumer price index for a
‘giving centre is computed by using
Laspeyres’ base weighteq formula
which is as follows:—

pil
pio

100
{ wi

where we are the weights of different
commodities consumed by the indus-
trial population in the base period

and were derived on the basis of
Family Budget Enquiries (1958-59)
among the population covered and
pio’s and pil's are the prices of those
items in the base period and current
period respectively.

Sale of Motors Manufactured by Heavy
Electricals, Bhopal to Gujarat and
Madhya Pradesh at different rates

4075. DR. LAXMINARAIN
PANDEYA :

SHRI PHOOL CHAND
VERMA ;

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether small motors of 5,10
and 15 horse power were manufac-
tured by the Heavy Electricals,
Bhopal;

(b) whether these motors were sold
to Gujarat and Madhya Pradesh on
different rates and if so, the reasons
thereafter; and

(c) the reasoas for discontinuing
the manufacture of these motors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Small motors of 5 and 10 horse
powers were manufactured by H.ELL.,
Bhopal, for some time as a diversifi-
cation. Motors of 15 horse power
were not manufactured by it

(b) During the period H.EILL.,
Bhopa] was marketing these two pro-
ducts, price at which these were
offered to all customers was the' same.
During this period there were no
enquiries from or sales to Gujarat.
When production was found unecono-
mical it was given up and accumulated
stock was sold in a lot to a firm in
Gujarat whose offer was highest.

(¢). The manufacture was stopped
as it was not found profitable.
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Study of Defence Problems by Insti-
tutes of Defence Studies and Analysis
and United Service Institute

4076. SHRI SARJOO PANDEY: Will
the Minister of DEFENCE be pleaseu
to state: .

(a) whether at present two institu-
tions, namely the Institute of Defence
Studies and Analysis and United Ser-
vices Institution are engaged in the
study of defence problems;

(b) whether specific tasks have been
given to each of these institutions;

(c¢) whether there is scope of further
improving the working of these iwo
institutions; and

(d) if so, what gteps are being
taken in this direction?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. Both the institutions are auton0-
mous Ssocieties registered under the
Societles Registration Act.

(b) No specific tasks have been
given either to the Institute for
Defence Studies and Analysis or tO
the United Services Institution of
India, by any agency, Ministry or
Department of the Government. The
Institute for Defence Studies and
Analysis, however, has been requested
from time to time for information and
assessment on various subjects con-
nected with defence and international
security environment,

(c) and (d). It is understood that
an Evaluation Committee was appoint-
ed by the Executive Council of the
Institute for Defence Studies and
Analysis and the Council of the United
Services Institution of India also
appointed a reviewing committee to go
into the working, aims and objects ot
thege two institutions. The Executive
Council of the Imstitute for Defence
Studies and Analysis and the Council
of the United Services Imstitution of
India would, no doubt, take such
action on the recommendations of the
Evaluation Committee and the Review-
ing Committee, respectively, as they
consider appropriate.

1612 LS —8.
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Effect of Erratie ang Irregular Supply
of Coal to Andhra Pradesh on Produe-
tion in Major Industries

4077. SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is a shortage of
coal in Andhra Pradesh;

(b) whether irregular and erratic
supply of coking coal from Bharat
Coking Coal Limbtteq has affected pro-
ducton in major industries like paper
mills, sugar and cement factories and
tobacco flue curing An Andbra Pra-
desh;

(e) if so, what are the reasons for
the current coal shortage in the State;
and

(d) what steps have been taken to
ensure adequate and timely supply of
coal to the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
/(SHRI SUBODH HANSDA): (a) to
(¢). Owing to considerable increase
in the coal requirement of power
houses and steel plants which enjoy
high priority for the allotment of
wagons, relatively low-priority con-
sumers, especially those who get their
coal by rail, have had to face short-
ages of coal in the recent months all
over the country. Although precise
information is not available, it js quite
likely that short-falls and irregulari-
ties in the supply of coal adversely
affected the production of industrial
units including those in Andhra
Pradesh.

(d) The Railways and the coal pro-
ducing Organisationg are taking a
number of steps to augment movement
of coal and these are expected fto
improve the situation progressively.
The Government have also recently
constituted a high level committee to
look into the problems of coal trans-
port and distribution to ensure regular
supplies to the various cOmsumers.
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1
Steps to raise Manganese Ore sutpat
during Fifth Five Year Plan

4078. SHRI Y. ESWARA REDDY:
Will the Minister of STEEL" AND
MINES be pleased to state:

(a) the steps proposed to be taken
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). It is estimated that the demand
for high grade manganese ore by
1978-79 would be 0.759 million tonnes.

for raising manganese ore output
during the Fifth Five Year Plan 4 js also estimated that an outlay
preiod; and of about Rs. 24 crores will be neces-
(b) the estimated cost involved in sary in order to achieve the aforesaid
raising the output? target, as detailed below:—
Ttem i (Rs. in crores)
(Outlay Proposed)
1. Benefication , . N . . . . . 7.00
2. Shaft sinking and development 211
3. Plant ard equipment . . . 12+ 81
4. Housing and Civil accommodation 5 o g8
4. Exploration |, . . . . 140
Total , . " - . . . 2429

-

—  —
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Loss suffered by Bhilai Steel Plant
during April to Jume, 1973

4080. SHRI DHAN SHA PRADHAN :
DHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Bhilaj Steel Plant
suffered a loss of Rs. 2.5 crores during
the quarter April, May and June,
1973; and

(b) if so, the measures taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir. The value of the loss of produe-
tion in Bhilai Steel Plant during the
first quarter is estimated to be appro-
ximately Rs. 19 million. This was
principally due to the availability of
ad,bquate supply of coal to the plant
being affected by the curtailment in
the operations of the coking coal mines
and the working of the coal washeries
as a result of power cuts.
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(b) The concerned State Govern-
ments and the Damodar Valley Corpo-
ration have been specially requested
to accord the highest priority for
supply of power to the coking coal
nineg and coal washeries. Continu-
ous liaison is being maintained with
all these agencies.
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Retarn of Coal Mines to Trusts

4084. SHRI RAMAVTAR SHASTRI:
SHRI K. M. MADHUKAR .

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Murukidih, Bhatdis and
East Kamardhubi collieries were
managed by Shri Lachmi Narayan
Trust and Sree Sree Lachmi Narayan
Deo Trust respectively prior to the
take-over of collieries by Bharat
Coking Coal Limited and Coal Mines
Authorities; respectively, and

(b) whether Government are con-
tamplating return o! these coal mines
to the Trusts and if so, why?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a). Yes.
Sir.

(b) There is no proposal before
Government for return of the mines
to the Trusts.
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Removal from Service of Women
‘Workers of Swag Oolijery of Hasaribagh

=

4085. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether all the 25 {female
workers working in Swag Colliery in
Hazaribagh Distriet, run by the
National Coal Development Corpora-
tion, have been removed from service
by the management of the Colliery;

(b) if so, the reasons therefor;

(c) whether all these female workers
have gone on relay hunger strike
from 23rd July, 1973; and

(d) if so, their demands and the
reaction of GoOvernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The information is being collect-
ed and will be laid on the table of the
House.

Development of Ports

4086. PROF. MADHU DANDAVATE:
Will the Minister of DEFENCE be
pleased 10 state:

(a) whether a high-ranking former
Naval officer has expressed the view
that instead of developing the Port
Nhava Sheva in twin Bombay, it is
preferable to develop port Dabhol from
the point of view of defence considera-
tion; and

(b) if so, the reaction of Govern-
ment to their proposal?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A suggestion has been made that
Dabhol Creek should be developed as
a port. The proposal has been care-
fully considered by the Government.
The development of Dabhol as a port
would depend upon its traffic poteri-
tinlitles only after it has been deve-
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loped as a new township. The utiliza-
tion of Dabhol port for naval purposes
involves proper support and repairs
facilities being developed in that port,
its strategic location, sheltered ancho-
rage. communications etc. At present
most of these reguirements are not
available at Dabhol. To develop
support and repair facilities for Naval
ships would be a costly venture which
the present constraint of resources
will not permit,

Indian Merchant-Navy Men still held
by Pakistan

SHRI D. B. CHANDRA GOWDA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether some Indian merchant-
navy men captured during the last
Indo-Pak war are still held by Pakis-
tan; and

(b) if s0, the number of such per-
sons and the steps taken by Govern-
ment for their release?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (b). Of the 188 Indian merchant
seamen believed to have been cap-
tured by Pakistan 167 have in all been
released so far. 21 Indian merchant
seamen have not so far been accounted
for by Pakistan. Government i in
touch with Pakistan to ascertain their
whereabouts and secure their release.

Development of Non-ferrous Metal-
lurgical design and  Consultancy
" undertaking in Public Sector

4088. SHRI D. B. CHANDRA
GOWDA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government  have
considered the possibility of develop-
ing a non-ferrous metallurgical de-
sign and consultancy undertaking in
the Public Sector; and
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(b) if so, what kind of application
oriented researches Government have
proposed to encourage to reduce the
use of imported non-ferrous metals?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Government have no propo-
sal at present to set up a non-fer-
rous metallurgical design and con-
sultancy undertaking in the Public
Sector. However, in respect of Alu-
minium, the Bharat Aluminium Com-
pany Ltd. propose to set up a Res-
earch and Development Centre in
conjunction with  their aluminium
smelter at Korba (Madhya Pradesh),
Broadly the objectives of the Res-
earch and Development Institute are
as follows:—

(i) To be independent from
foreign know-how and tech-
nology in the field of Alu-
minium.

To keep abreast of develop-
ments attained by leading -
aluminium producers of the
world and to evolve parallel
tech motivated towards
conducting the working of the
Aluminium industry in the
country most efficiently.

(iii) To provide an anchorage
for the introduction of new
and sophisticated production
techniqués to harness = the
indigenously  available re-
sources in a most profitable
manner.

It is also proposed to set up with
the 'participation of public and pri-
vate sectors, an Aluminium  Appli-
cation and Documentation Centre.
The objectives of the Centre would
be to undertake and prpmote study
and research for the overall develop-
ment of the application and uses of
which

(if)

Aluminium in the country,
besides. others. will include the
following:

(a) ldentify the problems of

interest to the Aluminium
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industry and formulate pro-
elopment work including
studies on product develop-

ment work and substitution
of scarce materials.

Set up Laboratory and
other facilities for overall
development of uses of Alu-
minium.

(b)

Establish  liason with the
research laboratories of the
industry. Council of Scien-
tific and Industrial Research
Universities  etc., also to
farm out Research and Dev-
elopment projects to these
laboratories regarding ap-
plication of Aluminium.

(c)

So far as Lead and Zinc are con-
cerned, the existing producer of these
metals in the public sector (viz.
Hindustan Zinc Ltd) has set up
Plannlng and Development Cells
for mining and smelting. These
Cells take up design and consultancy
work taking assistance of foreign
consultants  where unavoidable.
These Cells are being strengthened
so as to dispense with foreign techni-
cal assistance in due course,

As regards Copper, the Hindustan
Copper Ltd., a GOvernment Company
in the public sector, are also planning
to set up Planning and Development

Cell.

Contribution of Rs. 400 crores for

Adaitiona] Capacity in TISCO, during
Fifth e Year Plan

4090. SHRI C. K. CHANDRAPPAN:

SHRI RAM BHAGAT
PASWAN:

lelthelﬁmsterufsmm
mbeplenaedtom :

(a) whether Government have de-
cided to prowide for a eonteibution of
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Rs. 400 crores in the Fifth Five Year
Plan for commissioning of additional
capacity in the Tata Tron and Steel
company;

(b) whether any decision has been
taken regardihg Government Control
over the management of the Company
before finalising the proposal to con-
tribute such a large amount of money
for the Company's expansion; and

(e) if so, the broad outlines of the
decision taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No
such decision has been taken.

(b) and (¢). Do not arise.

Obsolete and out dated Unarmed
Super Ccmte_lla.&nps used in Navy

4091. SHRI C. K. CHANDRAFPPAN:
Will the Minister of DEFENCE be
pleased to state:

{a) whether the unarmed super
constellations now being used by the
Navy for maritime reconnaisance have
become obsolete and out dated; and

(b) if so, what steps are being taken
to 1l this major gap in our naval
defence?

THE MINISTER OF DEFENCE
ISiSrl-l’:RI JAGJIVAN RAM): (a) Yes,

(b) The matier regarding procure-
ment of suitable aircraft as replace-
ment is under consideration.

Posting of Jawidns/Seamen/Airmen to
Residence of Service Officer

4092. SHRI P. M. SAYEED: Wil

the Minister of DEFENCE be pleased
to state:

(a) whether he is aware that large
losses in manpower and public money
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are being incurred due to the assign-
ment of one or more Ji awans/Seamen/
Airmen to the residences of Service
Officers even in peace Stations like
Delhi, Bombay, Calcutta and Madras;

(b) whether he is aware that these
Servicemen assigned to the residences
of the Officers are generally allotted
domestic work;

(c¢) whether he is also aware that
the practice at (a) and (b) is allowed
to continue even in the cases of those
Service Officers who are deputed to
Public Sector Undertakings and who
have several facilities attached to their
posts including free servants/gardoers/
drivers; and

I(d)ifso.tbestepsbeingtakento
discontinue the practice referred in
(a) to (c) above and to save the
wastage of public money and man-
power as well as to ensure the self-
respect of the Servicemen so assigned
to the Officers’ residences at peace sta-
tions? i M

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Order-
lies are provided to Commissioned and
Juniar Commissioned Officers in war
establishments according to authorisa-
tion and to some extent in peace etab-
lishments, subject to availability. It
is ensured that there is no loss of man-
power or wastage of public money on
this aceount.

(b) Officers are not authorised to
utilise orderlies as Cooks and personal
servants. Speciflc instructions exist
forbidding their mis-use and instances
nf‘thvhhﬁm are appropriately dealt
with.

0_é(t:) No such cases have been report-

(d) Does not arise.
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Vocational Training Schemes

4003, SHRI RAJDEO SINGH: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the number of voca-
tional training schemes to train tech-
nicians has now risen to 16 as against
12 in 1967;

(b) whether besides Vocational
Training Schemes, industrial estab-
lishments in the country too are giving
training; and
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(c) if so, whether to cover up most
of the rural India a network of emp-
loyment exchanges is proposed to be
organised on Block development level
so that rural youths should also be
able to take advantage of the train-
ing?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.
BILITATION (SHRI G. VENKATA-
SWAMY): (a) The number of Voca-
tional Training Schemes mentioned in
the question represent the Chronologi-
cal evaluation of Vocational Training
Schemes since 1941, At present there
are the following schemes:—

1. Trl.mi:n] Scheme for craft lmt:mcwn

2. Craftsman Training Schemes

3. Evening Classes for Industrial Worhen

4. Apprenticeship Training Scheme,
5. Supervisory Training Scheme.

(1948)
(1950)
(1958)
e e e . (1963)

. . (1963)

6. National Suill Competition (ITI} and Nlﬂnul Appmtm Slull Com-

petition. B ) . .

7. Part-time training for Industrial Workers. .

8. Advanced Training Institute.

9. Central Staff Training Runrch!nlumu‘

10. Foreman Training Instituted
11. Progressive Trade Tests. .

(b) Yes. Under the Apprentices
Act, 1961,

(c) 208 Employment Information
and Advisory Bureaux are already
functioning at Block Development
level in the country.

Sokinda Nickel Project to be taken up
in fourth and completed in Fifth Five
Year Plan

4094. SHRI RAJDEO SINGH:

SHRI ARJUN SETHI:

Will the Minister of STEEL AND
MINES be pleased to state:

{a) whether Government propose to
take up the Sukinda Nickel Project in
Orissa in fourth Five Year Plan and
complete it in the Fifth Plan;

(1964) &
(1968)
(r967)

. . (1968)

(1968)
(1970)

(1970)

. . - .

. . . .

. . . .

(b) whether the feaibility report for
the said project will be placed before
the Public Investment Board for fur-
ther scrutiny and decision;

(c¢) whether advance action, pending
Public Investment Board’s scrutiny and
decision, will be undertaken in the last
year of Fourth Plan; and

(d) so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Yes, Sir.

(b) Advance action has been taken
by initiating certain infrastructure
studies relating to availability of water,
delineation of sites for location of plant
angd township, development of roads,
etc. Drilling has been undertaken for
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detailed mine design. The Orissa State
Government have already granted
Mineral Concession for Nickel ore in
Kansa area (Sukinda) of Cuttack Dis-
trict.

Pilot plant test on the Nickel ore is
also being undertaken at the National
Metallurgical Laboratory, Jamshed-
pur, to freeze the design parametres
in respect of certain sections of the
process plant.

Shifting of Headquarter of 2 Orissa
Naval Units from Bhadrak to Sambal-
par

4095. SHRI ARJUN SETHI: Will
the Minister of DEFENCE be pleased
to state:

{(a) whether the State Government
of Orissa has requested the Director
NCC, New Delhi to shift the Head-
quarter of 2 Orissa Naval Unit NCC
Irom Bhadrak to Sambalpur; and

(b) if so, the reasons for such a shifl-
ing and the reaction of the Gowvern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir.

(b) The proposal to shift 2 Orissa
Naval Unit NCC from Bhadrak to
Sambalpur was made by Government
of Orissa in November, 1971, as the
essential facilities of boat pulling and
sailing for Naval training were not
available at Bhadrak. It was decided
to move the unit as and when suitable
accommodation was made available
by the State Government at Sambal-
pur. As necessary accommodation
has not been made available so far, the
move of the Naval unit from Bhadrak
to Sambalpur has been held in abey-

|ance.
s
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8.C. & S. T. Registered in Deihi for
Posts of PGT and TGT ~

4098. SHRI AMBESH: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the number of persons
belonging to the Scheduled Castes and
Scheduied Tribes registered on the live
Registera of tke Employment Exchan-
ges at th= end of June, 1973 in Delhi
Offices for the posts of Trained Gra-
duate Teachers and Post-Graduate
Peachers separately;

(b) how it compare with the figures
during the last three years, year-wise;
and

(c) the category-wise Trained Gra-
duate Teachers and Post-Graduate
Teachers appointed by the Delhi Ad-
ministration, Delhi during the Ilast
three years and the number of sche-
duled castes and scheduled tribes tea-
chers out of them?
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THE DEPUTY MINISTER IN THE BILITATION (SHRI G. VENKATA-
MINISTRY OF LABOUR AND REHA- SWAMY): (a)and (b).
Number on Live Register at the end of the Year/ period
Year * Trained Graduate Teachers Trained Post-Graduate
) ‘Teachers.
Scheduled Scheduled Scheduled Scheduled
Castes. Tribes. Castes Tribes
T 2 3 4 5
1970 . : : 5 22 . 27 e
1971 . . . . 56 . 36 .
1972 . . 5 o 84 I 65 X
1973 (June) ., | | 95 3 65 2
o {c) :
- T T " Number nppni_ng-auring
the Year
Year Trained Gra- Trained
ditate Tea- Post-Graduate
chers” Teachers
1 2 3
1970-71 '
(l Total . 205 st
(b) Scheduled Caste candidates mch!ed Total 6 5
(c) Scheduled Tribe candidates included in ‘!'atal. . - -
1971-72
(a) Total 16% 50
(b) Scheduled Caste candidates included in Tota 4 7
(¢) Scheduld Tribe candidates included in Total. - .
1972-73
(a) Total ) 833 41
(b) uled Caste candidates included in Total. . 52 9

Sched
(c) Scheduled Tribe l:lnd:d.m;: included in Total.

i 1:a

Qrhaduled”

Caste and Scheduled

longing to

Note_ : In some of the

Declaring Villages of Param Vir
Chakra winners as Model Villages

4099. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether a suggestion was re-
ceived by Government regarding the
adoption of native villages of Param
Vir Chakra winners as Madel Villages
as a recognition of their bravery in
action in ‘thé defemce of motheriand;

Thbemnmavu'ihhlemdl'mu l,ppomtmcms could nntlgmade.

(b) if so, whether the Government
have taken any decision on this sug-
gestion; and

(¢) the nature of the action taken?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
A suggestion for declaring the villages
of Param Vir Chakra Winners in the
country, as Model Villages has been
received and is under consideration

in consultation with the concerned
Stete/U.T. Governments/Administra-
tions. : i
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Payment of Pensions to Ex-Servicemen
By Money Orders

4100. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of DE-
FENCE be pleased to refer to the
reply given to the Unstarred Question
No, 3493 on the 15th March, 1873 re-
garding the payment of Pensions to
Ex-servicemen by Money Orders and
state the number of pensioners who
have availed themselves of the facility
of payment of pensions by Money
Orders at Government expense uptil
now?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The num-
ber of Armed. Forces pensioners runs
into lakhs. Their pensions are dis-
bursed through Post Offices and Sub-
Post Offices in the States of Punjab,
Haryana, Himachal Pradesh, Jammu
and Kashmir and the Union Territo-
ries of Delhi and Chandigarh. In
other States, military pensions are dis.
bursed through Treasuries and Sub-
treasuries. In addition to the various
Post Offices and Treasuries mentioned
above, pensions are also disbursed by
Pension Paymasters, who are under the
administrative control of the Control-
ler of Defence Accounts
Allahabad. Collection of the informa-
tion desired by the Honourable Mem-
ber would accordingly require con-
tacting each of these Pension
agencies and this would involve tre-
mendous time and effort which will
not be commensurate with the results
likely to be achieved.

Names and kilometreage of roads
under construction by border roads
Division

4101. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) the names ang kilometreage
of the roads under construction by the
Border Roads Division at present; and
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(b) the estimated cost of .construc-
tion and the likely date of completion
in each case?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). It is not in public interest to dis-
close detailed information regarding
the state of road communication in
sensitive border areas.

Association of Ex-Servicemen with
nearby Military, Airforce and Navy
Training Schools

4102. PROF. NARAIN CHAND
PARASHAR: Wwill the Minister of
DEFENCE be pleased to state:

(a) whether the distinguished ex-
Servicemen are associated with the
nearby Military, Air force and Navy
training Schools for the purpose of
sharing their rich experiences with
the young cadets through lectures
and seminars; and

(b) if so, the names of such Train-
ing Schools in the three services
which have these arrangements?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Since senior serving officers and
other experts are avallable for
addressing the young cadets, no re-
gular arrangements exist for associ-
ating retired officers.

Deployment of Army for Civil Pur-
poses

4103. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) the number of occasions on
which the Army was deployed for
Civil purposes including those for the
maintenance of Law and Order and
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the relief work upto 31st July, 1973
this year;

(b) the dates and the places at
which the Army was so deployed; and

(¢) whether, the expenditure was
borne by the State Governments con-
cerned?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Bet-
ween st January 1873 to 31st July
1973 the Army was called out on 53
occasions for aid to Civil authorities;

(b) Detailes of the dates and places
are as follows::

Sr. No. Places

MAINTENANCE OF LAW AND ORDER
1. TEZPUR (ASSAM) . . .
2. NASIK (MAHARASHTRA)

UTTAR PRADESH

4. ARUNACHAL PRADESH (LOHIT
DIVISION)

5. JAIPUR (RAJASHTHAN) . .
6. JAIPUR & ALWAR (RAJASTHAN) .

7. SIKKIM. . . .

218t April 73 to 17th May 73
23rd and 24th April 1973.

215t May 73 to 13th June 73
13th June 73 to 18th June 73

18th July 73 to 21st July 73.

24th and 2sth July 1973.
April 73 and May 73.

MAINTENANCE OF ESSENTIAL SERVICES

8. UTTAR PRADESH . . .
9. ANDHRA PRADESH

RAJASTHAN

1. BIHAR

DELHI . . : . .
WESTERN, NORTHREN NORTH .
ﬂ?{m A.N'D SOUTH EASTERN
DELHI

DELHI . .
KERALA . . . .
WEST BENGAL

I0.

13.

14
15.
16.
17.

NATURAL AND OTHER CALAMITIES

18. PUL\GAON (MAHARASHTRA) .
LE ]
19. ARVI(MAHARASHTRA) . . .

20. HINGANGHAT (MAHARASHTRA) .

t1th January 73 to 27th Jan. 7:.
7th Feb 73 to 17th March 73.
24th April 1973.

1oth June 73 to 21st June 73.
11th and 12th June 1973.

June 73 and July 73.

26th June 73 to 27ih June 73.
sth and 6th July 1973.

315t July 73 to 3rd August 73.
26th and 27th July 1973

1oth February 1973.
18th and 19th February 73.

17th March 1973.
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Sr. No. Places Dates
21. ALMORA (U.P.) . 2nd Aprll 73.
22. SHILLONG (ASSAM) 10th April 73.

23. AGARTALA (TRIPURA)
24. SANGRUR (PUNJAB)
25. HARA (MAHARASHTRA) .

36. NORTH LAKHIMPUR
27. DIBRUGARH (ASSAM)

28, GOLPARA D!STRICI‘(ASSAM)
29. DHUBRI (ASSAM) .
30.
31

HARYANA
. ALLAHABAD (U. P. )
32. HOSHANGABAD (M. P.)
33. RAMPUR (U.P.)
34. MORADABAD (U.P.)

35. jAKHALBANDA (NOWGONG
DISTRICT ASSAM

36. DADUPUR (6 MILES FROM ]AGA-
DHARI HARYANA).

OTHER TYPES OF ASSIST. ANCE
37. RAJASTHAN .

38.° GUJARAT
39. JAMMU & KASHMIR
40. LADAKH .

41. LADAKH . .
42. MAHARASHTRA

43. JAMMU & KASHMIR.

44. HIMACHAL PRADESH

45. On road SILCHAR KARIMGAN]
46. RANBIR CANAL (J & K).
_47. DHOLPUR (RAJASTHAN).
48. UTTAR PRADESH .

49 DELHI

50. DHOLPUR : s

s1. NAGALAND and MANIPUR
s2. NEW DELHI

53. KERALA .

8th May 73 to 14th May 73.
14th and 15th May 73.
29th May 73.

18th June 73 20 20th June 73.
18th June 73 to 20 June 73.

28th June 73 to 11th July 73.
3oth June 73 to 11th July 73 .

21st and 22nd June 73.
31st July 73 to 11th August 73.
22nd July 73 to 24th July 73.
3oth July 73 10 2nd hu;ust 73.
26th/27th July to 2nd Augus! 73
28th July 73.

28th July 73 aid continyes.

20th February 73.

4th February 73.

April 73-aid continues.
May 73-aid continues.
May 73-aid continues.

- January 73.

January 73-aid continues.
June 73- aid continues,
7th July 73.
23rd February 73.
215t March 73 to 25th March 73.
6th March 73 to May 73
20th March 73.
12th May 73 to 1oth June 73,
April 73—aid continues.
12th April 73 to 14th April 73.
26th July 73 to 29th July 73.
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(e) Under the prevailing system all
expenditure on the depioyment of
Armed Forces for the maintenance of
law and order is to be borne by the
Central Government, although State
Governments/Union Territory Admi-
nistrations may’ contribute towards the
cost, if they wish to do so. As regards
assistance for the maintenance of
essential services, during natural cala-
mities and in the execution of develop.-
ment projects, only the extra expen-
diture incurred by the Army is re-
ew_ered, In cases of other types of
assistance, the entire cost incurred by
the Armed Forces is recovered from
the concerned authorities,

Hired Land of Village Nangal Raya
New Delhi

'_1104. SHRIMATI SAVITRI SHYAM:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 8312, dated the
26th April, 1973, regarding hired land

of Village Nangal Rai, New Delhi and
state:

(a) whether the rates of rental com-
pensation have since been finalized for
the next block of five years commenc-
ing from 1st January, 1972;

(b) if so, the facts thereof:

(e) the time by which the Govern-
ment will pay the rent to the land-
owners; and

(d) whether the Government are
also considering to pay the interest at
the rate of 6 per cent. on the amount of
rental compensation to be paid after
Ist January, 1972, and onwards as de-
manded by the landowners?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a) Not
yet, as the negotiations are still in pro-
gress. )

(b) Does not arise.
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(c) Payment of rental will be made
on receipt of Government sanction
after conclusion of the negotiations.

{d) Does not arise as no claims have
been received from the land owners to‘x:
pavment of interest on the rent due.

9.83 acres piece of land of Nangal Baya
Village, New Delhi

4105. SHRIMATI SAVITRI SHYAM:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a piece of land measur-
ing 9.83 acreg in Village Nangal Rai,
New Delhj is under requisitioning and
possession of Salvage Depot of the
Ministry of Defence since 1939 to date;

(b) whether Government did not pay
anything in cash or kind to these
poor landowners in spite of their re-
peated requests nor given the posses-
sion of the land to them, if so, the
reasons therefor; and

(¢) whether Government propose to
decide this matter on priority basis
and pay compensation to the land-
owners immediately?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) A piece
of land measuring 9.83 acres in Village
Nangal Raya, New Delhi, was requisi-
tioned in the year 1943 for an Army
Salvage Depot. Since 1968 it is under
the occupation of the Defence In-
stitute of Fire Research. At present an
area of only 8.14 acres is under requisi-
tion, the remaining 1.69 acres having
been derequisitioned in October, 1972.

(b) Recurring compensation at the
rate of Rs. 105.81 per annum, as de-
termined by the Collector, was paid to
the entitled persons for the period
till June, 1946 who accepted it without
any dispute. Recurring compensation
for the period till June, 1955, was offer-
ed to the entitled persons, but they de-
clined to accept it on the plea that it
was too low. The recurring compen-
sation due for the period till June
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1967, was again offered, and was again
declined by them. In view of this atti-
tude of the entitled persons, the Col-
lector has not taken any further steps
to disburse the amounts due to them for
t!_1e subsequent years.

(c) There is no provision under the
relevant law for revising the recurring
compensation originally fixed; and the
entitled persons are free to receive the
arrears of compensation due to them
at any time from the Collector.

Delay in Payment of Rental Compen-
sation for the Land of Village Nangal
Raya, New Delhi

4106. SHRIMAT] SAVITRI SHYAM:
Will the Minister of DEFENCE be
pleased to state:

{a) whether the Ministry of De-
fence has paid rental compensation to
the landowners for their land measur-
ing 37.0 bighas (out of the hired land
18.39 acres) of Village Nangal Raya,
New Delhi while it received in initio
the claims from landowners for the land
measuring 50 bighas in all and subse-
quently the rent for remaining 2.10
bighas is yet to be paid to them:

(b) whether the Military Estates
Officer, Delhi Circle had sought a for-
ma] sanction of Ministry in this res-
pect but no reply has so far been given
to him;

(c) if so, the reason for this undue
delay; and

(d) the time bv which Government
would pay the rent to the poor owners
of this land?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUEKLA): (a) We
had proposed to acquire 10.64 acres in
Village Nangal Raya. Only 9.06 acres
are in possession of the ‘Ministry of
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Defence. Qut of this, rent for 8.46
acres has been paid upto 31st Decem-
ber, 1971, For the remaining 0.6
acres, which belongs to the village
community, payment of rent could not
be made as no person has been nomi-
nated with proper authority to receive
the rent. No rent is due from the
Ministry of Defence for 1.58 acres
which hag been under the occupation
of the owners themselves since June,
1964.

(b) to (d). Yes, Sir, Payment of
rent with effect from 1st January,
1972 will be made as soon as present
negotiations are completed and Govern-
ment sanction obtained.

Deposits of Lignite, Copper, Mica
Limestone and other Minerals in
EKumaon Hillg

4107. SHRIMATI SAVITRI SHYAM:
Will the Minister of STEEL AND

“MINES be pleased to state:

(a) whether the Kumaon Hills of
Uttar Pradesh are said to possess valu-
able deposits of lignite, copper, mica
limestone and other minerals;

{b) the progress made so far in
exploration and location of those de-
posits; and

(c) the qguantity as also the quality
of these deposits and the possibilities
of their exploitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) De-
posits of limestone, Magnesite, Talc
arid Minor occurrences of Copper Ore
are located in Kumaon Hills area. No
deposits of Mica and lignite are re-
ported so far.

(b) and (c). As regards progress of
exploration, reserves of different min-
erals estimated so far are 50 million
tonnes of Limestone of Cement Grade
in Plthoragarh district and 0.51 milllon
tonnes of Limestone of Chemical grade
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in Nanita] District, about 33 mullion
tonnes of Magnesite with 38 to 45
per cent. Magnesia and 0.30 to 5.78
per cent, Lime in Almora and Pithora-
garh district and 1.0 million tonnes of
Talc in Almorah «District Surface and
sub-surface investigations carried out
by Geological Survey of India during
the current fleld season in Kumaon
Hills area include investigation for
base Metals in Askote and for Lime-
stone in Agalgarh Dhar in Pithoragarh
District, for Magnesite and Soapstone
in Kanda Masauli area in Almorah
district. Besides, Geological mapping
for regional assessment for minerals
also carried out in the area.

Presently Phosphorite, Magnesite,
Limestone and Steatite are mined in
the area. Almora Magnesite deposits
is being developed by Almora Mag-
nesite Ltd., (a joint sector undertak-
ing) of the State Government and
Phosphorite deposit is mined by Py-
rites Phosphate and Chemicals Ltd.,
a Goverrment of India Undertaking.

Declaration of Dividend by ISCO

4108. SHRIMATI SAVITRI SHYAM:
Will the Minister of STEEL AND
MINES be pleased fo state:

(a) whether IISCO has not declared
any dividend for the last two  years
after its management had been taken
over by Government;

(b) whether this has affected large
number of small share holders adverse-
ly who come from middle income
groups; and

{c) 1t so, whether Government pro-
pose to give some relief to these share
holders by declaring a dividend this
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(c). The management of IISCO was

with effect from the 14th July, 1972
1612 L.S—T. -
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No dividend was declared by the Com-
pany for 1971-72 in view of the loss
incurred. The accounts for the year
1972-73 are yet to be finalised. The
declaration of dividend has to be de-
cided upon after the consideration of a
number of factors like working re-
sults, reserves and = capital require-
ments.

(b) Government have no precise in-
formation in regard to this.
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Indo-Soviet Treaty of 18971 .

4110, SHRI V&fALAR RAVI: wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have the
report appearing in the ‘News-week’,

. dated July 9, 1973, under the caption
. ‘Fleeting Treaty': and.
taken over by the Government of India .

. (b) if so, ihelr reaction thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The concerped report is mis-
conceived and is based on speculation.
The conclusions sought to be drawn in
it are, therefore, irrelevant.

Strike by State Bank Employees in
Hyderabad

4111, DR. RANEN SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether there was a strike of the
State Bank of India Employees in
Hyderabad circle in July, 1973;

(b) if so, the causes of the strike;

(¢) the extent and the effect of the
strike; and

8

(d) the terms and conditions of the
understanding reached leading to a
settlement of the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (BHRI G. VENKAT-
SWAMY): (a) to (d). Consequent upon
the suspension of four office-bearers of
the State Bank of India Staff Union,
Hyderabad Circle, about 6000 em-
ployees went on strike on the 2nd
July, 1973, which lasted upto Sth July,
1973, when as per the mutual under-
standing reached between the All
India State Bank of India Staff Feder-
ation and State Bank of India Manage-
ment the suspension orders and strike
action were withdrawn. The manage-
ment agreed not to suspend any office-
bearer of the State Bank of India Staff
Union and All India State Bank of
India Staff Federation for any act of
misconduct until the matter is first
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discussed and thrashed out at a joint
forum of the Bank and the Union/
Federation unless such suspension is
warranted for commission of fraud,
theft on arising out of erlminal pro-
secution of the employees.

New Production Units

4112. DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have any
proposal to set up new  production
lines so as to enlarge defence potential
and to reduce dependence on external
sources of supply; and

(b) if so, the main features thereof?

THE MINISTER OF STATE

(DE
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir. Several new lines are
proposed to be established to enlarge
defence potential and to reduce our
dependence on external sources of
supply. These include the Indian Field
Gun, 7.62 mm Medium Machine Gun,
propellants and éxplosives to meet the
requirements of various types of am-
munition, light armoured vehicles and
special metals and super alloys.
Schemes have also been drawn up to
step up the production of anti-aircraft
guns and to create capacity for the
manufacture of barrels and ammuni-
tion for the imported medium artillery.
The Hindustan Aeronautics has taken
up the production of an improved ver-
sion of MIG-21 and will also undertake
the manufacture of a new series of
helicopters for the Indian Air Force
apart from improving certain features
of HF-24 and Gnats. The Bharat Elec-
tronics is setting up a unit at Ghaziabad
for the production of sophisticated
radar and microwave equipment for air
defence. The Defence Shipyards may
also undertake the indigenous construc.
tion of Patrol craft, in addition to the
frigates currently under manufacture.
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Man-days lost due to Strike and Lock- (b) how do these flgures compare
outs with those of the corresponding period
last year?

Minister of LABOUR AND REHABILI- MINISTRY OF LABDU'R AND RE—
TATION be pleased to state: HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). According to

. the available provisional information,

(a) the total number of man-days number of mandays lost due to atrikes
lost in the first six months of the cur- and lockouts during January to April
rent year due to strikés and lockouts; 1973 and the corresponding period last

and year wag as follows:
Period No. of mandays lost due to
Strikes Lockouts
(i) January to April 1973 2 1 1,6 11
issonal) 465,915 37,9
(ii) January to April 1972 4,143,350 1,884,745

Ban on Lockeuly ~

comprising Assam, Manipur, Megha-
laya, Mizoram, Arunachal, Nagaland
4114. DR. RANEN SEN: Will the and Tripura;

Minister of LABOUR AND REHABILI-

TATION be pleased to state: (b) whether Government are aware
that special steps are necessary for
encouraging the establishment of Heavy
Industries in their areas in view of
poor infra-structure and difficult geo-
graphical factors;

(a) whether in view of the mount--
ing loss to industrial production and
deterioration in the industrial relations
due to unilateral declaration of lock-
outs by employers, Government have
any proposal to promulgate an ordin- (c) if so, the steps taken or being
ance banninng such lock-outs; and taken in this behalf; and

(b) if so, the main points thereof?. (d) whether Government have al-

ready announced concessions to the
THE DEPUTY MINISTER IN THE  priyate Sector to encourage them to

MINISTRY OF LABOUR AND RE- ... meavy Industries in the back-
HABILITATION (SHRI G. VENKAT- ward areas of the North Eastern Zone
SWAMY): (a) and (b). Government ... i¢ g5, the main features thereof?
of India have no such proposal to

rdi X -
promulgate an ordinance THE D IN

MINISTRY OF HEAVY INDUSTRY
Existing, Position of Heavy Industries (SHR] SIDDHESHWAR PRASAD):
in North-Eastern Areas (a) A statement is attached.

4115. SHRI N. TOMBI SINGH: Will
the Minister of HEAVY INDUSTRY (b) to (d). Establishment of a large
be pleased to state: industry in the North-Eastern region
would depend, inter alia, on the avail-
(a) the existing position of Heavy ability of resources—forest and min-
Industries in the North-Eastern areas, eral—as also skilled manpower and
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the development of infra-structure in- materials/finished products is
cluding institutional arrangements. A given as subsidy (not appli-
Joint Institutional Study Team from cable to plantations, oil re-
IDBI has carried out industrial poten- finery and power generatior
tial surveys of the States/Union Terri- plants);
tories in the North-Eastern region;
follow-up action on the reports is be- (ii) 10 per cent. (15 f:»er cent. from
ing taken through a Committee of Dir- 1-3-73) central out-right grant
ection. Following schemes are appli- or subsidy scheme, 1971 (as
cable to the private sector/public sec- investment);
tor industries in the North-Eastern Re- '
gion: (iii) concessional finance from finan:

(i) Transport subsidy scheme, cial institutions for industries

+ 1971 under which 50 per cent to be started in backward
of the cost of transport of raw areas.
Statement
B - — = - N, e S ——
Projects
(Central) (i) PFertilizer"Plant at Namrup
(ii) Petroleum Refinery at Nunmati

D (iiiy Crude Pipe Line

Projects (i) Expansion of Namrup Fertilizers.

(i) j .

in the i Establishment of lant at Nowgong:

!l"ln - Ei\r; mdmp un‘-ntmﬁnmgupacrly.aml
) Amm?d:m-nhgnmlmpﬁn

Existing Nagaland
(central) Nil

Projetts included
inthe 4thplan  Nagaland Pulp and Paper  Mills.
i M
Existing sf?qﬂ,?ﬂ

Projects (i) Cement Factory at Cheerapuniji
Eudtﬁdl’lﬂn (ii) Provision mry“ investigation, survey, preparation of feasibility reports
4 etc.

Manipur
Existing Projects  Nil

Projects g; Khandsari Sugar Mill, Wangbal
included Cement factory only token provision made
in the (iii) Paper Mill for preliminary studies.
4th Plan () Spinning Mill
Tripura
Existing Projects ~ Nil
S share of the Sector
Projects . g? pinning Mill (Participation in capital private pmrect)
4th Plan ] m(mktnpwvhmmdeforfﬂn‘hiﬁ(yam{ly)
Arumachal Pradesh
Existing Projects Nil

Projects incladed Only token provision made for undertaking surveys and pr (ja1si'c1 «f
jo the 4th Plan feasibility reports etc.
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Additional Facilities to Ex-Servicemen

4116. SHRI N. TOMBI SINGH: WwWill
the Minister of DEFENCE be pleased
1o state:

(a) whether ‘Government are con-
sidering the increase of facilities to the
ex-Servicemen in view of their de-
mands in this behalf; and

(b) if so, the basic features of the
additional facilitieg and the demands
put up by the ex-servicemen?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM):(a) and (b).
Various facilities have been provided
for ex-Servicemen to ensure their re-
habilitation in the Civil life after thelr
release/retirement from the  Armed
Forces. In matter of employment,
they have been placed in category III
by Employment Exchanges; in addition
they are accorded preference for jobs
in Defence installations, para-military
organisations where past training and
experience could be useful. Twemty
per cent of permanent vacancies in
Class IV posts and 10 per cent of Class
IIT have been reserved in the Central
Government. The Public Sector Un-
dertakings and nationalised banks have
reserved 174 per cent of Class ITI and
27 per cent. of class IV posts res
pectively for them. Besides, relaxation
of age and minimum educational quali-
fication have also been given to them.
Over and above these facilities, edu-
cational concessions have been offered
both by the Union Government and the
State Governments to the children of
ex-servicemen.

Loans are granted to ex-servicemen
individually or through their (Co-
operative Societies. Pensionary awards
have been liberalised for battle casual-
ties.

The facilities offered to the ex-Ser-
vicemen are under constant review of
the Government and where they are
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found wanting suitable remedial steps
are taken to ensure that maximum
benefits accrue to them.

Non-Payment of Pensions/Facilities to
the widows of Jawans and Oficers

4117. SHRI N. TOMBI SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to the facts that
several widows of Jawans and Officers
are yet to receive their family pen-
sion and other facilities owing to pro-
cedural  difficulties or some other
handicaps, which Government alone
could overcome; and

{b) if so, the steps taken or being
taken to remove the grievances of the
widows of the Officers and Jawans of
the Indian Army?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (h).
No complaints/representations appear
to have been received pointing out
specifically any procedural difficulties
or handicaps, on account of which
widows of Jawans and Officers may not
have received their family pensions,
etc. In fact, according to instructions
already existing, all concerhed with
pension cases are required to ensure
that no inordinate delay occurg in the
settlement of such cases.

Specific cases of delny wli.il:-h come
to notice are investigated and re-
medial measures are taken.

The matter has been looked int?
with special reference to battle casual-
ties of 1971 conflict. The position is
that pension (including provisonal
award) is already in issue to all cases
except in the case of ome officer and
one Jawan; the detailed circumstances
of these two cases are being ascertain-
ed from the CDA (Pensions).
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Alleged Mismanagement In Khetri
Project

4120. DR. H. P. SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government's attention
has been drawn to the article caption-
ed “Khetri Copper an Ideal Don't:
Bungling mismanagement and Red
Tape upset All Planning” in the
Magazine ““Needle’s Eye” of May 15
and June 1, 1973; and

(b) if so, Government’s reaction
thereto and steps taken to improve
the affairs of Khetri project and to
ensure its smooth running?

THE DEPUTY MINISTER, IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir.

(b) Question does not arise,

Seiting up of Joint Body on Economie
and Technical Co-operation between
India and Ramania

4121. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether India and Rumania
have agreed to set up a joint body
on economic and technical co-opera-
tion; and

(b) if so, the composition and
functions of this body?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) It has been agreed in principle
to set up an Inter-Governmental Joint
Commission for Economic, Scientific
and Technical Cooperation.

-

(b) The composition and other
details of the Commission are under
consideration,

Jobs Lost by Workers in West Bengal

in Retrenchment Closure and Leok.

out in Factories and Industria] Estab-
lishments

4123. SHRI SOMNATH CHATTER-
JEE: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) how many workers lost their
jobs due to (i) closure (ii) lock-out
of factories and industrial establish-
ments in West Bengal since March,
1972 and due to retrenchment; and

(b) how many of such workers
back their jobs? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). Information
is being collected.

12,02 hrs. '

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INSTRUCTIONS T0 NETAN
INQuIRy CoMMISSION NOT TO SEEK
ANY HELP FROM TAIWAN

MR. SPEAKER: Mr, Samar Guha,
SHRI INDRAJIT GUPTA (Ali-

pore): It s Mr, .Samar Guha's day
to-day.
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MR. SPEAKER: Yes, it is his day,
Prof Samar Guha.
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SHRI SAMAR GUHA (Contai):
Sir, I call the attention of the Min~
ister of External Affairs to the fol-
lowing matter of urgent public im~
portance and I request that he may
make a statement thereon:—

“The reported instructions issued
to the Netaji Inquiry Commission
by the Ministry of Externa] Affairs
not to seek any help from the Go-
vernment or any non-official or-
ganisation in Taiwan."

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
The Netaji Enquiry Commission is an
independent body which decides on
its own procedures. When the Com-
mission proposed to visit Taiwan, it
sought Government's advice in the
matier. The Government of India
informed the Commission that it did
not recognize Taiwan and, therefore,
neither the Government nor the judi-
cial bodies appointed by it could en-
ter into direct or formal contacts with
Taiwan Administration, It was,
therefore, natural that the Govern-
ment should suggest to the Commis-
sion to avoid any formal approach
to the Taiwan authoritieg and to make
an independent enquiry on its own.

Normally, the Commission, during
its visits to foreign countries, had
conducted its enquiries with the assis-
tance of the Indian diplomatic mis-
slons abroad. In the case of Taiwan,
this avenue was not available and
the Commission had necessarlly to
rely on informal arrangements and
assistance of private parties; Shri
Samar Guha, we learn, actively
assisted the Commission.

The Governmeni hag not received
any indication from the Commission
that Government's advice had, in any
way, impeded its work of investiga-

tion in Taiwan. In fact, during its
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[Shn Swaran Smgh] o

9 days” stay in Taiwan, the Commm

sion visted all the placeg it wanted
to and examined all the witnesses
who came to offer evidence including
those produced by Shri Smar Guha.
According to our information, the
Commission is sa‘b.uﬂed with its work
in Taiwan.

~ SHRI SAMAR GUHA: During my
eleven days' stay at Taipei on an

effort to investigate into the issue of -

disappearance of Netaji at Taipei, I
found no positive proof whatsoever of
Wetaji’s reported death in the alleged
plane crash at Taipei. From all the
available facts, information, records
and documents that we could get
hold of, I have come back with the
conviction that Netaji did not die in
the alleged plane crash at Taipei. I
met. the -Prime Minister and have
}ndicated my views and the reasons
for that, to her.

1t the Minister of External Affairs
did not issue any instruction to the
Netaji Enquiry Commission and
allowed it a free hand to investigate
us it liked in Taiwan perhaps the
Netaji mystery would have been
fOnally resolved. Wherever I went
th.-:y asked me one question. They
asked me, “why have you come to
Taipei after 27 years”? They told
mbout this, whenever there is any
Incident, at any place, the first task
of any committee, any commission,
any Government, would be to see that
they first visit the place of the occur-
rence of that event. When they
asked me that. question, why have
you come after 27 years. I knew the
‘answer, the political answer of it,
but I did not tell that answer in that
country, because, I did not want to
discuss our internationa] issues in a-
foreign country.. Just, a few minu-
tes back 1 have got along reply, a
letter from ‘the hon’ble External
Aﬁmrs Minhtgr because 1 wrote a
tong letter to the Prime Minister. The
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the External Affairs Minister, and 1
received this long letter from him.
when I asked the Prime Minister
why this instruction was given, she
expressed her surprise. She told me,
“1 don’t know anything, why they
have done so, 1 don't know.” There
is no question whicn is more para-
mount than the. question of doing
éevery thing possible to enquir into
the issue of the disappearance of
Netaji at Taipei. For our country nu
question can be more paramount,
more important, than to know what
happened to one of our most belov-
ed, one of our dearest leaders of the
nation. The Minister was very kind
in his reply to me, I quote from his
letter to me. He says:
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“It was through your effort and

" advice that the Commission was

able to make a visit to Taiwan and

hold its sittings there in a satisfac-
tory manner.”

_'I'hen the leiter suys:

“It was at your initiative that a
formula was worked out which
would make the vigit possible on a
private basis.”

 In that letter, he has further said.
I quote:

~“I understand. that the question
of obtaining evidence and witnesses
was discussed with you extensively
by Mr, Justice Khosla before the
departure of the Commission for
Taiwan.” .

Then it says:

“He had stressed to you that the
Commission was relying on you and
your friends for help in gathering

. lh.e available evidence.”

I wnnl tu make it very clear to
you, Sir, that the Commission did not
seek any advice from me at all. It
Isafnctthltthey wanted some
names as witnesses and T gave some

Prime Mh'l.!lter d’!m that letter to - names. Justice Khosla did not have
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even a syllable with me, what to
speak of discussion, Sir. He did not
have even a syllable with me about
the modalities or the programme of
the Commission’s visit to Taiwan. I
want to make it clear that I did not
take any other initiative except that
1 wanted the*visit of the Commission
to the place of the occurrence of the
plane crash. The hon. Minister has
used very kind words and very nice
words, “I have given my advice, my
time, etc. etc.” But 1 want to draw
your attention to this mater, Sir. I
sought the help of Dr. Karan Singh.

Sir, I sought the help of Dr. Karan
Singh for just giving us the conces-
sions to travel by Air India for three
persons who were accompanying us.
That was refused. Sir, I know that
hundeds of such concessions were
being given to the people who were
attending the international con-
ferences. I had to beg or borrow—
not steal—Rs, 25,000 just to complete
this task which I undertook.

I was also surprised, when I sent
a telegram to my friend there—a
Taiwani—who is the President of a
Taiwan—Indian Association, to re-
ceive it two or three days after my
arrival there. When we were going
along with the Commission to Hong
Kong, the High Comrmission people
did not even recognise me. They
were. taking interest even for the
clerks who associated with the Khosla
Commission.

I went to Taipei earliar than the
Khosla Commission to do a little bit
of my preparatory work for which I
am thankful to the press and the
people there. They made claborate
arrangements. And in almost three
to four columns of their English and
Chinese papers in Taiwan .there
sppeared news about our leader,
Netaji Subash Chandra- Bose—Netaji
Inquiry Commission. = They cowvered
the nmews in. their . television about
Netaji. There I held a press confe-
rence. 1 want to draw your kind
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attention to what I said to the press.
I quote:

“We are in Taipei not for any
political purposes but to discharge
a scared duty on behalf of the peo-
ple to find out from all available
sources as to what exactly has hap-
pened to our beloved leader, Netaji
Subhas Chandra Bose.”

When 1 met Taiwan leaders, they
never raised any diplomatic or poli-
tical issue. They did not even ask
the Commission to write to their Go-
vernment. But they pointed out that
for holding the court proceedings in
a foreign country, permission from
their Government would be necessary.
There was a little bit of legal techni-
cality here. The Commission was
required to write to the Foreign De-
partment of that country to seek their
permission to hold a court proceed-.
ings there. I say they were eager to
give all the necessary help to us. I
suggested to the Commission, when it
reached Taipei, that they might write
a letler to Government for holding
the court proceedings there. But, I
was surprised to know that there was
instruction from the Government of
India not to seek for permission
either directly or indirectly for any
assistance eithep from the govern-
ment or even seek any help from the
non-official bodies there, I now quote
what the hon. Minister wrote to me
in this connection. He wrote in his
letter to me.

“....neither the Government of
India can enter into direct or for-
ma] contacts any time with the
Government of Taiwan and its
departments.”

Look at the words used—not to
have contact with not only official
but also with non-official directly or
indirectly. What in the same letter
has been written to me is:

“In the political context men-
tioned sbove, however, it was na-
tural that we should suggest to the
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Commission not to make any for-
mal approach to the Taiwan autho-
rities and to make an independent
enquiry without enlisting the for-
mal cooperation of any official or
non-official body there.”

1 contacted the authorities there.
And I did a little bit of my work
there. I came to know that they were
not going to reserve a place in a hotel
for holding the court proceedings
there. I told them that “is a ‘very
patriotic and sentimental issue for
the Indian people. Do mnot stand in
for any technicality for getting the
permission for the above purpose.
Let the Commission be allowed to
held its court preceedings there.”
But, they told us that the Commission
will not get any official cooperation
from their, government. Informally,
they assured some cooperation from
some Members of Parliament. In the
same letter, the hon, Minister has
congratulated me on the fact that I
had approached the Government
there, the authorities there and get
some help from them.

-1 want to draw your attention to
another point also. They said ‘Do
not contact with authority in Taiwan.’
On 17th and again earlier on the 13th
August, in reply to two of my ques-
tiong it was said that during the last
few months, 69 Indian ships of both
the public and private sectors were
at Taipeh. Directly, our Govern-
ment had also their export-import
trade with the Government there, of
transport equipment, ores, concen-
irates, mica, silicom etc. Our offi-
cials of the Railway Board and our
officials of the STC and MMTC re-
gularly wvisit that place. I know
something more but I do not want to
disclose that in the interest of the
nation. Are these not contacts with
the Taiwan Government? If a judi-
cial body contacted them indirectly,
that would amount to contact. But
when our officials regularly visit the
place, is that not contact? As T have
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said, I know something more, but I
shall not disclose it here. What kind
of logic is this? It is just a difference
between Tweeldledum and Tweed-
ledee,

The hon. Minister has admitted
that what was told to the Commission
was just a suggestion. But what is
that suggestion? The secretary to
the Commission told me, and the Go-
vernment counsel told me that they
had a written suggestion. I know
that only to obviate certain legal
difficulties, the Government used the
word ‘suggestion’. But the written
suggestion is nothing but a directive.
They said that the Commission was
the creature of Government, and as
such they were bound by the Go-
vernment instructions. But I would
like to point out that a judical body
may be a creature of the Govern-
ment, but as soon as the creature is
born, as a judicial body, it assumes
its own independent authority.

I want to conclude by saying that
I was not satisfied with the work of
the Commission. The commission
acted like a passive inert body there.
If I did not accompany them, they
would have come back without gdo-
ing anything except perhaps doing a
little bit of shopping there,

The hon. Minister has said in his
letter that the work of the commis-
sion was not hampered. I would like
to point out how the work was
actually hampered. The Commission
did not take any initiative whatso-
ever. The commission did not take
any initiative to visit any place. But
it was I who insisted with the help
of my friends and some Members of
Taiwan Parliament, and in fact every-
thing was done by me, and I forced
the Commission to go to the different -
places,

The most important place to be
visited was the runway there. It is
an important aspect, and I am point-
ing this out in order to show why I
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am not satisfied and to show how the
work was actually hampered. This
is very important. The picture of the
runway did not agree with the pic-
tures that were given by Col. Habi-
bur Rehman to the Japanese.

I beseeched Justice Khosla to look
at the topography of the hill sur-
roundings. - I also said that if he
could write to the Government of
Taiwan, they would have allowed the
commission to take a photograph of
that place.

Again, the meteorological report
is totally against the alleged plane
crash. The reported place where the
alleged plane crash occurred is such
that it cannot occure there. So, the
meteorological report is totally
against the crash. It cannot occur
inside that area......

MR. SPEAKER; Will the hon.
Member please listen to me?

'SHRI SAMAR GUHA: I am just
pointing out how the work was
hampered. I am just coming to it..

MR, SPEAKER: It is not a ques-
tion of his coming to it or not.

Let him kindly listen to me....

SHRI SAMAR GUHA: I shall take
only two or three minutes more. ’

MR. SPEAKER: These are mat-
ters wihch are under inquiry, and
the Commission is sitting already, and
the Commission is going to give its
findings. Why does the hon, Mem-
ber now make a speech on these
things?

SHRI SAMAR GUHA: Please
allow me, This is an important
jssue. I asked the meteorological
officer there, and I requested the Com-
mission to take the report from him.
But the Commission said that they
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could not take any official report from
them,  Therefore, no chart could be
taken from them.

I shall also give you two sensa-
tional documents. One of them I get
from an old file there. Another sen-
sational document is the death cer-
tificate of Netajj from the crematori-
rum. 1 beseeched the commission
that if they could write to the Go-
vernment of Taiwan, they could have
the death certificates authenticated by
them. But the Commission refused.
I have get here the photostat copy.
After translating it from the Japanese-
language, do you know what we
found? I would like to tell you, Sir,
that these are the certificates of a
Japanese soldier and not of Netaji.
What greater proof can there be than
this that two British investigating
officers, Mr. Young and Mr., Wright
who were sent by the British in 1946
said that it was a “master deception
plan"? I requested the Commission
to continue to stay there for another
three days. I told them that I could
get ten men who could testify that it
was in September, 1944 that a plane
crash occurred at that place.

One man came to me. He said he
could bring 10 or 15 men to testify.
1 requested Mr. Khosla: “Please pro-
long the sitting for a few days more.,
I will bring all of them to testify
that the ‘plane crash occurred not in

. 1945 but a year earlier in that place "

Such a vital evidence, such a mate-
rial particular, such an important
documentary evidence could not be
placed before the Commission.

This book Gallant End of Netaji
by Harin Shah which greatly influ-
enced Pandit Jawaharlal Nehru and
others contains some names and pic-
tures which were found either to be
fraud or fabricated,

MR. SPEAKER: Please sit down.
You are discussing the conduct of the
Commission which is not permissible
under the rules.



183 Netaji Inquiry

SHRI SAMAR GUHA: What hap-
pened to our great leader? Was any-
thing done to find out during all these
27 years? We could not hold an in-
dependent inquiry. We owe it to the
nation, we owe it to posterity to find
out what has happened. We owe it
to the conscience of the nation to
find out....

MR. SPEAKER: Will you please
«it down? i

SHRI SAMAR GUHA: I would
like to know whether the text of the
letter that was sent would be pub-
lished. I would like to know whe-
ther they are going to write to the
Commission to get all the documents.

I repeat that the object of the
wisit has béen frustrated by this in-
struction.  We owe it to the nation,
we owe it to posterity, we owe it to
ourselves, we owe it to anything that
is in the conscience of the nation to
find out what happened to our great
Jeader. But the government did not
care {o hold a proper inquiry into
this. For this the nation has to ans-
wer to posterity

SHRI SWARAN SINGH: The hon.
member perhaps could have done
better to give a press interview and
. explain all this because he hag said
a number of things. He has points
which he thought he urged before

the Commission and the Commission .

did not accept them. A great part
of what he has said in g very agitated
manner relates to that matter,

SHRI SAMAR GUHA: You do not
feel agitated?

SHRI SWARAN SINGH: I did not
interrupt you. Let me proOceed.

This posture, as if he really is the
only person in this country who has
reverence for Netaji Subhas Bose is.
if I may say so, completely misplaced.

SHRI SAMAR GUHA: I protest. I
have not taken that posture, This (s
adding imsult to injury.
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MR. SPEAKER: Please sit down.
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SHRI SWARAN SINGH: I do not
know if he has asked me anything.
He has quoted from my letter. If
he wanted to have it placed on re-
cord, the best thing was to place the
whole of it on record. I have no ob-
jection,

SHRI SAMAR GUHA: I will do it.

SHRI SWARAN SINGH: There is
nothing in that letter which is differ-
ent from what I have said in my
reply. To save the time of the House,
1 made a briefer statement. I
thought that my longer letter would
satisfy him and he would not trouble
the House by asking all these ques-
tions over again,

SHRI SAMAR GUHA: Troubling
the "House? Look at the attitude of
the Minister,

SHRI SWARAN SINGH: But he
chose the forum of the House ahd
has made a statement. He has not
asked anything from me. There is
really nothing I should answer, but
probably he wanted to unburden him-
self, which he has done,

SHR!I SAMAR GUHA: Thig is un-
burdening the conscience of the
nation.

LY

SHRI SWARAN SINGH: This at-
tempt to monopolise the conscience of
the nation is, if I may say so, 'nuch
too pretentious and this posture is, I
suggest in all humility, best achieved,
not to pose as if the entire conscience
of the nation is concentrated in his
lips or in his brain. All of us have
the highest respect for Netaji....

~SHRI SAMAR GUHA: For all
those 27 years what did you do?
Did you care to hold an inguiry?
Did you care to visit the alleged
place of occurrence of tha wvlane
crash?
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SHRI SWARAN SINGH: We can
discuss these things ip the Central
Hall or Lobbies because I think it is
better that here we confine ourselves
to relevant material. As he has not
asked me any’ question, I cannOt
answer any.

SHRI SAMAR GUHA. Is the Gov-
ernment golng to place the text of the
suggestion on the Table of the House,
the suggestion issued to the Netaii En-
gquiry Commission?

SHRI SWARAN SINGH: No, Sir,
we have no intention.

SHRI SAMAR GUHA: How can he
say that he has no such intention?

SHRI SAMAR GUHA: It 1s not a
suggestion; it is actually a directive.
I seek your protection, Mr. Speaker. It
is upto you to ask them to place it on
the Table of the House.

SHRI SWARAN SINGH. [ have al-
ready mentioned in my statement and
I have also communicated it to the
hon. Member in the letter the sub-
stance of what was suggested to the
Commission. It ig not customary that
the entire correspondence is made
public; it is not dome....(Interrup-
tions)

MR. SPEAKER: Let there be no
debate on this now,
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SHRI SHYAMNANDAN WMISHRA
(Begusarai): On a point of order.
There may not be very precise ques-
tions clearly posed by the hon. Mem-
ber, but there are certain issues

which require clarification and that
clarification depends upon the corres-
pondence which the hon., Minister is
withholding from us. Unless we see
that correspondence, we cannot say,
whether those issues have been clari-
fied or not.

MR. SPEAKER: He has said that
the substance had been given in the
letter.
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qrER &1 gETT A § 1 W EAE
iz #1 2| | fadw vl o faedt
w1 W ¥ sgAaEw g

“It was therefore natural that the
Government should suggest to the
Commission t5 avoid any formal
reach to the Taiwan authorities to
make an independent enquiry on its
own."”

BN FreEE wY A A Y FT T
" & wfaww ® wwwa far
ag foq & § § 7 @ Argd Wi
FTLR §fF gy adww W T
7 fear 9w, e w @ & WU
arffe 2w #1 gar 5= ww fm T
o ag

SHRI SHYAMNANDAN MISHRA:
An enquiry is being held in response
to a public demand, The public would

demand what correspondenee is com-
ing in the way of an objective enquiry?

st weg femd w9 g
graw Afew ) wrwET "W dT g

SHRI SWARAN SINGH: My sub-
mission is a very simple one. It is
about the attitude of the Government.
We do not recognise the Government
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of Taiwan. We have from the begin-
ning recognised the People’s Republic
of China ang we have always recog-
nised Taiwan territory as part of the
People’s Republic of China.. . (Inter-
ruptions). That is the main gquestion.
Because we did not recognise Taiwan
we suggested to the Commission that
if you want to go there, Government
does not recognise any governmental
authority in Taiwan,

Therefore, it was our suggestion {hat
just as Government does not approach
the Government of Taiwan because we
do not recognise them, therefore a
body created by Government, a judicial
body, also should avail dealing with
them in an official manner. This is
all that is contained there. I have
mentioned it already. It is a question
of substance and not of words.....(In-
terruptions).

=t wew fagrdt Aot : e
W@, qg WIAET WY ®Y a9 FT
At wEw R e g
faar feelt o & ®r€ 9w "
# AT T @A ¥ THC T qHA
¥ R ww o fem d fe
7g T ofew e HAd

MR. SPEAKER: The Rule, praclice
and convention that we have g“served
up to this time is that Government
cbrrespondence, if the Minister does
not want it, is not laid on the Table.
He can quote a part of it or give a
summary. It is already accepted in
this House. There are a number of
cases on it. The House has been fol-
lowing it. Suppose tomorrow he
makes a reference out of a certain do-
cument arid you demand “please lay
the whole fille pn the Table”, it will
be a very bad practice and against
the rule. He says that he has given
the relevant part, Rule 368 says:
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Commission in
Taiwan (CA)

“If a Minister guoteg In the House
a despatch or other State paper
which has not been presented to the
House, he shall lay the relevant
paper on the Table:
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Provideq further that where a
Minister gives in his own words a
summary or gist of such desratch or

State paper it shall not be necessary
to lay the relevant papers on the
Table.”

AN HON, MEMBER: It is
summary.

not a

MR. SPEAKER: He has given a
summary or gist. The rule is very
clear on the point.... (Interruptions)

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of urder. When
this particular Calling Attention Notice
was admitted by you in your wisdom,
we expected that some information
about the enquiry, some dccuments,
will be placed before us. The hon.
Member, Shri Samar Guha, read cer-
tain documents to prove that his visit
to that particular area in Taiwan has
clearly proved to him that the accident
did not take place there. In support
of that he hag read out certain docu-
ments and made some statements, The
Minister has made a reply to that
without giving us any documents.

Sir, you will remember that on an
earlier occasion Sardar Iqbal Singh, a
member of this House, moved a Re-
solution in this House that the ashes
of Netaji should be brought here. The
late lamented Pandit Jawaharlal Nehru
said that there is some controversy on
this subject and so that resolulion was
dropped, because this was a very deli-
cate subject. It is true that under rule
368 the Minister can give a summary.
He is entitled to do so. But in this
partictilar case I want a ruling whether
in a particular matter, which is agita-
ting crores of people In this country,
whether you consider it adequate that
a summary of a document ig given. It
is something strange that there is
hush hush about it
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SHRI SWARAN SINGH: So far as
documents are concerned, that is a
matter for the Commission. If there is
any evidence, oral or documeniary,
nothing prevents any party, not even
Shrj Samar Guha, from going to the
Commission and presenting those docu-
ments to the COmmission. I cannot
arrogate to myself the function of the
Commission and [ cannot pronounce
my own opinion about the admissibility
of any document or what value should
be attached to any document. It is
for the Commission to decide.

SHRI SHYAMNANDAN MISHRA.
The hon. Minister has been pleased to
say that we do not officially recoenise
Taiwan. That is in fact the position
But, in spite of that, what has been
happening is that we have been car-y-
ing on trade merrily with Taiwan.
During the course of the last one and
a half yearg 69 of our ships have
called at Tailwan. For some of our
conferences the representatives of
Taiwan have been invited In spite of
all this, why does not the Government
think it necessary, even for the pur-
pose of such an Inquiry, to have some
kind of contact with Taiwan? They
are already having some contact with
Taiwan?

MR. SPEAKER: There is no point
of order in it

SHRI SHYAMNANDAN MISHRA:

You are taking it lighlly. Please do
not laugh it away. It is a seriOus
matter which has to be considered.

MR. SPEAKER: Where is the point
of order?

MR. SHYAMANANDAN MISHRA:
You go on speaking simultaneously
while I am on my legs. .

MR. SPEAKER: It does not mean
that I should not argue with you.

SHRI SHYAMNANDAN MISHRA:
A unique kind of relationship is exis-
ting between you and me.

BHADRA 1, 1885 (SAKA)

Commission in
Taiwan (CA)

My submission is that this State has
been carrying on some kind of aclivi-
ties with Taiwan. So, why is this
State not alse allowing the Commis-
sion to have some contacts w.th the
Taiwan Government for the purpose
of an inguiry of this kind?
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MR. SPEAKER: This 1s a guastion
which you are addressing to the
Minister.

SHRI SHYAMNANDAN MISHRA:
Sir, may I...

MR. SPEAKER: Please git down.
Do not lose your temper all the time.

Is this a question addressed to the
Minister or to the Speaker?

SHRI SHYAMNANDAN MISHRA:
Speaker.

MR. SPEAKER: A point of order
can be about the interpretation of the
Rules of Procedure. What you have
said just now has nothing to do with
the interpretation of rules. It is just
a question you are addressing to the
Minister. I would request Shri Mishra
not to get into an argument with the

Chair. This has become a habit with
him.
SHRI SHYAMNANDAN MISHRA:

The Chair does not want to give a
ruling.

MR. SPEAKER: I do not appreciate
this at all You are a wvery senior
member. I did not exnect it from
you.

ot wy fawa (wiwr) : wey wET
o AT E g & | 9 faw 368
% za vl &1 gara fawr §, o 5w
TEIC R
“Provided further that where a
Minister gives in his own words a
summary or gist of such despatch
or State paper it shall not be neces-

sary to lay the relevant papers on
the Table.”
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[+ we fsma)
HT WGRT § WO a4 A qg I
w R

“It was, therefore natural that ithe
Government should suggest to the
Commission to avoid any formal
approach to the Taiwan authorities
to make an independent enquiry on
its own.”

¥ g % e &7 faoig s § i ww
7 foe ar et a1 aTiM g AT
e Ag & fr oo s g @ A T
T Y ¥ F7 faemd | S wre A
Y FA E1 TG A1 WG §IA FT FATEC,
aE A @5 & "ed ow W @ fgq

SHRI DINEN BHATTACHARYYA
(Serampore); I want to make a sub-

~MR. SPEAKER: I appreciate it. You
are not on a point of order but on a
point of submission.

SHR] DINEN BHATTACHARYYA:
This is 7 sentimental question, This
question is coming up in {he House
and outside again and again. Now,
you have admitted this Calling Atten-
tion Notice and the Minister comes
half-hearted before the House. He
keeps soinething in his pocket and
places something before the House.
That will create a worse confusion.
Therefore, my appeal tp the Minister
and the F'rime Minister is that let them
make it clear, once and for all, what
was the yuggestion to the Commission.

ot wy fored - & F w31 AT gt
g1 5 qarze ) § 7 faw § e,
qet 21
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MR. SPEAKER: The rule is very
clear. The Minister can give a “um-
mary, If you think, he did not give
a summary, I will see the relevant
letter from the Minister, If I find it
is not a summary, I will tell the
House.

Papers to be laid.

1242 hrs.
PAPERS LAID ON THE TABLE

Rerort or ComprrOLLER & AubpitoR
GENERAL ¥oR 1970-71

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table
a copy each of the following parts of
the Report of the Comptreller and
Auditor General of India for the year
1970-71—Union Government (Com-
mercial), under article 151(1) of the
Constitution : —

Part IV. Appraisal of the working
of the Central Warehcusing
Corporation.

Part V. Appraisal of the working
of the Hindustan Housing
Factory Limited.

[eL
|go¥e-IT "ON @28 "fliniqy] ut paomd]

STATEMENTS re, ASSURANCES BY MinIs-
TERE TN VARIOUS SESBIONS OF LOK
SABHA

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B. SHANKARA-
NAND). I beg to lay on the Table the
following statements showing the
action taken by the Government on
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various assurances, Ppromises
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and
undertakings given by the Ministers
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during the various
Sabha :—

seggions of Lok

FOURTH LOK SABHA

Statement No.
. Statement No.
. Statement No.
. Statement No.
. Statement No
. Statement No.

XXIX
XXXI
XXIX
XXXII
XIX
XXI1

(= U RO

Sixth Session, 1968
Eighth Session, 1969
Ninth Session, 1969
Tenth Session, 1970
Eleventh Session, 1970
Twelfth Session, 1970.

FIFTH LOK SABHA

7. Statement No. XXIII
8. Statement No XV

9, Statement No., XTIV
10. Statement No. VIII
11. Statement No. VI

12 Statement No V

13. Statement No. VI
14. Statement No. I

[Placed in Library.

ReviEew axp AwnNvaL REporT oOF
H.EC. Rancax ror 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR FPRASAD):
1 beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of section 619A of the Companies
Act, 1956: —

(1) Review by the Government
on the working of the Heavy
Engineering Cerporation
Limited, Ranchi, for the year
1871-72.

(2) Annual Report of the Heavy
Engineering Corporgtion
Limited, Ranchi, for the year
1971-72 along with the Audit-
ed Accounts and the comments
of the Comptroller and Audi-
tor ‘General thereon.

[Placed in Library.
LT-5465/73.]

NavaL CeremoNiAL CONDITIONS OF

Sekvwece  Awp MNisrirawrous (4R

AwmpT.) REGULATIONS, 1973 UNDER
Navy Acr, 1957

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B.PATRAI): 1 beg 1o Iy ‘on the
Hr2 158

See No.

Second Session, 1971
Third Session, 1971
Fourth Session, 1972
Fifth Session, 1972
Sixth Session, 1972
Seventh Session, 1973
Seventh Session, 1973
Eighth Session, 1973.

See No. LT/ 5464/73.]

Table a copy of the Naval Ceremonial,
Conditions of Service and Miscel-
laneous (Fourth Amendment) Regula-
tions, 1973 (Hindi and English wver-
sions) published in Notification No.
S.R.0O. 13(E) in Gazette of India dated
the 3rd August, 1973, under section
185 of the Navy Act, 1957. [Placed
Library. See No. LT-5466/73.]

ReviEw AND ANNUAL REPORT OF
Smvcarent  Corvremres Co. Lp, FoR
1871-72 vnper Companies Act, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to
lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(1) Review by the Gowernment
on the working of the Singa-
reni Collieries Company
Limitad, for the year 1971-T2.

(2) Annual Report of the Singa-
reni Collieries Company
Limited, for the year 1971-72
along with fhe Audited
Accounts and the Comments
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of the Comptroller and Audi-
tor General thereon.
[Placed in Library. See No. LT-
5467/73.]

Reporr oF Court oF ENQUIRY INTO
NoorNopmaJrrPur  CoLLiErY, IroN ORE
Mines LasoUR WELFARE Cess (2ND
AmDT.) RULES AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): I beg to lay on the
TABLE—

(1) A copy of the Report (Hindi
version) of the Court of
Enquiry into the Noonodihjit-
pur Colliery accident which
occurred on the 18th March,
1973,

[Placed in Library.
5468/73.]

(2) (i) A copy of the Iron Ore
Mines Labour Welfare Cess
(Second Amendment) Rules,
1978 (Hindi and English ver-
sions) published in Notifica-
tion No. GSR 380 in Gazette
of India dated the Tth April,

= 1973, under sub-section (4) of
section 8 of the Iron Ore
Mines Labour Welfare Cess

See No. LT-

Act, 1961,

(ii) A statement (Hindi and
English versions) showing
reasong for delay in laying
the _ above Notification.
[Placed in Library. See No.
LT-5469/73.]

1243 hrs,

STATEMENT BY MEMBER RE.
BYE-ELECTIONS TO PARLIAMENT
AND STATE LEGISLATURES

MR. SPEAKER: Shri Shyam-
nandan Mishra—Item No. 8.
(Interruptions)
‘MR, SPEAKER: I have called Shri
Bhyamnandan Mishra.
(Interruptions)

AUGUST 23, 1973
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werww g 48 T awr g ¢!
o w1 g% &8 &1 g | ¥ T g
FEARIE FTAFATZ Mg ).
wifax € @l g wfyg

This was referred to yesterday, I
gave my ruling. I dm not allowing
anyone except Shri Shyamnandan
Mishra.

(Interruprions)

MR. SPEAKER: Mr. Indrajit Gupta:
says that it has come to Delhi doctors.
Let us see what happens. If it
happens in Delhi, I will see what to
do. If they go on strike, I will ask
the Minister to make a statement.

(Interruptions)

MR. SPEAKER: It does not look
nice to create unpleasantness in the-

House, (Interruptions). I am not
going to llllw:r it. Everyday this is.
bappening.

(Interruprions)

MR. SPEAKER: I will not permit.
I bave callad the next item.

(Interruprions)

MR. SPEAKER: Nothing will go-
on record. Unless the Member is
called, he will not be recorded. Ornly
that Member who is called, will be
recorded, and not the interruptions.

(Interruptions)

MR. SPEAKER: I have made it
clear that only that Member will be
recorded who is called to speak. He
is considered to speak who is called-
to speak. (Interruptions).

faelt § wraAr &1 418 A F&4 | HfE

AN AR AMET A AFO

o a? o §. . o
(Interruprions)

MR, SPEAKER: -If you hold Ahe:
House to ransom everyday like this,
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it is very difficult for the Parliament
to function. There is nething at pre-
sent before the House. No notice is
given. Nothing is there on the
agenda.

(Inu_.’rmptiom}
MR. SPEAKER: No point of order,
I have called the next Member.
(Interruptions)
MR. SPEAKER: Only when you

give the notice. [ can take cognizance
of it,

(Interruprions)
MR. SPEAKER: Shri Shyam-
nandan Mishra.
Mr, Banerjee, when any notice

comes from you, I will consider it.
But please do not do like this.

SHRI S. M. BANERJEE (Kanpur):
I have given a notice on Bombay. I
have given' a notice on the Delhi
strike. Everyday, I put my notice
in the box before 10 O'clock. If it
turns out that I have not given any
notice on this, I shall withdraw what-
ever 1 have said. 1 have given a
notice on Delhi strike. I would re-

quest you to kindly admit it for
tomorrow,
MR. SPEAKER: I will enguire

whether there is any strike or not.

SHRI S. M. BENERJEE: I would
request Mr. Madhu Limaye to wait
for another two days. Let the
doctors’ matter be settled because their
luggages have been thrown out. One
thousand doctors have been thrown
on the streetg in Bombay.

MR, SPEAKER: How can the
Minister at the Centre reply where
the Bombay Minister - should reply.
It is not within his cognizance....
(Interruptions). .
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SHRI S. M. BANERJEE: " Al
doctors in Delhi will go on one-hour
strike tomorrow. I am talking of
Delhi and not of Bombay.

MR, SPEAKER:
nandan Mishra.

All of you may please sit down.
Everytning should not be settled in
this way. We go by certain procedure
and not by shouting and counter-
shouting. We have to go by regula-
tions and procedures.

(Interruprions)

MR. SPEAKER: Five or six Mem-
bers hold the whole House to ransom,
Order please.

SHRI SHYAMNANDAN MISHRA:
Under Direction 115, I beg to point
out certain inaccuracies in the state-
ment made by the Minister of State
for Law, Justice and Company
Affairs on 6th August 1973 while reply-
ing to a point made by me during the
discussion on Calling Attention Mo-
tion on ‘Bye-elections’. The re-
ference is to the complaint made by
me that the election to the seat which
fell vacant as a result of the untime~
ly death of Shri B. R. Mohan had
been inordinately delayed despite a
notification of the U.P, Election office
giving the programme of elections.

Shri Shyam-

The relevant proceedings of the

House are ag follows: —

“SHRI SHYAMANANDAN MISHRA:

The U.P. election office had circulat-
ed a notification on the 12th of April
that nominations would be received
on the 28th of April and the election
would be held on the llth of May.
Does the hon. Minister say that it
was only in the nature of a suggestion
and it was not a notification
circulated?

SHRI NITIRAJ SINGH CHAU-
DHARY: It was mot a notification;
it was a suggestion by the Election
Commissioner to the Chief Electoral



199  Bye:elections o AUGUSBT 8, 1978 Pdtliament and Staté 200
Legislatures (St.)
[Shri RNitit4j Bingh Chotdhafy] As sgainst this T tite the pro-

Officer, then he e&irculdted it and ; i . L
objecticiia came, grimfhe Hotifled by the Chief ¥lee-

SHRI SHYAMNANDAN MisgRa: o Officer, U.P. vide communica-
It was not a suggestion; that is com-  NO- E. 6442/CE.O. 468/72 dated 1th
pletely wronig.” April, 1973,

fratew FRwmem
JaT Wam
wutn §o 6442/flofowro 468/72 #9473, 13wk, 1973
quw,
e fratem sy,
IO 93w )
Har ¥,
T Wy,
wwe ToAfRE d,
I WAW, HEAS, |
fana : o wi o aeit oW fdwoafoeg & fag faum awt & i
a1t e Prated—ad off & o w0 Wgw, TW TAW UF A FAIL A afwrss A
71 ¥ s fom s-wrdm—
W,
7t #g e wi o g § B Ssw e & fao Fraifee ot e o Wi #

7 & wrewr fram e o fatar ofee 3w ad o oW ETe oFf A gETCAA-
afires oft sy & #tion Py wapi o qftr 37 Pt awt & et 31 wnfaatedi o
Hﬁatﬁwmﬁtﬁﬂm\wiﬁﬁiﬂﬁmt—

1. famfes o fivw s o arfrer 21 wkw; 1973 (wfram)
2. iy fadon arfider & oY eiftt atrltar 289k, 1973 (Wfiety)
3. 4t Fedwadl ¥ Ediew & ardie 30 sl 1973 (Frane)
4. ATH AT9H 54 A wifew ardw 27§, 1973 (¥aTT)

5. ¥Aa™ ﬁ g —

(%) w=a awr ¥ fag 99 am frates

(ot o sto #gs £t Pfa &

i) 11 9%, 1973 (T%A)
() faum ofcag & fat Ivfrafm—

(ot iy ity Y Fifiet & #ior) 12%E, 973 (W)
(i) o afewg & fag sufmatem

( r wfns o fifstr & wrow) 124t 1973 (HaTY)
(%) et % 1% & fecfte 19, 1973 (FFHA)
(%) =o=E & &9 10-30 T ¥T: &
. 130 %% ama ¥
(%) AEm ETmF fows g, faww wow, A
' wall

(o) firfm w TR,
39 W frafsm wfasrdry
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This notification gives a precise, de-
finite and ynambiguously clear pra-
gramme finally fixed by the Election
Commission of India.

This document does not say any-
where in any way, directly or by im-
plication, that it was 3 tentative pro-
gramme subject to suggestiens and
advice from the political parties or
depending upon any consultations
with them. The words in the docu-
ment to quote are:

vfrgfafgs swwe 7w A=
wrgrr 7 ffws feam @

The words admit of no doubt, and
ambiguity—and camnot lead them-
selves tq any other interpretation.

That being so, it is my respectful
submission that the Hom'ble Minister
made § wrong and misleading state-
ment when he said:

“It was a suggestion by the Elec-
tion Commissioner to the Chief
Electoral Officer, then he circulated
it and objections came.”

It is clear from the docyment,
therefore, that it was (a) not a sug-
gestion to the Chief Electoral Officer,
UP, (b) it was not circulated for
inviting suggestions or objections; and
(c) it was a definite, fixed and final
yrogramme circulated for informa-
tion to all concerned.

It was on this basis that I sought
to make out that such a programme
of fixed, fimal and definite nature was
cangeHed for inexplicaple reasoms.
The pleg that this progrgmme was
mdeﬂnitelv postponed on a request
from an Opposition party is not con-
vincing both in view of the finality of
the programme and the absence of
any such precedent. It stands to re-
agom that the processes of censulta-
tipn with the State Government and
political parties are undertaken be-
fore and mot after the finalisation of
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the programme. In fact, it has been
bur experience that an election to
Lek Sabha propesed to be held on
the death anmiversary of Mahatma
Bandhi and divorced from the elec-
tions to the Assembly which were
due omly ene month or go later was
not postponed despite representations
from almost all yol:hulparthc.

THE . MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ BINGH CHAUPHARY):
Mr. Speaker, 8ir, Shri Shyamnandan
Mishra, M.P. has glieged that 8 wrong
apd mjsleading sitatement was made
by me during the Calling Attention
segarding the unusyal d&lly in hold-
jug ceptin bye-elections to Lok §abha
and Legislative Asaemblies.

The grux of the matier periaiog to
the following observations frem the
proceedings of the House, which have
been extracted by Shri Mishra
himself.

.'S}I.Fi
Hon'ble M;nlsl.er say that is (;w;

isonlrmthenllumartmu
tiqn and it was not a natification
circulated?

Shri Nitiraj Singh Chaudhgry: It
was not a notification;....”

The question w3s whether the com-
munication from the Chief Electoral
Officer to the General Secretgries of
all pol:t:ca‘l parties in Uttar Pradesh
dated the 12th April, 1973 was not a
notification, I said that “it was nat a
nosification”. In making this state-
ment, I would like to assure the
House with all the emphasis at my
command that there was no question
of maldnx “a wrong and misleading
statement”. Bye-elections to fill a
seat jn the Council of Stateg are re-
gulated by the provisions of section
147, read with sections 39 and 66 of
the Representaticn  of the
Act. 1851. In the case of a wvacancy
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eccurring in the Council of States, a
notification is iscsued by the Eleclion
Commission under section 147 along
with which simultaneously two other
notifications under sections 39 and 56
are issued setting out the programme
of the bye-election and the time for
poll. All these have to be published
in the Official Gazette. The above
procedure is invariably followed in
all cases of bye-elections and that
alone gives a firm legal basis to the
programme of any bye-election to be
held by the Election Commission.
Thus it needs neo further elaboration
that a communication in the form of
a letter from the Chief Electoral Offi-
cer to the General Secretaries of the
political parties, albeit with the use
of the expression ‘nischit’ in that
communication, cannot be a substitute
for wvalid notifications under the rele-
vant sections of the Representation of
the People Act, 1951.

It is for the foregoing reasons that
I had stated then, and wish to re-
peat it now, that the communication
from the Chief Electora] Officer re-
ferred to by Shri Shyamnandan
Mishra is not a notification within
the meaning of the provisions of the
Election Law.

13.00 hrs.

SHRI SHYAMNANDAN MISHRA:
‘The points that I have raised have not
been clarified by him. He has said
that it was in the nature of a sugges-
tion from the Election Commission of
India to the Chief Electoral Officer, 1
have cited the document to show that
it was a final fixed programme......

MR. SPEAKER: The hon. Mem-
ber hag said what he wanted and the
hon. Minister has also had his say.

SHRI SHYAMNANDAN MISHRA:
That means that the controversy
should comtinue? We would like the
matter to be set at rest finally.

AUGUST 23, 1973
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=t wew fapt aradt (@feaz) -
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§ UF T 4N A fAw Wi

wfa qifafese aZfor w1 91 fag T wst

w FT I AfTErE FEAT A av ?

A e Her R Afefadm fasma-
Eh UF ardE T @it 9 @ g

(wrer)

st A faw A q a1
Afefmta oo wg7 & Warfas g
wfaom Tvg 7T § | g w fF e
TR WfERT A S #1 Afewrd
far, ow Afefwdo S & T A
forre, g WY Aifefdve sq wd &
ey foed @ s RE ) |
Fifefmter & orewA S fawa g Fom |
@t % 7 qur f s e s
F @t Afefedem ard fean, s
fafrems @ gu ar &, @
TR WA AT § | WA g
Tard fir ag &t oF gnar qgd fanf
frreret & st 9% ogd AT AR
& e g

WS REWT ¢ WA wy femT oY
FEAT 97 | WA AZ FA qF To907 7

(wrwwm)

=t somA fow ;. dar wrE ffe-
¥z AE & | TEERI FIHT AN HIE-
FATET AT & | WETT AT F fAwA
fem &1 oY sty e == o
g7 (wasm) ww fswa@aaw
wri # g@m g ¢ (swaew)

st vy famd (%) @ o A
FHAEY 19 s AR HF AITHF
s gt e s wg faar o o=
g fear e woet ot g 115 &
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B SRR SRV § 7 Wl 9% 199 Tea-
-qaYT FT a1 azedt w1 wfgwc g 5
HEA FT AT IHEY WIT &Y 6 IHF
A% gfz AET  FEF AT F O Far
2 T avee § TemaaEI BT 2 A wawT
Al T& FgAT AGY 1| FAL AT THH
%9 A & BT &1 a1 9% gANT AT &9
g F g3 W FqY

wEu WER : A Aga A % e
o1 TEM wrara 2 fear, wa & @@t 9
a Az dm g

wit wey forma : o @ w1 & &

MR. SPEAKER: Zi771 #1.3ngz faar |

There is nothing in the rules to say
that after hearing beth, the Speaker
will give a verdict.

ot wy fowa : woe ag w7 ¥ v @
T gEATWIgw A &1 Afew W@
wo! et T we & fag o gt
21 (wawm)

MR, SPEAKER: It is for the House
to decide, not for the Speaker to do
80,

SHRI JYQOTIRMOY BOSU (Dia-
mond Harbour): We are more con-
fused. Would you kindly help us to
find out the truth as to who is cor-
rect as between the two parties?

MR. SPEAKER: Under what rule
have I to find out?

SHRI MADHU LIMAYE: Direc-
tion 115.

MR. SPEAKER: That allows a
member to make a statement and the
other member to reply. Iam not here
to judge as to who is right and who
is wrong. It is for the House to judge.
The House is sitting.
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SHRI JYOTIRMOY BOSU: Kind-
ly ask the senior Minister to make
a statement and clarify th&\poaition.

MR. SPEAKER: A statement has
glready been made.

SHRI JYOTIRMOY BOSU: Let
him clarify,
MR. SPEAKER: No, The proce-

dure has been followed.

SHRI SHYAMNANDAN MISHRA:
Should there not be a furtrer direc-
tion if the doubts remain unclarified?
What is the way out for the hon.
Members?

MR. SPEAKER:

SHRI SHYAMNANDAN MISHRA:
If the doubts raised remain unclari-
fied, what is the way open to the
hon. Member? Should there not be
a direction from the Chair on this?

For what?

MR. SPEAKER: He can give
notice of a discussion and leave it to
the House, (Interruptions)

If the procedures are going to take
this shape everyday. I do not know
where it will end. The member has
raised the point and the Minister has
replied. If the member is not satis-
fied, let him give notice of a discus-
sion. We will fix it up. That is all

SHRI K. MANOHARAN (Madras
North): He has raised a point and
the Minister has replied. The House
is not satisfied with the Minister's
reply. The member says he is right
and the Minister says he is right I
want to know whether it is within
your purview or jurisdiction to write
a letter to the Election Commissioner
and through him ascertain the facts
ag to whether positive, definite noti-
fication was jssued. '

MR. SPEAKER: Do not make the
Speaker s0 powerful as to do all these
things independent of rules.
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SHRI G. VISWANATHAN (Wandi-
wash): We arg preparéd to give you
enough pewer.

MR. SPPAKER: Suppose the Ele-
tion Commissioner says: T am im-
dependent; I am not bound to do this’,
Then where will I be? There is no

quesgtion of new powers for the
Speaker,

SHRI SHYAMNANDAN MISHRA:
How powerful the Bihar Speaker is?

SHRI G VISWANATHAN: The
Speaker has allowed it in Bihar.

werw wotew : fagre @i wv &
qFTaET AE T wwar | fagre & o
AT & W g & AT |

oft vy forrd : saeragEa, w9 wod
film & fpare o w8 @ we &)
115 ¥7 &, 3441 &4 :

“A member wishing to point any

mistake or inaccuracy....”
s o o e s ¥
fag &1 w@ TRF Fawr fooT wx @
Judr e @ F@ § o
frorr FaT wfge & ag srost e @
ofry gad fotg 4riflt AW ) 115 ST
e B

wSIE REYEE : TFT F1 GARL WX
m&*aﬁﬁqﬁsmm gar w«
ﬁ fax ®t wfET)

Do not présume my action. (Tfiterrup-
tions).

fiiamdresr A R A W oW
#red i Rl & & Sy 7 S o
AR AT A E | TR A A AR
Wiy oY g | et o ofr W §
el B

Rule 377

SHRI P, K. DEO (Kalshandi):
Mr. Speaker, I am reminded of an-
incident in 1069 when Shri Jawahar-
lal Nehru was the Prime Minister
He came and apologised to me and
to the House; it is on the record. You
can see that. .

WO R ;B WTTHT W T
T T afgd o aofr oEEr gh
W I G2 WA HT QT | AT qATG
arfe Sust faeT =@ Jgr o &% )

13.11 hrs.

MATTER UNDER RULE 377

NON-AVAILABILITY OF
EKERALA

WAGONS IN

DR. HENRY AUSTIN (Ernakulém):
Mr. Speaker, 1 wish to draw the
attention of the House to a mitter
of public ifrportahce, mamely, the
non-availability of wagons to lift rice
from various parts of the country to
famine-stricken areas, particularly to-
Kerala. The leaéing newspapefa of
Kerala have tome out with the héws
that rice is available, particularly in
Nepal and recognised agencies have
purchased rice froti Nepal, dbout
5,000 tofitbs, &nd this is lythg fhere
and could not be moved due to Hoh-
availability of trahsport facilitiés. I
am ridt Stre Whetier thesé rdborts
are correct. Everyone in this House
is #ware bf the seriots thod situition
that is faced by the people of Ker#li.
The Onam festival which symbolises
pietity, during Which fetidd Sbrd
Mahabali is supposed to visit évery
home in Kerala, is fast approaching.
Phis s celdbrated With griMt sclat
& u Titicnal Festivad it edtly ‘Saptem-
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ag possible and distribute at least six
otiices of rice per head to the people
of Kerala., It is this critisal period
that the papers have come out with
the above said alarming reports. I
shbuld trequest the hon. Railway
Ministet to find out whether this is
true; if not true, he may inform us
about the actual position In any
case artangements should be made.

I am told by knowledgeable
friends that in the railway station
called Jaglani in North Bihar on the
border of Nepal, rice is being stored
by recognised purchasers and it is re-
ported that wagong allotted to that
station had been either withdrawn or
diverted to other places. This poses
a serious problem. I do not know
whether it is true or not; but, this
matter should be looked into. A team
of ministers and political leaders
from Kerala are here in town to re-
present to the authorities concerned
and make adequate arrangements to
transport rice to Kerala. Therefore,
I request the hon. Railway Minis-
ter as well as the Foed Minister to
look into the matter. I am told by
Andhra friends that rice ig available
in Andhra and that it could be sent
to Kerala. Arrangements should be
made to despatch rice.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, { sm
thankful to Dr. Austin for raising
this matter. The Chief Minister of
Kerala was here a few weeks back
and we had = discussion with him
about the movement of foodgrains to
Kerala, The tposition is ‘this. "The
programmes for movement -of rice to
Eerala placed upon the Railways by
the Food Corparation of India are
being carried out comcurrently. The
outstanding demsnd in Andhra Pra-
desh for movement of rice to Kerala
till yesterday was only 50 wagons,
and this too is being cleared today.
Wagons are 'being supplied -as dmients
are placed by the FCI from .day to
day.

BHADRA 1, 1805 (SAKA)

13.16 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1973-74—
Comntd,

MR. SPEAKER: Now we take up
further discussion on the Supplemen-
tary Demands for Grants in respect
g! the Budget (Railways) for  1973-
4.

We had fixed up one hour for this,
but one hour has already beeu taken.
Now the Minister’s time is leit. How
much time will the Minister take?

THE MINISTER OF RAILWAYS

(SHRI L. N. MISHRA): About 25
minutes,

R ww fagrd vl (adenT) :
TH A WEAT M WA FT A Gfore |

SHRI S. M. BANERJEE (Kanpur):
I would like to have a few minutes.
(Interruptions).

MR. SPEAKER: In am sorry. If
I allow ome member, there will be
many any cthers .&lso who would like -
to speak. I sincerely teH you that we
are very fight in our programme. I
am going to put it again to the Busi-
ness Advisory Committee, We are.
sing a lat of time every day.

s oY gud @og faar ) dwm @y ot

TITT | WG ETAT A W w4 W
FH A ? wre 3 faae 7 & 5T

=it wew fopdt meddh : & e
HAWEA | 00 W | AT T
g
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WETw R - T qay aga fafids
aEH T AT |

oft wew fagr®t aregdt & aran
glwgﬁir{rqmﬁmma’n{ﬁ
smofe AdF 2 H

weaq w¥@y ;. qar w@y & 0%
&8 THET A Sver g v

ot waw fagrt Trwdad -7 T
i T & fo Ty wed aaed Wt drer
HET FAT

WETH WENLT : 9 IO ATRA F
FE! o FEAT § | ATET T AT AT
T |

&t T8 o QHo TXAT (FTYT) : BT
“ATEA WX T T AT &)

s wirew: =t feft B A
. SrEar |

\.’fr aTdET 4

it wew fagelt aoedt: 47w ¥
WA WV S Y Gt ana W 3
fordr g frdi o frdew gt
forer oft W wT TR W goam R
-, guw fog qi @z gL ..

ST AT WY WAR (w3 -
A Y o AT & R AT ot
39 gUT Er AT qE At Smer €T )

W wgaT . AT AR & g9
-FF wg § W ?

ot THo THo wT : gwd A W
7% #T fagm)

it wew fagrt TNt dadia A

7 H qfoeg W & oy foed
TR & 1 Harew #Y fawea ¥ g
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T WET ® AT 2 &, AwANT F g

oY g well #Y qard &F € 1 wravEgwar
R 9T HaTedi F H F TR H o7
FCHTAITAT 61 F1 7 76T & | 557 *7
T afaFr § Farfy dfsm a8 fear ar
arar | A e o @ g e oaw
WA AR § gl a% TAT g1, wfa-

wifat &t 737 wdtza | w@q fawem

gz g€ W & AR meiiR ot

feafy dar o g fre o

faweran araw wrE Hfr e § famaer
HaTeg & § 520 9T Gy qniq # #7

WEAWIFaT A5T AHHT | FTifF T Ag-

a0 FEr JEE A AEE X ¥ faw

& ™ = | W e mar ) s

ITHT HAWT F1E TEAE T @R A

FaF! g F § 0 54w

&1 e caer ag wd ) & fr R

a1d #Y wreeAT AET gAY | 9 WA

9T T TGE BN F & a1 @y ard

A IR FAE ) WA A

wfmar € @t 7z waT 399 A

T | Ff W T AT 7 Frf wear

& fEan 8, @t Sew arls & @ & 9

sl & w1 Ag fean s fge

(=) w@ w57, # afowa

d51 §, T a¥ ¥ qw e fod

g, ¥feT 4 & Yo A w1 e & wrw

F GO 0 FaT g afenrs qHTIEE

FHI F W 6T 39F FAdA 9 &

IR F 9 | & e g o Frer-

WMFT A GAEAT, AR K W F

TMEETT &1 a9 @A § T2 FaTg A,

fore¥ =& 18 o wifae §, W8T #9

Wrfmmigrsa g iea &

D.5.G:

- foq = F1 T@rs & o) (TawTA)

oS ag I e g1 @I & fF dm A
AT Y FH F 1 AT FE F AT
I 7 g7 AT 9IMT | gW Wi ¥
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T v qr S gt § fa= faram
& e wear wrgan g e 2w F dvi
w1 #1 w4 T{ —wr }E AWy,
W aE " £ ) Wa F1 foaAr qmw
T A1, FAAT W W & frg I formm
7€ | f67 oft 7 9 924 2, FEifE S
TEL-TER 9F @A §, FAI FAT qogd
¥ AR F F100 Ffeard dar g 8,
FAT AT SO F VT & AT F Y w1 =
T FHE A T G=H A AT FS
wgr 8, ag § IgA w0 W@ g

“It would appear that the Railways
have sufficient surplus lines and
wagon capacity to handls additienal
traffic. The constraints would ap-
pear to be mainly the law and
arder problems, thefts of parts,
labour troubles and operational
inefficiency.”

T 70 ‘S erere gAfEEr” ®1 HEETEA
FIAT ATEAT § | 07 FgT A §, I H
8% g & qrf T omar § 4 g,
I ¥ AT FART ¥ FJATL ATAT & AT AT,
W H qu H qatE qure )

qg ¥ o e § fr &t & fwior
# frari 1@t & | 9 TR d-frmiar
g ™ wa § 99 9 W gfee T
it we W a9, 9t g @
Fa-Fmior # g oo & ©F ST
WY TFAT & | U HEA 59 @5g ¥
F9 & wiEgwC 34 & fog d@c &
T ST Y S ¥ e A gF ard
TR F Taw AT T W) & g
o6 3 W wIg €1 SV § W R ATAVG-
FAT F T FH FT T F2 |

o Henew woRd W afE W
wAT A4 ®  WmE" ¥ =7 A
w7, AT A Frdw @r
w ag #ifa quiaar faeew wifed @1 @@
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Farafmaa s g 1A w A & A
fae a1 €1 gt e g 1 Tw -
g grr =rfge, afsa s aTEETdio
Uz Eo T FAHS LI JHT FHAT 1Y,
fora# A= W fenriw & gfafafaat
Wt wrET g1, 39 F qu-ad w1 Ff
g4, 39 § §Tq I3 FT THT H AT W
37 %1 foreraa sy &, &t 99 w1 fAo-
F FT |

A wHEfE i g & e
T Tg WA & 7T G 4 5 af
I W G AT TET | ag A9 FA-
g ¥R, TV AT HIT e §
1 & 1 & weft wgrey ) wfsars w srar
g 1 dwet f2nlw, wfrri e sw e
#1 AT AT Fewy @ § | fer 9w
dawira ®1 dga fear s awar § atcfre
% o % axg Avitag g ® %
TGS | W1 FT Ivg & &A1 F
HYeT e o1 T & fin & woey formad
@ § WX I 9T S |

WAl WEIT §F WATed § A8 A W
N EAMAFTH FATIRAE | 9
KA gfFae F¥ AFTAT 9O 9T WY OF
T gfeedad | oxagaadal § ¥
A T A A qATHT FT GO g—
R a1 ot 39 7 0% § swEgur -
% ofdfesfadi & 1@ afwr srax
arfaa & §1aF4T & | 7T gEaTH gT
8, 1 welt wgreT ®Y A e aw
SRHTH 3T Y ATAT | gW A =l
fr W= 7 gEater &1 1 g9 7 Wed 6
afegar s &1 1 g% WiEd § fe W .,
wigs & afas a7 e & 9g & F
oI A F ArEEEaE gl F1 ) S
T WEIRT WX XA e W gy Ay
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F Wi # oy fevar fawr v
f& e ww & ¥ srvw Fawmaw &,
W w7 ol T T e w
=T TEe OF 1 W fad ) s
e A &, 7 fa s 5o s
FEY &1 woEm AT T 8, Wer W
d79 wE Fafaane §t  wwdr g1
ag 3 & wiafafer vew & faw ot &,
I o wfort o< famm a7 qwt § i
¥% gaT g A% g1 & o ¥ fw
HAAT F g9 9 ot 79 fal & famme
g Tfgy |

ft AT T el (agH) ;o
AT FTe @ gfaew aRa {7

st we fagr(t mend o) wwom wEew,
TERATE @& | T FA3 AT A

sy WP ;I ST A 6
W WY AT DG &, 7 IT F 1 g
A ;

st W fagrdt aredat: ey
T gfa”’ & fagr = @y § oft-
mmlEmT T e b o wd K Q@
gfraeor o wwd &, AT ot o Y
wwd & 7 o afoe a4t omd o) ¥
w1 Erey YuT €1 fis su H AT & k-
wifiat o ot sfafafees f—agdstem
TEI, FARETEE 37 | WA AT I a9
w19 § Ty w1 v Al g W
Fordiferr weeat & e fE ey wehrdl,
it faart gq €, o mfeat wamd F 9
g d, M oF ooy T AW @ wd
s ot e A R AR T A E
Wt wEew @ g fa=ne ®T0

MR. SPEAKER: The hon. Minis-

ter,

AUGURT 23, 513

DEfh (Riysi), a1l

1078.74
SOME HQN. MEMRERS rogs—

BHRI JYOTIRMOY BOSU (Dia-
mond Harpour): I had already giwen
a prior nolice to speak op the thipd
reading of the Appropriation BjlL
I am advised by your secretariat to
spepk on the Supplementary Demands
for Railways.

MR. SPEAKER: Your party Mem-
ber has already spoken.

SHR{ MOHANRAJ KALINGARA-
YAR (Pollachi): The Minister pro-
miped that thig will be extended by
one hour.

SOME HON MEMBERS: 'The time
may be extended.

MR. SPEAKER: There is no use of
the B.A.C. fixing any time limit
When it comes, all of you approve it,
the whole House approves i, ihat is,
the allocation of time. But whep it is
taken up, the whole House gets up
apd says, “No, Sir". What is this?

oy Yo ¥» A¥ (wwEdl) =%
% fau o% ot Zrgw agwT 9T |

oft wy fowd e w1 v o Gy
grm =fgg | wE & 7 I ay
T ¥ WA

off W S T (dand)
syreRe HEed, TEy agr fow o

MR. SPEAKER: Adl right. I
extgnd it by one howy more. I will
include the Minister's reply also. No
Member will be allowed to speak for
more than 8-4 mpinutes.

8HRI JYOTIRMOY BOSU: I had
ajzrepdy given metiee to spesk om fhe
third reading of the Bill. ] am ep-
titled to do so, ‘Your secretariat has
m“hmﬂkmmm
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MR. SPEAKER: No question of
giving notice. If you go on giving

notice every time, that is not going
to help. Your party Member nas al-
ready spoken; that time will have to
be deducted.

SHR] JYOTIRMOY BOSU: I em
entitled to speak on the third rcad-
ing of the Bill. 1 have already given
notice,

MR. SPEAKER: Mr, Bosu, by
giving notice, you don't bind the
Chair for it.

it faragfer oot (irdfrgrdt) @ snarw
Wi, & wm w1 evrare a1 g oo
A g AT frAm s F o A A
ot #1 gqE ZATE fR Ia aAr Hr A
397 fagre #1 emw vIF gu, @i ®
T FT &4TA AT Y HAFHFOTH B
a@1gq % fAq us 745 "faw FAWA THo
fo WITo T FATAT | A F far gy w7
Foaar derarz foarsma grer 20

13.32 hrs,
{410y ayy wr wanvads-irndag -ap)

0 am ag ¢ v wmE W
ag 771 ¢ 5 foxtir ar & k17 qw
Farar s o e dasht o [ e
¥ zzr qr ) W a% e w9 F A
fevmr i S F R m W
ez A ) ot e gr o
¥ F2 1 QO agA TW A A |

oF S N N didg dEr
o qargeTT & WaltgTd WA W
TR W W W e A
ek & wrow gw o & W wrowe av
Lt Tt DL L e
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Z/ 70 AR A% TG ATIA T A
a1 qARHTLR forer 1 9 gware e
F1 797 Afqur og=a | 57 AT Y WA
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% f& & war =5 wEid fear
I|E qg W OF AT A

St ama TTew EEw FAET S aAr
gvmign M ¥ W
oA @ Aw e T Fm ¥ agy
EAG £ ug g7 BRI 6 I & Afew
F AT w19 fog wwt €, £ st
1 wfadT SR § T F s
Tg &= 3T 1

w ARt atos e fex @ @D
& T P G v w9 W A T
afyr AT T Ty o & B we
o 3w T vy fed veem W
i vl & oow b oW
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& fo sigr afae 9gi aga $ifaw & 7ai-

f& am ¥ arg & 9T I & Frow 3=
fagm o\ gferft (famre aar 9= &7
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Fer 5 787 W3 T 97 afs gordy
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oI wTA F FT AT AT WIST 8
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W & I oaf ¥ g
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o oF fequz # % Ifem @
39 ¥ o sfae w1 Frafz s
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F2 s dig o W fE -
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SHRI MOHANRAJ KALINGARA-
YAR (Pollachi): I am rather con-
fused when I heard the Member com~
pletely supporting the Government
and the functioning of the Ministry.
At the same time I also heard some
of the other Members who have been
criticising the bureaucracy and the
Ministry and the functioning of the
Railways, for shortage of wagons, for
lack of transportation of essential
commeodities, etc, etc, ] am theretore
really confused and I do not know
why these types of allegations are
made, like the one which attacked
the bureaucracy, overlooking the
Minister. The Minister of HRaiiways
has to safeguard the Railways in the
interest of the nation. He is respun-
sible. It is his duty to check the
bureaucrats, there may be some
bureaucrats coming in the way, in the
smooth running of the Railways. But
what T want to advise some ¢f the
Members is this. You attack the Rail-
way Minister who is directly respon-
sible to this House and to the citizens
of this country.

Now, 1 want to speak on Demand
Nos. 2, 14 and 15 in which w2 find
the requirements of Railways in res-
pect of Eastern Railways, South-
Eastern Railways, North-Eastern Rail-
ways, North-Eastern Frontier Rail-
ways and Northern Railways. The
expenditure is being met tnrcugh
Token Grants,

I am forged to say this. The Rail-
way development mainly depends on
the preference of the Ministry and
mtmtbsmmpﬂu:ﬂuatall.
1 don't know how far I can rely on
newspaper reports, As soon as Shri
L. N. Mishra assumed office of Min-
ister of Railways there were drastlc
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changes. Suddenly he started the
Mithjla express in a State.

T® RAAVT §TA ;7 T AT
i,mﬁmﬂfrh&lﬁﬁ’ﬂ?igﬂ
felt & 97 @& § 1 Ww wR
SEwIE g €fq7

SHRI MOHANRA] KALINGARA-
YAR: I may be right or wrong, that
is my view. Simultaneousiy the
Jayanti Janatha express whicn was
mainly meant for the poor pevpie was
stopped. This was introduced by
his predecessor Mr, T, A. Pai. The
main problem is this. Our hon. Min-
ister is playing through the game of
politics. The country is facing eco-
nomic crisis. He is wasting his time
in his State of Bihar, appointing and
knocking out Chief Ministers, appoint-
ing and knocking out Ministers, He
is wasting his time and our time when
the country is passing through seri-
ous problems, Sir.

From what we get from Lhe papers,
it appears that everything is about
politics and there is nothing done
about the shortage of wagons. Your
predecessor, Shri T. A. Pai said that
availability of wagons could alone
contribute to thbe economic problems
of our country. ( have no persvnal
grudge against the present Railway

Minister. I am only criticising s °

Ministry with regard to their func-
tioning. The treasury benches may
have got a grudge against the hon.
Minister. I have not got the grudge
against him.

1 would like to tell him about the
Southern Railways. So far, they have
been neglected. We want some help
from you for the Southern Railways.
Western Railways have got a big
problem with regard to wagons. I
have got a letter from the gypsum
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mineowners’ association that 10,400
labourers are being put out of work.
there due to shortage of wagons.
From the last month onwards, all
labourers are on hunger strike. They
cannot go to do any other work. I
request the Minister to do something
for them.

Coming to Tuticorin harbour, I have
a word to say. The harbour project
is coming up; also there a petroieum
chemical complex as also oil refinery
project which are coming up. This
area is very backward. We want the
metre-gauge line there to be con--
verted into broad-gauge due to these
big industrial projects that are com-
ing up there.

My other request to him is this.
From Madras to Tirunelveli theie is
a metre-gauge line. This shouid e
converted into a broad-gauge line.
There is a longstanding demand by
the people of Coimbatore and Madurai
that these two places should be con-
nected by a broad-gauge. Sir, Coim-
batore area is known to be Manchcs-
ter in South. It has got a very big
industrial potential and so, we definit-
ly need a broad-gauge line.

Similarly, there should be a broad-
gauge track from Madras to Tirunel-
veli via Tiruchirapalli. Likewise,
Salem plant would be coming up and
so this should be connected with
Neyveli. Before I conclude, I would
like the Nilgiris Express to be hauled
by Diesel engine. We have too many
big problems. We can also save
about 13 hours’ time if they convert
the loco into diesel. My last request
to him is this. South has been com-
pletely neglected. Here small-scale -
and big industries are very badly hit. -
Being too far away from South, 1
request that the Minister should con-
centrate more oh South in the matber -
of movement of wagons for these.

222 ¢

With these I conclude. .. ...
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MR. DEPUTY-SPEAKER:

The
Chair i5 being swamped by slips
from all sides.
SHRI MOHANRAJ KAILINGA-

RAYAR: My problem is over,

MR. DEPUTY-SPEAKER: Hi. pro-
blem is over, but mine has just begun,

The ‘Chair is bemng swanmped by
slips from all over, Memhers are
also standing an their legs. Just now,
we agreed thdt the debate would be
extended by one hour, but at this
rate, 1 do not see how we can finish
this within one hour. From the Ob-
position side, the mafter is a little
simple for me, because T can call
one Member from each party, and
I can accommodate them. But from
the Congress Party, it becomes very
difficult, because there has not becn
any official list; and that makes my
task a little more difficult.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): You may ecall
State-wise.

MR. DEPUTY-SPEAKER: 1 was
going to make that suggestion.
Where 1 find that Members have
spoken from a particular Statc and
there are names from other States, i
#hall try to give preference 1o them,
and 1 hope hon. Members agree on
that. So, let us try our level best.

Another thing that I would like to
point out is that this is a very token
Demand for only Rs. 18,000, and the
rale relating to Supplementary De-
mands is that hon. Members should
confine thelmselves to those Dememds
only. Hon. Menthers may kindly co-
operate,

Now, Shri Madthm Limaye #as made
a Ypdal raguest thet he be given ana
early chamte. Well, we do sometsmes
accommodate Members. The others
will not lose their time. Now, Shri
Madhu Limaye.
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MR. DEPUTY-SPEAKER: When
men exercise their lung power it is
difficult enough, but when women do
that, it is more difficult,

whaq faig (zi7r) @ FIETW
g, # fas o "E 9T are
ngﬁwrlwwmm
FewT Aits 74T wEEa P afa &
mrzdy &, A A0 1 99 A7

7 ¥ 9z 7 99 W F eAw
FATAQT AFAMT  F ATE  F ST
WRAT § | T3 T FT TAH AT qreAT
FATE & | W ArAAT AT At & afea
wdr wgERg wma § fw oow swm &
FHTAYT AFUTY 22 AT HOEL
IR FIY 7, BIA B2 WG T HIFE §-9
FAITHTTL E | F1 T3 TATH F1 AT
F fog #r€ Qe #1 g wA A
¥ W &7 o frd oy o €
SaTAE Aoy ¥ W o s
FTHT F1 AT FIA FT A 79 2T )

ZE qgT—H @ Hraa a1 fr g
sfrfeay wiv wmé g—a 18 gOTT T

" 72 8% men v v fE Aw

Faid @l FEFgEE T FT waAT
o gard ¥ ford weet @ gafod Yod
9g N Amw | dfar e, d
agma § f& wgd av e §)
W %W ¥ T G TR T W &
wrfy & £ M F o wee g
ety ger—aE g T ¥ Fawer
& TR A g w1 oo femd,
AN TR RN W
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T8 & | QEAG T@A FT AT TG
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T8 awEy § amwfo, amfe 9T
W % fem @ gfee Fag
age wed § 1 aga WL FEl T AT
Gar a@r = @ § wwf@ ag
TRE=d &1 o § T 6 a1
AT E A AT LT T |

wa ¥ qAl W@ F e I
oF g9 #r W faemr e
§ 9 awdar §—  ATENE
HEA H 97 qUAACT T @ T | AR
WE # faee #C F IW A T
WX 99T 9% F oA a=9T wgir
¢ IgW o g0 gfww fear & s
W &1 5w 9% faae 1 @ §, dfe
7w faare & w41 990 1 =R
WE F1 TAFT W [T aF T
w1 wH Ffed |

wa & mferdy @ 7l axowmT g
UF &t 37 & a1 § ) 59 wreErEe.
fear & S wrTergT 6T maTw A &
AT g & dfeT o 76 3 @ g
#1 TEmaEweAma 4t F o gmA
wreTad faar 1 (vWeam) ag a1 &
qTg ¥ AT g @ g, 1A S
T I AGT & 1 @ AT ZaE-2) A
aran & et &, 37T W aveh O M
TRt ad aamam @ &
ar e ot grar figw |

T oAy qEr o 2 fr oaead
ofag I g9 §49r7 vt wrafagy
FEAFTFAFEIE | AR ATTH -
Az & Tt A, a3 9| qafas
afez &, o= Haw T grafae fawew =
FHVT FATAT & WIT HA WU T w7 OF
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“I have your letter of 26th July.
with which you have sent a copy
of a Rapid Rail Transit System for
the Bombay Suburban Section af
the Western Railway worked out
by the Juhu Junior Chamber, T am
asking ‘the Railway Board to look
into it. If it is feasible and will
give relief to commuters in Bom-
bay, it should certainly be given a
trial. Suggestions of this kind are
welcome and it would be wrong to
stand on any false notiong of pres-
tige”.

W ¥ wfgwifal ¥ on oy ¥
£ AT | AT WE B /AR F
IRM WA sIwa 1T gfrssr &1 qATe
AT WY AT GrorAT 9T L Y qweT
FE Y TEA AR fwar ) ww
T4 W AT § a1 g9 €5 WTW %7
TFAE | @R A W A ¥
W fag & wfs & 0 faerlr & wig
g

st q®o QRo fam W faw mr
R A gE e famme @ wr i

st wy fadn : Nwomg W@ awi
® OR T A § ) wied war wge
T e § wu  afem faa=er
A%, A Sfes T g9 9 7 T
FEIT FTEGT FA FT 619 KL | a0
@ qR g 1 W ot At fear
Ia% fod g=aare |
SHRI TARUN GOGOI (Jorhat):
Though in the matter of enhancement
of facilities, some progress has been
made by the Railways, it 1s inade-
quate in comparison to the ncods of

the country. Thousands of miles of
lines have been iaid, hundreds of
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to BG and there hay been an upnn
sion of facilities, but it has npewpr
been uniform. There are certain
m?s Which are hepefiled much better

in comparison with other aress, parti-
cularly backward areas which deserve
seripus consideration, not to speak of
special consldqnmp. These argas
have not received their due share but
lave received step-motherly trest-
“".‘.‘"

I would like to refer tp such ill-
served a.reu parﬁculnrly the north-
egstem &rea conswlmq of A.q.pn.
lelllnd. Meghalaya, Manipur, Tri-
ura and Arunachal, These are arcas
Whu:h occupy a strategic position in
map of India; these are areas full of
resources and have all potentialities
for development. In spite of there,
they are lagging far faf behind and
the disparity between these areay apd
the developed areas is growing wide-
ly. To a great extent, the railways
are responsible for this.

One of the declared objectives of
our policy is the removal of regional

. disparities, but the policy practised

by the Railways in the matter cf ex-
pansion of railway facilities runs
counter to this objective. Instead of
removing disparity, the policy follow-
ed hag resulted in increasing dis-
parity. For instance, my State is
much in natural resources; it is rich
in mineral resources. It is producing
the largest quantity of tea. It nas
the largest quantity of oil and natural
gas. We have coal.

We are having coal and jute. We
are rich in forestry. Inspite of all
this we are lagging behind. Feor a
long time since Independénce we have
been demanding the extension of the
‘brond -gauge line. Every Minister had
given an assurance that this demand.
would receive due consideration but
till now that is not. implemented.
Whatever the existing facilities are,
they are the major contribution from

the expamion programme of the Indian
Bailways. The Britishers mﬁde this
to sqrve their ingerests. TFhere are
60,000 kms. on the Indian Rajlways
out of which 30,000 are in broad-
gauge. t is the share of Assam?
There are not even 100 kms, It had
been extended to a point; it has never
been extended to Gauhati. We have
made representation to the Railway
Ministers, we mean Members from
Assam, Bihar, B Meghalaya,
Arunachal and North-eastern areas,
The Minister was kind enough to g've
an assurance that he would introduce
a train which will go via Farakka,
thys reducing by eight hours the time
taken in the journey and that the
train would run by 1st of July. Till
now the train has not been rur and
we want a definite answer from the
Minister on which date the train
would run. With these words 1 sup-
port the supplementary demands.

SHR] BANAMALI PATNAIK
(Puri): We, the people of Orissa,
have been demanding the Jackhura-
Banaspani line which is to transport
12 lakhs tons of iron ore to Paradip
port for export. Otherwise it takes
a long way via Khadagpur and tnere-
by increases the freight. It opens up
the richest mining belt and aiso ccn-
nects Chota-Nagpur from the Gua-
Namundi line, thereby connecting
Paradip port. When the present Rail-
way Minister was the Minister of
Foreign Trade and therefore in charge
of the, MMTC he said that, h= would
put pressure on the Railway Minis-
try so that the Jakhpura-Banspani
line could be taken up. Now that
he is the Railway Minister, vrc find
that it has not been provided for in
the Budget. ~We request him to do
that; indeed an economic survey had
already been undertaken.

There are two narrow-gauge lines
in Orissa, one from Rupsa to Tal-
bundh and another from Nowpra to
Gunupur. The people and the Stale
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ngermnant have been deganding
thit these lmgq sheuld bg conyegrted

:M,Q htoadmg hm and i} is pes,

-cessary to copnect Tﬂhandh with
Rairangpyr and Gtmupur and Rai-
ganda. Both these areas. are tribal
areas. Unless we make them bruad-
gauge lines neither commerce nor.in-
dustry will develop. Instesd, we hear
that these ¢ vo lines are uneconomica!l
and are going to be abolished. Un-
less you make it a broad gauge. line,
it will not bedome economical.” More-
over Rayagada is on the main line
from Raipur to Vijayanagarain. Raya-
gada is qne of the industrial centres
of Orissa and it needs to be connacted
with Gunupiur so that the tribal area
may develop and new indiistries
might come up.

The DBK line was constructed to
operl’ up Bailadilla ore prbject. A
major part of it passes through Kora-
put distriet. It is a very diffioult
terrain of mountain ang hills. Due ta
lack of farsight, the railway authoriti-
es have madeé it asingle track line. It
is on electric traction. There is
demand for more goods and they could
not cope up with the trdiffie.’ Unless
they allow other goodg traffic the- dis-
trict of Koraput wili* not develop.
Licences had been issued for an alu-
minjum plant and a pafer factory in
Jaypur in Koraput district, Unless the
railway line is doubléd to cope with
the trafic, these two factories can not
cOme up. Therefore, we have to com-
sider how the railway line should be
developed so that mineral snd indus-
trial dévelopment of that district could
take place. On these three issues, I
‘expect a categorical l‘ﬂﬂ? from the
“hon. Minister and I hope that he would
also provide funds in his next budget.

14.00 hrs.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The Indian Railways is the
largest public,
cannot understand how a Minister can
function when you see him being
changed almogt every three months.
(Interruptions) Do they ever study the
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railway economics? They bave no
transport econOmists and: the, Railways
are wmifféring from severe evil of
over-capibhuﬂon. Hﬂ" is a gentle-
man sitting ¥r. ﬂanwthwa who
Was once ho}dm; uug portfglin: T do
notknbwwhyhéwugﬂndot
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SHAL K. HANUMANTHAIVA (Ban-
galore) . Because CPI peoDle wanted it.

SHRI JY OTIRMOY BOSU;
know.

. I do not
I want you to educate me.

I tried to impress upon him to in-
stitute an economic sOGrvey.on Rail-
ways caePitalisation. Later om I nealis-
ed that 1 had thrown pearls before the
swine,

Tgday. they are talking about wagon
shortage. But there was. a proposal
for the manufacture. of railway wagons
with coJ.lqnlibie roof. What, has hap-
pened t.o that? .A wagon cafrying coal
from Rani‘ani to. Haryana cannot bring
grains from Haryana back to Raniganj
because the wagong used for cdal gen-
'?ullY if availlable, are open-type
m Those wagons bave - to come
bacl: empty more or less. Who studies
all these things? Mr. Lalit Narain.
Mishra is so busy with the pelitics of
his party, with the politics of Bihar. .

AN HON. MEMBER; How do you
Kknow?

SHRI JYOTIRMOY BOSU: I read
in paper with delight. {Interruptions)
I am only wanting.to know what. are
the. basic researches tha.t are being
conducted to improve the basic things
of the Railways, emnm]l.c and opera-
tional. You.have the RDSO. which was
started at the time of Queen Victoria,
and the engineers also belong to that
regime If you ever compare the.pay-
loag of.a rall traction with that of
road traction, .air and gther tractions,
you will be horrified.to see that a
railway bogie weighing 50 er 52 tonnes
carries a pay-load at.the most of four
to five tonnes, whereas a moter car,
on Ambassador can, which may hardly
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weigh 25 maunds carries a pay-load
of 15 to 20 maunds; they even carry
seven or eight chassis of luggage. Does
Mr. L. N. Mishra try to understand
this that the Railways cannot make a
profit unless it can make money every
time the wheel rotates? [ do not see
any hope that the Railways will ever
improve in the hands of these people
here.

Now I cOme to another aspect. You
have talked about open lines.

Take the Martin Light Railway
Mr. Mishra, kindly try to understand
me. The real capitalised value of Mar-
tin Light Railway was next t© nothing
because the depreciated value came 1o
something minus zero, But it was
transporting every day 35 to 40 thou-
sand passengers for a fraction of cost.
That too which section of the' society?
The weaker sectiong of the society—
a man earning Rs. 100 or Rs. 150 ‘a
month, a hawker, peon and so on.
You call this a developing country;
you say that you are passing through
a phase of development. Do you really
know ‘what it .means? To carry on
with what you have and take the best
out of what you have instead of mak-
ing fresh investments for the same
purpose. Now what has "happened?
The Martin Light Railways have been
stopped. Buses are plying In road
transport, foreign mononpoly-oriented
capital iz seem absolutely full. The
Henry Ford lobby, the Rockfeller
lobby, the oil lobby, dwelling in the
Planning Commission, do not want that
the Martin Light Railways should be
revived. A poor man was able to
travel by buying a monthly season
ticket for only Rs. 15. But now he is
required tp pay Rs 55/- for the bus
journey. If a man who is earning
Rs. 150 gives away Rs. 55 for his
monthly bug travel, two travels a day,
he is left with only Rs. 95/-. So, he
cannot survive. He will either crowd
the slums of the town or will have to
perish in his own village. Mr Lalit
Narair Vishra, this is your socialism!

are the persons who are mterel'ted ‘o
keeping the Light Rallway " dlosed?
Those who are the  dalals of * Yoad
transport. When the British private
capital came in the ghape of Railwhays
in the country, they killed the water
transport. The moment Railways have
come into the public sector, the foreign
monopolies in the shape of* road trans-
port and air transport are killing the
rai]l transport. And we are nothing but:
silent spectators to it. Do you con-
duct a research? Do vou do any fact-
finding Do you have a transport eco-
nomist? Do you have a cell, do you
have a brain trust, to advise you? No.
You are all busy with oclemics and
are ruining the economy of the coun-
try.

Coming to Martin Light Railway,
they had constituted a Committee
composed of officers drawn from the
Eastern Railway., They have said
this.

“The highly experienced and
expert committee of the Eastern
Railway, after taking various factors
into consideration, recommended that
the present character of the Rail-
ways be retained’. The Expert Com-
mittee further opined that 24 km.
track from Howrah Maidan to Bara-
gachid ‘can be made ready within
six weeks'. The findings of the
Expert Committee, composed of
highly efficient and experienced
technocrats, havd been thrown
overboard by the Railway Board
non-technical bureaucrats....”

MR. DEPUTY-SPEAKER: You are:
speaking more about the Railway ad-
ministeration and railway transport
than on the Supplementary Demands:

SHRI JYOTIRMOY BOSU: 1 amr

talking about open lines.’ -
MR. DEPUTY-SPEAKER: You are:

enlarging the scope too much.
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SHBI .TYDTIBHOY BOSU: They
hlve sau;l

“That the mlhngsh:ck
and spares for narrow gauge line
can be manufactured by the engi-
neering ﬁms in Calcutta and
Howrah. .

“That the process of comversion
of 100 km. track into a broad gauge
system is certainly a time consum-
ing one....”

1 want Shri L. N. Mishra to be good
enough to lay the report of the Ex-
pert Committee of the Bastern Rail-
way on the Table of the House. We
want to see it, we want to have
debate on that because it involves
40,000 poor people whose stomach has
been affected; the economy of that
region has been affected. It 1s com-
ing to Bihar also. (Interruption).
You have already done that with
Delhi-Shahranpur railway line. Who
are the persons who are advising you
to do so?

I have written to Shri L. N. Mishra
several times about extemsion of
Budge-Budge railway line...

MR, DEPUTY-SPEAKER: Please
try to conclude.

SHR] JYOTIRMOY BOSU: This is
about open lines, Sir.

MR. DEPUTY-SPEAKER: Not all
the open lines in the country. Please
try to conclude,

SHRI JYOTIRMOY BOSU: This is
.one of the most densely populated
areas. Agricultural possibilities are
there. Why is it that you are so
reluctant? Why is it that you are
wanting the road transport to expand
and squeeze the money of the com-
mon Indian and take it abroad? Why
is it that you are so straingent about
it? The Budge-Budge railway line
should be extended to Nampana via

 Nurpur and Diamond Harbour. So
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kantpur.
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MR, DEPUTY-SPEAKER: Please
conclude.

SHRI JYOTIRMOY BOSU: This
is my last point, Sir.

I hope I shall get a clear and
categorical answer to this question
from Mr. L. N. Mishra. I have given
a notice on that. He has demanded
Rs. 5,000 to Rs. 6,000 under miscella-
neous head. One Mr. Darbari who
wasg the Vigilance Officer in the
Foreign Trade Ministry and against
whom there are serious charges, four
times he went abroad and all the
Jour times he brought television
sets.... (Interruptions).

AN HON. MEMBER: No, no.

SHRI JYOTIRMOY BOSU: He has
been employed by the Railways., He
has followed Mr. L. N. Mishra. A
post has been created in the Railways
for this man, who got 150 shoddy
spindle licence in his son's name.
There iy a CBI inquiry. He isthoro-
ughly corrupt, a dacoit—and this man
is indispensable for you, Mr. L, N.
Mishra. That is why people call you
Nagat Narain Mishra.

MR. DEPUTY-SPEAKER:
Sheony.

Shri

SOME HON. MEMBERS rose—
(Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. ] think, sometime back, we
agreed that, as far as Congress Mem-
bers are concerned, we shall try to
accommodate all the Statess. I am
doing my best to go State-wise. He
is from Maharashtra. . Nobody has
spoken from Maharashtra. So, I have
called him. Just catching my ear
will not give you an opportunity to
. speak. Shri Sheony.
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SHRI P.:R. SHENOY (Udipi):
Mr. Deputy-Speaker, Sir, -I.gipport
the Supplementary Demands of the
Railway.-Mijnistry, But I have .one
mmplamt to make regarding .the
movement of wagons in the four
southern States. There is a shartege
of wagons. The complaint 1s regard-
nig equitable ~allotment of these
wagons to different States . Wherever
we g0, in 'the mthern Sta the
complaint is that tﬁey do .not get
propér supphr of fo rains, { lser
coal and’ cernent. because ot ;nc‘k of
wagons.'

I am also told that thgre is  day-
light robbery’ by the' leays itself
in the Hiftter of supply af ‘coal. When
a ﬂnrty"boo'kn an oftlér for coal’
whiéri “thefd"is &' movemeént of" ' ml
to that party, the Railways itself takes
that coal and appropriates it to  it-
self, It is a kind of hijacking.

The Mypsore Government has been
allotted L0;000 tonnes of milo by the
Centre.. The Complaint of Lhe State
Govegrnment is that it cannot move
this, milp to drought-affected areas
because .of lack of wagons. I do not
know. what the Railwdy Ministry ' is
doing for supplying wagons to - the
Mysore Gowernment. .

Then, 1 am told there js,some, ¢ol-
lusion between railway officers and
profiteers in. the matter of aljotment
of wagons. If there is a shortage in
certain area, it is seen that therc is
no movement of wagons in that divec-
tion so that the shortage may b-e felt
severely there and the profiteer may
make money. The Minister s_hou»d
Jook into it'ahd see that these officers
are punighed. - '

The Minister alone is responsible to
this House dnd not.the officers work-
ing under him. Therefore, 1 requesi
the Mimister mot to rély toc mich on
these ‘officers, whether they are Mem-
officers. When imortant Jecisiéiis are
taken, he should hithiself look imto it.
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For instance, thePrhne'H.lmn'ber‘her.
self declared in Bombay that a' ¥&iil-

way line between lqge and
Bombay 'fiad ‘been” s‘a,nm and ‘that
¥ woild be faken up. Bit ter some
days, we fouhit ‘that the ¢ hian of

the Raflway Board ‘said that Jhe fn
nothing about it. The Railway Board
Members - sometimes misguide the
Minister. The Minister must be
careful,

I would also request him to sea that.

. even. when he signs a letter in reply

to a Member's lefter, he must be
very watchful because he is respon-
sible o this House and he is expected
to do only good things.

x MAlL‘.;!gT’ﬁA

(Jammu) ,prem;t our. Railways-
ue tac gmeren; kinds of prohlems
dJ.ﬂcuIﬁes S’ome of theeFe prob-

nre mn-made and some ‘of these

) ties are due to nntllral cala-
mities.

Recently, theére was a strike by the
loco men and here I would like to
congratulate our Railway Minster for
the way he handled the negotiations,
the way he tled fg anccommpdate
the railway workers, At this juncture
when the country is faced with
varjous problems, 1 would like to
appeal both to the Rnlway me.n and
the Union luder, that we should all
try to see that no further culties
are mtﬁd as far as the | ‘gperations.

of the” railways &re cmcemed

I would like tp mention here spc-
cifically two or three points which
concern the Supplementary Demands
that are now before the House, Re-
cently, my State of Jammu and
Kashmir has been put on the Railway
map of Indja. . We are glad. for it and
1 congratulate she railway suthorities
for the speed with which ihey tried
to censtruct the railway ling between
Kathpa and. Jammu. = Menjjon , also
has beén ‘fhade in the Supplementary
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Demandg regarding further survegs to
be undertaXen in different Qa.rtaigf
country. I would like to remin xe
honh. Railway Midisfer that it has
already been promdsed, not oncz,” but
many times that a survey. will  pe
undértaker within the Kashtnir valley
to see if there is 4 posshillty to
hnve a metre gadge' rallway lifie
between the two peints of the r{uer
from east to west. I would
speciflc dnswer whether you ure gu-—
ing to: undertake this survey or ot
s0 that the pecple of the State are not
kept in suspense. At the time the
rhilway line bétwéen Jamirdu dhd
Pathankot was ingugurateg ‘in Jammti,
it was mt.egarical.ly promised by the
Railway Minister in his speech that
further survey will be taken frém
Jammu to Uddhampur. 1 would like
a categorical answer on this point.

Then I come to the question which
has already been discussed by so
many members—the movement of
wagons. Here | wish to poirit odt a
specific instance, a controvetsy which
has arisen between the State of
Jammu and Kashmir and ths railway
authorities. ~ What has h.appcned"
During a month hirdly t@o or'three
rakes are alldttdd for micvement of

coal of different kinds from erent
parts nt the. country to the 'Ie of
Jammu and Kashmir. What has béén

happenitig? Whitever rakes were
promised, at the last moment, those,
rakes are cancelled. I dp not kn0w
what happens either- in the

Board or in the Railway Ministry. I
would, therefore, request the hon.
Minister to make a personal in-
quiry why these fhings are happen-
ing in his Ministry or in the Railway
Board.

What has happened? There is a
fantastic suggestion which has come
from the Raflway Board that what-
ever wng whu:.h carry cnal to

ose wngona mu:t 8o " pack

mu wﬂth’ﬁe coal from Khla¥dte to

BHADRA 1, 185 (s4xa)
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other parts of the ‘éouhtry. T am Jdn-
able to understand how the authqn—-
tids afe rot aware that wheh coal is
in short supply in Jalmu na
Kashmir wherefrom will they supply
coal to other parts of the country.

In thé efid, 1 would Itkeé b sdy that
at present my State is facing a_great
difficulty as far as the avaability of
coal is coredrnéd. I would, thetefore.
requést thé hon. Mihister ta muke a
personal inquiry as to why these
man-made difficulties a.re beﬂ:g creat-
ed by the Rdilwdy Béard and why
abtioh has nbt “beéen taken.

mmawﬁmtﬁ#m

oY T AT A 31 A W AT OF 6
quﬁarﬁwhﬁ%rgmﬁﬂ
'lfﬁrﬁ’!w"irni“ & Fhidy
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[ = Tara ma ]
W EAAE T I@ § IT AW FH-
arfgat 1 wew w1 T aife ForgT HOEAl
T AT W 7l w AT 6w
o

T AT 29T 14 % Famrfedy
W wgar wrgA g fe ot qewr ¥ W
g9 I K @ FE TE | WY FTAGT
¥ AR I aw Ed s E W A
T oag g ey fE e i o -
g faax &t 99 ¥ 7% T
swa & gafas oy o anfge ) afe
e ¥ Id g9 @ qg ¥ Awe
qEEt ¥ wE | WY N wE T O
e mam ofge | A X agm s wrw
& T aeh ¥ wm F afs fEe
Y TE ¥, gl fagre Wi afeol
fagre ot wafa & 9@ ¥ ST ) AW
I TeAr & v =g )

@ ¥ wATan gq g & T A
¥ o § @ g 7% faee &
B Sl &) Afew Ao &
Tl WA oF fawe i g E IW AN
g ¥ ot geErd gt } 4w W A A
ATA § W IH AT F qHCFA AT
WY AHATE TE= A=A § | a1 q =g
fo fardiaon Arreraod & & § /-
I % T I | AT Y A A
27 ¥ AL § A E IWH w9 S
AT $9 MY & | 39 § @1 F% gAv
% ag @9 FT A 1 SART IW W
T Y T TG L | A9 IW F fAw
i 7 A SR ? ag ¥ Ar ¥
o # faoreht &, agi 79 ¥ w9 9w
#1 g & sy st faver @ &)

SR T & AR F wd ek
T W e | § @ fagr A o
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HTET &Y AT ATTET § N BT ¥ TEerT

gt I W ¥ qEETH I &0 A
TATH TATET § WA oA #Y A4 T
AT ¥ g A & W 7 AT g
Faw ot § a2 & aff &1 g &
ewt o T@AE ¢, WO & Ay
3% sqagre AR AT | IT-WWIT X FE
o T ggaTH A | I A ;A OF
&, warEr wagd A wiv A AW ¥ Q@
&) o of vgx & f& @ W WY
W 999 F5% ¥ F F o 9 A
T AT H TIA H A9 a7 IAA
T A SR mTe fr v Afew g
T ¥ ¥ ¥ arfe 5w e & faww
# 3@ & wgrwan (9N 1 @ At A T
|9 &7 A ATAT ATET |

ww ¥ & ag sgw f& w9 d
Hifa e sy form & W A
A< @ ¥ W a9 &% W IT A
T geare FT A grawgFar 9 93 |

st aqow wigene (%)
Iqrew wEE, & G At 5 avn
welt wgag w1 s fawmAr wger £
g ws waw §a ¥ frewr ww § )
W ¥ o fagrd sy gfomt sk
feafaat 1 & faw & 3o & W<
zfgmr o= ¥ oF =7 w157 A
girgiaas asa aE ¥ | wem
o § gRaET @9 ¥ fwer gar da
g | oA g0 ma war  faed 2s
agf § IEWl § AweT wWO§ |
fae®r ad Trwt & srewEAdwr far
sfe ag == a9 few o o
Tt TUHE S A @ g, A
FEM g\T AE & W S A F
faege faFm wfi gom & 1 9w =gi
9 HE FLWAAT HAT AT O aAr



241 DG.S. (Rlys),
1973-74
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gy gl & feoelt A & R
T AR, wEw A ) W
s % fag gw wRY & At Wi sRd
Efrmgtarmmadl ¢ | A Iw
Aagi Ao sTqTEw g ?
WY WX AT F S AE =gy Wi

AT T KT AT WA W
a# ¥ dwwmw & wREgl
% fau s W § fom ¥
I da & frwrg @ &% ? W
fr ogi 9Tgg AT TE T
st & ggl Iaw-geET a@ @er
T & agt W, e w6
@t @

goi ¥mr f& T el das
TR T & aCHh & WX W
T A AR qAgaT § AW
# &t o 93 e AR e g,
aiar ot frrer & AR AT =9
" at o arere w3 fe fw S
W | wEww FEmdmam
foxr ¥ A & AR AR W faew
g W F} oo E wfar @k
agi ov  wefami, g0 afer
AT TSN,  Wife a1 @gd @t
AT H SOeed g | afew  wmEmme
F argd A GH §agh ¥ w0
fagrg i gromr &

gfagr FaX T grer av & wgAv
T g fF oS WA S gfad
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§ = Forgfma & qufawrd & =
@ @ a% O Gt e 9T a3
g ITH Mg A Fwar )
wfgwfal & 3 g g @Y §
agt wa fafrexd o9 Fam @y
st g 1 g al I g
¥ wife @@ 97 1 8 fear
AT ¥ WIR IA HFT FiEHT A
AT R, TR AW I w
femramar & 1 ag § wo el
F2mr g i@ @a § g A
T AT g | o et & gfae
¥ AT AT §, WA I9 & A
o, afer su & gz ad o
qfrm & T O & I AT g
T Fcae § 1 93§ ¥ wfawrd
T FEET A w a6 | g
spEfs A afwaoa
I wrmwFfAusE oty
L i
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e & frrg Wt A 7 v & F
WIS AT ATGT qE Fw 1 F gt
W A AIGOIRGIE | WA
sgrar fr v &1 guee gwr §
e AN o agiow
& G 3wl 3, vy A
¥ Judt @t W@ AW T 4E de
o 2

= AE TER T (v ) : I9n-
SR AZIET, FIE AT THTHY T F AT
wTT & 7w gwa faar 9w F fag daw
g091E 2ATE | § 99 A A Aqoer-
HEr /I FT ARG FRATE | EH ¥ Ay
# WA Nt FTEw Iwd fEee
WIT & AT ATGATE | WA A A §
Iad fage & e A fafaara ad
AET A @UT § | WWIANE ¥ AT
sfeamisr amm aTeaT ST QF dA o
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FOT AT Y wrEET  HT 1 TR
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WM 25 WrR A wTOWET 98
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§ frerl W Tow WY 3@ i oY
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G ATEY TATE AT | T Y AT A
frex 25 Al # doer TR A@
W g dagafedquand 1w
fora 7 i & e et
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fooRr sowtei A gy WTHET  WW @
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30 #0% WA N WA N wwwd F
FHt §, 90 ¥ gaw F§ W w1 Sww
T WS THANEG AT F NTET &
g 99 300 fAfegn = &mw
T WA WA UF ¥ ¥ gaisa d w6
& o g § €W wew § WA
drw w e gy few §, g
fore wa srww dare fear § 7

O ATy A & A A | AW
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g7 ¥ WWa 994 g1 WTal § ITH! gAA
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T § 3% A1 O% wrw v fad
fF T § JR € TRAET g1 aTa
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W & WA Gw I AE0 W AE
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a¥ g fo I &7 ArwAW & oW ¥ gur
form® o dww feww fear mar ar
Frnr R gm o & W
o W v AT § R oS
a¥ww o &1 Far gun | weAT & fwe
AR W ST a® gt W
FORT AT S 7 XA AT § Zifwi
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WA F ww o fear o
1Y 9« a4 AT g & S =g g
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g AT & SEE angr a% @9
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T A F A F ww owE faw
FANMIWRYLT? 300 gradt & @EMEL
frenfet ogi v @ &, g
T o AR ) A fresre &t
gt o WYanirET g7 wrawE g, Su
¥ fod e #sfm s @1 IO
e % 38 fax WX 11 fad fErx
¥ i o deeE g, we
W & § W ud w@er #
X ST e 43 g 1 & wras g
qat wgrRg 8 fATR wT g
grfm q@ie #3 o g 370
raTa 2 W 77 ¥ s Tw W
T waifag g /% arfe 39 faed
& ¥ Wt {Y AW FAT I &Y W

s ararar a7 5% )

SHRI A. K M. ISHAQUE (Basir-
bhat): Mr. Speaker, I rise to support
the supplementary demands for grants
and in return I seek to little favour
here and there. Tripura State is a
State practically without any railway
line. The peasentry of this area is
being squeezed by everyone. . To
develop that zone, it is necessary that
that area should be connected to the
mainline by a railway line. At the
present moment Tripura is setting up

a jute industry and a jute mill. Un--

less Agartala ig connected by rail to
the main line, the profit of the jute
will not be enjoyed by the pcople of
Tripura. Therefore I suggest to the
Ministry to consider this proposal
seriously and to link Tripura with the
main line by the railway line.

My constituency starts from Cal-
cutta and ends with Bangladesh.
About sixteen lakhs of people live in
the vast area. 1 have got only six-
teen miles of rail in my constituency
and unfortunately I have no through-

(Rlys:),
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train to Calcutta. One has to change
at Barasat to catch another train for
Calcutta. This is the suffering of my
people all - through, The people of
Bangladesh often visit my constitu-
ency and they find that a steam
engine of the 19th century is run on
that line. They go back with a bad
impression. I suggest that tract
should be electrified.

Bongaon is a suburban area and
every day lakhs of people visit Cal-
cutta from that place; it shouid have
a double track. At present there is
a single track. There is g proposal
with the Ministry for a long time to
have double track. 1 request tlie
Ministry to expedite that prepusal.

Sunderbans, which is a granary of
Bengal, is not linked up with Calcutta,
It is not opened up till now. There
was a propbsal that this vast area, the
granary area of West Bengal, should
be opened up and it should be given
facilities of railway comnection. Till
now nothing has been done to open it..
Shri Jyotirmoy Basu gave a proposal
that Calcutta should be connccted
with Nampana. But the other part
of Sunderbans is more important than
Nampapa. It should be.connected
with Caleutta. 1 would suggest to
the Ministry that they should take up
this matter very seriously and open
up the Sunderbans.

o Tmewe  (9IW):  FuTERr
wAeg, WE W OAIE W &
it qx AR STy v w1 wEA fEar
IE® fod & wroe gETE AT ATEAT
g1 sTows surer WG T 2 W E
i & wommgm ¥ g frafe
da N gw FHET # W W e
feemar arEAT E1 A 1952 ¥ WWH
T ¥ ff wwe U W WX ST
ars fary # ok s A wiw F oA
& & wfew e aTE wE eI AR

250
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fad I SaT ST A Aww @ foar
wve & ¥ o fazdt fordy & e qg
wary o war § e gt o W .
43 A3 & snA R A SR
wifls gm0 ¥ oo freer ¥ wY
frrafat ¥ & & fadwr

w1 A frgtea @ F dggew =

e weqwsTs qFAaTr I §1 ™
g 7 A s e § fo e
sy Y Safywar & s ey 1
Fraiww st 2w % B @ W aw
F7 & freifiex g2 aw @@ A A
as fagr N sead . Wawy &
frarm w0y al W3 wrE-w. dw
T WE argdl w1 w Q@ & wfer
Al mra A I W A W
, A7 faar a1 g7 Aarar & @y § safaq
# @i alk @ faim sz ww|w |§
fr Zis 9L ¥ ffqarEgd g T
dager e, sAghy Wl WRE
aia w Wﬁ @R |

TR, NHTART AT IR AT w1 g
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o a1 Ko, Frd e e
B Yot Y Jqrel ¥ ogh 4% WggeT
wTez ST wEEETR irw(erfafa:tr
& &, A A ¥ ¥aw 127 F9-
Ty @ Afw 3.88 whow ST &)
fadtwm R & wpgf sofedtF 143
it & waly 3. 2 s9fmm g qdm #
48.532 & NfE 8. 68 Ty a7
tllﬁﬁﬁcﬁiunss ¢ wai
17. 61 T&= § | TgT F¥T IAHT QT
ARG L S
wEEw & g8 WA (LN § fE g
it #1 gry #1 Taf T A4 dr A
gﬁ_{_lﬁﬂﬂﬁmﬁagvgsa’uﬂﬁ
& f6 war oy a7 A war AT DA w
1 & w@AT YEy & 7

i & & fRe sz wigar fr #
§qiqr @, FEd g go wwdx
a% WY 7€ {79 %A fawi |

MR DEPUTY-SPEAKER: The
hon. m:mter

SOME HON. MEMBERS, rose—

SHRI D. N. 'I'IWARY (Gopal-
ganj): Sir, Iwrotetoyuunlso 1
am not getting even 5 minutes to
sp'&’ak

SHRI M. SATYANARAYAN RAOQ
(Karimnagar): You have not called
any Member from Andhra. Nobody
has spoken from Andhra,

ME. DEPUTY- SFEAKER We have
exceeded‘tﬁe time,

SHRI D. N. TIWARY: Those who
speak very loudly are given the
chance. 1 am not given the chdnce.

MR. DEPUTY-SPEAKER: It is not
g0. A number of Members have
spokén from Bihar, -

SHRI D. N, TIW,
you allow the nléf
then"'

. Why did
ber from Bihd¥
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MR  DEPUTY-SPRAKER: M
Tiwary, don't get exmted. Kindly sit
down { Interruptions). T

SHRI D. N. TIWARY: The Chair
should reply after heating me.

MR. DEPUTY-SPEAKER: 1 have
h;q;d you. Why gon'y you ligen fo
me? Kindly sit down. I do not want
Members to get an impression that
they have been lhu.r
That is not in dremd tha??u
farthest tro:m ‘my mi,nd "l.'here is only
limitation, ‘of time. We extended the
time by one ‘hour. We have e:n:eed
ed that also. 2

Now, the House is the master of its
own proceedings. I am trying to do
my best within the limitation of time.
Even now, if the Hguse is so con-
«erned about it, I want to know what
you want to be done. The Minister
of Parliamentary Affairs is here. 'If
you like that the time should be ex-
tended further, it is up to you.. Why
should there be any misunderstand-
mg. any bad blood, belween me and
you?

SHRI D. N. TIWARY: No gues-
tion of misunderstanding: The time
has been extended It it had not
been extended, 1 would not ‘have
risen to speak. Sipce yesterday, I
am sending you slips and I am geh.ing
up to cateh your eye. But I am not
allowed. Those who have not sent
any slip, those who do not get up to
cat¢ch your eye, are being allowed be-
cause they speak loudly,

MR, me-spmm It is not
0. If the Members want to speak,
1 will put it to the Heuse. Thcy
will get an opparturuty But the
House must decide to extend the
time. Otbherwise, it cannot be done.
Let the House decide it.

SHRI D, N. TIWARY: You ask the
House and you will get the Olﬂni‘m
of  the House.
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MR, DEPUTS-SPIW 11 . you
say that I md:.scnmmaung between
Métber and Member, I cannot accept

,ﬁ

D, HENRY AUSTIN (Egaku-
x}'I'!m-e:.apﬂm‘tm-wrhm!«lr
He has sent a slip to

Hg bas hem waiting
he

THE MINISTER OF PARLIAMEN-
TARY AFFTAIRS (3HRI K. RAGHU
RAMAIAH): We are entirely in your
han_gs. Why are you asking me?

MR. DEPUTY-SPEAKER: If it is
left to me, T would like the Members
to tqelx express themselves. But 1
have put my difficulty. ‘T would like
to be guided by what the House
wants to do.

SOME HON. M.'EMBERS Why
don’t you extend the time?

MR. DEPUTY-SPEAKER: If this
is the consensus of the House that
we extend the time, then we shall
extend it

Shri D. N. Tiwary.

=t Vo Two gy : Y Igw A
o & ek car wru oA & f§ o
Tz TR w1 Y @A ¥ W T TG &
@ & aveded awE 9L A | L
wioy Tl gE W oA fEEr 6w,
T o wEg T aE & W
frg, wewft g1 o &1 s sy faew
na@ﬁﬁmmmmm
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Tedw 4@ 91 W FO WA A wmg
AR EH a7 ¥ T@EAT TE oI | AW
unE 3 fr gArd aTegdt JY AT W
faag ¥ =rgim v& 390 @@ w727
AT

dfen & qgedt «d g s,
TaE A aeafgr @ § afr s
td e arw & fae qwr qw @
& fag W gn A w3 Ty § )
g frm fag 7 ot et wmed & ar qw
T gu § A wE wad W= g § Iy
F FEAEAT WY EF AN FC GFA
& & ag wiv # @ § fe T A
w0 0 fear amg ? ag ama whowm

® W &, AW DA T w@gw
g1 3w # dfew Fm

F O SmAT wTar g
« Wt & A Aav g 2few ag o
ToaT § | ot wear &Y T & | qrawe
a’lmg‘ts‘lmtlwﬁfwﬂ'%qm
A AT | 1 gEY FaAT awere v
Erf T Ty T30 aAE Ha & | T ar
& JgTe T g W o § Wit ag W A
=T %18 foFran AEF & 1 8-8, 10-10,
1212.wi‘u’nﬁﬁmqmmg|

uF 7f afefeafs dar gEd Wl wg
wrar g fr srem @i &1 TAe §o Wito
ooy dxwa § 2odw daw gy o
FieEfM A swafi @Y &\ ww w2F
gﬁriaiﬂé‘wmtgama £ &1
¥ piefi foa agT w8 § W WT
SN aTE N SR E | T Tg
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e¥ fr ard fagre ¥ oo o dWa &
TaeigT fefaom & ®yaer a8 fanr
W mfedi St a= $ I T ? gEart
¥ e ay fs arfedi & daw 3
# 7org § 99Q Wiy S} g gATy
Gas7e e 08 § | I ¥ WEN A FT
arda AV T A ...

MR. DEPUTY-SPEAKER: Mr. Tiwary
you started by saying that I allowed
members to say many things tha: did
not relate to the Supplementary De-
mands. I would like to know from
you whether these points about
passengers’ difficulties are included
in these three Demands.

SHRI D. N. TIWARY: Why ir-
vestigate new lines when you connot
run the present lines?

MR. DEPUTY-SPEAKER: How is
it connected with the Supplementary
Demands?

o o qao  feaTdt © adwT WY
M § @ S e T v &,
wdara T w1 g Mg 5% TE I E
#, W P af tod Ay W O FF
% sravgEAr Y A0} WMl WEeW w1
§ 1 ferwa < B ag ¥ SrmAT =g E )
¥ erH AF & @ g | ONAT WA
g fosax@ e Fa
fofqrzr aga 4 agm farr  fF
Wa A FNE, Tw &1 877 TS THW
& grare foo fogsa ar 3 AT
wgi & § misai & vy §, ot 39
bafer Scaragi Wi aft 1 wAT
a5 g A ed o sami@ e a1
FraaT @i g2 gat g 1 &ur Adi & fw
wrger agt T4 & 1 IW A A TEe
waT 1 gAfe 3 Y wwdr ¥
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MR. DEPUTY-SPEAKER: I do not
see how coal comes within these
three Supplementary Demands.

SHRI BHAGWAT JHA AZAD (Bha-
galpur): It is about cancellation of
trains. \

lﬂ. Tho  TAo faqaret :
I am only speaking on the clarifi-
cation given by the Minister himself.
mw g fagre & WA &
ah weaenr § frgn g A8 ¥R
g iwfeT 3@ fvw faud? f rafen
T § fo gu s Ffee, A F T
st Td ¥ TS A SR
wq fau § fr afers 2 978 graw & o
oY Bw afuw 1 gfamr T R wwd &
T gw w1 @Y F wfgwr @ 7 fafrs
Fhal 7 tad & wfawf@l 1 W)
sHarfl ® ) sifet Wwad & fao
afeer® qar at & 1 3 fag Jewy gfamn
& wrlt wfge 1w g9 afsws Y
gforar 7§ 2 a2 §, @1 g WA W
=fen |

aTFIT W T, ATER I, AT
T mrrgwiE T Ss gy
9 | wor wv€ syaear i g | Ae
r fagre &, W i & anEge AW F,
whr age £

¥ Wt wEEw ¥ wEW WA g
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): 8Sir, I rise to
support the Supplementary Demands
presented by the Railway Minister.

At the wvery first nutse’i. I would
like to congratulate him for setlling
the locomen strike.....

SHRI JYOTIRMOY BOSU: How
is it relevant here?

PROF. NARAIN CHAND PARA-
SHAR: It came at a time when the
entire country was passing through
a crisis. But the supply of foodgra-
ins was maintained and fhe strike.
has ended in compromise. That is a
good news.

I would like to draw the attention of
the hon. Minister to important points
regarding the backward and develop-
ing areas. The polnt made out by
Mr, Tiwary that the existing systems
should run efficiently is quite OK but
for this, the demand of the areas
which are industrially and economijcal-
ly backward should not be excluded.
1 would request the Minister to see
that the approach which he outlined
in his speech while presenting the
Budget. ... "

MR. DEPUTY SPEAKER: I am not
accepting any more slips. Even now
Members are sending in slips.

PROF. NARAIN CHAND PARA-
SHAR):..be outlined the prospective
approach and said that the develop-
ment of the arseas will also be taken
into account and the remunerative
aspect will not be the sole criterion.
I request him to pay some attention
tp the North-Western India, especial-
ly the railway line from Nangal to
Talwara which will benefit not one
State but two States Punjab & Hima-

fagqm % oR QA @A, ATPE T chal Pradesh and ultimately it will

1612 LS—10
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benefit the Jammu & Kashmir State
also. There are large number of
backlogs which the country has to
clear and Himachal Pradesh is one
State where every district is industri-
ally backward. Unless you create the
necessary infra-structure, the country
cannot be industrialised and the areas
which have so far not been able to
get the fruits of development will
continue to remain ag they are.

MR. DEPUTY SPEAKER: Infra-
structure through these supplementa-
rv demands?

PROF, NARAIN CHAND PARA-
SHAR: Otherwise, so many persons
who are willing to set up industries
have been frustrated because of lack
of railway lines. The amenities that
are at present available are highly
inadequate.

Then, Sir, 1 would request him to
kindly provide one through first-class
coach from New Delhi to Hoshiarpur
in the Kashmir Mail. It iz an area
where from a large number of army
jawans come and they end their fami-
lies are put to a lot of inconvenience.
They have to go to the far-flung
posts and return to their homes. The
new line proposed by me connecting
Nangal Dam with Talwara will be of
great help.

Lastly, T would request him to take-
over the project railway between
Talwara and Mukerian which is at
present run by the project authorities.
There is another railway run by the
project authorities between Nangal
Dam and Bhakra. It ghould also be
taken over so that Himachal Pradesh
has at least two major rail heads.

Sir, with these words 1 support the
Supplementary Demands.

MR. DEPUTY SPEAKER: Dr. Hen-
rv Austin,

AUGUST
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DR. HENARY AUSTIN: Sir, I Sur-
render my right to speak ag I find
there are still so many members
wanting to speak.
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oY Qo HATOAw O (F )
JUTEAE Wg'Ed, W UFe vAc fry oy
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T #0177 ag =gy § e ew S e
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. . puty-Speaker, Sir, I rise to support
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demand has to be viewed either as a
demand of the utility or as a demand
of a business concern. If it is a de--
mand of a business concern, the hono-
urable senior Member who spoke be-
fore me has been absolutely right.
Stop all new constructions. Not only
that, If we are banias or sethias, I
would say ‘stop all those losing con-
cerns’. And let us shrink to the ex-
tent al] the Indian railways from
50,000 k.m. The most paying concern
will be about 20,000 km. We shall
sell the rest as a dunk in the market
place. If this is an argument, in a
country like ours, it is absolutely un-
acceptable. I would, therefore, urge
upon our learned Minister for Rail-
ways to kindly clarify once and for
all whether the railways, like the
electricity, in our country, are utili-
ties or business concerns; depending
upon the suitability of occasion, rep-
lies have been received. And I would
urge that a certain amount of clarity
is an essence to any administration.
including that of the railways.

Sir, I shall now confine myself only
to this point. We have been think-
“ing, in the course of last twenty-seven
years in terms of national integration.
I am going to be relevant.

MR. DEPUTY-SPEAKER:
is the relevancy? -

‘Where

SHRI B. V. NAIK: 1 say integration
has been tried. T am speaking about
the West Coast Railway with referen-
ce to some their country. Take the
case of Russia.

MR. DEPUTY-SPEAKER: Mr.
Naik, we are not going over to Rus-
sia under this supplementary demand.
Please confine yourself to this demand.
Otherwise I will call somebody else.

SHRI B, V. NAIK: I shall confine
myself only to this Rs. 18,000 only. I
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“would urge whether it is with regard

to this railway or any other railway,
-our national integration of the raii-
ways will depend upon the construc-
tion, particularly, of this 800 k.m.
railway-line on the west coast. I say
that there are certain uncharitable re-
‘marks made against the Railway
Minister such as he is a politician
Minister and things like that. I
would only urge upon him to connect
this most backward area, because
every other coastal area in our count-
ry has been connected right from
Karacht or let us say, right {rom
Bombay and right upto Calcutta, the
entire peninsula has been connected
except this gap of 800 km. in bet-
ween Bombay and Mangalore as Has
been very ably stated by my prede-
cessor or the previous speaker, Shri
Ranganath Shenoy.

I would urge upon the Railway
Minister once again to take a very
humanitarian view about this. I
support this Bill with these words.

I would urge upon the Railway
Minister once again to take a very
humanitarian view about it and start
it.

THE MINISTER OF RAILWAYS
(Shri L. N. MISHRA): The debate on
the Supplementary Demands has be-
come more or less a kind of general
debate on the performance of the rail-
ways. Therefore, to keep the record
straight, I shall have to deal with
some of the important point. But be-
fore I go into them, I would like to
deal with some of the point that were
raised this afternoon by some hon.
Members, and I would like to say
something about them precisely.

The hon, Member from the DMK
taid that the Jayanti Express had
been stopped. It has not been stop-
ped; it was only postponed during
the Andhra agitation, but now it has
running. Therefore, there is mno
-questiox of cancellation of the Jyanti
Jantz Express. The hon. Member
may rest sssured of that.
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Shri N. P, Yadav had raised
the question of a fast train bet-
ween MNarkatiyvaganj and Paheleza-
I assure him that it will be my
endeavour to see that this is donme.
This has been under examination and
this will be done.

There wag a proposal, according to
Shri N. P. Yadav for a railway line
between Saharsa and Muzaffarpur.
Whatever might be the ecriticism
against the railways, the fact remains
that India is g backward country and.
there will be new railway lines. Of
course, operational efficiency has to
be improved and increased. But new
railway lines also will have to be laid,
especially in the backward areas like
Telengana or North Bihar or Eastern
UP angd many other such areas in the
country jncluding Himachal Pradesh.

SHRI JYOTIRMOY BOSU: What
about Sunderbans?

SHRI L. N. MISHRA: I say, in al
the backward areas in the country.

About the line between Saharsa and
Muzaffarpur, if, as my hon. friend
bag said, there was any proposal dur-
ing th British time, I shall dig the
old records and fifid out what the posi-
tion was. I cannot say anything at
this stage.

The question of a railway bridge on
the Ganga near Patna has been rajsed
by two or three hon. Members. Same
of them have suggested that along
with the road bridge, we should cons-
truct a rail bridge also. This prob-
lem was examined in great detail and
it was found that it was not a work-
able proposition nor was it sound
from the engineering point of view.
The question of a new bridge at patna
has been under examination or consi-
deration and I hope that we shall be
able to do something about it. But
1 cannot say anything positively about
the time. A delegation had come from
Patna and we had told them that in
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principle we accepted it that
should be a bridge on the Ganga
Patna, but the details will have to
worked out. .

sii

Shri N. P. Yadav had also raised
the question of the take-over of Ar-
thur Butlers. This -has been taken
over already, and the hon. Member
should have known this earlier. Theyv
had gone to the High Court, Calcutta,
for an injunction, and I understand
that it has been vacated. But I would
like to inform the House that the
wagon-building industries are no
longer with the Railway Ministry.
They have gone to to the Ministry of
Heavy Industry, but we are associated
with it, and that is how this informa-
tion is with me.

The operationa] inefficiency in the
Samastipur division has been stressed
by many hon. Members. 1 would not
like to condemn any railway servant
or any of my colleagues or workers or
officers. But then, NER has been a
source of constant anxiety to me.
Only the other day, that is, on Sun-
day last, I had a meeting on this
point with the General Manager and
the other members were also there.
I found that it had been a source of
worry not only for-me but even for
my predecessors in office. There is
gross- indiscipline in the Samastipur
division and many other problems are
also there. I am going to keep a
special eye on this division, and it
will be my endeavour to see that
things do improve in the Samastipur
division of the NER. There are also
other sections on the NER, such as
Izzatnagar in UP where also some
improvement is needed. I am going
to give special attention to this. We
are posting a senior officer at head-
quarters at Gorakhpur to look after
the Samastipur division in particular.

4hri Parashar raised the gquestion
of the north-western area, of a new
line connecting Nangal Dam  with
Talwar. I have no idea about it. So
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I cannot say offhand about it. I will
get it examined. =

As regards development of Hima-
chal Pradesh. I am aware they had
one railway line which had to be
closed due to the Beas project. Hima-
chal Pradesh and Jammu and Kashmir
—this point was raised by Shri Inder
Malhotra—are the states which are
in hilly areag and have no proper
means of communication and trans-
port. They will get priority subject to
limitations of funds avallable in the
Fifth Plan. We are having difficulty
on that score, in getting the required
amount. We will see when new lines
are constructed that these backward
areag of HP and J & K get priority.

Shri Parashar referred to the need
for a first class coach from Delhi to
Hoshiarpur. There should be mno
difficuty about this, This will be
done.

Shri Reddy from Telengana was
very much agitated. He wanted that
the running time of Dakshin Express
should be reduced. I will get it exa-
mined and see what can be done about
it.

Reference was made by one member
to the development of backward areas,
I have already answered that point.

Shri Tarun Gogai raised the ques-
tion of conversion of the gauge of
Bongaigaon-Gauhati line. 1 had re-
ferred to this in my budget speech
and stated that it was under active
consideration. The examination is
almost complete. I expect to come be-
fore the House in due course for san-
ction of funds for this project.

As regards the steamer service near
Patna, it is a fact that it is not satis-
factory. I myself belong to North
Bihar. This has been under discus-
cion for some time. My distinguished
predecessor, Shri Hanumanthaiya was
in Patna. I myself sugested a meet-
ing. He himself went there and saw
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the discarded type of steamer plying
between Patna and Pahelejaghat. It
has to be replaced. We are working
for it. Till then, the present system
will be improved. I find from the
records that it has been held up. A
proposal for a bridge between
Pahelejaghat has
been under consideration. Om this
plea, new steamers were not bought.
I think there is a case for providing
new steamers at pleaces where there
is no bridge. This point has to be
examined.

it Fxifr foag < 3@ g amer airmer
%7 A% vAfeta= F vym 7

SHRI L. N. MISHRA: Shri Bhibuti
Mishra raised the question of A, H.
Wheelers monopoly of railway book-
stalls. It is not only Wheeler's there
are three or four agencies who have
books stalls all over the country. We
have taken a decision to end this.
They have to be replaced. We want
to give it to the educated unemploy-
ed if they from co-operatives. This
has to be done all over the country.
The necessary noOtification is being Is-
sued or probably has already been
issued-asking for applications from
co-operatives of educated unemploy-
ed We will give it to them on very
concesgional rent so that these boys
take over the job of A. H. Wheeler
and other agents who have been run-
ning book stalls at various stations.

SHRI JYOTIRMOY BOSU: What
about the employment of those s&re
working in the existing bookstalls
then?

SHRI L. N. MISHRA: We have
taken a generous view in this matter
of bookstalls. There should be book-
stalls at as many stationg as possible.
We will not say no to anybody who
comes forward to run a bookstall at
rajlway stations.
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About the Jayanti Janata also,
which was raised by Shri Bhibuti

Mishra. I have already said here that
we arz going to introduce it between
Delhi and Samastipur from Nowmbeaj
1; from Samsatpur, Muzaffarpur and
Lucknow, we have proposals. We
have proposals to have a board gauge
line upto Narkatyaganj, Then we
can extend the connection so far as
North Bihar is concerned.

Mr. Limaye raised the question of
Mandarpur-Deogarh railway line; he
is not here now. This was the point
made out by a number of Members
during the budget session also. We
have not made much progress in this
connection. This proposal will have
to be examined; it will be difficult
to say anything at this stage.

Before I go to the other things, may
I seek your indulgence to explain
a personal matter? Some Members,
especially from the DMK, by implica-
tion referred to me and said that I
was too much involved in politics and
had no time to give to the Railway
Administration. This is' too much a
personal matter, I have no arrogance
and I have been in Goverment for
about 18 years. Perhapg I have not
established a reputation for being
inefficient or ineffective; in the Rail-
ways I have not proved ineffective or
inefficient. It will be my endeavour
to improve the shape of things in the
Railways and perhaps time will tell
how much time I have given to it and
with'what sincerity I have been work-
ing. This House is the master of
every Minister and very cne of us in
the democratic set-up. I am account-
able to the House. T am one of those
who believe in accountability; there
should be accountability for the
Ministers. Their performance should
be judged by the House. I seek the
indulgence of the House to give
sometime to see whether the Railway

has improved or not.

Two or three days back I referred
in the Rajva Sabha to the financial
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position of the Railways. I have in-
formed my senior colleagues also
about- the crisis that is developing in
the financial situation of the Railways.
During the first three months of the
year the net earnings were Rs. 22
crores less than the figure estimated in
the Budget. The months of July-
August have also been no better
months for loading because of heavy
floods, loco staff strike, etc. The strike
of loco staff has caused a loss of gross
revenue about Rs, 12 crores, ...

(Interruptions).
oY TfeRT A : o9 aveEw &
bark ¥ &gt 4 e wet aarar g, aiea
Lomaa fuad, avdr ard fagre # & a5
{2 s s ved 2

SHRI L. N. MISHRA: You were
one of the few last speakers and I
shall come to your points towards the
end. The shortfall in traffic occurred
in almost all the important streams of
traffic except the raw material for
steel plants and foodgrains. The
important commodities which suffered
a heavy shortfall were general goods,
cement, petroleum, oil, lubricants, etc,
Many of them are high rated. Power-
shedding and frequent power tripp-
ing in the eastern sector led to the
cancellation of a large number of
goods trains. Wild cat strikes, go-
slow agitations of the railway staff
had a considerable effect on railway
earnings. Besides economic activity
in the country has not also picked up
and production in some of the key
sectors had been affected. There has
been a noticeable drop in the number
of indents registered with the rail-
ways. As on 20th August, the numher
‘of outstanding registrations was
1,32,634 on the broad gauge as against
3,16,000 on 20 August last year; it is
one-third of last year. Similarly on
the metre gauge the outstanding
demand was 103,656 as against
1,05000 on the same day last year.
Thiz decline in trend of outstanding
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registration became manifest from
about January this year onwards.
The main reason for this drop appears
to be a fall in industrial production
on account of the drought conditions
and unprecedented power cuts this
year. The enhancement of the re-
gistration fee from 1st December, 1972
has curbed the tendency on the part
of the merchants to have speculative
indenting and that might have brought
about a certain amount of reduction
in outstanding registration.

As the House is aware, our original
Budget already has an uncovered gap
of Rs. 9.80 crores. It had naturally
not provided for the additional
dearness allowance recently sanctioned
by the Gevernment and for the liabili-
ties arising from the Third Pay Com-
mission’s recommendations which
together are expected to cost us
around Rs, 60 crores. These factors,
therefore, will raise our deficit during
the current year to dn appreciable
figure. This is a matter of serious
concern.

I am bringing these factors to the
notice of the House because it would
help hon. members to see the problem
in its proper perspective. Another
reason which hag effected our earnings
ie heavy foodgrains movement in the
first quarter of the year. Foodgrains,
ag the hon, members are.aware, are
carried by the Railways at a heavily
subsidised rates. Thé loss to the Rail-
ways on the transport of foodgrains
last year alone was over Rs. 26 crores.
This meang that the more wagons we
press into the transportation of food-
grains, the more would be the loss to
the Railways. Also a large number
of empty wagons had to be hauled so
that the foodgraing could be loaded
on time to meet the demands of the
deficit areas where buffer stocks were
very low and the public was agitated
on account of shortage of foodgrains.
The Railways have gladly met this
national obligation but it has to pay
a heavy cost which this House should
bear in mind while assessing the
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financial performance of the Rail-
ways. I have already initiated certain
measures for rigorous control over
expenditure and more vigorous efforts
at- raising revenue,

I am glad to inform the House
that, as a result of special measures
adopted by the Railways, there hak
been a downward trend in payments
of compensation for goods lost or
damaged in 1972-73 after a number of
years, The number of compensation
claims registered last year was nearly
40 thousand less than that in the pre-
vious year, and the claimg payments
are expected to be about Rs. 40 lakhs
less,

About the Railway Brotection Force,
some points were raised. I do mnot
like to go into the details. We have
taken a number of decisions to reor-
ganize the force and we are making
every possible endeavour to bring it
on par with the CRP. The grievances
of RPF people have been looked into
and better treatment is going to be
given,

I now come to the main points to
which the Supplementary :)amands
relate,

Coming to new lines and restora-
tion, I want to assure the House that
subject to financia] resources being
available, we would take up restora-
tion of all abandoned lines in the next
five years. Priorities will be worked
out according to the urgency of traffic
requirements of the different areas
and the needs of the backward re-
gions will be particularly taken into
aecount.

Hon. members will be happy to
know that a large number of new
lines/restorations are in progress
during the current flnancial year.
Some of the important ones amongst
them are: Bassein Road-Diva and
Chanaka-Wani on the Central Rail-
way; Dalamau-Daryapur and Gohana-
panipat on the Northers Rallway:
Saraigark-Pratapganj on the NE.
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Railway; Mangalore-Hassan, Torna-
gulu-Mudukulapenta and Tirunelveli-
Trivandrum-Kanyakumari on the
Southern Railway; the remaining por-
tion of the rail link to Haldia Port-
Durg Chak-Haldia on the SE. Rail-
way,; and remaining portion of Guna-
Maksj rail link and Dablna-Singhana
on the Western Railway. Gauge con-
version projects like Barabanki-
‘Samastipur, Viramgam-Okha,/Por-
bandar, Bangalore-Guntakal, Erna-
kulam-Trivandrum are also making
good progress.

A word about Barabanki-Samasti-
pur. It is not lagging behind. We .
are going to give special attention to
it and we will see that it picks up
and progresses satisfactorily.

In addition, earth work of approxi-
mate cost Rs. 13 crores for Apta-
Dasgaon rail link is also in progress
as drought relief measure as also the
restoration of Haldibari-Jalpaiguri
and Lataguri-Dohomoni on N..E_ Rail-
way.

In the Supplementary Demands
which are before the House, I have
included undertaking such important
works as construction of broad gauge
lines in the areas served by the former
Shahdara-Saharanpur Light Railway,
Howrah-Amta Light Railway and
Howrah-Sheakhala Light Railway
including  Bargachia-Champadanga.
New Surveys which have Been pre-
posed are surveys for investigation for
construction of another rail bridge
across the Ganga in the reach between
Kanpur-Allahabad, Mokameh-Mon.
ghyr and a study-cum-feasibility
survey for electrification of Bhilai-
Dhalli-Rajhara Section.

The Chief Minister of West Bengal,
Shri Siddhartha Shankar Ray, has
been extremely cooperative and the
financial arrangements are now being
finalised with the State Government
with a view to take up the work after
the monsoon. This work js includ=d



275 DS.G. (Rlys.),
1973-74

[Shri L. N, Mishra]

in the Supplementary Demands.
About two clear working seasons
would be required to complete this
work,

The following surveys are also pro-
posed to be taken up during the
current year:

(1) doubling the approaches to
Rajendra Pul near Mokameh;

(2) doubling the line between
Anuppur and Bilaspur;

(3) expansion for yard facilities
for TISCO; and

(4) rail facilities required in cob-
nection with the expansion of
Bokaro Steel Plant.

As stated earlier, it is proposed to
restore abandoned lines in a phased
manner after working out their indi-
vidual priorities.  Accordingly, the
restoration of the abandoned line
originally constructed from the year
1887 to 1896, extending from Sarai-
garh (Bhaptiahi) to Forbesganj via
Raghopur, Pratapganj, Anchara Ghat
and Debiganj is also proposed to be
taken up immediately. In fact, an
amount of Rs. 48 lakhs has already
been provided under separate Urgency
Cartificate for this. Further, by
taking the remaining work for a dis-
tance of 47 kms. in hand between
Pratapganj and Forbesganj this year,
it is expected that the entire restora-
tion work.in this section will be corn-
leted soon.

About the restoration of the old
Chhitauni-Bagaha meter gauge rail
link to which the Members coming
from eastern U.P. referred, this pro-
ject was abandoned in 1924 not in
1934 as stated by some of the hon.
Members, after floods. This was not
repaired for long. We have now taken
it up. The Prime Minister herself
had announced it in Gorakhpur. We
have taken it up seriously and in the
November session of Parliament. I
will come up before the House for the
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We have a number of proposals for
new railway lines to which I would
not like to refer for want of time.

Now, I will come to some of the
criticisms that were made yesferday

about the movement of important
commodities, like foodgrains, coal,
cement, etc. First, I will come to

foodgrains. The Railways have made
a massive effort to move foodgrains to
the scarcity areas by organising runn-
ing of special trains on top priority.
Punjab, Haryana and Western U.P.
constitute the main surplus zone,
From this zone_during the period from
1st May to 20th August 1973, a total
of 1,12,284 broad-gauge wagons were
loaded with foodgrains on Government
account as compared to 79,371 broad-
gauge wagons in the same period last
year. Similarly, on the metre-gauge,
a total of 12,264 wagons were loaded
during the above period this year as
compared to 10,255 wagons in the
corresponding period last year. The
total tonnage of Government sponsored
foodgrains carried from this zone
during the current rabi season was
276 lakhs as compared to 197 lakhs
last year.

Early in May, 1973, when the rabi
season had just begun, and procure-
ment of wheat pickéd up, I held a
meeting with the Minister of State for
Food to streamline arrangements for
rushing foodgraing to different parts
of the country. The highest ever
number of wagons loaded on a single
day was 1832 (including 150 metre-
gauge wagons) on 13th May, 1973. A=
a result of this stupendous effort, it
hag been possible to reach the much
needed foodgrains to the remotest
corners of the country in time to
avoid starvation.

Coming to coal which has been a

matter of great controversy in the
House for the last two days, the

-
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monthly average overall coal loading
on the Indian Railwayg in the current
year i.e., April to July, 1973 was 7724
wagons as against 7945 wagons during
thé corresponding period of last year.
The drop in loading by about 200
wagons is mostly in the Bengal-Bihar
fields. Extensive power shedding and
frequent power trippings on Eastern
and South Eastern Railways affected
not only production of coal but also
impeded rail transport. With the co-
ordinated efforts of the Ministries of
Mines and Railways it is hoped that
the coal loading will again be built
up. A high level Standing Committee
has also been constituted by the
Minister of Mines under the Chair-
manship of the Deputy Minister of
Mines to look into the problems of
programming, loading. transportation
and distribution of coal. The ultimate
objective of this Committee is to aim
at an equitable distribution of coal to
different consumers.

In regard to movement of coal to
North Bihar, 1810 wagons of brick-
burning coal and 275 wagons of soft
coke were despatched during the
period April 1973 to July 1878 as
against 1302 wagons of brick-burning
coal and 19 wagons of soft coke
moved in the corresponding period of
last year. Therefore, the movement
this year has been very much better
than last year, so far as both brick-
burning coal and soft coke are con-
cerned.

1 now come to cement. For the
current financial year, the cement in-
dustry had offered for transport by
rail about 13.2 million tonnes of
ocement. In the first four monthg of
the year, the production of cement,
however. was less than the anticipa-
tion. During April, May, June and
July this year, the total production
of cement was only 4.2 million tonnes
against 53 million tonnes produced
in the same period last year. This

serious drop in production, parti-

cularly in South and West. was the

- BHADRA 1, 1855 (SAKA)

D.S.G. (Rlys.), 2
1973-74 %

result of severe power shortage. The
total quantum of cement moved by
rail during these four months alse
dropped from 3.57 million tonnes to
3.07 million tonnes this year. The
Railways have been able, by and
large, to meet the full demand of
wagons of the cement factories except
for some marginal shortall, (i) in the
eastern sector due to extensive power
shedding which severely impeded and
slowed down rail movement; and (ii)
un the South Central Railway due to
drought conditions and whater shortage
which affected the running of steam
hauled trains.

Now I come to movement of petro-
leumn products. The loading of petro-
leum products is, by and large, satis-
factory. The unprecedented challenge
posed by the abnormal increase in
demand for diesel oils in Delhi,
Punjab, Haryana and Western UP.
during the drought was successfully
met. Even during the recent loco staff
agitation, special efforts were made
to ensure that the supplies to essentia]
industries were maintained uninter-
rupted. ...

SHRI JYOTIRMOY BOSU: On a
point of order. Most of us had tried
to confine curselves to the Supple-
mentary Demands before the House.

SHRI L. N. MISHRA: No; you did
not.

SHRI JYOTIRMOY BOSU: Even
if we did not, for argument's sake,
as Mr. L. N. Mishra is finding consola-
tion in that, the drum-beating that
he is doing is totally irrelevant. 1
do not know how the Chair is allow-
ing this. ‘There is a specific rule in
this regard. Rule 356 is quite clear on
this point. Irrelevant repetition should
not be allowed. The Minister is just
reading out the written speech. He
can lay it on the Table of the House.

MR. DEPUTY-SPEAKER: I can
only say this that irrelevance is not
the monopoly of any members in this
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House. If jrrelevant points have
been raised, the Minister is entitled
to give irrelevant answers to them.

SHRI L. N. MISHRA: 1 would not
have come to these points but for
the fact that these had been raised in
the House. The whole of yesterday
and today I had been hearing these.
1 way not prepared for this kind of
speech; I wanted to speak ex-tempore.
But all these points like total failure
in managing the situation, etc., were
raised and I have to give reply to all
those points. They cannot just say
something and run away; they should
have the patience to hear the replies
also. (Interruptions).

SHRI DINEN BHATTACHARYYA:
You are missing the main points,

SHRI L. N. MISHRA: Yesterday,
Shri Vayalar Ravi referred to the
movement of coir and coir products
from stations in Kerala.

SHRI JYOTIRMOY BOSU:
hag raised this point?

Who

SHRI L. N. MISHRA: Sir, this
traffic is entitled to move in the lowest
priority, namely item ‘E' and wagons
have to be supplied for its elearance
only after meeting on preferential
basis commmitments for higher priority

traffic like foodgrains, fertilisers,
cement, etc....(Interruptons).
Despite these constraints, 2154

broad gauge and 661 metre gauge
wagons were loaded with coir and coir
products from Kerala during the
period from January to July 1973.
The outstanding demands ag on 1st
August 1973 were only for 58 wagons.

Some hon. Members referred to in-
effective wagons. Mr. Ravi also re-
ferred to this. I would like to say
that the Railways have taken very
‘extensive measures to make a large
number of covered wagons <t for
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loading and this campaign has pm-

duced very substantial results.

Then, | with regard to the wagons
position in general, Mr. Vayalar Ravi
and to-day Mr. Jyotirmoy Bosu him-
self raised the question of wagons
pisition in general.... (Interrptions).
The Indian Railways own 3,78,351
broad ' gauge wagons and 1,20,002
metre gauge wagons (four-wheelers),
All possible attempts are made to
ensure that the largest number of
wagons are available for traffic and
the least number of -wagons are kept
under repairs. The requirement of
wagons for the Fifth Five Year Plan
is yet to be finalised in consultation
with the Planning Commission. Prima
facie, the requirement may be of the
order of about 20,000 to 25,000 wagons
per annum depending upon the freight
traffic targets and the outlay that may
be fixed by the Planning Commission.
Orders have been placed on the wagon
builders and as on 1-4-1973 they had
outstanding order of 29,225.5 wagons
in terms of four-wheelers and orders
for approximately 20,100 wagons are
expected to be placed shortly, There-
fore, it is not correct to say that we
have not placed any orders on wagon
builders. We have got outstanding
orders on them already to the tune of
29,2255 wagons. Against a targeted
production of 4,000 wagons for railway
workshops during 1973-74, they are
expected to produce 2,500 number of
wagons,

I will be finishing shortly. Shri
Dinen Bhattacharyya stated that re-
servations were not available at
Howrah and Sealdah stations to travel
during the Puja holidays because of
the Railways' decision to throw open
reservations without any time limit
and wanted action to be taken to
relieve the difficulties of the travellers.

At the request of the Parliamen-
tary Committee on reservation and
bookinge for two months, Le. from
May to July, reservations by all trains
were thrown open without any time
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limit for advance reservations. This
was an experimental measure. Now,
this has been discontinued,

SHRI DINEN BHATTACHARYYA:
What about its effect?

SHRI L. N. MISHRA: Shri Vyalar
Ravi urged dieselisation of more
trains on the Southern Railway.

Dieselisation of overcrowded long
distance mail and express trains is
being done on a programmed basis
having regard to the availability of
diesel locomotives which are primarily
required for clearance of goods
traffic. A total of 18 trains—12 on
broad .gauge and 6 on metre gauge
have been dieselised so far on the
Southern Railway. OQut of these, 11
trains have been dieselised from
January 1972 onwards. The number
of mail and express traing dieselised
on the Southern Railway is the
highest as compared to railways in
the north and the policy of the Rail-
way Board is already to extend
dieselisation of goods and passenger
traing preferentially owver the two
outlying Railways, viz., Southern and
Western Railways so that long hauls
of railway coal can be reduced,

Yesterday, the question-of decen-
tralisation of powers and giving more
powers to the General Managers was
raised. 1 am one with them on this
question. My predecessor had appoint-
ed a commttee of General Managers
to list out the powers that could be
delegated to Them from the Board.
The report of the committee has now
been recelved and I expect to com-
municate the decision in regard to
this sometime in the next session,

The question of punctuality of
trains was raised yesterday. It has
been one of the problems causing us
constant irritation. It is a fact that
when our esteemed predecessor and
senior colleague Shri Hanumanthaiya
was Railway Minister a special drive
was launched. Prier to the launching
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of the drive the percentage of

puncuality was between 65 to 75 per
cent whereag after the drive it im-
proved and ranged between 80 to 85
per cent. There was a drop again in
December 1971 during the period of
the emergency.

It was fortunate that until then we.
had no difficulty in regard to power
and drought conditions which have
plagued operation on the Railways
recontly and affected the maintenance
and periodical overhaulting of loco-
motives. Thig has been a serious con-
straint in the efficient performance
of locomotives during the last few
monthg particularly from May to July
this pear. The period of drive insti-
tuted from July 1971 onwards was
also free from prolonged and disrup-
tive occurrences of the nature of
Andhra agitation, students agitations
strikes of engineerg of UP Electricity
Board anc .
strikes allover the Raiwass. - -
periods intervening these unfortanate
events when Railway working con-
ditions were more or less norma] the
punctuality performance was as good
as during the initial period of the
drive instituted by my prodecessor.
For instance In April and Julv this
year the punctuality percentage was 81
and 82 per cent respectively which
was about the same as during the
drive in 1971. Had the unfortunate
vents some ‘of which have been
referred to earlier by me not occurred
and which disrupted normal railway,
working, the punctuality would
certainly have been maintajined at a
satisfactory leve] throughout.

I mey assure the House that there
are three subjects particularly engag-
ing my attention viz, punctuality of
passenger carrying trains, cleanliness
of stations and catering servces.

Finally, Sir, T would like to state:
that we are passing through very
dificult times. This js a time when
it is absolutely essential to keep the-
wheels of our industries moving to
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enable our economy to pick up and
overcome as quickly as possible the
effects of drought, of shortages of
power and essential goods. In this
effort Railway Labour has a key role
to play in the upkeep of industrial
peace and in maintaining the harmony
of relationships all round notwith-
standing the strains and stresses that
we are all exposed to. The Locomen
were Teasonable enough to agree to
my proposal' that there should be a
maratorium. 1 seek this opportunity
to take the indulgence of the House
to appeal to the other sections of rail-
waymen not to go on.a strike or
resort to agitation or direct action ete.
in any form for a period of three
years. This is my appea] to the Rail-
waymen and I seek their cooperation
in this respect, and with their coopera-
tion alone we would be able to im-
prove the situation as it is today.

(Interruptions)

SHRI KRISHNA CHANDRA
HALDAR (Ausgram): 1 want to know
from the Minister whether he is
going to declare Burdwan to Asansol
as Suburban section,

(Interruptions)

MR. DEPUTY-SPEAKER: Order
please. We have had enough of dis-

«cussion. Now the guestion is:
“That the respective sums not
exceeding the amounts shown in

the third column of the order paper
be granted to the President to de-
fray the charges which will come in
course of payment during the year
‘ending the 31st day of March, 1974,
in respect of the following demands
entered in the second column therz-
-of—

Demands Nos. 2, 14 and 15."
“The motion was adopted.
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MR. DEPUTY-SPEAKER: This

motion is adopted. These Demands
are granted.
Shri L. N. Mishra again.

[The motions for Supplementary
Demands for Grants (Railways),
which were adopted by the Lok
Sabha, are reproduced below—Ed.j

Demanp No. 2—MiscELLANEOUS Ex-
PENDITURE

“That a Supplementary sum not
exceeding Rs. 6,000 be granted to
the President to defray the chargis
which will come in course of pay-
ment during the year ending the
31st day of March, '1974, in reapect
of ‘Miscellaneous Expenditure.'”

Demanp No. 14—CoNSTRUCTION OF
New LiNes—CApITap AND DEPRECIA-
TI0N RESERVE Funp

“That a Supplementary sum not
exceeding Rs. 7,000 be granted to
the President to defray the charges
which will come in course of nay-
ment during the year ending the
31st day of March, 1974, in respe.d
of '‘Construction of New Lines- -
Capital and Depreciation Regerve
Fund.'"”

Demanp No. 15—0pEN LINE WoRKS-—
CApPITAL AND DEpPRECIATION RESERVE -
FuNp aNp DeveLoPMENT FUunND

“That a Supplementary sum not
exceeding Rs. 5,000 he granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Open Line Works—Capital, De-
preciation Reserve Fund and Deve-
lopment Fund.' "
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APPROPRIATION (RAILWAYS) NO.
3 BILL,* 1973

THE MINISTER OF RAILWAYS
(SHR] L. N, MISHRA): 3ir, I beg
to move for leave to introduce a
Bill to authorise payment and app:o-
priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial

year 1973-74 for the purposes of Rail-
ways.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted o intro-
duce a Bill to authorise payment
and appropriation of certain ‘urther
sums from and out of the Consu-
lidated Fund of India for the ser-
vices of the financial year 1973-T4
for the purposes of Railways".

The motion was adopted.

L. N. MISHRA: I introduce
the Bill.

1 beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
Services of the financial year 1973-
74 for the purposes of Railways be
taken into consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorisc pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
Services of the financial year
1973-74 for the purposes of Rail-
ways be taken into consideration.”

Thgrmﬁolwddopted._

No. 3 Bill, 1873
MR, DEPUTY-SPEAKER: We will
now take up clause by clause consid-
eration.
The question is:

“That Clauses 2, 3, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule, ciause 1,
the Enacting Formula and the Title
were added to the Biil.

SHRI L. N. MISHRA: 1 beg to
move:

“That the Bill be passed”
SE A IaTeqw WPRET

DiTmETE &1 9EH § ) AT RIS AEES
wEw S tEE I ¥ freT dere wvam
A T OANEA  FAET O, A
fafsezv & zadt 2 fragwmat ®
wEl T F ) A awz JwA § oA
F4 W) T8 AT F FET YT | HE7 H 67 97
Fam AT fe W@ ¥ & g
21 i=§ ard w1 aga  Ffefasw gm
2 . ¥few fafoses ama 3 o waa
g igwzsarey a@w
=3 femant fE A A TR 4T
a1 @ A%e gldl 91 @1 §, |l AT
INF AR ITT Ay Hage
T MRE .

MR. DEPUTY-SPEAKER: Order
please. Members have raised various
points and it is up to the Minister

to answer some points, It is up to
him ‘to answer.

dated 23-8-T8.

*Pyblished in Gazette of India Extraordinary Part II, Section 2,

tIntroduced/moved with the recommendation of the President.
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SHRI JYOTIRMOY BOSU: Sir, I
gave a notice that I would like to
speak on this at the third reading
stage,

MR. DEPUTY-SPEAKER: Mr.
Bosu, you will kindly sit down. It
is quite correct that Shri Bosu had
sent a notice that he wanted to speak
in the third reading. But, tihen,
after some discussion, ‘he did agree
to speak in the general discussion on
the supplementary demands. This was
what I was told. And that is why,
although there was g Member from
your party who spoke un Supplemen-
tary Demands (Interruptions). You
were given a second chance ag the
second speaker. The understanding
was that you would net speak in the
third reading. Why do you insist on
that? This was what T wag informed
when I come to the Chair. So, dont
—age a point over this.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.

"The motion was adopted.

16.00 hrs,

DISCUSSION RE: REPORTED AT-
ROCITIES ON HARIJANS IN VA-
RIOUS PARTS OF THE COUNTRY

MR, DEPUTY-SPEAKER: Now, we
ghall take wup the discussion urder
rule 192 on the reported atrocities on
Harijans in various parts of the coun-
try. Shri Jyotirmoy Bosu.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): The problem of
atrocities on Harijans has become a
burning problem for the whole coun-
try, and I would say that it has be-
come more known for the failure of
the Government than for their suc-
cess in tackling the whole issue.

AUGUST 28, ui78
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Before I quote from the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes for the
year 1870-71, I would like to give:
you certain figures, According to the
1971 census, Scheduled Castes are B0
million and Scheduled Tribes are 38
million. 21.5 per cent of the total.
population are Scheduled Castes and
Scheduled Tribes. Regionwise, the
figures are as follows: Eastern re-
gion: 26.8 per cent; Northern region:
224 per cenf; Western region: 21.4
per cent; and Southern Region: 25.2
per cent.

SHRI M. C. DAGA (Pali): The
discussion ig on atrocities on Hari-
jans, Why is he quoting all these
figures?

SHR] JYOTIRMOY BOSU: I have:
just started.

PROF. MADHU DANDAVATE
(Rajapur): Unless they are there,
there cannot be atrocities.

SHRI M. C. DAGA: He must dis-
cuss only the point at issue, namely
atrocities on Harijans. Why is he
discussing irrelevant things?

sit vy formr (whwt).ag =9 997
Y wivireaT A H weT w1 o faew
Wy wfee e g d ¥ o Wt
frar s &1 wAqT@ & 4z aar X

g 1

ot W9 ¥T ION - q7 7W TT AT

£
sit wy femdr Y T A TrEATE?

SHRI JYOTIRMOY BOSU: .89 per
cent of Scheduled Castes and 87 per
cent of the Scheduled Tribes live in
villages, and more than 80 per cent
of the Scheduled Castes and 90 per
cent of the Scheduled Tribes are
engaged in cultivation and they work
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as agricultural labour. As regards
the percentage of literacy, tne figure
is 10.27 per cent in the case of Sche-
duled Castes and 8.53 per cent in the
case of Scheduled Tribes, as against
the all-India average of 29.3 p=t cent.

Before ] refer to the statement
showing the State-wise number of
cases in reply to unstarred question
No. 1268 of 28th February, 1973 in
this House, I would like to point out
what the position is even afier 27

years of Congress rule. The report
of the Commissioner says:
“The Constitution has further

provided in article 46 as one of the
Directive Principles that:

“The Stute shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and in parti-
cular, of the Scheduled Castes and
the Scheduled Tribes, and shall pro-
tect them from social injystice and
all forms of exploitation.

“A Cursory look at the balance-
sheet of the socio-economic achie-
vements will show that we are far
behind our goal, before we can
claim to have wuplifted the Sche-
duled Castes and Scheduled Tribes
in the right sense.

“The fact, however, remains
that these communities have not
generally been able to derive bene-
fits of the socio-economic progress
in the ecountry to any appreciable
extent, with the result that the
gap between the scheduled and
non-scheduled eastes which was
already fairly wide at the time of
securing political freedom has con-
tmged to become wider and wider
durhg t!l thm yurs

“ﬂw h‘equept ocourrences  of
wm and atrocifles on -these
petiple aléarly iadicate the unre-
polted ~ social tenalons and ‘the

- mitiening ‘state. of qur seqial ~order

1612 LS —I11,
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. The welfare measures under-
taken during the various Five Year
Plang have also not made the
desired impact on them and they
continue to suffer from poverty
and social degradation”....

“A sense of social.

“A sense of insecurity and eco-
nomic helplessness appears to be
deepening in their minds, hringing
in its trial a feeling of ‘minority
insecurity’. Such a feeling arising
in the minds of millions of people
belonging to the Scheduled Castes
and the Scheduled Tribes threatens
to cut at the very roots of the pro-
cesses of national integration and
is a danger to democracy”.

The constitutional directive has

been flouted, flouted fully. Although
the Kaka Kalelkar Commission made
specific recommendations in 1953, Gov-
ernment has not bothered
ment the same.

to imple-

If you look at their educational
development, what is the position? I
quote_ from the same Report:

“Participation rates of children
belonging to Scheduled Castes and
Scheduled Tribes in * educational
process &s compared to 'children
coming from general population
are considerably low in almost all
States. There is prependerance of
wastage on account of high drop-
outs and longer stagnation periods.”

Then about services reservations:

“Though the orders regarding re-
servations for Scheduled Castes and
Scheduled Tribes have been in farce
for more than two decades, the pesi-
tion reégirding the representation
of the Scheduled Castes and the
Schedilled Tibes in all classes, ex-
cépt’chmi IV is stil] lugging far be-
- hing ‘the’ prescribed - jevel = Purirg
the period from 1-1-57 tg'J+1=T4 the
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[Shri Jyotirmoy Bosu]
representation of Scheduled Castes
and Scheduled Tribes in class I ser-
vices has registered a small in-
crease of about 2.01 per cent and
0.35 per cent respectively.”

MR. DEPUTY-SPEAKER: This is
about atrocities on Harijans,

SHRI JYOTIRMOY BOSU: It is all
arising out of economics,

Then about untouchability--you
will agree that this has something to
do with atrocities.

“It is painful to report that even
after a quarter century after the
country achieved freedom, the prac-
tice of untouchability is persisting
in the country in one form or other.
Thig is confirmed by a number of
surveys undertaken by the Com-
missioner's organisation in the
States of Gujarat, Mysore and Hima-
chal Pradesh. Similarly the surveys
undertaken by the Harijan Sevak
Sangh in Madhya Pradesh and by
Shri Pushpam College, Poondi, in
Tamil Nadu, also confirm thig posi-
tion....

“....only 30 per cent of the wells,
restaurants etc. were open to these
people and only 10 per cent of the
dhobis and barbers were serving
them"”,

This is the position.

Then ] come to social {ensions.
Much of it arises out of land owmer-
ship. Even today there is slavery pre-
valent in villages in the country. 1
quote from the same Report:

“One of sych incidents took place
in Nov. 1871 in which 14 members
of the Santal tribes were reported
to have been killed and 34 injured
in Rupaspur village of Purnea dis-
triet in Bihar State ~ The basic
cause of this was reported to be a
spute ' bétween ° landowmers and
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16.09 hrs.
[Surr S, A. Kaper in the Chair]

“But it is also a naked fact that
these incidents do take place in a
number of cases due to social ten-
sions arising in rural areas on ac-
count of the application of new
strategy in agriculture for removing
present disparities....  According
to available information, there are
about 17.4 million hectares of cul-
turable wasteland in the country
and considerable portion of these
lands belongs to the Government.
It appears that so far only about
one million hectares of only of land
have been declared surplus or taken
possession of by the various Siate
Governments” . . ..

Government has done next to no-
thing....

“It has been a general feeling
that the lands given to the Schedul-
ed Castes and Scheduled Tribe per-
song are usually uncultivable and
lack irrigation facilities....”

This reflects utter neglect on the
part of Government,

Then Sir, there is indebtedness
and bonded labour, Tt is a shame for
a country which says it has a de-
mocratic ‘Government and which calls
itself civilised. The report says:

“Indebtedness is one of the worst
forms of exploitation to which the
Scheduled Castes and Scheduled
Tribe persons are exposed, The
problem is acute among the Sche-
duled Tribes who are living in
"isolated hills and forests.... A rapid
survey on the socio-ecomomic con-
ditions of the Sauras in Koraput
distriet of Orissa, conducted by a

Team of this office in Janu-
ary, 1971, revealed - that both the
hills and plains Sauras of Gunpur

" -Sub-Division ‘were - indebted and
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the percentage of indebtedness was
higher in the hills than in the
plains, The hill Saurag were more
economically backward than the
plain Sauras and it was found that
out of 20 hill Saura informants, 18
were indebted...... The private
money-lenders did not observe any
complicated formalities and supplied
the required articles at their resi-
dence.”

But they took it back in multiples.

The report further says:

“Another survey of the Khunti
and Murhu Tribal Development
Blocks, in Ranchi district, Bihar;
condycted by a Study Team of this
office in December, 1971, revealed
that, indebtedness wag still ram-
pant with the tribal of the Block.
Only a few individuals took ad-
vantage of credit facilities.”

That is the position with regard to
their economic condition.

A statement was placed on the
Table of the House showing State-wise
the number of cases relating to un-
touchability and harassment reported
to the Office of the Commissioner for
Scheduled Castes and Sheduled
Tribes during the year 1970, 1971 and
1972,

I would give these figures just now
+0 that you can see how it has been
dncreasing rapidly.

In Andhra Pradesh from 2 in 1970
it rose to 7 in 1971 and it was 17 1n
1872; in Bihar in 1970, it was 12, in
1971 it was 16 and in 1972 it was 30;
4n-Haryana from 19 in 1970 it.rose to
17 in 1971 and it increased further
in 1972 to 31; in ML.P, the figures are
6, 16 and 22 respectively; in Maha-
rashtra the respective figures are 2,

BHADRA 1, 1895 (SAKA)
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hear this,. UP. happens to be the
Prime Minister’s State and also Shri
Umg Shankar Dikshit, the Home
Minister's State. The figures are 94,
164 and 265...... (Interruptions).
Shri S. M. Banerjee is half U.P. In
Delhi it was 38 in 1970, it was again
38 in 1971. This is under your very
nose Mr. Mirdha and if 1 were you
1 would have resigned. In 1972 it
rose to 85. The atrocities have been
increasing. What are the totais? The
total for the year 1970 is 224, 326 for
1971 and 557 for 1972. Every body in
this Government should be given the
decoration of Bharat Ratna!

There is an Indian Express news
jtem dated 19th August, 1970. The
heading is #1100 Harijans done to
death in 3 years”. It says:

“Mr. R. N. Mirdha, Minister of
State for Home Affairs, pl,aoed‘ a
statement before the House (Rs,]?'a
Sabha) which gave a State-wise
break-up of the number of Harijans
murdered in each State during the
3 years from 1067 to 1969.

The total comes to a little over
1,100. Uttar Pradesh with 322 cases,

topped the list.”

This is the Prime Minister's State.
1t is within a stone's throw from
Delhi. I now come to the polic_e at.r::—
cities, on these people, Mr._ D;ksh%ts
Indian Police. The then Chief Justice
of Allahabad described the_ Indian
Police as organised gangsterism.

Let us see what the gangsters, the
saviours of this : c
. The Speaker O i
Anemdme hly——[wouldnoﬁ-namehlm;it
is not the convention, when you are
in the Chair particularly—said thz:
the reply by the Government was o
only unsatisfactory but unbecoming
and also shameful. Do not ask me
if it is E The Calling
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in Monghyr district, which Shri
Madhu Limaye used to represen:
once,

Shri Tripurari Prasad Singh
charged that at the instance of the
Monghyr Deputy Superintenden: of
Police, jawans and officers surrcund-
ed the village at dead of night, troke
the doors of huts of hariians and
backward villagers mercilessly beat
old men and women and, whnat is
worse, raped, over a dozen young
women, and took away whatever cash
and other belongings they had. This
news item will appear in foreign
papers.

I had given a short notice question
on atrocities committed by poiice on
Harijans at Gahlaur in Monghyr dis-
trict, Bihar. “This news had struck
the headlines of many papers and in
Bihar Assembly the Speaker himself
had gone to the extent of rebuking
the government for this happenings”
I said in my letter to the Home Min-
ister. When I requested him in my
letter to look into this matter, what
did this old gentleman say? He gays:

“As you may be aware a com-

~ mittee consisting of 11 members

of the Bihar Vidhan Sabha has

been constituted to inquire into the

alleged incident. The Committee

was to commence its inquiry on
22nd July, 1973.”

There it ends. He is not willing to
give me facts as available in the re-
cords of the Government. [ did not
want him to sit on judgment or say
something which will interfere with
the judgment. 1 only wanted him to
give me the facts of the case. But
even then he was unwilling to give:

Then there is a news item “Hood-
fums Strip & Brand 4 Harijan
w". It reads: ,

"Bomdﬂerthedndm‘elnihe
Biliar ‘Assembly of the alleged rape
* of sdmie Harijan women by the
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Monghyr police in Gahlaut village
—now the subject of a judicial in-
quiry—a shocked House today heard
throuygh a call-attention motion by
15 MLAs that four Harijan women
of Madhuban village (Saharsa dis-
trict)™”

—I do not know whether it is Shri
L. N. Mishra's district—

“were pulled out of their house
by some hoodlumg of the village,
stripped and branded with red-hot
iron rods,

This crime was prepetrated be-
fore hundregs of people but when
the victims went to a doctor at
Madhepura and the police station
there, they were treated casually.
The case itself was watered down
by the police who had accepted big
bribes from the assailants.”

All this news is picked up by the
international press and when we gO
to foreign countries we come across
this kind of news about our country.

Then there is a news item in I'ree
Press Journal, Bombay, which you
represent here Sir, which says:

“10 Harijans burnt alive.

Lucknow July 81: Ten Harijans,
five children, were burnt alive in
Machhariya Village in Moradabad
district of UP, when their huts
were set on fire about a month
ago.” .

Commenting on this, one editorial
says: ’

“The shocking disclosure that
three Harijan women have been
burnt alive at Machhariya willage
in Moradabad diswict of UP is a
reminder that even after 25 years
of !rudom )

—¥ ww!d say, 'leﬂl rule-—

“the Cagtes gnd Tribes
_which, mﬂe&ﬁm constitite *
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fifth of thé fotal population, con-
tinue to live under intolerablé con-
‘ditions. They suffer not oaly social
discrimination and economic exploi-
tation but every kind of humilita-
+tion and even torture.”

“Then, 1 quote:

“A popular Harijan leader, Mr.
Shiva Parsan Kewat, was shot dead
by a group of Brahmins....

—Is Mr. Dikshit a Brahmin? 1 do
ot know—

“....in Digh\\;at village, 20 miles
from here, on December 4, five
othér persons were injured.

A deputation told the District
‘Magistrate here yesterday that the
armed group went through the village
brandishing spears and firing their
guns intermittemtly.

The village has a population of

about 1000 Harijans and other

low caste Hindus"

The low caste Hindus and the mino-
rities have no place in this country
which boasts of secularism and fair-
play. That is all confined to the
four walls of this building and the
people sitting in a glorified manner
‘on the Treasury Benches do not feel
ashamed.

What did they do at Anantapur? 1
quote:

“A Harijan president of Vepa-
cherla village in Anantapur taluk,
was stoned to death by two ‘influ-
entia] and rich persons’' of the vil-
lage on May 1, sccording to a re-
port_submitted to the police by Mr.
R. T. Ramachandra Reddy, presi-
-dlent of the parichayat samti.”

BHADRA 1, 1805 (SAKA)
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. Mr. Dikshit should know what is
happening in this country.

This is a quotation from Indiam
Express dated 15th December, 1972:

“Five Harijans were burnt alive
and B85 Harijan houses were set on
fire during 1969-70. There were in
all 1,541 cases of alleged ‘“incidents
of atrocities’ on the Harijans dur-
ing the period.

All this is from the figures placed
by the Minister of State for Home,
Mr. R. N. Mirdha, in the Rajya
Sabha.”

This is what you have been doing
magnificently for such a long time.

This is from Hindustan Times
dated October 9, 1972:

“Harijan women complain of cri-
minal assault.

Banda. U.P. October 8: The
women folk of Harijan families in
Manohar Purva village, about ten km.
from here do not stir out of their
homes these days following a series
of reported incidents of rape and
assault. ...

An old women sald in despair,
“Here, the honour of our daughters
and daughters-in-law is not safe.
Our husbands and sons cannot save
m.ﬂ

The Congress party is running the
Goveérnment there,

I further quote:

“The data giveh by the eight
Statés make a disturbing picture.
In months, 6,195 cases of atroci-
ties weré reported (on the basis of
complaints madée by members of
the Scheduled Castes). Of these,

- 2,616 reélated to personal violence
and 2,489 _Involviq" ‘offerices against
property. The State Governments,
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obviously, have no means of know-
ing whether all cases had been re-
ported to the authorities.”

Only the other day, in Haryana,
next-door to Delhi, 200 Harijans were
thrown out of land and the
standing crop had been taken over
by the police, by the State machinery,
These 200 Harijans went to the Prime
Minister and the Prime Minister
gave them an assurance—of course,
lip-sympathy, as we know her. Then,
later on, after some days, they found
out that the Prime Minister's assu-
rance had no validity because they
have been permanently displaced by
the State machinery from their land
in the State of Haryana.

Even in Government offices, the
tasteism is not spared. I will quote:

“Miss Kanphade, in a memoran-
dum to the Commissioner, has com-
plained that she has been subjected
to political pulls and pressures
motivated by caste prejudice.”

I have got a case here which Mr.
Dikshit may please look into. On
3rd May 1973, one Shri [Lakhman
Singh, Junior Draughtsman, belong-
ing to Scheduled Caste community,
an employee of Water Resources Sur-
vey Division No. II, Agra, wunder
Ganga Basin Water Resources Organi-
sation, was manhandled by the Head
Clerk, Headquarters Superviser and
a few others of that office during
office hourg under the ful] profection
of Mr. K. C. Manchanda, Executive
Engineer of that Division.

Mr. Dikshit belongs to a party
which belongs to the exploiting
classes. And the class character of
this party that is in Government
today, I am positive, can never re-
medy this evil because it thrives on
casteism, it survives on casteism
Therefore, I do not wish to say any-
thing more. You have gaid that my
time is over. I would only appeal
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to this Government that, if they are
worth the salt they consume, they
should come forward and put an end
to the barbaric acts that are per-
petrated on Harijans and Scheduled
Castes and Scheduled Tribes.

MR, CHAIRMAN: The discussion
is to end by 6 O'clock....

SOME HON. MEMBERS: The
time should be extended.

MR. CHAIRMAN:
little longer?

Shall we sit a

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): We may extend it by
one hour,

MR. CHAIRMAN: Do you want to
finish this today?

SHRI K. RAGHU RAMAIAH: Yes,
Sir.

MR. CHAIRMAN: The number of
speakers on this side is 12, and the
number on that side is about 7.
‘(Interruptions) I would request the
members to be brief, so that we can
finish it by 7 O' Clock.

Shri Nawal Kishore Sharma,

W e fewe wAE ()
aamafa oY, 78 wFE W aw &
f& il & sron efemt o< fres
feii ¥ v gu Ao Hagam
oY wgar agar g e ¥ o 47 iy
FAFAEA wi T F w0 gegTaL
F@ § ufed odt  SweemEw gy
feqr  sminT TmAT A oE feae
B (wawr)  TaE Ay Y & frde
T F WA  gEEl ¥ a@EEr
fAzmsoregar g 5 @™ fauw
¥ Twsifa ® A g6 | aeifas
gfw ¥ ama ft gqfa v & e
gz, fairdt z=@t & fag o seat & &
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[ =it e fsire w i |
gt Wi TA¥ TwRar ST qEIH A
g1 gmar afsF |Awear 1 quEA "1
fangar & 1 & ag am wwfvw 52 @
§ f& it s ;e saYfads ag
A AT AT ¥ O F AT 14 a
fF it 1 awz 7, wig F A
&F o 5V FAT FEIH 97 FAAT
¢ zofow s & ag ara fear
T fau mi § st aea &
sfa=iz foar ar /%71 3 1 @@ @ 9%
weiftar & g & THT 559 o
sfrarz fear o =F1 30

78 ¥ &8 s 42 2 fF oz awer
arftT @ qed MY FE ww AdT 2 f
gfcsii a1 am fea @k ard swearars
T EA ATNE & T FTAr A9 "
faare g1 maT wra & fao god
W9 F oF g7 w1 fawq &1 gw F WY
&7E &1 T Ag & fr arw ot 2fewd F
3 ar OF WWIT  AREdT a9 #7390 &
AR GETEATE | §9 ANEN FI ANTGA
FA & fau, wng @ 8 97 A1 gt
& STH A ¥ fan gy wE A
TG KT FT T F T w1 ww Ay
t | @ # fadara Elﬁ'l'taa
o Iaw! §r qox arfae £ frwer
wifgy, & ag ot W4T § 1 g1 wwaT 2
fe A2 U7 7 §9 AT a3 sfoem
A FAFT T A W fawr 7w
3 oW o1 § | og AP ¢ e o
W I3 WA 2, 51 Far afEy @,
fom ®2 gawr sfiwa Moqar afer
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ar 7@f fawm arar 1 gw W frEx
Far gt fr wrr s A & wew
31 awdr g aIfs S AwWEAT ST AW
A1 Frwwd dr A §, werrsT
wt fem gF § A sawr faan
gFal § W eTar & | 9rer faure s
w1 fiurag & fr 9z ga7 -1 T
oF agarg s # fm & afa
¥ o W gfoml w3 aw
warETd ¥ &l f go sefey aost
dfsrafea fowd, & cowfad
uYt & gerare A &

Fammar g fr gaamear ¥ @ qgy
& & wigs W gqw awfow | &
gowar g 5 awR g owa %
at 7w wifas adk ¥ g wrgat
$ FT WA D AU wmar § &
FTOTT ATfa 787 go &, & AHTHI @ )
Fogst ¥ wmar 7@ wgar fwa
@ fraza wavg s wmgar g f
ags fe@na & famd s g
& fa=a afec g, @ faw, w=w
QU G gana Iafay awg
TAEAF AN TS aft awld F
W @A F1 wifawm ¥ o @
St fdea &, 3591 7f7 9wk,
Fa%t @ 4¢1 g1 aifad | wr afeq
oRfAT ¥ gar § Ferqu af fear
STar € a1 3Ew €0 widd frer
arfeu 1 2z AdY f5 migdy sfaa mEr
faar 2@ ard 3@ e F A @R
fea amg ¥ smet ww az fedi gt
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[t =t Fwire o]
v Y weft 73 foar oo ) g R aga
arT w% weT Fr arg ot 21 I § O
feir® foesasfag g7 s
agrr foe sman & AT g 9y MR g
wifawrge oif  wddawr 4@ a1
wafery az fafier ) ) w Wi g
# ram 03 gaL =fer A fafe st
wE g Hd N W W av wedrr
i wom wfgd | 4 S
ardy ¢ i gfeomii & e wfaa el
o #1f qFa  afem et o g
# 7Y forar AT =nfgd )

gfamt &1 qfa gare & & amw
W war § 1 g e 1 FA
a1 frar & 1 g=rd s Ay 5 Eriem
FFAE w9 owen ¥ qfw
ITAH FRI A AT ¥ | Ad wiw
- oot o qfw so@w &1 =g
|18 § A gfoomt F1E o o et
ZEe et R A 9mg

% ag ot wwwan § o ah gfa @
27 ? wrw g w1 5 qfw & s
w7 wfa 9x 39 gfiem #r wifawm @
grFrarfeg | A A9 T F AT
g 9w sR I A wagar§ f
gham Fam qfroare @t @ ot
AT IS AR F st
fa § R fom a1 dfee dd= g
FENH AR AN FGuFITM AW
T 9T FTE AL FH AT § | IAST
efomrag g g feag g e
g1 TR, AMEIET AT} | &
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T AR W we ahe R @
wifge & fomr gfrem #1 wf qarz
FrigazIaafy ¥ dzew A G
TG | 9 TAET  FI9T LA WL FT
FF Aot famm @ w #%

g 4% &1 wdmwmw fear o
guta 3ew ag ar v e @ni
sTamvfad a7 gw wiwg I
FT G at o4t 79w 5 IR ®;gw oA
¥ auae fad & | 7 gfm st gedd
A arwrE awr W owr @ §, WA
1 %2 wr @ &, Tmd wowd @
X A W, F F, IHQ A,
FARE, TR I AR AT H
FrFaH fgzmd Iy o
wrfgd s %0 « 7w gT =Ey
fros Aawy awEIw dRT ¥ mO
w1 0 Ami w1 fzar s =fgd
WA AT wEH IET Al /O WA
g 3w wiigs 7% 7 IamaHm

amaTfos e # ot ghoomi & At
Ham =T aF W ¥ qEe A
ar 7z & fr efcami & am & wewr aord
I ATl FrEHS a w3 Anfed
gort & fau = A1 #F FEET
s agl aer =gy | e ot S
frat ¥, FT AT A UAEHE El, WA &
mEl &% fAT e 9@ 1@,
2537 3047 35 AT 40 ZFoF1 H1 IAH
faar o wfgd afs g gaT & am
@ w wrEA 9F A gemE &Y St
safrgag ewE |
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gfomt & qaawl § 4@ & &
fau a=ir #( sTaear St g &
T T1fEd, B F3 T1fgd | 7@ WY
T wEedl § oAd gan wfgr i
HTRT qz € g € 1 8T ¥ 91 gfom
oz gftem & @i § 7 @, 2few Wk
A F I Y, AFR AT MTF gl
# &Y 7O & fau aww fowm
forar st anfzd

107 9T 151 FT JT@T T qR
gy gfomi Y S %wa ¥ fau wfes
& wifys fara o =nfgr 1 w1 107
&1 S firer miferi ®1 WEEwa & fadr
worget # fareres v oma & | @ fadew
i v feeft sffe & g% & 107 WK
151 %7 NG 7 F3& FIEAGICH gH #,
ghsa & g= § fear srar snfgh o
1% 4R H o qefafrefo sewww
I £ 3T arfgd

1109 119% faafad & wosr
v a% g @m @l ¢ s gfew weee
ag ORI AATATET AT & STHY
F wwnia AFIR aAET 97 | we gar
g awae itz weT sy Sifs
wreafafrdt ¥, 2fomi @@ A7 A
neATaret &, 107 ¥ ¥aw wwdy Ak
9T FATar § !

o g ag & fe o iy § fdt
g #t s & a1 gfew fad
wTR e B, Y Fdvd A faft At 2
ot = wfelr g ¥ s fs
wiws TJaa g s gFoml o wam
¥ Fagr agarg At awrx

N g = oform {1 weew

e & waeafafad & ¥few &
wFE A §, wEw ¥ werEre IW
a8 st £1F & dfes s fad
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Tl fet o & ) w9 A T
# AENF w7 fod fadr
IR AN EARFS A g T
AT T AR gA T ¥ faw
SART § WG AEE F A A |
ford s afsw @70, 9o & 3
TR 9 g0 |

@R %1 0g Wt d@a1 wifgd fw
faeit Y i ¥ 7w & qg gfoaw g
¥ faareit ® oA 7 sgaeqn @ W e
awT g & fAo ag  swaear FY 9@ 0
afz Qar fan wmar ¢, &1 & swwa g
f& @ a® &7 At & wifgw
& A S i Hix qyfoas wem
dt g

MR. CHAIRMAN: 1 think the
hon. Member from this side should
not pass any comments as that will
disturb the House. "I would request
the hon. Members—after all this is
the highest organ of our country and
so we cannot take it lightly though
it is al] right sometimes—that when
a speaker is speaking, whatever he
may speak, whatever you may have
got to say, you may do so later, Bui,
that should not be in the middle. I
believe this will not be repeated by
the hon, Members from left.

Mr. Vajpayee.

sit wee fagry Aoy (vavfeaa)
awfr R, €Y TF 9 Ay
T TR I TA TG | T A
Fewrc A foFar o awar ¢ fr faes
75 et ¥ g wudt o @
s ¥ 7 gE & 1 T WA g
WNwist G fEr o ¥, T q
T 7o %1 qfee gt & i s e,
gFeor TRt & 0 3 W A, I 6
o O SEdE  wEAT WO W H
g ¥ I wywtAe "1 s
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[ st wew fagydy ardd |
FH  # WA * FTOr A g
31w A F AR AR AW A
1969 ¥ TET wZAH 441, 1970 ®
483 1971 % 623gE 1 =,
1971 % & L AFAL, 197276 F
wiwe &3 & qav awan @ i fae el
# ¥aw afeva fgar & A€ 2,
7 FTHAT 1567 & | A TEAE 6195
gf, A d 3524 wEAA T §,
forr % wmare  gfeom Wi
gud 2\ B wiwE I gEErdr FEE
wR e

ag fedr ol # g T O
gz weere A gfroe @ o g
A fmarow § R fE
T UE TEE TR AN F
fafwer ogadt & g ® AT Frw
W IT  9FANl § AT T T AW F
ny AfTH FETEA FEA W TGS

T ZO )

T A% FT A GTICAF 9 2, I
wifafer 3| wenfedl A gwaw #
oft sweqr W= W@ @, fow w ww
¥ WAL 9T AU & AW ¥ orer
qawT W §, WEIVE WAET ST
¥ ag A - SEE AT AR |

U AAAG WTE : —9g  SHaedr
AR AT AATEFE R

R e fargrl W : @ A
Framigi wwawmag g fomd
oY F47E &Y, ag wea & | AfE w@ W
g @ g, mansfar w=E A

Ty (AT ST § A A wewE

#r drarizdy i § 1 sfawr ¥ sege
oF Fedw  woaw =g w7 far g,
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T faet W ®13E T H
Fiforw & o1 @ &, AfeT & IR
AT AT & A § WA FT wAwIT
I ORE) W AHET W W wA
Ffued = wFa wivam 5@ 9
HTARFAT § |

wTorET #Y T F et & ey
IS FEA U | W A A sEgwa
¥ frfeer & o wgeaot w1 frar
TETEHT ATH F AT ¥ THATHEF FTIHH
Fgm @ A w, @ oA W),
TR ¥ e A v | Fer 0w aw
To g F Wy o, &Y el e
T R A | g wT WTAT W
HEFHIT FT A W7 #9401 #1 59 @
®1 grafead 77 # §on 3T § fag
7 AT g0 A 9T 8 Ta@e
TE T TR | 9E O F MIAsaE
g §ag welr  wErRw ¥ wAv AMEW
fr @ wsim  wErowar oftez @
T T @ § A w39 At
wfews dsF g o W gmsa
ot 5 a6t & o g et at st it
Tl & "ga & qw H uF g wiam
WE L, A ST F WA T8,
FINE & AAITAF g B T FEA
¥ guelt g i s fagEn

dfea aw  Faw afas @9 8,
TRATEEafas W g wgisgfs
g1 TN ¥ A W, W a1 gRr
AT A R, T AWA F WA T
O ANE AT T AFar § ) §fEA
amrfaw gz & s @€ mfvwa
ARSI Foefia & —Zw H JwwA AR
wiawa g gfia agwi # ¥ md
3. I F  qTF HIEGHT F qEa
¢ &, Wt fawm Wi EwAmEst
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# wufy & w39 F IA, I g
| Far 9 9T ¥, fred @ &, awra
g @ & M § sfdifoer & few &Y
757 §, @ g% wifas g%z i 3T &
qNT WITE AL\ Faw AWCET
¥ 3y wm  wfafafe & s
o A MEY % § — qg @®e ZmET
@ AT ®HAT & | Ag ZAT WIgC
for fomr it & § = &, 990 SW &Y
fer 7 & qefan fear o st 37
Fa # wTS @ eufaw et
& g afadw w2 F fow s
. A afzdfen #  fewar @
% guwan § 6 wfas g o Wt &
AT gEAEE 2

doe & f8 fogrw wd e
IAT A WAET TR AE &
N frs} &, v favw afeaw 3 *¢
FWF ATATET | v 7 g o wwd
2, v oy afers WRdfea d, 39 %
far  wawe w1 w1 wEww o £
W Fa AN AW FY OF A T
agr Y fear ar awar @, @ fee
g <13 i & wepar< Agr dnit | e
for s & wfeoew  fear
21 afFr de ¥ qeme sfa T
wifge 1 ag WA 4 d= @ wfy f
™ o & fog dmdt & v T
2

09 I =ET FTOF  qIAaE
T, T & @I} | T R g AWK
g aw v Faw ango O gfew
At iag e SfFA TS
g a1 gg §9d wE s A s F
@ e we www w3t ¥ owem
we At ¥ for &t % g ¥, fow gz
Y HE, Pmafrsfed v g a
T U GO FA A Wi
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W@ ywifrag wafsar & urf
g5 a1 ® grewT @Y 4EAr WK
O W gfm it S & F nE
99 HiEETG B GgEIAR AT § WT
gar #fgamdem @ g & sagwr
A F 1 g HEed  w
w1 gfeat # aft @, grar §
9w e AT gl H 2 gwre
Wi AW T g7 1 & Aot &
TAAAH T # " T
FATE AT ATEAT § | WGTAE H W
o # ot gfeaai 7 gy @ (s nwey
g rafam § s gear ¥ nfow @
Wt At #F wwrEwe &, T w1 wsa

TUAHEE . . oeiies veennns

TF WA W 0 are @ g &
LR

it wew fagrdy madedt : 7, @
we A 1 g Al &, ag AT | §
qg 4w £ |

Q€ WAAIT TR 0 W qE g
& o

st wew fopdt awddt © ua
gfom &g 99@a § gAEl § ager
WA &, A @A R § | Ag
wree # fgeam q=rm =y &1 9y s
8 @vIfaw &, WEAWE & | o9
I fge faear few | afFa ol 3=
form &1 omfaeT T 7 F99 grnfa® @
afer aorfas &< oT Wrag fyar
Tz & fag Wt ag dare =g & mi 6T
w wgrg & a1 g AR
e mar A e saTndn ¥ siaigl
T TE FT QAGF 95T 9FE § @T
& W' @ Torfaw 98« 9T i A
qENT | FAF A9 WX gfmT 7 W
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[ wew fagrdy T

T FCH GA THTT Y ZH AGT (o6qT A
wFar | fom fom o da 7 fow fom
WA F T GO IN@aIAF
faz  &are  &or 93w fe ag &l
F1 HATH WOMIETT AT, FEY a1 Fe-
aa ®1 ®1§ wF E g o

TWE OF ST 9gg W R
FaTafAE | HEATATC FY F2ATE AF Y
¥ % fd e fean o oy smpfe &
WA § T8 qg qT9A g wAA & qfe-
& &1 W) T § | T TATHT & SR
7 & fomn e gt § gl F s
Y reht @ o6 wa gfom a7y qram
A FAF faudaadi § 1w
oA ", e, 9 AEE &
frq  w@@w 1wz sifes swar
g3, AfeA Sfifaq wa wT ot @ &
aar wraTs dar w47 fe I @ aw
o9 WTEE § 99T g 39 W T ¥
| e gH F 1 78 oF weet A @
Afe g7 wa¥E g St g qemAfaE
aragfasagm g1 73 5 ], 18
AAYX AN KA E, wG4r A T [
Afaat &1 waw fear &, w@eig
sfawifat w1 frsimk sgea wt
frw gf & 1 AT WA G &,
I F Fere o 7 g S s
aw fEwre st ¥ S war & v i wzmg
HFTA H At § 99 ¥ wiws gz 4y
wotw § &A@ W it Fad @
& 9y ) FeE 7@ w7 3T
qaeEr S g ) R R a3 At
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fex wawR ¥ A 9= ATHAT T T
o s & 1 St aw o §, forg qvw
e wnfge ag =% gz @ & ) gfew
qF FHAA FT O TG F@T | whE-
wifeat ¥ oft 7 wmqfr A & ) wfae
@ A 791 ag fowr wig oa § wraw
¥ 5o qaw  faw o @ wfeg
aw faar o1 @1 & 6 Bl ® owewt
gwr # ot w1 faar 9w S Od
TEEAqU 9T 9% TET I 9l & e

A FL AT Tl v & feg e &

7 & faz da1 &7 | wrw o faw Ew
SoTEA & 931 7 w7 A% e fam
A FATZIM | dchra FRame qeami
Y g =g | & g fagre &1 AT
2 | o wRE H OFAT IITT T
o= fagre # woeTC Sl | AT
FEgwr 39 H a1 fam & goa # mwaw
4t ag wifaw 7 1 geifag ghcam st
w1 fargir atg w7 = 7 foar @
arfos afgesre w2 femm w1 =7
QAT TEY Y T, @ AT T F A
T F IR T E ) AfETET ¥ ag
WEITAT A 91 F¢ @ § | AfwT e
1 da 7t fear wifs www W da
9 § wwifaa a1 1§19 qEwr w6
# faes o1

™ fau o @t wodfas w7 9%
$EeT e @A W7 zE g &
FAFT Aga A9 IAAT GO | TEA
T W A | 6§ FE wAATEy
o @ ok Bt wfeed W
FHSA FT O ALY T G 3T D
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fAsaewaigfmizmg &
IR T AHFLLH Foa7d & FEEEET
F §, AIQ@E F E, IV F FI7 799
FAT IST | §F Y qg A A AT A0
fa 7z & §2) € e an w2t & fomr
F g H ara ARSI § 98 7 A
¥ faely g %7 feand axTem At w41
SATET BT AFT FAT F A gH qg FA
FTawT § 1

UF 1T Fg ® F WA FEAT |
dfaar & ST 79 A 0F HEHET HC
WEges FTE OF AIIE A AT
2137 Ay fodE weft 80 foid 3 d
AR WA A IR AW W
#Yer 7t Farerar 1 W S} A sw
¥ g ot gw Frarear s & 98 &
faderar | oA gEry wfaee azm w7
et g Fat M A TR AN OF
SUTEA AT F{AT BAT FAT AT AT WH
< fear 11 | wa ek g g & fae?
FIE FT A & 912 a8 IW AT AR
i g w3 7 9gw Qo § s
A 39 ¥ FAET G | qG AT AR
¥ g gFq § A AT a4 AW
aoprer fegd & &% 7 & agm f

HATAY T A W fAa=re #T 0
I ¥ 9T K AAGT FIT AT qTAGEFA
§1 3% twram 2 9 wrAwEAr
formd 7 st &t Tow g At faomg
&, Wt oA wiasrd A FA
# 9% 91w @Y HIges FwE W AIGES
ZrEe F1 wfwwre 7% faeelt ¥ O @
1 g 2 5 T \= A 9 I
MR AR e s e 1w
¥ oft g ww oFm &

fa go wg wmw ﬁm_

;ﬂﬂkf«[mmgl 1 srow
i‘ﬁﬁmu(l{m mtl
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& A T gwrerar & fau @ fear
W T OETRaT # gW A dawr oy
waewm % @ifea w1 faar, gfam
T W, T e o A
FeT FT A, TR T A w=eT AGT Fwar
ot 59§49 # fam & . s
g & | o wf gt o g fe
2w d i A da & g7 W
faerr &% &, W g=1 a9 Ak
g ¥ 92 # ferr wfew & o
2w fedrm adi 97 a%  wfera wvaeet
¥ ofcads Fg¥gmT | ¥ dag g
® ¥ agan wfgy | Tw fawm
1 U fawa & &1 ¥ {1 =fgm)
ﬂﬁﬁmﬁﬁtwﬂ qifedl &

g THEW g FT W gF faw g w7
YATE T R A AX A F, G
T ® a1 fow § aw & g
qT, wfd & WA 9%, AN & WA 9T

F«tﬁhqst}mwwmw
g

st qm few (Ow2) 0 mumfr
oY, st =t w7 ag o faww @ fad

- SfoE. 9 Y g Ew A Aw

fien & 9% # ot wiifole mg @ o
WO G SwAT Wt mg & W |
TR T g o e o
T | Wl gF AT S AT
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[t ger Fe]

AT 9T, qF FAT F T A | HAST
gran ¥ ag wifede 3ar go wnfeson
& aftg & g9 gwegr &1 FWEM
W A m os@ | feg S
o9 TOF § AT IT # WA w1 G
g G # ITH FA & I T
frar ot =79 7w | W Ay At gfaR
ATy FamaaE
qiEf &1 @ fasr, d@ § fael,
afradt Farer F feeT o1 77 9@ wafw
¥ qg g4 ¥ A gAT a1 I 7
(w=arT)

ot yor o greaw  (HEwE)
afvwsfy dnre # 2z wfeesw wdf &
(2qaqTT)

17.00 hrs.

ot x=y feog - 3% g femd &
IEA oF T wIAT AT FEEE
©F awer &7 agi faar, afew dmT 9=
&1 99T OF qOHT & TH g H FMW
E OF, I qJAF § IFA WFE
far ¥ 97 gaz woEi w1 fax
faar

Sgl % T4 g@E wIATAT &
gy g—gE F A # fud A
&1 oft st aTomdt St ¥ oW i ag
Foeft ardf #71 v W@ A & FER
g faidrfegi wTaw & 198 &
T 7T ¢ a1 fF g st
gromdt it ¥ @A g &
g qF A T@EH §—

“This problem is a national prob-

lem .and it should be tackled on
tbeuaﬁmnlmh."

o aredd St ¥ wga w8 aO0F ¥
x§ ® favewer fenr g—= i Wy
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it g @aw § oA R
frieit g ft @@ &, e v U
q¥ & I TH FT AWAE TET &7
9T gET =fgd o

TH FT W A0 gEeqT ¥ gHT
BaiMaTdaE Fiagan
ST F qEA WAFL FAF g, foF
& FE 9@ § gH A9 W FUE @
—

“fam aF T @ W, B9 AT
daus 1" gw & o gem # @@
g oW R WA AW AT S

@YW A F A W e
TR ww w1 B fear war & 1 wwer
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AdAgergy Giffy g g o
wa 371 @1 W faeerd @8,
7g arir fydEdt sER A g |
gk dfra ¥ fwfaesi & gk
fair =i demror fo7r 4, 3 Faw sty
fer & fr % *rf aga swor wo
g 39 A avda Y @TE & T=T 2,
wiafe =0 & s fom
g1 FT WO g F W oA 9% |
W & " ag 78 4 fF ag wr a7
A AleguE 9r, ag al 99 FY
FHANY g€ &74 & foay 39 o &
fay wgfea i wf o | 7 7€ FA
3T AgT 3@ g g s gl drwamsi
¥ ot g=f far mr g—& s 8
T SHT—T 99 T¢tg FrET 7
@ fd, 57 # aw fggew o
777 frer vaetfresT 200 =7 FAT
2 otz frig =7 & gt st mfz-
aifeat & for ot 7 w7 *T faar wn
gifrmE et & A Y 37 w
fak 2oy wfa s aar & 1 Wi
& gue # qur o wg wwar &
12 say ¥ fedly &1 wifgs gaa
fawer &1 fregm g2 & 76T &, W
oF gTA X 12 o9 99 X @9 oy
s ?

aeATEt % St ww T uE g,
I FT Y TR AT &, Ew
F gor afafy & w7 @¥ fgge
&1 2 i it et f fow T
¥ W Ao T ST f
o &, g qge & Feeefa & oW
o Ot g Aft ¥ fm o
W g SE W vg @% 06 ag o
g ¥ gereiiee gk § 1 W Awew
WY W o w< WA A 0% G T
TR wrw # w9 G =
Tl deT W am F ondf g 8
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fam =1 fei S90S S IFT FET AT,
I8 & oy oY & fagr onem 41, 1@
TATATT FH EET AT TET § AT ®e
T 9T ot fam o & fF
ghom sm & for &g == dar
&y %L | Afeq ¥@y ¥ ag gmn §
fFar &go 1 =W of, 99 & ar
F& Fw w2, Afew we m-
¥R ArEW T T g ¥ SR
g

A7 welT wgrew @ frasw g—
T g A At o gfomt 6N
mfenfedt &1 fegrns @ wow
AEy § @ WM oww A WA
&=t wiFaE wWg §, aF # sgmEr
¥ et &ET R F 34 4 fewr &
TR ®OF FT AT 699 g
¥ dfod | ot ot ¥ @ awe
w1 fawew #3F gu W & waw #*
afaw, wfgs Wi qefas

g gt 3w & epre Taw AR

il # af@Ar dwwEl & €
¢ afew s dumE & s
g ¥ ¥ foF o quma ¥
gfem ax &, Thove & fad 9@
#1 agfeas & o &, fgaww fan
wmar g, #few 9" 99@d § AT g
a1 39 #1 " fawm faar smr &)
o= dumm SwEr @, G @1 Wid
ﬁmmwﬁwwww

el wr mvg d5 T fean T,
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[t 2= fre] ¥ e gfe wd A ST am
G am A d e ds g, & (W 1060 F Am At W
sw fe gEt #ew WO WR FHA F ¥ w0at F1 9z fan, @
g q sy &) w4l & ogwr W weqw a0 fE 9T F g o g

e A 17w § W 3T #1 A gEE 49 A e )

AL AR AAr s Qfad o

A U9 GWT H OF W K IAC H w0 'ﬂﬂ‘lﬂ‘ﬂﬁfﬁfﬂ'hﬂrﬁ

q1— I7% anqfa wrE ¥ @ ww A A A
amfa o€ & s&% feg & i F

“The police alone cannot curb the mum’rtmi‘mqsmg

bru al-treatmen ija "

unless the - social  atmosphere I WE fear §, ¥ s fowm

changes.” sff g@ fow g0 am w1 § f5 agf
i ngifed &1 A WA

W & s e T % we— Wfﬁgmmﬁé:

MW W A TG gyt § e g

ARSI T S S e

R UL S S T S

g IR F § 5 ge s w2 i R
o R AT I F e wm‘m“&mﬁﬁﬂﬁ
w1 fyen &z mAwe S, Ta — ot &
¥ O A€ e @ |
ot off ity ag ¥ fagre & W & Al g agEd Ao
TG IS W IOt ¥ &y qF O W QN Frged ;T O, G SR
YT AT agy wims & AW 9K g IBIQ AT I IO EF
T A ¥ AW RN gew gw §, & TN GO 7, 4G w7 W
I o frara off aft faelt wix g ST IR AETE KA T qH AT
werd oy 3z % gf, forw % woaqre & 99 F 0 ow@ fgmm w1 s
gfom & . =1, o foed gu €, ey anframe
F AW ¥ ATO IET g—wES q-al
WA (daue) : afge ¥ TOEH E AW A EE AR
g § IR 3 0F @1 9 A A I

ot v fo w98 W oami v Aw wife s s W & 9
Rl @1 S GETHl & W @EE N ¥ g ot WY, § 9 AW e
WA g §—ag 93 fafem am g7 WO 9 & AFAEE §C W
Wy 5w T & Tew §—1969 Ao wewr ¢ W Qw whw gwd
ST g framr Wi WO R e R
I I LA W AT W S B W e SR
AT G IR A aes (owwm) ofg 70w aie
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¥ S & f T S Y ook W

Arfee, T ¢ A W Ry,
TART TOAT A AR &7 g1 qarar
Ay, TAE ATATES SO ATEE

9T, I 9T WA B @ § I
foeme wgEd 00

oW agt 9< wA & fow fEar
1 g fF we w3 A agfeaa
& omefr @, v e fad e W
FT AT A T A L, ST F Y
gt & oreft @, w AR @
featE 8, 1969 ¥ oF A T,
Ay & ATy ¥ 7 ¥ gy w@n § e
AT Fow TR A, e F1E 7 Ao
T g SAwl @ g gs ) feadr
@ Wi FgEr & fF &F W
ZuT HTC aga . 70 TR Few H
TF WU ¥ A WY WET 36T AR
g T | (s

# d@fws ot ¥ srdar ww@r g
fe s @7 @t & A A e AR
ST v HwAr sfRw o #
A o 3, I I @ e
fore) amfer & o § I701 wgE W
feemranft | waferg 3 siar § e
faedl gt mTHE ® eTd A Al &t
AR R 90w QT aeer §
¥ FT Ao WOY gy F I W
HifF FEGM 3 99 I &
e e &2 3 o fres
ge il &1 FuTT @ 1 2Ew § A
USAIE  WEET §, I9F AW A
#fg or 1€ gEd whed frr o
e RfEl & s SeiE ad g
Wi woelt & & o S 3= =t
T HERT AT GFAT & A FW T wH
1612 'LS—12
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o ATt #) aw A e ga
wT T R § 1 g 3w d
sr . waw ¢ fe gfomt @
T W wOw W g R T

LS o

W a1 gATR FATAT FE A |
feadt it @t 9@ @ oEd 3@
TFAT B WY G qGT & 99 a9 WY
wafs @ THaC # @4 =E G
a1 [ 4 | OF T IR qW\
qTq 2@ # T ¢, foww &
¥ AT AF O WIEAT gAErk §
T A IAF 9T A § A A aIwT
t fred g ard Saw A qw dw
s Fgfraee w1 @ ) R I
gfemre s § 7 37T oF wfeAd
o Qo T o TR F Tra o wiwt
f araT ) ZATR AT T F
S d Mragngrdss &, gw W
e qea 7 iy ¥ FE W
75t @ & T ¥ A qwiag g §
39 T Tgaad | AT oiFe sraiwRy
wfrwre & Y ot § @ § fafrdy
FE 1IN s T AT T2 ¢
& fear & Y guA oA g e &
Tt for oo Ffwee & g
& it @ afge, g o ad
awd faeeft wifgy, @t apfvd
frelt wfgw, &28 ¥ TemwA
A IAF gy F awrEr fome
7 fat 7 951 ¥ TeHET § ¥ %
¥ foiw w7 % afer FmErer
e & 39 @ w5 HqwdT
fa w= % | g199 # Iy OO
ot @ AT wET AT E P s
@t 7 @ T goR @ 2 fax
IF AT Tg W TG graw g e oww
flE & 9 4 A T AW &
W) T A AT & 1 gEfe 9es
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[y feg)

w4 qG TR (i a
wfgy aifs gageaT & a%  fe
FfamT arga ¥ w1 e & § sa=
Fgl ATgETHC A W foar § WK
AT S ACHIL AT 430 TRl £ |
et ux fogoe, ©F oW @ w3
fe #fawme sgm A Fode gg a=
i gt @ 1 wafe i ag gEE }
W § Wl wEEw @ wmdAr wwm
fF e 3@ Tw 9T fawme &% |

IO g3W & @ w=i gf | W
waw # #07 50 gfwm atfo i
ago wfhaT § &few faedl 1 g1 9¢
oifes € T frer & fag e
& w1 iRt #r fro wo #fio 3 g T
& *fe 9% 1 e gaedte SET
AE AT ST | AT@E oF 4T QY
& & 1 mg o< faelt ¥ g @y
F§ AT a1 § 1 ot gFo wrfo T
¥ g faewr gefag smo o
i Faq qae e | SEE T FEFL
A W | & gefaq ag 919 s §
f6 wTOTOEET T oawEl 9T QR
T Far & 1 F wr wgrEm ¥ A
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A #1§ QEr WWEQ @@ ar @
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4

The High Court releaseq all the 323
accused persons put up for trial om
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the curious ground that rich landlordg
could not be expected to commit such
crimes personally, they would usually
have hired others to do so, “while
keeping themselves in the back-
ground”,

T "Tfe-
ardt F TUF GIET H A e IS
W F aww Sedl s ¥ fag
qarT §1 o § wifF = s
N ow A ¢ | gl A S
¢ i o=t &t s fager ot o8-
Y8z T & Ao o fre® grat §
7% faq 3o 91F & wfaw 9o &
Fo Rt @ oW A F ool w3
gréAT &

PROF. MADHU DANDAVATE
(Rajpur): While making my brief
remarks, I would like to remind the
House about the words uttered by
late Mr, B. R. Ambedkar in the Con-
stituent Asgsembly hall next door on
the 25th November 1949, In his
speech in the Constituent Assembly,
Mr. B. R. Ambedkar said;

“How long shall we continue to
deny equality in our social and
economic life? If we continue to
deny it for long we will do so only
by putting our political democracy
in peril. We must remove this con-
tradiction at the earliest possible
moment or else those who suffer
from inequality will blow up the
structure of political democracy
which this Constituent Assembly
has so laboriously built up.”

17.22 hrs.

[Dr. Sarapsa Roy in the Chair)

I have not quoted the words of a
Naxalite. I have gquoted the words
of a constitutional pundit who was
wedded to the constitution, who had
placed complete faith in the spirit of
the constitution and who could ima-
gine what iz golng to happen in the
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country today, Today there are so
many atrocities that are being com-
mitted on Harijans. They expected
that in free India the fresh winds of _
social mobility will blow. But on the
contrary what we find is that we are
having the stormy winds of atrocities
on Harijans, atrocities on Scheduled
Castes and atrocities on neo-bud-
dhists. I fully agree with my hon.
friends who have said that this dis-
cussion should not be treated as a
debate between the ruling party and
the Opposition. This is a debate
meant for protection of the Harijans
and the scheduled castes and the
scheduled tribes and we are all one
in protecting their interests, Which-
ever party may be there, whether it
is the congress or the SVD or Akalis
or the President’s rule, or Swatantra
ruole,—whatever be the political sys-
tem in the country,—as far ag Hari-
jans are concerned they are treated
by politicians and political rulers as
‘dumb animals' to be driven in what-
ever direction they like. This is the
state of affairs in the -country today.
Who are in the dock today on the
question of atrocities on Harijans?
The Government is in the dock; our
tradition bound society is in the dock;
we politicans who have failed to
rouse the conscience of the nation are
in the dock. The politicians have also
failed to protect 'the dignity and the
honour of the Harijans and adivasis.
So, all of us are in the dock. We
have failed to remove the indignities
and the sufferings to which they are
subjected to, and therefore we are in
the dock.

The Minister of State for Home
Affairs said on the 18th of August,
1970 that 1100 harijang were killed.
I agree with Mr, Sharma who gaid
that this figure is under-estimate.
It is just like employment exchange
figures where so many do not go and
register their mames. There i3 no
hope of their getting employment
and so they don't register them-
selves. We are not able to deliver

BHADRA 1, 1895 (SAKA)
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the goods; we are not able‘to provide
them with employment; they become
senile, They do not go and register
themselves there in employment ex-
changee. So many atrocities are com-
mitted on the Harijans but they
never report to the police officers.
They feel, we are born Harijans; we
have to suffer in silence all Yhe indi-
gnities, atrocities etc. In this way
they are suffering under wvarious
forfas of oppression and suppression.

Sir, quite a number of them are
there. But, they do not record the
complaints at all. Atrocities go on
unchecked because of abeence of the
complaints, The figure 111 is an
underestimate, S0 many atrocities
have been committed on the harijans
in this country. I do not want to
add to the list.

I would only like to make some
comments on some of the atrocities
that were committed on them. Some
harijan women were branded with
hot iron rod in a village near Bihar.
This wag investigated, And a very
interesting comment appeared in the
Bombay Edition of the Times of India,
dated 22nd December, 1972 which I
would like to quote. It is very re-
vealing. This is an editoria] in the
Times of India. Sir, there is a re-
ference to atrocities committed in a
village called Erangaon near Nagpur
in Maharashtra State. A Harijan boy
was killed gomething like a sacrifi-
cial goat. The police statement says
that he had committed suicide. Be-
cause he was a Harijan he had to be

" declared as dead due to suicide. I

he were to come from an affiuent
section, the investigation would have
started and it would have gone to the
court of law. And nobody would be
able to make a comment as it was
made by the Court. They would have
said that he should have been killed
by someone else. Because, here, he
belongs to an affluent section, it was
commented that he might have com-
mitted a murder and, therefore, a
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[Prof. Madhu Dandavate]
free and independent judicial pro-
nouncement wowid have to be made.
In this particular case it is pdor hari-
jan who had been murdered. There
is a story behind this s‘tatmt
made by the police.

That harijan boy had committed
suicide. It was only when the Com-
missioner in charge of Schedule Cas-
tes and Scheduled Tribes when he
went for an on-the-spot study, it
came out, And he made a categori-
cal statement. Then only the police
were forced to arrest the person res-
ponsible for such a heinous erime.
Sir, the Times of India editorial says:

“The tragedy in which a hari-
jan boy was ritually murdered in
a Nagpur village last August was
registered by the police as a case
of suicide till the commissioner of
scheduled castes and tribes visited
the area and ascertained the facts.
Only then did the . Maharashtra
Government arrest the police in=
spector and the doctor who per-
formed the post-mortem and de-
pute a special CID officer to investi-
gate the case.”

Sir, this is the manner in which the
wheels of administration ~are mov-
ing and this is the manner in which
‘the cock and bull stories are accept-
ed by the society because it is a tra-
ditional society. There are so many
atrocities committed but I do not
want to take much time of the House.
But, I would like to make a reférence
to some of them. Sir, in Andhra 42
persons killed 23 harijans. Who is
responsible for these? In Bawda, in
Maharashtra a specia] boycott of Hari-
jans was resorted to as a sequel to
local bodies election. The person who
contested the election himself be-
longs to a high caste. So, this was a
culmination of class as well as the
caste. When he committed the crime,
as I said earlier, a social boycot was
resorted to.
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In Parbhani, in Marathwada region
of Maharashtra, some harijan women
were stripped nakéd. In a village
in Patiala, Harijans were subjected to
atrocities of social boycott because
they voted for a particular candidate.

In Orissa, again atrocities were
committed against the adivasai wo-
men irrespective of the political ideo-
logy, when the President's rule is
there in Andhra and elsewhere why
similar things should happen? As my
hon. friends have rightly pointed out
that these are the manifestations of the
caste abrasions of some people and
50, all of us must be convinced of ane

thing. As Dr. Ambedkar once said:
What is needed is “Annihilation of
Caste”. Unless and until this takes

place in this country, you will never
be able to protect the harijans and
adivasis in this country. As Dt
Lohia put it “Indian Society oscillates
between caste and class, It might be
in your inferest to be our masters
but how is it in our interests to be
your slaves”? That is the question
that they are posing, and we have to
give a correct reply.

In conclusion, I would like to make
a reference to the manner in which
the holy scriptures are being utilised
to propagate untouchability. The
holiest among the 'holy priests like
the Sankaracharya is going round the
country and preaching untouchability.
When some angry young men of
Maharashtra organised public meet-
ings to condemn these acts of San-
karacharya, the police did not prose-
cute the Sankaracharya but they
arrested those angry young men be-
cause they had committed the crime
of challenging the holiest among the

holy. This kind of disparity and
contradiction in our life has also to
be ended. -

We should be able to create a
real and genuine society of free and
equal persons, and a society in which
the Harijans will not only have
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equality of opportunity but preferen-
tial opportunities, because they have

centuries of lag. As Dr. Lohia has"

said, we cannot take cognisance of all
the problems merely on the basis of
orthodox Marxian theory. This
‘under developed country of India and
our society are oscillating between
caste on one side and class on the
other; it is oscillating between these
two evils. Therefore, we must evolve
a society which will be classless on
the one side and where there will be
no caste distinctions on the other. It
is only when annihilation of castes
takes place that there will be an
assurance to the Harijans and Adi-
basis and then only their lives, hon-
our and property will be safeguarded.
1 hope that this House, without show-
ing any partisan attitude, will be able
to rise as one entity and will be able
*to fight all the
committed against the Adibasis and
Harijans, and it is with that hope
and spirit that I shall concliide my
speech.

st whrer sem (aferr) @
i wgea, ateferar g ¢ f&
W WTATEr ¥ 9gN-wE ATY AR
FweT Y WX e faar an, @t IR
W % fav wfm ww o wEEw
sarar qr | 33 Aaay ] fie e 2w
# 3fim o fag? za gfrow ==
ag I3, at awrr T erEe AN
ar | T ¥ erz o TErr Yamt
3 =@ fawizorr & oo fer
5 s gm & Stfaa, wifes WX
Ifg AW Fr AT Hiv ewyer &
3faa mam A fader, @t g7 @
@ el a@ w7 aEn 0

R At & e ) da-
g% FAT | IF A 4 YRR A W
Trar wxz frd gm R Efs aubam
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¥ wrow W aw! ¥ gfoe o
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AT ATHR AN T a4 §
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smft W ?, IEF W ww
qfes gt F T weadt f o
ot qgdt 2 1 98 59 A F1 gEw
2 f& wrm g ool s )

AR ¥ e ¥y
wreT @A gy § ur mm g, dfe
e oft g% ®t aTmfas T 9
Fon Arfew wr ) g1 gaT § & 9w
Frgarrww # w0 feardedr gy
w398 9@ wFaT F - fF
wHTETE 9 wReFafEEr & fi w7
® § = sEH s ¥ fasg gy
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[ sfzsr Fam=]

FoTE & | W1 A AL FaIU qM ¥
g1 fF afrs geast & gATER S
WaWTT & & ¥ 1 | w@r A% &,
T W frerar afge ? 9w a=
gW 7= faer $% 57 a9 A gw
& fau = 4@ #9, @ TF gL
T FA 9 @ TET | ATET QR
a1, wfer gn Susl Fwifra @
T T |

IAC W H AEw W g
¥ wforer 4v 1 gw ST e & v ag
HTHTT §F THTL HT TEATHT § Fpaet
FH T 9§ | F99 W FW F Aav
st Wt gt 9 wofree W 9T &
IR % fau S a@ wd W
@ § e oo 5 3 werdt & o
FEE I maT 2 e 2w A
s q% A% gl A e i
garh wife® e a7 % T T30,
@ a% fr @@ 9 fae? gu & @<
i I |

u:ir oY aeedt F1 g gEE
wogT T § i w2t fregee st

TR G A A T 9w 7§
(HREE § | Tt O #1E 7 A gfom
HO AT & | I9 @M 9T WAl
g g @ & 1 uF gfoew whes,
oerw afz, F wim ggdt o w3 24
Tl gfom & fag oF drew @
W AW F AT @ 2, AT 9w aw
#rg T wg fear qar g

T oF gEIAT FHE qT FY
T GUET §t g F4 F GG HAT
ST, qAY FATL AW FT FET FA |

Jh:fn_ CHAIRMAN: Shri Bhogendra

ot 9w W e (qrefY) ¢ oWy
"R, T 8% F a8 a8 Iv9 wraw!
A w € § oW oI A oA

aritE #t I aedr ¥ wg
L S
MR. CHAIRMAN: I have called

Shri Bhogendra Jha.

SHRI M. C. DAGA: On a appoint
of order. This is a discussion under
rule 183. It should be confined tb a
matter of urgent public importance.

“Any member desirous of raising
discussion on a matter of urgent
public importance....”

SHRI K. S. CHAVDA (Patan): This
is most urgent. Why does he waste
the time of the House?

SHRI M, C. DAGA: You may
quote instances. Only that matter
can be discussed.

SHRI K. S. CHAVDA: Atrocities
arise out of this.

SHRI R, P. ULAGANAMBI
(Vellore): Many specific cases have
already been pointed out.
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st sl |y (SEA) A
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[« ww w1]
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wigd fRaf A far § ga 7 11 9@
A7 AMTEILFTHAISE | AT
TEAT TATAET & FTH F47 1 Fofo
FIA & I B agrar 3, 9 a1 ¥ geard
T AAA # Fg T AFAT ) D T
G #) Ay & w9 2, Py F g
wgeT ardqt arL ar , e H 10 gfem
ot & o & gTt W FUG F G0
¥E 1 I e wowo foer gor @
AT AAT GAT & | AW QR AEA BT
g8 G A A AN R g A
WANAA ¥ ATA qgAT F AT FEW
o Y e M A g W a=
g5z g1 W17 ag "o "n G2 A g |

SHRI KARTIK ORAON (Lohar-
daga): Mr. Chairman, Sir, I was a
little surprised as to how this sub-
ject came up for discussion in the
House as a general subject. I was
just wondering whether there.is any
election knocking at the door. Nor-
mally, the political parties and, par-
ticularly, the Opposition parties want
to make a capital out of these atroci-
ties on Harijans, Adivasis and all
these people. I want to tell this
House that it is not a political sub-
ject. This is a subject which can be
sorted out by creating conditions in
the country in which they wil] be
able to understand the problems of
the Scheduled Castes and Scheduled
Tribes and, for that matter, the peo-
ple at the lower Tungs of the society.

Today, the members of the House
have been discussing what they
should not. We have been discussing
this subject for the last 4-3 years on
different occasions. But when you
want_to make it a politica] subject,
I would like to ask the Opposition
parties one question: When ihe
Opposition parties in some States had
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their own Governments, when they
were in power there, were they in a
position to create conditions, set an
example, so that no Scheduled Castes
and Scheduled Tribes people would
have been exploited to such an ex-
tent? What is the position today?
They have not been able to create
confidence amongst the Scheduled
Castes and Scheduled Tribes.

This is quite clear. Let us not try
to find out some excuses whenever we
have been hearing about atrocities
against the Harijans. We know all
about them. I know what happened
in Rajasthan. I know how many
Harijan people have been burnt alive;
how many children have been burnt
alive; how many Harijan women
have been stripped naked and raped.
These are not the things to be dis-
cussed in the House, Let us try to
understand what are they all about.
It does not help by merely discussing
them in the House. Let us try to see
what is the root cause of all these
atrocities.

We are all creatures of the same
society and that society is respon-
sible for creating an atmosphere
against Scheduled Castes and Sche-
duled Tribes people. This is more a
question of social imbalance. Where-
ever there is a question of imbalance.
it requires the cooperation of almost
every section of the society. It is not
a question of a political party. It is
not a question of caste, creed and re-
ligion. It is a question which has to
be sorted out. I want to tell the
House that we are thinking merely
in terms of atrocities against Sche-
duled Castes and Scheduled Tribes
people. I want to tell the House that
it is far greater issue than this. We
have heared of the colour bar: we
have heard of apartheid in South
Africa. )

We have heard of colour bar in
the USA and UK. But what is goirig
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on in our country is more heinous
than that. In those countries they
have colour bar against people of
other nationalities, but in our coun-
try this sort of discriminatory feel-
ing is against our own people, against
those sections which are poor. We
should feel ashamed to discuss this
problem in a manner which would
create political passions, religious
passions and communal passions. We

should to understand this problem in*

a more calculated manner and should
try to find solution for that. In spite
of there being a parliamentary Com-
mittee for Scheduled Custes and
Scheduled Tribes and there being a
Comtpissioner for the welfare of
Scheduled Castes and Schefuled Tri-
bes. so many atrocities are being
.committed.  And we are still talking
in the same way; there has been no
rhange in the discussion, there has
been no change in the attitude. We
have to’ sit together and try to find
out why it is so. I personally think
that we are ihvolved more in politics
than in trying to find a solution for
the problem.

Now the question ig what should
‘be_done. As I said. this colour bar
in our country is against our own
people—Indians against Indians. We
have mot been. able to eliminate the
actions and inter-actions between the
different societies in our country,
‘between the so-called high and low
classes. - And we are talking here as
if we are doing something wonderful.

Now what is the remedy? In any
country if ‘you want to bring about
normalcy .in law and order, one thing
must reign supreme: “such results
of human conduct which: the law
leehtoprohihltmudbemademiﬂh-
able” The punishment in the case
of atrocities committed against Hari-
jans or Scheduled Castes and Sche-
duled Friliés must be’ more  severe
thaf if ‘o-dfinary cases. That is the
only solution.
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‘We should strengthen the office of
the Commissioner for Scheduled Cas-
tes and Scheduled Tribes, But, instead,
we have tried tp disintegrate that
office. This subject was previously
under the Department of Social Wel-
fare. Now it has come under the
Ministry of Home Affairs, and that
gives us a great hope about the future
of Scheduled Castes and Scheduled
Tribes. I would request the Minister
of Home Affairs to strengthen the’
Commissioner’s office. I know the
present Commissioner personally. He
happens to be an ex-Member of Par-
liament, He has very good under-
standing, sympathy and good feelings
for the tribal people and Scheduled
Castes. Let there be Deputy Commis-
sioners in all the States and Assistant
Commissioners in all the districts.
Let all the Assistant Commissioners
be given the power to twist the arms
of the District Magistrate/Deputy
Commissioner and Superintendent of
Police. In case anv attrocity is com-
mitted against any member of Sche-
duled Caster or Scheduled Tribes in
a particular district, an adverse en-
try should be made in the confiden-
tial reports of all the district officers
coricerned—District Magistrate, Super-
intendent of Police and others.

18.00 hrs.

Whenever there is any incident in-
volving Harijans or Scheduled Castes
or Scheduled Tribes, the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes should move like a fire
brigade against those who were res-
ponsible for it and extinguish the
fire there Otherwise, there is no
use Just talking here. Let us tty to
be redlistic’ and" nof idealistic; let us
try to Be pragmatic and not dégma-
tic” " We have had ehouﬂ'l of dis-
cuss:ons here. T wéuld like "to urge
urkm the" hon.” Minister of Home

that he should' deal ‘With this
question”’in a very codl ahidl caletlat-
ed manner. Every one should do his
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duty. Today the District Magistrates/
Deputy Commissioners are not in a
position to = prevent recurrence of
atrocities against Scheduled Castes
and Scheduled Tribes, and no notice
is taken of that, Instead, they are
rewgrded with promotions. From
the Deputy Commissioner he will be-
come Commissioner and even though
there are no posts of Commissioners,
they will create them. This is what
is happening. Nobody is doing his
duty. Let us, therefore, say that we,
as Members of Parliament, have a
duty to perform and the Home Min-
ister, particularly, owes a duty—the
duty of care for the Scheduled Cas-
tes and the Scheduled Tribes, espe-
cially when the portfolio has been
brought under him. And in days to
come, in a year or so, let us hope
that we will not have any more of
such discussions in this House and
let us see that there is a change in
the right direction towards the wel-
fare of  Scheduled Castes and
Scheduled Tribes. We do not want
to hear any atrocities against -ainy
" member of the Scheduled Castes or
the Scheduled Tribes and they will
be like any other citizen of this
country. And if there are any atroci-
ties against any member of the Sche-
duled Castes or Scheduled Tribes, let
us try to say that this was a thing
committed not against a Scheduled
Castes or Scheduled Tribes Member
but against an Indian and anything
done against an Indian is punishable
and that is the yardstick to which
we have to wark.

SHRI R. P. ULAGANAMBI (Vel-
lore): Mr. Chairman, while we are
celebrating the Silver Jubilee of our
Independence, we are discussing the
atrocities being perpetrated on Hari-
jans in various parts of the country.
Is it not a shame on the part of the
Government that even after twenty
five years of Independence, the Go-
vernment is not able to prevent such
atrocities and violence committed
against Harijans? Is this not a shame
on the part of the leaders of the
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party in power? Wthile we are dis-
cussing these atrocities, there are no
two opinions among. the politica] par-
ties or the political leaders on this
issue. Everybody talks about the
welfare of Scheduled Castes and the
Scheduled Tribes and the Adivasis
but without implementing construc-
tive steps to redress their grievances
and without giving due and serious
consideration to the problems of the
Scheduled Castes and the Scheduled
Tribes,

Instead of preventing the atrocities
committed on Harijans or reducing
the number of such cases, the num-
ber of cases, in recent years, has
actually increased. On 2nd August
18973, our Prime Minister has given
statistics in the Rajya Sabha showing
that from January 1971 to October
1972, the nymber of cases of vio-
lence committed against Harijans was
1567. Instead of the Government
preventing the atrocities and safe-
guarding the rights and privileges of
the Scheduled Castes and the Sche-
duled Tribes, in recent years the
number of cases of violence com-
mitted on Harijans has been increas-
ing. At the same time, the atrocities
occur not only in a particular part
of the country; they have occurred

~ not only in UP or MP or Punjab or

Haryana or even in. Tami] Nadu or
even in Rajasthan, but the atrocities
have occurred all over India. What
is the reason? The Home Ministry
has issued so many orders and direc-
tives to the State Governments for
implementation. There is a Com-
missioner for Scheduled Castes and
Scheduled Tribes. He is submitting
his report every year. Also, there
is a Parliamentary Committee on
Scheduled Castes and Scheduled Tri-
bes, which also submits its report to
this House. In addition, the Govern-
ment of India appoint a committee
now and then and they also submit
their suggestions and reports. But,
what are the achievements of the Go-
vernment? What are the achieve-
ments as a result of implementation
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of the suggestions contained in the
Commissioner's reports? The
achievement is increase in the num-
ber of atrocities and cases of violence
committed on Harijans. What is the
reason? What is the reason that the
atrocities and cases of vialence are
increasing every year? Unless and
until all the political parties and their
political leaders sit together, look into
the matter and give serious atten-
tion, this problem will not be solved,
I will tell you the reason for this
increase,

-
Our Government passed an Act in
this Parliament It is alled the Un-
touchability Offences Act. 1If a person
commits any act of untouchability he
will be penalised under this Aect. But
how does the question of untouch-
ability itself arise? The* caste system
is the root cause of untouchability.
Without abolishing the caste system
how can you eradicate untouchability?
Now, what is the reason for the per-
petration of caste system? It is the
Varnashrama system {hat is being
taught by Bhagavat Gita, which is
considered to be the philosophy of the
Hindus. So, all this is 2 single con-
" nected thing. ‘Therefore, merely to
talk about untouchability is meaning-
less. We cannot eradicate untouch-
ability and bring about equality in
society until and unless \ e go to the
root cause of this system. Unless and
until the Government, the political
parties and political leaders come for-
ward and abolish the caste system, un-
touchability cannot be removed from
soclety at all That is what the learn-
ed Periyar E, V. RamasWwamy preaches
vehemently. He always preaches
among the people about the necessity
1o abolish the caste system ..czuse he
is convinced that it is the root. cause
of uritouchability. That is why Periyar
E. V. Ramaswamy and Arignar Anna
used to address public meetings and
convene conferences and stress the
need for abolition of caste system from
our soclety. Simply osssing the Un-
touchability Offences Act will not
Temove untouchability, .nless we re-

AUGUST

23, 1973 Harijans (Dis.) 348

move the caste system itself. Even
now we find that the Puri's Sankara-
charya is preaching in support of un-
touchability. Therefore, unless and
until the Government comes forward
to completely eradicate the caste sys-
tem, we cannot remove this untouch-
ability

Therefore, I request he government,
I request the Home Minister, to come
forward ang appreciate the philosophy
propounded by Perivar E. V. Rama-
swamy, Arignar Anna and Dr. Am-
bedkar ang propogate among the
people the need for abolition of tihe
caste system. Otherwise we cannot
have a classless and casteless siciety
which we want to bring about,

With these words, 1 thank you,
Mr Chairman, for having gi‘en me
which we want to bring about.

=t g =g v (arfr) : Al
St wEEATTE ¥ OF At war 91 5
weqeren AR ww aw § wfis
qa= w1 fx fgrg o &7 7mw 2y 9mg )
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widr  wdq i v 927 W
qaT™ ag & fF TR A0 e Tgar
® | W W T & fAQ AvE &1 oA
grdl A § Wl wowTe ¥ 7w & fr 9w
FHA FT TEA T P @ FT O av
HCETCHT 46 & 27 #A=87 A faqr
st &, afews &1 wmoor FF a7 T A
aga goran @, AT aEf g mwar @
FarEl & awar & ¥ ware a7 A
21 awaaa g g 5 1973 ¥
J F1 & weq 01 WA F a0 2w
¢y aa § |
FEATIFIL AL ¥ Ig 99 -q@AT
arga § e w1 gfcm gy aiw ¢ 957
o § W mfawrd 1 gEeA w6
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fto THe I T H T I v
firan ? ag rifas w2 T W&, W™
ST & Ao Ay AT L

SHRI B. V. NAIK: On a point of
order. Because some community has
been mentioned, should this = august
House become a sort of defending
arena? Can a Member of Parlia-
ment not express himself? I would
like you to give a ruling on this. Let
the hon. Member be allowed to-
proceed.

SHRI K. S. CHAVDA: He
not attack any community.

SHRI B. V. NAIK: He is talking
sociologly in Parliament, and there-
fore he should be protected.

MR. CHAIRMAN: Now, let Shri
Daga conclude his speech.

SHRI JYOTIRMOY BOSU: On a
point of order. Since Shri Daga was
speaking in Hindi, I did not quite
follow what he said, but the impres-
sion that I got was that he was trying
to malign the CPM in the House, 1f
he had done so, then that should be
expunged.

should

o A§ W WO ST OATET 9%
AT JoTd § & AN FATHT B oY
2 | - Siv gfea 7 ggrd 3 § 97 AW
y oAk g s fegrg? & mawm#
&eardi & off goar g 5 9 = fear
Forfear ? NFsgREfFagos
T THET § IA®] W A FEA FT
qre HAT =TfEd |

# 37 1 geTE AT ARATE | AT
frdfea & & | Teardy, fassior dae
TFCHT TE TRARL | AT HAT AT
gz woEa 1 o difew qo w7
O ¥ e w<d | gl afEr

—
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ZITFAAW ¥ gfom e sFrger 31
gfead wrare, gfear qaes ot § ST
AN ATAATE | 26T F g AT
g2 AE Y qq7 I4 wr G &, TR
T% T ! Og 95T @ 49 §

AR HIA Y T HT | FREFA A WAL

T e & A L A w2z
& 1T {17 &ew w¢ | faT O qaqw FET
T FL |

MR. CHAIRMAN: I would like to
know from the hon. Minister how
much time he would like to take for
the reply.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): Half an hour will do.

MR. CHAIRMAN: He will then be
called at 6.30 p.m.

SHRI K. 8§ CHAVDA: In our coun-
try, not a day passes when reports
are not received about atrocities com-
mitted on Harijans.

Mahatma Gandhi, the Father of the
Nation, and Dr. Ambedkar, have done
a great deal for the betterment of
the Scheduled Castes. But since we
have now forgotten Gandhian prin-
ciples, the Harijans are being harass-
ed and tortured with vengeance. The
torture of Harijans is much more than
what has been reported in the press
or has come to light. The Harijans
suffer in silence and have no means
to raise their voice and to ventilate
their grievances.

The incidents of atrocities commit-
ted on Harijans as reported by the
press are very shocking and barbaric.
And sometimes I feel as if we are
living in a barbaric age where there
is no law and order and where might
is right.

1612 L. S —13.
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When the Prime Minister made a
statement in the Rajya Sabha in reply
to a question when she was Home
Minister also that during 1967—89,
1112 Harijans were killed in this
country. Parliament also had the
occasion to discuss the gruesome and
ghastly incident of the burming alive
of 42 Harijan men, women and chil-
dren in Kilvanmani village in Tamil
Nadu—I think it wag in 1870. In
Gujarat, my home State, in reply to
a question the then Chief Minister,
Shri Oza, informed the Assembly that
as many as 62 Harijans were report-
ed murdered during the preceding
2-1|2 years. In Anantapur distriet in
Andhra Pradesh in 1973, a Harijan was
stonned to death. This was in May -
1973. In the same month, a Harljan
couple of Murud Akola in Osmanabad
district of Maharashtra on the occa-
sion of Maharashtra Day celebrations,
requested the Deputy Collector to in-
clude their names not as wvoters but
as slaves. Why? Because the cast Hin-
dus did not allow this couple to draw
water from a  tubewell constructed
during the Mahatma Gandhi birth
centenary celebrations.

In June 1973, the Revenue Minister
of Mysore told the State Legislative
Council that a Harijan was hanged In
Jebergi village of Gulbarga district...
He further said that on June 2, 1973,
a Harijan and his wife were tied to a’
tree and were tortured until the former
died. We had also a report regarding
four Harijan women being stripped
naked and branded with hot irom rods
in Bihar. This matter was raised by
Shri Vajpayee and myself here on 28th
July, 1973 and the hon. Speaker gave
an assufance that he would convey
the feelings of the House to the Home
Minister. But I afm sOrry to say the
Home Minister has not made any
statement up till now apprising the
House of the steps takem by Govern-
ment to prevent recurrence of this
type of gruesome Incident which, apart
from fhe inhuman treatment meted out
to an under-privileged class of our
soclety, gives a bad name to the
country.
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In some paris of the .country, cagte
Mindus have become so bold as to
ahow scant regard for law and order.
A ptriking ingtene is of a case in

to the motice of fhe present Chief Min-
ister of Gujerat, whe,

I
hirs taken some aection in the matler
repli

In short, cases of harassment and
cruelty are being reported from all
parts of the oountry. These shocking
instances arouse the conscience of all
civilized persone and the cases are
discugsed in Parliament and also
Siate Assemblies. But I am
say that pothing concrete is

‘
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Home Minister are going
probect the persem and property
Harijans, The Centrel Goverament

R

The State Governments should be
asked to see that all caseg of atrocities
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afe promptly investigated by police
and if necessary special police squad
should be created for the purpose.
The guilty persons should be prought
to book and given deterrant punish-
ment to serve as an example to others.

Secondly the officers who commive at
the atrocities then committed on Hari-
jans should be severely punished and
the officers who do their duty without
fear or favour at the rigk of their life
should be suitably rewarded.

Thirdly, the Commissioner for Sche-
duled Casteg and Scheduled Tribes
should be given executive powers to
investigate alleged cases of atrocities
and report to Government of India
without any lose of time.

If necessary, punitive tax shoulg be
imposed in a village where atrocities
are committed or where Harljane are
boycotted, The then Chief Minister of
Bombay State Shri Morarjibhai Desai
did it in the case of Mathasul village
in Melsana district of Gujarat and it
yielded very good results,

The Ministers both State and Cen-
tral should during their tours make
inquiries about the conditions of Hari-
jans and give every encouragement to
Harijang and their representative
bodieg to ventilate their grievances

Lastly, a cell should be sét up baad-
ed by &hri Jagiivan Ramijl, Minister
of Defence to see the implementation
of all these @ve points suggested by
me so that things could be bettered in
our country.

et wgenewht (BiRge)
ety wgeT, & @@ E fr sfoet &
Y § 9 qE9 a1 By &
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MR. CHATRMAN: The Home Min-
ister.

SHRI P. G. MAVALANKAR (Ahm-
edabad): Sir, this is an important
debate. You have to give opportunity
to all parties and groups.
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MR. CHAIRMAN: I have still
fourtéen names with me, If I have to
give opportunities to all, it will take
another twg hours.,

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): Mr. Chairman, Sir......
(Interruptions) I have no objection to
sitting for some more time. The ques-
tion is of time. I can sit as long as
the House wants. But if every Mem-
ber wantg to speak, even one night is
not enough. I have been called upon
to speak and that is why 1 am speak-
ing.

MR. CHAIRMAN: There are 10
more names from the Congress side
and 2 more pames from the opposition
side. In all, 12 names are there. If
you want to extend the debate, if
that is the desire of the House....

AN HON. MEMBER: By half an
hour.

MR. CHAIRMAN: Not half an
hour, Then, I have to call all the
names and it will take 2 hours.

SHRI UMA SHANKAR DIKSHIT:
They can speak on the next occasion.

MR. CHAIRMAN: If you want to
extend the time, then you will have
to sit upto 7 O’ Clock and tomorrow
the Minister can reply. In that case,
I can call only one or two Members
because everybody ig taking more
than the allotted time. That is the
difficulty.

SHRI BUTA SINGH (Rupar): It
was decided that we will finish it to-
day.

SHRI UMA SHANKAR DIKSHIT:
Let us finish it today. If you postpone
it to tomorrow, it might affect the
further extension of the Lok Sabha
session.

MR. CHAIRMAN: The hon, Minis-
ter to reply now,

SOME HON. MEMBERS rose—



361 Atrocities on

SHRI P. G. MAVALANKAR: Sir,
on the one hand, you say, it is a matter
which is above party and on the other
hand, the time is alloted on party
basis. I cannot accept this. I do not
want to inflict my speech on the
House. ..

MR. CHAIRMAN: The Minister
says that the debate will be conclud-
ed today. We have got omly 20
minutes left. If I have to accom-
modate all the Members, then it will
take 2 hours more.

SHRI P. G, MAVALANKAR: The
Members who precede us take much
longer time than what they are allott-
ed. The Chair is not able to control
them. We sit throughout the day and
we are denied our chance to speak..
(Interruptions).

SHRI UMA SHANKAR DIKSHIT:
I would appeal to the House to keep
to the schedule., They can speak on
some other occasion. Let us stick
to the schedule.

SHRI P. M. MEHTA (Bhavnagar):
The time should be extended by one
hour more,

PROF, MADHU DANDAVATE: Sir,
you may call two Members from the
Opposition and two or three Members
from the Congress party and then ask
the Minister to reply. You may give
them a few minutes each. It “will not
take much time.

SHRI P. M. MEHTA: The House
should have a full-dress debate on
the subject.

SHRI P. G. MAVALANKAR: My
point is this. We Independents are
given the last chance. We therefore,
sit throughout the debate. The

Members who precede us take much.

more time than what is allotted to
them. And we are denied the chance.
This happens every time. I want your
ruling on this. I am not keen to
make a speech today. If you do not
permit me to make a speech, I will
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not make a speech. But we Ipdepen-
dents are denied the chance. This is
happening every time. How many
times it will happen like this? Is
Parliament only means for people
with party affiliations? I want your
ruling on this point.

MR. CHARMAN: There is no ques-
tion of ruling on this point. During
this debate, six Members from the
ruling party and six Members from
the opposition parties have spoken up
till now.

In all, 12 Members have spoken.
These parties have spoken.

SHRI P. G. MAVALANKAR: My
point is different. I am not at all
keen to make a speech. I want your
guidance.

MR. CHAIRMAN: Is it the desire
of the House to extend the time? If
you extend the time, I must make it
clear that there are 12 more names,
10 names from the Congress party and
2 names from the Opposition. I cannot
accommodate them all.

The hon, Minister to reply to the
debate.

Then it should be exterided to to-

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHANKA-
RANAND): No, we should finish
today,

MR. CHAIRMAN: The
may please reply.

‘SHRI UMA SHANKAR DIKSHIT:
Mr. Chairman, this is a question of
high and primary importance. Except
a few of our hon, friends who have
tried to make political capital out
of this—very few indeed—I must say
happily that almost all the sections
of th= House have suggested and have
asserted that this iz a question which
should be lifted above party politics.
As our hon. friend, Shri Atal Bihari

‘Minister
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[Shri Uma Shankar Dikshit]
Vajpayee, has said, it should be
treated as a national question and
not as a party question or a general
political question. Whatever the
presert or topical exigencies, nobody
can doubt that the Father of the
Nation who created the power that
Congress is risked his life from time
to time, and there was no other
subject, politica] or social, on which
he laid greater stress or to which he
gave greater importance. It is in the
blood of the Congressmen, It is our
declared objective of democratic and
secular socialism. ... (Interruptions).
This gentleman laughs in derision. I
do not know whether he has under-
stood what I have said. What is he
derisive at? Is he derisive at the
Father of our Nation? Is he derisive
at the great sacrifices that he had
made from time to time? (Interrup-
tions). Nobody in this House disputes
the serious and sh ful incident
that have occurred. Nobody disputes
that atrocities have been committed.
In fact, from the Treasury Benchesg it
has been said that more incidents
have occurred than have actually come
to notice through press. What has
been occasionally stated is that,
because of greater awarencess, because
of greater assertion of rights on the
part of Harijans and other backward
people, because of greater sensitivity
on the part of the Press, such incidents
come into greater lime light and they
are mentioned more often.

So far as the main point is con-
cerned, the existence of untochability
and its consequential evils, nobody
doubt that. But the point which Mr.
Atal Bihari Vajpayee made has to be
accepted—Prof. Dandavate said that;
others also have said that. Qne hon.
friend on this side said that this was
a 3,000—year old evil. It is not a
matter of 100 years or 200 years or
500 years. It is an age-old evil, con-
tinuing in this country for thousands
of years. And there is a pathetic
faith in the law, in the amnedment of
the law, in making the penal pro-
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visions more stringent. This is not
the way to look at this big problem.
It has gone into the system of the
Indian peeple—not only Hindus but
also non-Hindus, There are castes
among Christians., Even among Hari-
jans there is untouchability; there
cannot be marriages, there cannot be
social associations. There are Hari-
jans among whom even Panchayats
cannot sit together. It is among
Muslims also,

In this country, caste has pervaded
and because of the backwardness,
educational backwardness, economic
backwardness and social backward-

SHRI JYOTIRMOY BOSU:
clever he is!

SHRI UMA SHANKAR DIKSHIT.....
a large community has suffered for
hundreds of years. Since Mahatma
Gandhi came on the scene in India,
he was fighting this evil. He awaken-
ed the conscience of the Indian people,
of Hindus more than that of others
and the people who took up this move-
ment actively and who made it their
life’s mission, they were not all Hari-
jans, they were drawn from all com-
munities because of the inspiration
that great man gave.

I

How

So, there are two things. Firstly, it
is an age-old evil. Secondly, so far
as the Congress is concerned.... (In-
terruptions). My {friend will try to
understand. If he is determined not
to understand, then I cannot help....
(Interduptions). But let him atleast
drawn his conclusions after he has
heard me. ... (Interruptions). Why is
Mr, Jyotirmoy Bosu trying to inter-
vene at every time? In all that he
has said, there has been not a single
constructive suggestion. Almost every
member of this House said something
or other as to what should be done.
I ask all of you or anybody to tell me
as to what suggestion he has made
ultimately. None at all. ... (Interrup-
tions). None whatsoever, There are
other members on the Opposition side
who deserve a tribute of credit and
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a tribute of appreciation. They made
valuatite  suggestions and I want to
request this House to consider this
matter dispassionately. That being the
position and this evil having been
inherited in this country for a long
period, what was our duty? In the
beginning when the Constitution was
made by the founding fathers, what
did they say? Did they equivocate?
Did not they frankly, openly acknow-
ledge the evil? They provided in the
Constitution that untouchability shall
not be recognised and that in all
matters of opportunity, social and
economic, equality ghall be observed.
So far as the law and the intention of
the framers of the Constitution were
concerned, they decided and they
declared that all shall be treated alike.
After that, what has been done? Has
the Congress Party at any time tried
to conceal any atrocity -or any evil
that has come to light and who are
the people who have been raising
these issues? The Congress Harijans
or other Congressmen. Therefore, 1
beg of you, everybody, not to make
this a party political issue at all. It
is a national jssue and will have to
be treated as a national issue.

Now, Shri Atal Bihari Vajpayee
referred to the Natiomal Integration
Council. I do hope and expect that
it should be possible for that Council
to find a way with its advice and with
the advice of others, to giving this
ah important place in the programme
of the Integration Council. I do not
know what exactly will happen. The
experience on the last occasion was
unfortunate for politica] reasons—it
must be important to the people who
raised objection and I reslly do not
object to that, it is a matter far each
party to decide—difficultiegs arose and
then further progress became some=
what restricted. Anyway that is for
the others to consider, But, so far as
we are concerned, we would like two
main questions to be eddressed to.by
this National Integration Council. One
is the raising of the position of the
Harjians and the other is the solution
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of all minority disputes that we have
in this country. These are the two
difficulties, two obstacles that are
coming in the way of integration in
this country, emotional integration
and national integration of every
character,

Now, I go further and say that if
for any reason the Integration Council
does not give this matter the impor-
tance that it deserves, the priority
that it deserves, I, for one, would
suggest, and, if necessary, I would
came to the House, that there should
be some other body. It sheuld not be
a totally government body. It may be
partly official and partly non-official
but the initiative, the main motive
force should be held in the hands of
non-officials. It should be a body
such as the one that existed in the
time of Gandhiji. He had Harijen
Sevak Sangh; it js still there in bedy,
but I den't know how much of its soul
is there, What I say is, there has to be
some body, some institution which
Government should recognise, whose
sole object, sole work, sole program-
me, sole thinking should be the aboli-
tion of untouchability and raising the
pasition of the untouchables. Abali-
tion of untouchability is not the main
problem, Sir. Untouchability has
really ceased to exist. Untouchability
in the sense....

SHRI X. S. CHAVDA: No, Sir. The
hon. Minister is misleading the House,

SHRI P. M. MEHTA: The state-
ment made by the Home Minister is
far, far from the truth.

SHRI UMA SHANKAR DIKSHIT:
Please have some patience. Unto-
uchability in the sense of my touch-
ing somebody and somebody touch-
ing me, and feeling polluted, that
feeling hag gradually gone out. It is
not te be found in the cities at all

SHRI R. P, ULAGANAMBI:
increasing.

SHRI UMA SHANKAR DIKSHIT:
He may not agree with me. But we
cannot say that it is increasing. The

It is
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[Shri Uma Shankar Dikshit]
feeling of pollution by touching some-
body or by getting touched, is not
there, so far as our cities are concern-
ed. Evep in hotels, in restaurants
and othed places, Harijans go, nobody
objects to them, nobody even knows
that he is a Harijan, nobody asks any-
thing about them. That is the posi-
tion. The main thing now is this,
(Interruption). Please don't expose
your ignorance.

SHRI R. P, ULAGANAMBI:
Dikshit is the name of a caste, Gupta
is a caste name.

Are you prepared to remove the
cast name?

SHRI UMA SHANKAR DIKSHIT:
What is there? Removing caste names
will not solve the problem. The pro-
blem is raising the position of Hari-
jans educationally, socially and econo-
mically. Unless the Harijans have a
social position in the country how can
you do it? We are committed to
socialism, secular socialism, democratic
socialism. We are committed to
achieve that. You can hold us re-
sponsible where we fail, we can be
condemned. But, if we do succeed, you
must pay tribute to us. How are we
to do this? Socialism cannot be
achieved in this country by achieving
classless socitty. It has to be a caste-
lesg society. Really these classes shall
have to go.

Then I want to point out certain
pleasant or unpleasant things, as they
may be. There are some Harijans
who are economically in good condi-
tion. Socially also they have achieved
some position. But they will not mix
with the poor Harijans. Let us
understand why this thing is happen-
ing. We may pass any number of
amendments to the Act making penal
provisions; but that wil] not succeed
at all, unless the society accepts this
as something to be got rid of, some
evil which has to be removed first and
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foremost. Sometimes you find seciety
also does not understand what to do
unless people are guided, people are
told what to do and what not to do.

Now, it has been said that nothing
has been done. Well, in our rhetorical
flourish, it is our habit to over-state
things and understate things. When
you say nothing has been done, well,
I am afraid, you are making a gross
understatement.

For instance, I will give you one
figure which I saw this morning or
yesterday. The number of post-
matric scholarships was 114 before
1947, This year the number is three
lakhs. And every year the number
of scholarships is increasing. (Inter-
Tuptions).

SHRI K. S. CHAVDA: How are
you going to protect the lives and
properties of harijans?

SHEI P. G. MAVALANKAR: Sir, I
am now on a point of order.

MR. CHAIRMAN: There is no
point of order.

SHRI P. G. MAVALANKAR: How
can you say that there is no point of
order without hearing me? Will the
minister kindly yield to me?

SHRI UMA SHANKAR DIKSHIT:
I am not yielding. I do not want
to yield. It will be an intrusion on
the time of the House as I have to
finish my speech within five minutes.

SHRI P. G. MAVALANKAR: Sir,
I am on a point of order and not on
point of interruption. I am not used
to interrupting unnecessarily. My
point of order is this. This whole
of this debate is taking place on the
various sugly incidents of atrocities
on harijans, men and women, all
over the country. Now, necessarily
and obviously, this debate has been
expanding by a number of arguments
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which have been injected into the
whole thing. What I wanted to tell
the House is this. Is the Minister
within his rights if he goes on ex-
panding and widening the scope of
the debate and not replying? We gre
interested in the Minister’s finer re-
marks -also. But is it not necessary
that the reply should be mainly on
the effective steps that Government
are taking to see that these atrocities
are reduced? That is my point of
order.

MR. CHAIRMAN:
point of order.

There is no

SHRI UMA SHANKAR DIKSHIT:
Sir, it is a well-established practice
in all Parliaments which says that
the issues that have been raised by
other Members of the House can
also be dealt with by anybody who
replies in the debate. On this point,
there never has been any doubt and
the hon. gentleman....

AN HON.
Member.

MEMBER: Honourable

SHRI UMA SHANKAR DIKSHIT:
1 am sorry. Thanks for the correc-
tion. At least this corection I am
able to accept from him.

The hon. Member made this point
without going into the niceties and
the details of the Parliamentary pra-
ctice. Anyway, I was saying that
penal provisions and amendments to
the Act have to be made. Appeals
and expression of heart-felt feelings
in harsh and angry language are
all understandable. I can understand
the anger of Swamiji; a person like
him who has tried to be near God
to understand the high spirit, but
when he finds around himself the

small-minded things being done,
naturally, he reacts violently.
There are other people like him.

Who say such things out of anger
and anguish, But that will not help.
In fact, if he creates some reaction
and if he provokes some opposition
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then the opposite may happen. The
cause that Swamiji has got at his
heart may not be served,

What was necessary to do for the
government and for the leaders of
the people was 1o see that the atro-
cities do not happen in future. But
how to prevent these atrocities from
happening in future. Now I am ans-
wering Shri Mavalankar’s question.
He is an able person and an intellec-
tual and therefore, and briefly repeat
to let him follow the line of my argu-
ment.

SHRI P. G. MAVALANKAR: 1
wanted him to be precise. (Interru-
ptions)

SHRI DASARATHA DEB (Tripu-
ra East): We want to know what the
Government has done to see that the
atrocities are not committed in
future. We want a clear-cut reply
from the hon. Minister and not the

philosophical words. We do not
want any philosophical discussion.
We quite understand that he has

feeling on the subject. But what we
want to know is the concrete action’
that has been taken and that is pro-
posed tp be taken.

19.00 hra

SHRI UMA SHANKAR DIKSHIT:
I am here to reply to the important
points that have been made. They
should not have raised those ques-
tions if they did not want a reply to
those points.

In order to do this, I was saying
that certain thines have to be done
in our society. Firstly, education has
to be imrroved. Government are
committed to that, and the States
also have taken the decision to help.
Some hon. Members have po trust in
the State Governments at all One
hon. member said that everything
that is one in the State is wrong. Let
us all understand one fact of adminis-

tration, ;

370 -
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SHRI P. M. MEHTA: On a peint
of order. It is now 7 pam. Are you
adjourning the House now?! The
sitting was extended only up to 7
pam,

MR. CHAIRMAN: Hew much
more time would the hon. Minister
take?

SHRI UMA SHANKAR DIKSHIT:
Quite a lot of time has been wasted
in the intertuptions. 1 weuld not
take more than ten minutes.

SHRI P. M. MEHTA: He can rep-
Iy tomorrow,

SHRI ATAL BIHARI VAJPAYER:
Now that he has started, let him be
allowe¢d to complete,

S8HRI UMA SHANKAR DIKSHIT:
I shall conclude my speech as soon
a8 possible, (Interruptions). Let Shri
Jyotirmoy Bosu try and listen to me
and get some idea of the problem.
This is not a political issue at all. He
can reserve those jobes for some other
‘time, and I shall take any number of
them. But this is a big problem,
and lét him try and understand it

PROF. MADHU DANDAVATE:
Let him not touch that explosive
material

SHRI UMA SHANKAR DIKSHIT:
All right, T shall not touch that ex-
plosive material.

S0 long as a Harijan carries diré
on his head, so long as a Harijan re-
pairs old shoes, so long as a Harijan
engages himself in professions which
are lowly and degrading and which
normally other castes do not practice,
how can we expect the other castes
to treat him on a basis of equality?

SHRI R. P. ULAGANAMBI: How
can it be based on profession?

SHRI UMA SHANKAR DIKSHIT:
Therefore, it should be the first duty
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_For, dirt has to be taken from the

third, second and first floor to the
ground below. Who will bring it
The same persen hes to bring dewn.
that dirt. Will he earry that hand-
cart also upstairs? It is not possi-

laterines everywhere. Therefore, if
we want to pass any law, then let us
first pass a law to ebolish dry latri-
nes.

SHRI P. M, MEHTA: And coavert
them into flush latrines.

SHRI UMA BHANKAR DIKSHIT:
The number of dry latrines has been
going down in city after city. In
Delhi also, the nwmber of such dry
latrines has gone down steadily and
regularly.

But it cannot be done in a day. An
age-old habit so petvasive ai untou-
chability with all its evils—even
amongst the Harijans it is practised—
cannot be abolished in a day. With
a full sense of responsibility, I cam
say thHat we have to tackle this se-
ricus problem patiently end firmly
with hope and faith in the future and
work out such measures as will help
us to achieve the object.

I have jotted down several mea-
sures. I will take some other oppor-
tunity to suggest similar measures the
acceptance of which will draw near-
er the day on which the Harijins
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will be a free citizen, an equai cifi-
zen, with the rest of hig countrymen.

This 1s not a duty cast
the Govethiment of Imdis

in a hostile atmosphere?

The hon. member from the DMK
made vome observations. If the
DMK people do not want to do a
thing, can the DMK Government do
it? It cannot. Therefore, it is im-
portant that we create an atmosphere
favourable not only to the abolition
of untouchability, because touching
or not touching is not so important
because we do not touch each other
every day, but we should take steps
to see that the downtrodden persons
should be more educated (Interrup-
tions). They should not be allowed
to engage in professions which are
degrading. They should be given
opportunities for a social status in
society. Last but not least, his eco-
nomic condition should be improved.

For achieving these objectives, 1!
again repeat that it is necessary not
only for people in government, but
for leaders of people all over in the
villages, in the cities, to take an' active
part in the removal of untouchabili-
ty with all itg evils....

SHRI R, P. ULAGANAMBI: Not
only remova] of untouchability, but
much more important,—i.e, abolition
of caste system.

SHRI UMA SHANKAR DIKSHIT:
They have spoken. Let them listen
to me now. I am not saying any-
thing which is unparliamentary or
dishonourable. Let them not interr-
wpt.

It they fee]l strongly on this sub-
ject, as Shri Vajpayee and Prof
Dandavate and others have done—
they expressed their sentiments
strongly—I will axpect every MP,
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every member of the State legisla-
fures, whenéver he hears that within
& reaoriablé distance some afrocify is
bappening, to rush there leaving
everything else and try to prevent it.
It it cannot be prevented, let him
expose the culprits, and try to give
a bad name to the people who really
perpetrated such atrocities.

PROF. MADHU DANDAVATE: 1
want one information....

SHRI UMA SHANKAR DIKSHIT:
He can ask a question tomorow or
day after. I will answer. I am not
yielding. [ am replying to the debate
and not in glving any information to
Prof. Dandvate. He can have it
later,

Ag I was saying, we expect all
leaders of people who believe in this
cause, as many of us do—I say with a
ful] sense of responsibility that I do—
that whenever we hear such an inci-
dent ig going to occur or about to
occur or is in the process of occurr-
ing, to run up to that place and try
to intervene. Even If a particular
incident may occur, others will not,
because by our efforts we can ensure
that such people are looked down up-
on in society. This is the point I am
making. This {s a big cause in which
not only officials but non-officials, not
only employees of governments, but
Ministers and MPs and others in
opposidon, all, should join to bring
about the desired result.

It you really ask for my opinion,
there seems to be no real difference
of views on this question. Hon.
Members, according to their own
lights are bringing up issues and have
criticised Government in order to
remove certaln evils and for improv-
ing certain practices’ Thus, on this
subject there is near unanimity and I
beg all of you not to take this in any
other light. BeHeve me when I say
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that so far as the Government of
India are concerned we are determined
_to take every reasonable and effective
step that may be necessary for the
_abolition of untouchability, not
merely in the sense of touching, but
_also the various kinds of evils that
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are born out of the system of untouch-
ability.

1911 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, August
24, 1973/Bhalra 2, 1893 (Saka).
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